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 LOK  SABHA

 Monday,  April  4,  960/Chaitra  ‘15,
 882  (Saka)

 The  Lok  Sabsa  met  at  Eleven  of  the
 Clock.

 TMr.  Deputy-Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Tibetan  Refugees

 ia  snri'e.  G.  Deb:
 #1267,  Shri  Assar:

 Shri  Arjun  Singh  Bhadauria:
 Shri  Vajpayee:

 Will  the  Prime  Minister  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  five
 Tibetan  refugees  are  reported  to  have
 died  while  in  transit  by  rail  from  Mis-
 samari  camp  to  Pathankot  on  the  way
 to  Dharamsala;

 (b)  whether  it  is  also  a  fact  that
 thirty  other  Tibetans  have  been  found
 missing  at  the  end  of  the  journey;
 and

 (c)  if  so,  the  details  of  the  incident?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri  J.N.
 Hazarika):  (a)  Four  infants  died
 during  the  train  journey  from  Mis-
 samari  to  Pathankot.  They  had  been
 in  a  poor  state  of  health  on  arrival
 from  Tibet.

 (b)  and  (c).  No.  All  the  refugee
 Passengers  have  been  accounted  for.
 Nine  refugees  had  run  away  from  the
 Missamari  Station  before  the  train
 left  but  subsequently  they  returned  to
 the  Missamari  Camp.
 73  (Ai)  LS.—.
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 Shri  P.  G.  Deb:  May  I  know  how

 many  Tibetan  refugees  have  been
 given  permission  so  far  to  visit
 religious  places  in  India?

 Mr.  Deputy-Speaker:  What  has  that
 to  do  with  this?

 Shri  Vajpayee:  May  I  know  if  any
 medical  arrangements  were  made  on
 the  train  carrying  the  refugees  to
 Dharamsala?

 Shri  J.  N.  Hagarika:  At  every  junc-
 tion  and  important  station,  qualified
 railway  doctors  attended  the  pas-
 sengers  of  the  train  on  requisition  by
 the  Camp  Commander.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  it  was  ascertained  why  nine
 of  the  refugees  ran  away  from  the
 Missamari  camp,  and  why  it  was  that
 they  returned  later?

 Shri  ्  N.  Hazarika:  The  reason  is
 not  known  as  yet,  but  they  have  come
 back  to  the  camp.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  the  refugees
 in  the  Missamari  camp  do  not  want  to
 leave  it  for  work  in  other  places,  and
 that  is  the  reason  why  these  nine  refu-
 gees  returned?

 Mr.  Deputy-Speaker:  He  does  not
 know  what  the  reason  was.  How  can
 he  confirm  or  deny  it?

 Shri  Hem  Barua:  But  that  is  a  fact;
 they  were  sent  to  work  and  they  have
 come  back.

 Mr.  Deputy-Speaker:  The  hon.
 Member  wants  to  give  some  informa-
 tion.  That  has  been  received  by  the
 hon.  Minister.

 Shri  Vajpayee:  Is  it  a  fact  that  no
 interpreter  accompanied  the  refugees
 on  the  train.

 Shri  J.  ्,  Hazartka:  Notice.
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 Mr.  Deputy-Speaker  This  has
 nothing  to  do  with  the  death  or  the
 flight  of  the  refugees.

 Shri  Vajpayee:  May  I  make  a  sub-
 mission?  As  there  was  no  interpreter
 on  the  train,  they  could  not  inform  the
 railway  authorities  that  some  of  their
 friends  were  seriously  ill.  It  was  for
 the  Government  to  make  _  arrange-
 ments  for  the  interpreters.

 Mr.  Deputy-Speaker:  What  has  that
 to  do  with  this  particular  question?

 Shri  J.  N,  Hazarika:  No  medical  help
 was  asked  in  respect  of  the  sick
 children.

 Mr.  Deputy-Speaker:  He  is  not  ask-
 ing  for  medical  help,  now  he  is  ask-
 ing  for  interpreters,  whether  inter-
 preters  accompanied  that  party.

 Shri  J.  N.  Hazarika:  They  must
 have  been  there.

 Shri  Hem  Barua:  May  I  know
 whether  the  refugees  that  were  sent
 from  the  Missamari  camp  to  Pathankot
 were  sent  for  medical  check-up  before
 they  were  asked  to  undertake  the
 journey?

 Mr.  Deputy-Speaker:  They  were  not
 being  sent  for  military  operations.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  number  of  refugees  who  have  been
 taken  to  Dharamsala  from  Missamari,
 and  whether  the  facilities  for  provid-
 ing  work  to  them  have  been  arrang-
 ed?

 Shri  J,  N.  Hasarika:  Seven  hundred
 and  fifty-four  refugees  were  brought
 by  the  train  to  Pathankot.

 Dr.  Ram  Subhag  Singh:  He  has  not
 answered  the  latter  part  of  the  ques-
 tion,  whether  facilities  for  providing
 work  to  them  have  been  arranged.

 Shri  J.  N.  Hazarika:  Yes,  it  was
 arranged  in  consultation  with  the
 Home  Ministry.

 APRIL  4,  960  Oral  Answers

 Kashmir  in  U.N.  Maps

 f  Sir  Baw  Krishan  Gup
 1268,  Shri  Pangarkar:

 Shri  H.  N.  Mukerjee:
 |  Shri  Prabhat  Kar:

 Will  the  Prime  Minister  be  ple
 to  refer  to  the  reply  given  to  Sta
 Question  No.  254  on  the  24th  No:
 ber,  959  and  state:

 (a)  whether  Government
 reccived  reply  from  the  Ui
 Nations  Secretariat  regarding
 wrong  delineation  of  Kashmir's
 tion  on  the  United  Nations  Map;

 (b)  if  so,  the  nature  of  the  4
 received?

 The  Parliamentary  Secretary  t
 Minister  of  External  Affairs  (
 Sadath  Ali  Khan):  (a)  and  (b).
 Sir.  We  are  still  awaiting  a  reply
 the  United  Nations  Secretariat  to
 letter  of  479  December  1958,

 Shri  Ram  Krishan  Gupta:  M
 know  whether  Government
 examined  these  maps;  if  so,  hov
 they  differ  from  our  maps?

 Shri  Sadath  All  Khan:  This  i
 old  question.  We  do  not  agree
 these  maps  that  have  been  publi
 by  the  UN.

 Shri  Ram  Krishan  Gupta:  We  w
 like  to  know  what  difference  the
 between  our  maps  and  these  ma

 Shri  Sadath  Ali  Khan:  They
 luded  J  and  Kashmir

 ritory  from  India,  that  is  the  differ
 In  our  maps,  it  forms  a  part  of  I

 Shri  A.  M.  Tariq:  Is  it  true
 according  to  various  resolution:
 the  UN,  they  cannot  describe  Ja’
 and  Kashmir  as  8  non-Indilan  terri
 if  so,  may  I  know  why  they  have

 luded  Ji  and  Kashmir  in
 maps  of  UN  from  India?

 Shri  Sadath  All  Khan:  It  is  a
 the  hon.  Member  is  correct.  If  I
 say  so,  none  of  the  Security  Co!
 resolutions  which  India  and  Pak
 have  accepted,  namely  the  Scc
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 Council  Resolution  dated  J  ry  17,
 1948,  the  UNCIP  Resolutions  of  August
 13,  948  and  January  5,  1949,  or  any
 of  the  assurances  given  by  the  Com-
 mission  to  the  Prime  Minister  of  India,
 provide  any  justification  for  showing
 Jammu  and  Kashmir  as  non-Indian
 territory.  That  is  the  contention  bet-
 ween  ourselves  and  the  UN  Secretariat.

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  UN  authorities  have  given
 any  explanation  for  this  wrong
 delineation  yet?

 Shri  Sadath  Ali  Khan:  J  should  like
 to  inform  the  House  that  the  subject
 was  referred  to  by  Mr.  Andrew  W.
 Cordier,  Executive  Assistant  to  the
 Secretary-Gencral  at  press  confer-
 ence,  and  with  your  permission  I
 would  like  to  quote  the  statement:

 “The  reply  of  the  UN  Secretariat
 has  already  been  given  in  this
 matter.  I  think  there  has  been
 some  degree  of  confusion  with  re-
 gard  to  the  interpretation  of  it.
 The  United  Nations  map  does  not
 show  this  area  of  Jammu  and
 Kashmir  as  a  part  of  Pakistan..
 The  ‘line  on  the  map  is  a  broken
 line  for  the  frontier  between  the
 territory  and  the  two  countries.  It
 is  the  way  of  simply  indicating  that
 the  whole  subject  of  Kashmir  is
 sub  judice  and  the  Secretariat
 must  follow  in  fact  the  line  that
 is  followed  by  the  Security
 Council  itself.  We  have  no  alter-
 native  except  to  continue  to  do
 80.7

 That  is  the  attitude  of  the  UN  Secre-
 tariat.

 Shri  Hem  Barua:  May  I  know
 whether  this  repetition  of  a  single
 error  on  the  part  of  the  UN  Secretariat
 is  a  pointer  to  the  fact...

 Mr.  Depaty-Speaker:  There  is  no
 error  according  to  the  Minister.  It  has
 not  been  shown  as  part  of  Pakistan,
 but  only  as  territory  that  is  under
 dispute.

 Shri  Hem  Barua:  In  view  of  the  fact
 that  this  has  not  been  shown  as  part
 of  Pakistan  or  as  part  of  India,  am  I
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 to  understand  that  this  is  a  sufficient
 pointer  to  the  fact  that  in  spite  of  long
 wordy  duels  our  case  has  gone  by  de-
 fault,  or  else  what  are  the  reasons?

 Shri  Sadath  Ali  Khan:  That  is  for
 the  hon.  Member  to  infer.

 Mr.  Deputy-Speaker:  That  is  only
 an  inference.

 Shri  0.  om  Sharma:  The  last  letter
 was  sent  to  the  UN  Secretariat  on
 0th  December,  1958.  May  I  know
 why  there  has  been  so  much  delay  in
 getting  a  firm  and  decisive  reply  from
 the  Secretariat  all  these  months?

 Mr.  Deputy-Speaker:  This  Minister
 should  say  why  they  have  delayed  this
 reply?

 Shri  D.  C.  Sharma:  Have  they  sent
 any  reminders?

 Mr.  Deputy-Speaker:  This  question
 might  be  answered.

 Shri  Sadath  All  Khan:  We  have  ask-
 ed  our  Per  Repre:  ive  to
 take  up  this  matter  formally.

 Shri  C.  R.  Pattabhi  Raman:  Have
 the  Government  conveyed  to  the
 UNO  the  feelings  of  the  Parliament
 and  the  people  of  India  on  this  matter?

 Shri  Sadath  Ali  Khan:  They  are
 aware  of  it.

 Shri  A,  M.  Tariq:  My  question  was
 this,  whether  it  is  a  fact  that  accord-
 ing  to  the  various  resolutions  of  the
 UN,  they  cannot  exclude  Jammu  and
 Kashmir  from  the  maps  of  India?
 Even  Sir  Owen  Dixon  has  said...

 Deputy-Speaker:  The  Mini
 has  agreed  with  the  hon.  Member.

 Shri  A.  M.  Tariq:  He  has  only
 agreed.  My  point  was  what  action  the
 Government  of  India  has  taken.  With
 all  these  facts  in  our  hands  that  Kash-
 mir  is  a  part  of  India,  what  action
 have  they  taken,  that  is  what  I  want
 to  know.

 Shri  Sadath  All  Khan:  We  have
 been,  for  the  last  few  minutes,  tel-
 ling  the  House  what  action  Govern-
 ment  have  taken,  and  how  time  after

 DP  ty-8  ck
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 time  we  have  drawn  the  attention  of
 the  UN  Secretariat  to  our  stand.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  Government  consider  it  pro-
 per  as  a  member  of  the  UNO  that  the
 UNO  should  indicate  the  position  of
 Jammu  and  Kashmir  like  this  in  its
 maps,  and  how  long  will  it  wait  for
 a  further  reply  to  be  received?

 Shri  Sadath  Ali  Khan;  |  think  I
 have  answered  that  question.  I  can-
 not  say  how  long  it  will  be  before  we
 convince  the  UN  Secretariat  of  our
 stand.  I  cannot  give  a  definite  answer.

 Shri  Surendra  Nath  Dwivedy:  He
 told  us  that  no  reply  has  been  receiv-
 ed,  but  read  out  some  _  explanation
 given  by  the  UN.  Is  the  UN  of  the
 opinion  that  that  explanation  is  suffi-
 cient,  and  does  it  not  intend  to  reply
 to  our  objection?

 Shri  Sadath  Ali  Khan:  They  may
 be  of  that  opinion,  but  we  do  not  ac-
 cept  their  explanation.

 Shri  Yadav  Narain  Jadhav:  A
 reference  has  been  made  in  the  state-
 ment  just  now  that  the  matter  is  sub
 judice.  May  I  know’  what  the
 meaning  of  ‘sub  judice’  is?

 Mr.  Deputy-Speaker:  That  has  been
 explained.

 Shri  Sadhan  Gupta:  Since  it  is
 clear  from  the  explanation  given
 by  the  spokesman  of  the  Secretary-
 General  that  they  think  that  it  is  dis-
 puted  territory  and  that  it  is  justified
 to  show  it  on  the  maps  as  such,  may
 I  know  what  steps  Government  pro-
 pose  to  take  in  this  regard  to  have
 it  correctly  represented?

 Shri  Sadath  Ali  Khan:  The  steps
 we  shall  take  and  we  are  taking  are
 the  usual  steps  that  a  Member-nation
 of  the  United  Nations  takes,  namely
 diplomatic  steps.
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 Mannfacture  of  Theodolites

 +
 (  Shri  R.  ९.  Majhi:

 #1269.  Shri  Subodh  Hansda:
 |  Shri  S.  C.  Samanta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  is  any  proposal to  manufacture  special  type  of  Theo-
 dolites  in  our  country;

 (b)  if  so,  whether  the  details  of  the
 Project  have  been  worked  out;  and

 (c)  the  approximate  estimated  cost
 of  this  project?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  The
 scheme  of  the  National  Instruments
 Factory  Ltd.,  Calcutta,  for  the  manu-
 facture  of  Micro-optic  Theodolites  in
 collaboration  with  a  Hungarian  firm
 has  been  approved  in  December,  959
 The  Company  has  planned  to  estab-
 lish  full  production  of  600  Nos.  Theo-
 dolites  of  this  type  by  1962.  The
 scheme  is  estimated  to  cost  Rs.  2°6
 lakhs,  being  the  cost  of  capital  equip-
 ment.  and  technical  know-how
 charges.

 Shri  Manubhai  Shah:  It  varies  from
 the  total  requirements  of  this  type
 of  theodolite,  and  how  they  are  met
 at  present?

 Shri  Manubhai  Shah:  It  varies  from
 600  to  2,000.  This  scheme  will  save  us
 about  Rs.  0  lakhs  worth  of  foreign
 exchange  every  vear.

 Shri  R.  0.  Majhi:  May  I  know  how
 the  requirements  are  met  at  present?

 Shri  Manubhai  Shah:  For  the  pre-
 sent,  we  are  issuing  actual  users’
 licence  to  the  public  authorities  and
 the  actual  private  users  for  the  diffe-
 rent  types  of  theodolites.
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 Production  of  Carbon  Black

 + Shri  R.  C.  Majhi:
 1270.4  Shri  8.  C.  Samanta:

 l  Shri  Subodh  Hansda:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:
 (a)  whether  the  report  of  the  Ruma-

 nian  experts  for  the  production  of
 different  grades  of  carbon  black  in
 India  has  been  finally  considered;

 (b)  if  so,  what  decision  has  been
 taken;

 (c)  whether  the  market  demand  has
 been  investigated;  and

 (d)  when  the  work  will  commence?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  to  (d).  On
 examination  of  the  preliminary  report
 submitted  by  the  Rumanian  experts
 revised  estimates  have  been  called
 for  with  a  view  to  consider  how  far
 the  project  can  be  economic.  These
 are  still  awaited.  The  original  esti-
 mates  were  too  high  and  were  there-
 fore  rejected.  Estimated  demand  is
 12,000  tons  per  annum  at  present.

 Shri  Shivananjappa:  May  I  know
 whether  it  includes  the  manufacture
 of  cinema  carbon  also?

 Shri  Manubhai  Shah:  It  will  also  in-
 clude  reinforced  carbon  block,  to  some
 extent,  the  low  grade  cinema  carbon
 and  also  the  channel  black,  and  all
 the  black  required  for  the  tyres  and
 the  tubes.

 हिमाचल  प्रदेश  में  भूमि  का वितरण

 #१२७१.  करी  पद्म  देव  :  क्‍या  योजना
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्या  जमींदारी  उन्मूलन  एक्ट
 के  झ्न्तमंत  निर्धारित  भ्रधिकतम  सीमा  के
 परिणामस्वरूप  बची  हुई  भूमि  बांट  दी  गई
 है;
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 (a)  बदि  हां,  तो  किस  प्राधार  पर;
 ौर

 हे
 (ग)  यदि  नहीं,  तो  इस  के  क्या  काश्ण

 ?

 भ्रम  जौर  रोजगार  तथा  योजना  मंत्री
 के  सभा-सचिव  भी  eto  नाठ  fier)
 /क)  से  (ग).  सुप्रीम  कोट  म  एक्ट  की  वधता

 को  चुनौती  देनको  भर्जियां  दाखिल  की  गई
 हैं  ध्रौर  सुप्रीम  कोर्ट  ने  इस  सम्बन्ध मे ंसरकार
 को  जमींदारों  की  सम्पत्ति  लेने  की  कोई
 कारंबाई  न  करन  का  झादेद  दिया  है।  इसलिए
 हिमाचल  प्रदेश  एक्ट  के  प्रन्तर्गत  निर्धारित
 सीमा  से  अधिक  किसी  भी  जमींदारी  या
 क्षेत्र  को  झभी  तक  नहीं  लिया  गया  है  t

 [(a)  to  (९).  Writ  petitions  challeng-
 ing  the  validity  of  the  Act  have  been
 filed  in  the  Supreme  Court  which  has
 passed  stay  orders  restraining  the
 Administration  from  taking  possession
 of  the  properties  of  the  landlords.  No
 estates  or  areas  in  excess  of  the  cciling
 fixed  under  the  Himachal  Pradesh  Act
 have,  therefore,  been  taken  over  80
 far.]

 श्री  पद्म  देव  :  कया  यह  दुरस्त  है  कि
 इस  एक्ट  के  पारित  होने  के  पद्चात  बहुत
 सारे  काश्तकार  बजाय  भूमि  मिलने  के  भूमि
 से  निष्काषित  किये  गये  हैं  शौर  वे  भूमिहीन
 हो  गये  हैं?

 श्री  ल०  माठ  मिश्र  :
 कोई  मूचना  नहीं  है  t

 झेतोएँसी

 Shri  Sadhan  Gupta:  May  I  know
 what  amount  of  land  is  covered  by
 the  writ  petitions  filed  in  the  Supreme
 Court,  and  whether  all  the  landlords
 have  filed  or  only  some  have  filed
 writ  petitions?

 Shri  L.  N.  Mishra:  The  validity  of
 the  whole  Act  has  been  challenged,
 and  there  are  stay  orders  against  all
 actions.
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 श्रो  वाजपेयी  :  भूमि  का  पुनवितरण
 करते  समय  क्‍या  उन  कृषकों  का  भी  ध्यान
 रक्खा  जायगा  जिनके  कि  खेत  जमीदारों  ने
 छीन  लिय  हैं  ?

 श्री  ल०  ना०  मिश्र  :  यह  तो  भिद्वास्त
 को  बात  है  1  हर  एक  सूबा  अपने  झपने  तरीके
 का  विवेयक  बनाथेगा  ब्ौर  उपके  प्रनुपार
 झ्रमल  किया  जायगा।

 श्री  बाजपेपी  :  मेरा  निवेदन  है  कि  इस
 सम्बन्ध  में  केन्द्रीय  सरकार  की  क्‍या  नीति  है
 क्योंकि  हिमाचल  प्रदेश  तो  केन्द्र  के  श्राधोन
 है?

 क्री  ल०  ना०  मिश्र  :  यदि  माननीय
 सदस्य  इस  विधेयक  को  देखने  की  कृपा  करेंगे
 तो  वे  समझ  जायेंगे  कि  हम  किस  तरह  से  उस
 सरप्लस  जमोन  को  बांटना  चाहते  हैं  ny

 Shri  Yadav  Narain  Jadhav:  May  I
 know  for  how  tong  the  writ  petitions
 are  pending  in  the  Supreme  Court?

 Shri  L,  N.  Mishra:  They  have  been
 pending  since  1958,

 श्री  पद्म  देव  :  इस  भ्रधिनियम  के  पारित
 होने  के  पश्चात्‌  कितने  काइतकार  भूमि  से
 बेदखल  किये  गये  हैं,  कितने  भूमिहीन  किये  गये
 हैं?

 श्री  ल०  ना०  मिथ:  मुझे  इस  की  सूचना
 नहीं  है  ।

 श्री दो०  चं०  हार्मा :.  कया  माननीय  मंत्री
 यह  बतलाने  की  कृपा  करेंगे  कि  इस  एक्ट  की
 बजह  से  कितनी  भूमि  सरप्लस  बन  गई  है?

 श्री  mo  ato  fog:  उसके  प्रांकड़े
 भी  तक  इकट्ठा  नहीं  किये  हैं  क्योंकि  कानून
 बना  शौर  वह  सुप्रीम  कोर्ट  में  चलेंज  हो  गया  है
 इसलिये  यह  प्लांकड़े  इकटठा  नहीं  किये  जा
 सके  हैं  ।

 भरी  रामसिट  ४...  ता  शीमन  यह
 बतलाने  की  कृपा  करेंगे  कि  सुप्रीम  कोर्ट
 बवारा  सटे  झाईर  देने  के  पहले  कितनी  जमीन
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 watt  ने  किसानों  से  छोन  कर  प्रयने
 कब्जे  में  कर  लो  है  प्रौर  जिनको  इस  तरह
 बेदखल  किया  गया  है  क्या  उनको  उनको
 जमोनें  वापिस  दिलवायो  जायेंगो  ?

 श्रो  ०  ना०  मिथ :.  इसके  झांकड़े
 मेरे  पास  नहीं  हैं  कि कितनी  जमीन  किसानों
 से  इस  तरह  जमोंदारों  ने  छोन  ली  है  भीर
 जहां  तक  उन  बेदखल  हुए  किपानों  को  जमीनें
 वापिस  देने  का  सवाल  है  यह  भी  बताना
 कठिन  हैं  क्‍योंकि  जैसे  में  ने  बताया  ऐक्ट
 चेंनेंज  होगया  है  प्ौर  दूसरे  यह  हर  एक  सूबे
 के  ऊपर  है  कि  वह  किस  सिद्धान्त  पर  भ्पना
 एक्ट  बनाता  है  भौर  उस  पर  भ्रमल  करता  है

 Shri  Sadhan  Gupta:  May  I  know
 whether  Government  have  submitted
 their  reply  to  the  writ  petitions  filed
 in  the  Supreme  Court,  and  if  so,  what
 other  steps  are  being  taken  to  have
 the  matter  expedited?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  What  is  the  ques-
 tion  of  the  hon.  Member?

 Mr.  Deputy-Speaker:  He  wants  to
 know  whether  Government  have  filed
 their  reply  or  not.  That  is  the  only
 part  of  the  question  that  can  be
 answered.  Other  steps  cannot  be  there
 so  long  as  the  case  is  before  the
 Supreme  Court.

 Shri  L.  N.  Mishra:  We  have  replied
 already.

 Shri  Sadhan  Gupta:  There  can  be  an
 application  for  expediting  it.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber’s  question  is  whether  the  reply
 on  behalf  of  Government  has  been
 filed,  and  when  it  was  filed.

 Shri  L.  N.  Mishra:  The  hon.  Mem-
 ber  might  be  aware  of  the  whole  story.
 The  first  stay  order  was  issued.  .

 Mr.  Deputy-Speaker:  The  only  ques-
 tion  is  whether  the  reply  has  been
 filed.

 Shri  Sadhan  Gupta:  Government
 can  mention  it  and  have  the  matter
 expedited.
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 Shri  L.  N.  Mishra:  The  reply  has
 been  filed.

 थ्भी  पद्य  देव  :  माननीय  मंत्री  को  यह
 बात  मालूम  है  कि  सन्‌  १६५४  में  यह  ऐक्ट
 पास  हो  गया  था  भर  तब  से  भ्रभो  तक  सिवाय
 इसके  कि  जागोरदारों  को  एक  चेतावनी  दो
 गई  है  वे  काइतकारों  को  बेदखल  न  करे  शौर
 कुछ  नहीं  किया  गया  शौर  उस  चेतावनी  का  भी
 कोई  खास  फायदा  या  असर  पहुंचा  हो  ऐसा:
 नहीं  मालूम  पड़ता  क्‍योंकि  काफी  काएतकार
 उसके  बाद  से  बेदखल  किये  गय॑  हैं?

 श्री  ल०  लाग  मिश्र :.  यह  कानून  ही
 अमल  में  नहीं  लाया  जा  सका  है  क्योंकि  बनते
 ही  वह  चैलेंज हो  गया  है।

 श्री  पद्म  देव  :  उपाध्यक्ष  महोदय,
 में  केवल  एक

 Mr.  Deputy-Speaker:  This  cannot  be
 answered,  when  the  whole  thing  is  be-
 fore  the  Supreme  Court.  The  Act
 itself  has  been  challenged.  So,  what
 should  Government  do?

 श्रो  पद्म  देव  :  उपाध्यक्ष  महोदय,  मैं
 केवल  एक  बात  जानना  चाहता  हूं  ।  मंत्री
 महोदय  को  शायद यह  मालूम  नहीं

 उपान्यक्ष  महोदय :  प्रब  जो  बात
 उन्हें  मालूम  नहीं  है  उसको  वह  ब्या  बता
 सकते  हें  भौर  फिर  श्राप  उसको  जानते  भी  हैं

 श्री  पद्म  देव  :  उपाध्यक्ष  महोदय,
 मुझ  केवल एक  बात

 Mr.  Deputy-Speaker:  Order,  order.
 Next  question.

 Selected  Works  of  Maulana  Azad
 °3274.  Shri  A.  M.  Tariq:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  plcased  to  state:

 (a),  whether  there  is  any  proposal
 to  publish  selected  works  of  Maulana
 Abu!  Kalam  Azad  in  the  near  future;

 (b)  if  so,  what  are  they;  and

 Oral  Answers  95८2

 (०)  when  it  is  proposed  to  bring
 them  out?

 The  Parliamentary  Secretary  to  the
 Minister  of  Information  and  Broad-
 casting  (Shri  A.  C,  Joshi):  (a)  to  (c)
 There  is  no  proposal  in  hand  at  pre-
 sent.

 ft  qo  मु०  तारिक:  में  वजीर  इसला-
 श्ात  व  नहारियात  से  जानना  चाहता  हूं
 कि  क्‍या  यह  हकीकत  है  कि  मोलना  साहब
 की  वफात  से  लेकर  भ्रब  तक  जितने  एडवर-
 टाइजमेंट  पबलिकेणन  डिवीजन  के  धशाया  हुए
 हैं,  उननें  मौलाना  साहब  का  कोई  जिक्र  नहीं
 होता?  इसकी  क्‍या  वजह  है,  जब  कि  उनके
 पबलिकेशन्स  मौजूद  हे  प्रौर  उन्होने  छापे
 हैं?

 र)  चल  Dak  vf  est]
 Wale  Wha  2  ol  3  elle!
 Uy  Sw  ०३७४०  ty  US  ७  ur
 Gol  Sd  ०  oy  Spal
 wheed  048५३  chee Ba  chip
 Wye  कै”  yl  yt  «११०  ele  £
 uw!  ya  utd  po  uw  &  qlee
 é  vw  Sr  a  4३)  द  iw
 url  ys!  ाक  कके  दै  pebteteles

 [-  बैन  glee  a
 डा०  कैसकर  :  म॑  एकदम  तो  नहीं  बता

 सकता  कि  इृश्तहारात  में  उनका  नाम  “यों  नहीं
 भ्राता,  हो सकता  है  कि  उनको  जो  किताब
 छपी  हो  बह  प्राउट  प्राफ  प्रिट  हो  गयी  हो  ।
 हमारे  यहां  तो  उनकी  दो  किताबें  छपी  हैं  ।
 में  इस  बारे  में  तहफीकात  करूंगा  |

 Shri  A.  M.  Tariq:  I  am  sorry  to  say
 that  it  is  not  a  fact  that  the  books
 are  not  available.  Books  are  avail-
 able....

 Mr.  Deputy-Speaker:  He  may  ask  a
 question.

 Shri  A.  M.  Tariq:  I  would  like  to
 know  whether  it  is  the  policy  of  the
 Ministry  or  the  management  of  _  the
 Publications  Division  not  to  mention
 Maulana  Azad's  name  when  they  have
 got  those  books  in  hand.
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 Mr,  Deputy-Speaker:  That  is  exact-
 ly  what  he  said:  that  he  would  find
 out  if  such  a  thing  has  happened.

 oft  रघुनाथ  सिह  :  में  जानना  चाहता
 हूं  कि  मौलाना  साहब  की  बहुत  सी  रचनाएं
 जो  कि  घाभिक  है  प्रौर  बहुत  भ्रच्छी  है,  उनका
 अनुवाद  हिन्दी  श्लौर  दूसरी  भारतीय  भाषाओ्रों
 में  प्रकाशित  हा  है  या  नहीं  v

 Dr.  Keskar:  The  Publications  Divi-
 sion  generally  publish  selections  from
 the  speeches  and  writings  of  very
 eminent  leaders.  No  work  having  all
 the  collections  of  writings  and  speeches
 of  any  leader  except  Gandhiji  has
 been  taken  in  hand  by  the  Division,
 because  this  entails  a  lot  of  research
 work  and  a  separate  unit  for  it  not
 that  we  do  not  consider  it  desirable.

 Workers’  Education  Scheme
 #1276.  Shri  Aurobindo  Ghosal:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  any  workers’  education
 centre  has  been  opened  in  Howrah,
 West  Bengal;  and

 (b)  if  so,  what  is  the  subject  of
 education  and  mode  of  training?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 Yes.

 (b)  The  subjects  dealt  with  relate
 to  labour  laws  and  problems  with
 special  emphasis  on  trade  union
 methods  and  philosophy,  code  of  dis-
 cipline,  productivity  etc.  The  mode
 of  training  consists  inter  alia  of  Lac-
 tures,  Discussions,  Seminars,  Debates
 and  Role  playing.

 Shri  Aurobindo  Ghosal:  May  I  know
 how  many  workers  will  participate  in
 this,  to  which  industries  they  belong
 and  who  would  select  the  student
 workers?

 Shri  L.  N.  Mishra:  There  is  no  limit
 to  the  number  of  workers  participat-
 ing.  It  is  a  phased  programme  and  it
 is  exparding.  I  can  say  that  up  to
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 this  date  a  little  over  400  worker-
 teachers  have  completed  training,  8
 were  getting  training  at  the  regional
 centres;  about  00  unit  level  classes
 known  as  primary  centres  have  been
 established,  and  about  630  workers
 have  coinpleted  training  and  2,000  are
 reported  to  be  under  training.

 Shri  Aurobindo  Ghosal:  May  I  know
 what  will  be  the  period  of  the  course,
 and  whether  the  workers  will  get
 their  full  wages  during  that  period?

 Shri  L.  N.  Mishra:  There  are  three
 kinds  of  classes:  one  for  the  teacher
 administrator  the  duration  of  which
 is  6  months,  another  for  worker-
 teacher,  the  duration  of  which  is  3
 months,  and  workers,  with  a  duration
 of  4  months.  The  workers  will  surely
 be  paid  by  the  employers.

 Shri  Muhammed  Elias:  How  many
 centres  have  been  opened  in  this
 town  of  Howrah?

 Shri  L,  N.  Mishra:  So  far  as  the  unit
 level  programme  is  concerned,  in  Cal-
 cutta  there  are  about  seven.

 Shri  Tangamani:  May  I  know
 whether  the  teachers  who  were  train-
 ed  in  the  Bombay  school  are  being
 utilised  in  the  training  centre?  If  so,
 how  many  of  them  are  being  utilised?

 Shri  L.  N.  Mishra:  There  are  two
 kinds  of  teachers:  one  through  direct
 recruitment,  and  about  I5  from  the
 trade  union  organisations.  Those  peo-
 ple  who  were  trained  from  trade  union
 organisation  have  gone  back  to  their
 organisations.  Those  people  who  were
 recruited  directly  are  working  in  the
 Institutes.

 Mr.  Deputy  Speaker:  How  many  of
 them  are  being  utilised  there?

 Shri  L.  N.  Mishra:  About  40  were
 trained  through  direct  recruitment.

 Shri  Tangamani:  40  were  trained
 for  the  whole  country.  Out  of  the  40
 who  were  trained  in  Bombay,  how
 many  are  being  utilised  in  this  parti-
 cular  centre?

 Mr,  Deputy-Speaker:  40  were  train-
 ed  for  the  whole  country.  How  many



 9505  Oral  Answers

 eut  of  them  are  being  utilised  in  this
 particular  centre  which  is  mentioned
 in  the  question?

 Shri  L.  N.  Mishra:  All  the  trained
 teachers  are  being  utilised.

 Mr.  Deputy-Speaker:  The  ber  is
 not  available.

 Shri  L.  N.  Mishra:  So  far  we  have
 0  centres,  and  43  are  working.  We
 propose  to  have  7  centres  more.

 Shri  B.  Das  Gupta:  How  many  such
 workers’  education  centres  have  been

 pened  throughout  West  Bi  0?
 Shri  L.  N.  Mishra:  In  West  Bengal,

 at  the  present  moment,  there  is  one  at
 Caleutta  and  they  are  having  unit
 levels.  At  present,  there  are  7  unit
 level  training  programmes.

 श्री  रामसह  भाई  बर्मा :  क्या  यह
 बात  सही  है  कि  कुछ  एम्पलायर्स  न  तृदलीब
 सम्मेलन  के  निर्णय  के  प्रनुसार  श्रमिकों  को
 प्रक्षिक्षण  के  दौरान  पूरा  वेतन  देने  से  इन्कार
 कर  दिया  है,  जिसके  कारण  श्रमिक  प्रशिक्षण
 नहीं  ले  पा  रहे  हैं  ?

 ह ,  ल०  ला०  मिश्र  :  ऐसी  सूचना  नहीं
 है,  लेकिन  प्रगर  ऐसी  बात  होगी,  तो  हम
 प्रयास  करेगें  कि  उनको  पूरा  वेतन  मिल
 और वे  ट्रेनिंग  ले  ।

 Paper  Mill  in  Madras
 1277,  Shri  P.  6.  Deb:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  a  paper  mill  is  being
 started  with  the  support  of  United
 States  Banks  in  Madras;  and

 (b)  if  so,  the  full  details  of  the
 same  and  the  total  American  invest-
 ment?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b).  Yes,
 Sir.  One  scheme  has  been  licensed
 for  a  capacity  of  20,000  tons  of  paper
 per  annum  which  is  hkely  to  cost
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 Rs.  6  crores.  The  investment  of  the
 American  collaborators  in  the  equity
 capital  is  expected  to  be  about  Rs.  75
 lakhs  against  the  foreign  exchange
 requirement  of  about  Rs.  4  crores.  As
 regards  the  balance,  ways  and  means
 are  still  being  explored  and  the  party
 ls  negotiating  with  credit  institutions
 in  America  for  the  credit  requirement’
 of  the  total  foreign  exchange  for  the
 project.

 Shri  P.‘G.  Deb:  May  I  know  whether
 the  Government  of  India  are  a  party
 to  it?

 Shri  Manubhai  Shah:  No,  they  are
 not  a  participant,  but  they  are  a  party
 to  approving  the  scheme.

 Shri  Yadav  Narain  Jadhav:  May  I
 know  what  raw  matcrial  is  to  be  used
 for  this  paper-making?

 Shri  Manubhai  Shah:  It  is  largely
 bagasse,  and  bamboo  from  the  Nilgiri
 forests.

 Shrimat!  Parvathi  Krishnan:  May  I
 know  where  the  factory  is  to  be  set
 up,  and  whether  it  is  to  be  in  the
 private  sector  or  the  public  sector?

 Shri  Manubhai  Shah:  It  is  to  be  set
 up  in  the  area  represented  by  the  hon.
 Member  in  Madras  State,  basing  on
 raw  materials  from  Nilgiri  forest  area.

 Shri  Tangamani:  How  long  will  it
 take  for  overcoming  the  foreign
 exchange  difficulties  and  letting  the
 establishment  of  this  unit  to  be  com-
 pleted?

 Shri  Manubhai  Shah:  Already  every-
 thing  has  been  finalised.  It  is  a  ques-
 tion  of  arranging  the  credit  for  thr
 total  foreign  exchange  requircment
 which  otherwise  will  be  available
 from  the  Export-Import  Bank  loan.
 But  the  party  desires  to  have  inde-
 pendent  credit  institutions  subscribe  to
 it.  We  have  no  objection  to  these
 negotiations.

 Shri  K.  N.  Pandey:  In  view  of  fact
 that  there  is  a  large  number  of  sugar
 factories  and  surplus  quantity  of
 bagasse  in  U.P..  will  the  Ministry  con-
 sider  it  desirable  to  start  a  paper
 factory  there?
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 Mr.  Deputy-Speaker:  It  is  a  sugges-
 tion  for  action.

 Shri  Tyagi:  Are  Government  con-
 templating  starting  a  number  of  other
 smaller  paper-making  units  in  various
 parts  of  the  country?  If  so,  will  they
 consider  the  feasibility  of  starting  one
 in  Dehra  Dun  which  has  got  enough

 .of  raw  material  like  twisted  pin.
 Mr.  Deputy-Speaker:  J.et  this  be

 started  first.

 Shri  Manubhai  Shah:  The  _  hon.
 Members  will  be  glad  to  know  that
 6l  small  scale  paper  plants  have  been
 already  approved  by  Government.  All
 the  paper  units  in  the  small  scale,
 medium  scale  and  large  scale  are  to
 be  set  up  by  private  industry.  <A  large
 number  of  proposals  is  coming  for-
 ward.  If  a  proposal  came  from  any
 area  which  the  hon.  Member  indicated,
 it  will  certainly  be  very  favourably
 considered.

 Shrimati!  Parvathi  Krishnan:  J  want
 to  know  whether  this  factory  is  com-
 ing  up  in  the  private  sector  or  public
 sector,  and  if  it  is  in  the  private  sector,
 which  is  the  party  that  has  taken  it
 up.

 Shri  Manubhai  Shah:  As  is  obvious
 from  the  earlier  answer,  it  is  in  the
 private  sector  taken  up  by  a  private
 party  in  Madras  State.

 Shri  Parvathi  Krishnan:  What  is  the
 name  of  the  party?

 Mr.  Deputy-Speaker  The  name  is  not
 yet  available.

 Shri  Palantyandy:  Recently  Gov-
 ernment  have  given  licences  to  manu-
 faciurers  in  the  small  scale  paper
 industry.  It  has  taken  a  long  time
 for  these  people  to  g-t  the  machinery.
 Will  Government  give  all  facilities  for
 import  of  the  machinery  for  the  small
 scale  paper  industry?

 Shri  Manubhai  Shah:  I  am  glad  the
 question  has  been  asked.  _Govern- ment  have  approved  3  projects  to
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 manufacture  smal]  scale  and  medium
 scale  machinery  for  the  paper  indus-
 try.  42  units  will  be  delivered  by  one
 factory  this  year,  6  by  another  and
 6  by  a  third.  Therefore,  24  locally
 made  plants  will  be  available  in  the
 country  from  year  to  year  from  this
 year.  Honce,  it  will  not  be  worth-
 while  to  spend  large  amounts  on
 foreign  exch:  when  indi
 capacity  is  growing.

 Dye  Stuff  Case

 °278.  Shri  N.  BR.  Muniswamy:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  239  on
 the  8th  May,  959  and  state  the
 further  progress  made  in  the  depart-
 mental  enquiry  in  Bombay  Dye  stuff
 case?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  enquiry  has  since
 been  completed  and  the  report  is
 under  examination.

 Shri  N.  R.  Muniswamy:  May  I  know
 what  were  the  difficulties  or  impedi-
 ments  in  the  way  of  coming  to  a  final
 conclusion  all  these  two  years?

 Shri  Kanungo:  After  the  case  was
 decided  by  the  Bombay  High  Court,
 consultation  had  to  be  carri:d  on  with
 the  law  officers  of  the  Government  of
 India  and  the  Government  of  Bombay.
 Therefore,  there  was  delay  in  serving
 charge-sheets  on  the  party  concerned.
 That  delay  has  delayed  th:  whole
 procedure.  The  report  had  been
 received  in  October  959  and  it  is
 being  cxamined  for  final  decision.

 Shri  N.  BR.  Muniswamy:  When  was
 the  report  received  by  the  Govern-
 ment  and  what  are  the  salient  fea'ures
 of  the  recommendations?

 Shri  Kanungo:  As  I  mentioned
 before,  the  report  was  received  by  the
 C.C.I.  who  is  the  officer  concerned,  in
 October,  1959;  and  I  have  no  informa-
 tion  about  the  contents  of  the  report.
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 Licences  for  Industries

 +
 8  JS  Shri  Raghunath  Singh:

 |  Shri  Prakash  Vir  Shastri:

 CHAITRA  I5,  882  (SAKA)  Oral  Answers  9S10

 prioriy.  There  will  be  no  need  to  go
 to  the  licensing  committee.  Directly,
 the  Capital  Goods  Committee  can
 approve  such  schemeg  which  shall  be
 deemed  to  have  been  approved  by  the
 li  ittee. Will  the  Minister  of  0  and

 Industry  be  pleased  to  lay  a  statement
 showing:

 (a)  the  names  of  industries  for
 which  Government  have  decided  not
 to  sanction  any  fresh  capacity;  and

 (०)  the  names  of  industries  which
 would  be  freely  licensed  under  the
 Industries  (Development  and  Regula-
 tion)  Act,  1951?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No,  38.]

 Shri  Raghunath  Singh:  May  I  know
 whether  the  Act  of  95l,  the  Indus-
 tries  (Development  and  Regulation)
 Act,  which  is  an  old  one,  is  going  to
 be  revised  according  to  the  new  con-
 ditions  of  India?

 Shri  Manubhai  Shah:  The  Act  has
 been  so  well  formulated;  and  the
 Industrial  Policy  Resolution  which
 has  shown  dynamic:  results,  and  has
 proved  that  there  is  no  need  for  any
 substantial  changes.  But,  from  time
 to  time,  the  Schedules  have  been
 reviscd  to  bring  more  and  more
 industries  under  Development  and
 Regulation  Act.

 Shri  Palaniyandy:  May  I  know
 whether  there  is  any  licensing  com-
 mittee  to  give  licences  for  ncw  indus-
 tries?  How  many  times  has  that
 committee  met  for  issuing  licences?

 Shri  Manubhai  Shah;  There  also  the
 procedure  has  been  very  much  simpli-
 fied.  There  is  a  licensing  committee
 provided  in  the  Act  which  functions.
 It  usually  mests  once  in  two  months
 because  it  represents  all  the  States.
 But,  there  is,  again,  a  local  licensing
 committee  with  representatives  of  the
 different  Ministries.  Over  and  above
 that,  we  have  shown  in  the  statement
 several  industries  which  are  of  high

 Shri  Ramanathan  Chettiar:  Is  it  a
 fact  that  recently  the  Government
 simplified  the  procedure  with  regard
 to  licensing?

 Shri  Manubhai  Shah:  Yes,  Sir.  That
 is  precisely  the  answer  to  this  ques-
 tion;  and  the  House  will  be  happy  to
 know  that  as  a  result  of  that  much
 speed  is  coming  up  in  approval.

 Import  of  Equipment  for  Film
 Industry

 91282,  Shri  Damani:  Will  the  Minis-
 ter  of  C  ree  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 templating  issuing  licence  for  import
 of  studio  equipment  in  order  to  help
 the  film  industry;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No  such  proposal  is
 under  consideration.  The  hon.  Mem-
 ber  is  perhaps  referring  to  import  of
 studio  equipment  upto  25  p  r  cent.  of
 the  face  value  of  licences  granted  for
 import  of  Cinematograph  films,  not
 exposed,  under  the  Export  Promotion
 Schem«.

 (b)  Does  not  arise.
 Shri  Damani:  May  I  know  whether

 Government  is  considering  the  import
 of  equipment—not  films—for  the  film
 industry  which  is  earning  so  much
 foreign  exchange?  If  so,  what  steps
 are  being  taken  to  provide  the  equip-
 ment?

 Shri  Kamungo:  For  the  कुदा,  few
 periods,  we  have  been  permitting  the
 import  of  5  per  cent.  of  the  quota
 available  for  import  of  this  type  of
 machinery;  and,  over  and  above  that,
 the  Export  Promotion  schemc  has  been
 provided  for.  We  do  not  consider  any
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 increase  in  the  quantum  of  imports
 possible  at  the  time.

 Shri  Palaniyandy:  May  I  know
 whether  Government  is  contemplating
 the  manufacture  of  projectors  for  the
 cinema  industry?

 Shri  Kanungo:  There  is  no  such
 Proposal  yet.
 Anti-  Indian  Literature  from  Colombo

 #1283...  Shri  Hem  Barua:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  anti-
 Indian  literature  over  the  India-China
 border  issue  is  regularly  circulated
 by  post  in  this  country  from  Colombo;

 (b)  if  so,  whether  this  has  been
 brought  to  the  notice  of  Ceylon  Gov-
 ernment;  and

 (c)  if  so,  with  what  results?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan)  (a)  We  came  across
 a  leaflet  posted  to  some  addresses  in
 this  country  from  Colombo.

 (b)  This  was  informally  brought  to
 the  notice  of  the  Government  of
 Ceylon.

 (c)  It  is  understood  that  that  Gov-
 ernment  have  not  been  able  to  trace
 the  origin  of  the  leaflet.

 Shri  Hem  Barua:  May  I  know
 whether  Government  are  aware  of  the
 fact  that  anti-Indian  propaganda
 leaflets  arc  circulated  in  our  neigh-
 bouring  countries,  particularly,  Nepal?
 If  so,  may  I  know  whether  any  coun-
 try,  including  Nepal,  has  brought  this
 matter  to  the  notice  of  our  Govern-
 ment?

 Mr.  Deputy-Speaker:  This  question
 relates  only  to  the  propaganda  coming
 from  Colombo.

 Shri  Hem  Barua:  These  cyclostyled
 leaflets  are  being  circulated  in  Indi
 from  Colombo  and  also  in  Nepal  ana
 other  neighbouring  countries.  That  3s
 why  I  want  to  know  this.
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 Mr.  Deputy-Speaker:  If  the  hon.
 Minister  is  prepared  to  answer  I  have-
 no  objection.

 Shri  Sadath  Ali  Khan;  The  hon.
 Member  is  right.  Similar  anti-Indian
 literature  has  also  been  posted  to
 India  and  other  countries  such  as
 Pakistan,  Burma,  Nepal,  Khartoum
 and  Sikkim,  mostly  from  Hong  Kong.
 We  have  drawn  the  attention  of  the
 authorities  in  Hong  Kong  to  this  pro-
 paganda  and  cnquiries  are  still  con-
 tinuing.

 Shri  Hem  Barua:  May  I  know
 whether  this  34  page  cyclostyled  leaflet
 that  is  termed  as  a  letter  is  being
 circulated  by  an  organisation  called
 the  Anti-Expansionist  association  of
 the  Peoples’  Republic  of  China,—that
 accuses  and  makes  an_  unabashed
 attack  on  our  Prime  Minister—a
 dastardly  attack—and  accuses  him  of
 “practically  instigating  the  revolt  of
 the  Tibetan  rebels”  and  _  further
 accuses  our  Prime  Minister  “of
 cherishing  expansionist  ambitions”?
 May  I  know  whether  that  has  been
 received  by  our  Government?  If  50,
 may  I  know  whether  it  has  been
 received  from  Hong  Kong  or  Catombo?
 Has  it  been  ascertained?

 Shri  Sadath  All  Khan:  We  received
 copies  of  a  leaflet  entitled,  ‘Indian
 Imperialism  a  threat  to  Asian  Unity’.
 I  am  grateful  to  the  hon.  Member  for
 supplying  me  with  so  much  informa-
 tion.  As  for  the  organisation  to  which
 the  hon.  Member  just  now  referred,
 the  Chinese  Government  are  of  the
 opinion  that  no  such  organisation
 exists.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  these  propaganda  leaficts  are
 circulated  in  our  country  from  sources
 in  Hong  Kong  and  Colombo  parti-
 cularly,  may  I  know  whether  Gov-
 ernment  proposes  to  screen  them  off
 at  the  post  offices  so  that  they  may
 not  have  any  circulation  in  our  coun-
 try?

 An  Hon.  Member:  They  may  screen
 our  letters  also.

 Shri  Sadeth  Ali  Ruan:  :.  #  difficult.
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 Shri  Tyagi:  I  would  like  to  know
 that  concrete  steps  are  being  taken  by
 Government  or  their  representatives  in
 those  countries  to  counteract  this  pro-
 paganda  by  some  positive  propaganda
 on  our  side.

 Shri  Sadath  Ali  Khan:  |  do  not
 know.  The  attitude  of  Government  is
 very  clear  in  these  matters.  This  pro-
 paganda  is  so  full  of  untruth  that  I
 do  not  think  it  carries  any  weight.

 Mr.  Deputy-Speaker:  The  question
 is  whether  there  is  any  propaganda
 to  counteract  this  propaganda  against
 the  Indian  Government  that  is  being
 carried  on.

 Shri  Tyagi:  Beyond  launching  pro-
 tests,  do  Government  take  any  posi-
 tive  steps  to  counteract  this  propa-
 ganda?

 Shri  Sadath  Ali  Khan:  In  the  normal
 course  we  counteract  it.

 Shri  Tyagi:  What  do  you  do  in  this
 ‘case?

 Shri  Sadath  Ali  Khan:  We  cannot
 answer  abuse  by  abuse,

 Shri  D.  C.  Sharma:  This  kind  of
 anti-Indian  literature  comes  to  us  by
 air,  ordinary  post  and  through  the
 sea,  May  I  know  if  Government  has
 ‘any  agency  to  check  this  kind  of  pro-
 paganda,  the  incoming  of  such  pro-
 paganda,  at  the  levels  of  sea,  air  and
 regular  mail?

 Shri  Sadath  Ali  Khan:  This  parti-
 cular  leaflet  cam:  in  the  form  of  an
 ordinary  letter.  It  is  difficult  to  stop
 letters  addressed  to  persons.  About
 the  other  part  of  the  question,  there
 ix  the  Sea  Customs  law.  I  am  sorry
 the  Communications  Minister  is  not
 here;  he  will  be  in  a  better  position
 to  answer  that  question.  (Interrup-
 tions.)

 Shri  Thanu  Pillai:  May  I  know  who
 are  the  authors  of  these  pamphlets
 said  to  be  emanating  from  Colombo?

 Shri  Sadath  Ali  Khan:  That  is  what
 we  are  trying  to  find  out.  Enquiries
 are  being  made.  (Interruptions.)
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 Shri  Braj  Raj  Singh:  May  I  know

 whether  no  other  letter,  than  the  one
 referred  to  by  the  Parliamentary
 Secretary,  has  been  received  in  India?
 If  more  letters  are  being  received,
 will  Government  think  over  the  possi-
 bility  of  sealing  them—this  sort  of
 literature—in  post  offices  and  not  get-
 ting  them  circulated  in  the  country?

 Shri  Sadath  Ali  Khan:  This  kind  of
 literature  does  not  come  in  bulk.  As
 far  as  I  am  aware,  no  other  letter  of
 this  kind—or  leaflet  of  this  kind—has
 been  received  by  us.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  Parliamentary  Secretary
 has  said  that  steps  are  taken  to
 counteract  this  anti-Indian  propaganda
 coming  from  these  sources,  may  I
 know  what  other  steps,  except  cir-
 culating  a  flimsy  brochure  stating  our
 case,  Government  have  taken  in
 foreign  countries  to  build  up  our  case?

 Shri  Sadath  Ali  Khan:  |  will  col-
 lect  the  material  and  give  it  to  the
 hon.  Member.  As  to  what  concrete
 steps  have  been  taken,  I  cannot  answer
 off-hand.

 श्री  रघुनाथ  सिंह  :  म॑  यह  जानना
 चाहता  हूं  कि  क्या  इस  विषय  में  सिलोन  में
 हमारे  हाई  कमिश्नर  के  जरिये  से  कोई  का्ये-
 वाही  हुई  है  या  नहीं  प्रौर  जो  पैम्फलेट  था,
 उसका  कांट्राडिक्शन  सिलोन  में  शाया  किया
 गया  है  या  नहीं  ।

 श्री  सादत  पाली  ा:  मैंने  झ्भी  भ्र्ज
 किया  कि  वहां  की  गवर्नमेंट  की  तवज्जह
 इस  मामले  की  तरफ  दिलाई  गई  शौर  उन्होंने
 कहा  कि  उनके  लिये  यह  पता  चलाना  मुश्किल
 है  कि  यह  लीफलेट  कहां  से  चला  श्रौर  कैसे
 पहुंचा  ।

 Running  Commentaries  on  the  Visite
 of  Foreign  Dignitaries

 °284,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  grcat  public  demand  for  broadcast-
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 ing  the  running  commentaries  on  the
 visits  of  foreign  dignitaries  in  Hindi
 for  the  benefit  of  the  masses  in  our
 villages;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Parliamentary  Secretary  to  the
 Minister  of  Information  and  Broad-
 casting  (Shri  A.  C.  Joshi):  (a)  and
 (b).  There  is  a  demand  for  running
 commentaries  on  the  visits  of  foreign
 dignitaries  in  Hindi  and  other  regional
 languages.  All  India  Radio  has  tried,
 as  an  experiment,  giving  such  com-
 mentaries  in  Hindi  on  one  or  two
 occasions,  While  effort  will  be  made
 in  the  future  to  increase  such  com-
 mentaries,  any  action  will  depend  on
 adequate  number  of  experienced  com-
 mentators  being  available  and  neces-
 sary  sanction  for  expenditure  forth-
 coming.

 Shri  D.  C.  Sharma:  May  I  know
 what  were  these  great  one  or  two
 occasions  on  which  commentarics  were
 broadcast  in  Hindi?

 Shri  A.  6.  Sushi;  Hindi  commentary
 on  the  visi,  of  some  of  the  foreign
 dignatiries  had  been  given  out  by  the
 Ali  India  Radio  when  the  Presidents
 of  the  United  States  of  America  and
 of  the  Soviet  Union  and  the  Prime
 Minister  of  the  Soviet  Union  came  to
 this  country.

 Shri  D.  0.  Sharma:  What  efforts  is
 this  Ministry  making  to  overcome  the
 shortage  of  commentators  to  which  the
 hon.  Minister  referred  in  reply  when
 there  is  so  much  of  unemployment  in
 this  country?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  It  is

 iT  d  t
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 succeed  and  those  who  succeed  are
 afterwards  encouraged  and  promoted
 to  do  this  work.  It  will  take  some-
 time  before  we  will  be  able  to  build
 up  commentators  in  Hindi  and  other
 regional  languages.  There  are
 demands  not  only  for  covering  such
 visits  to  which  the  hon.  Member  has
 referred  to  but  also  for  commentaries
 on  sports.  Naturally,  we  require  a
 big  staff  for  that  and  the  financial
 aspect  is  also  important.  The  point  is
 as  to  whether  we  can  afford  to  have
 such  a  large  body  of  well-paid  staff.
 When  we  can,  we  will  certainly  have
 it.

 क्री  ब्रजराज  सिह  :  में  जानना  चाहता
 हूं  कि  जो  प्रंगरेजो  के  कमेंटेटर  हैं,  कया  उनकी
 मातृभाषा  प्रंग्रेजी  होती  है  श्रौर  उसकी  वजह
 से  उन्हें  ज्यादा  प्रनुभव  होता  है  प्रंग्रेजो  में
 कमेंटेटर  होने  का  प्रौर  जो  भारतोय  भाषाओं
 को  जानने  वाले  लोग  हैं,  जिन  की  ये  भाषायें
 अ्रपनी  मातृभाषायें  हें,  उनके  बारे  में  क्या  हम  यह
 समझ  लें  कि  वे  इन  भाषाओं  के  भ्र्च्छे  कमेंटेटर
 नही  बन  सकते  हैं  ?  शौर  क्‍या  में,  उपाध्यक्ष
 महोदय,  यह  समझ  लु  कि,  जो  उन्होंने  यह
 कहा  है  कि  भारतीय  भाषाभों  में  कर्मेंटेटर
 उपलब्ध  नहीं  हैं,  यह  सिर्फ  उनका  प्ंग्रेजो  के
 प्रति  एक  मोह  है  भौर  उसके  प्रति  एक  प्रलोभन
 है?

 उपाध्यक्ष  महोवय  :  एक  ही  वक्‍त  में
 कितनी  बातें  समझना  चाहेंगे  ?  एक  बात
 झगर  झाप  कहते  तो  शायद  हो  भी  सकता
 था।

 Dr.  Keskar:  Simply  because  a
 person's  mother  tongue  is  one  of  the

 obvious  that  every  ye
 be  made  a  commentator.  It  is  a  very
 specialiseq  job.  It  is  not  that  a
 diploma  or  a  degree  can  make  a  person
 an  ex  he  tator.  A  num-
 ber  of  years  of  training  and  selection
 after  training  are  required.  The  effort
 that  we  are  making  is  to  build  up
 commentators  by  trying  a  number  of
 people  and  seeing  whether  they

 reg  t  4  it  does  not  neces-
 sarily  mean  that  he  is  proficient  in
 that  language  and  can  render  any  ser-
 vice  for  society  in  that  language.  It
 is  unfortunately  true  that  English  is
 still  the  official  language  in  this  coun-
 try  and  a  very  large  number  of  intel-
 ligent  and  intellectual  persons  are
 more  proficient  in  it  than  in  the
 regional  languages......
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 Shri  Braj  Raj  Singh:  *  *  *  (Inter-

 ruptions.)
 Mr.  Deputy-Speaker:  The  Minister

 is  giving  the  information  in  his  posses-
 sion  and  at  once  without  waiting  and
 finding  out  what  it  is,  to  say  like  that
 is  rather  a  strange  ~  thing.  (Inter-
 ruptions.)

 Shri  Raghunath  S.ngh:  That  word
 should  be  withdrawn.

 Shri  Braj  Raj  Singh:  May  I  sutmit
 that  the  hon.  Minister  was  not  giving
 us  any  information?  He  was  just
 expressing  an  opinion.

 Mr.  Deputy-Speaker:  Order,  order.
 What  the  hon.  Member  asked  was
 whether  English  is  the  mother  tongue
 of  those  who  are  appointed  as  English
 commentators  and  whether  there  are
 no  others  whose  mother  tongue  is
 Hindi  and  also  whether  they  cannot
 be  made  commentators.  Why  is  it
 that  English-speaking  people  can  be
 found  for  the  post  of  commentators
 and  not  Hindi-speaking  commentators
 or  commentators  in  other  regional
 languages?  That  was  his  question.

 The  hon.  Minister  has  replied  that
 it  is  not  necessary  and  that  it  is  not
 that  a  person  whose  mother  tongue  35
 Hindi  or  one  of  the  regional  lengu-
 ages  becomes  automatically  a  com-
 mentator  in  that  language.  There
 must  be  some  proficiency  in  that
 language  and  he  must  be  trained  and
 he  must  get  some  experience  before
 he  can  become  a  commentator.  He
 has  given  that  opinion  and  the  hon.
 Member  says  that  it  is  a  He.

 Shri  Raghunath  Singh:  It  should  be
 withdrawn.

 Mr.  Deputy-Speaker:  That  is  very
 bad.  It  is  very  incorrect  on  the  part
 of  the  hon.  Member  to  say  like  that

 27०  (Interruptions.)  I  would  advise
 the  hon.  Member  to  withdraw  it.  This
 is  mot  fair.  I  would  advise  him  to
 withdraw  it  because  it  was  said  in
 the  heat  of  the  moment.
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 ft  त्यागी  :  विड़ा  कर  लो  भाई  t

 Shri  Vajpayee:  Let  that  word  be
 expunged  from  the  proceedings.....-
 (In:erruptions.)

 sh  श्रजराज  सिहः  में  निवेदन  करना
 चाहता  हूं  कि  इस  सम्बन्ध  में  जो  मिनिस्ट्री
 की  नोति  है  उसके  खिलाफ  विरोध  प्रकट  करने
 के  लिये,  मै  समझता  हूं,  इसके  सिवाय  भौर
 किसी  हान्द  का  प्रयोग  नहीं  किया  जा  सकता
 था।  मेरा  मंधा  है  कि  जो  बात  मिनिस्टर
 साहब  कह  रहे  हें  वह  भ्रसत्य  है  भौर  मेरे  शब्द
 को  झ्गर  गलत  समझा  जाता  है  तो  कम  से
 कम  मैं  उसे  वापिस  लेने  के  लिये  तैयार  नहीं
 हूं  t

 Mr.  Deputy-Speaker:  It  is  very
 incorrect.  This  should  not  have  been
 said.  I  have  adviscd  the  hon.  Mem-
 ber  to  withdraw  but  he  refuses  to
 withdraw.  These  words  would  be
 expunged  from  the  record.  For  the
 present  I  am  not  prepared  to  take  any
 further  action.  But  it  is  very  bad  and
 I  must  express  my  disapproval.

 Shri  Tyagi:  He  also  said  that  it  was
 incorrect.  I  suppose  the  word
 ‘incorrect’  has  been  recognised  to  be
 parliamentary......  (Interruptions,)
 Afterwards  he  also  said  ‘Incorrect’.
 That  word  need  not  be  expunged.

 Mr.  Deputy-Speaker:  J]  have  not  said
 50.

 Pandit  Thakur  Dag  Bhargava
 Opinion  may  be  wrong  or  right.  There-
 fore,  the  statement  of  the  hon.  Mem-
 ber  is  quite  unwarranted.

 Mr,  Deputy-Speaker:  I  have  said  so.
 Shri  Yadav  Narain  Jadhav:  How

 many  commentators  from  the  differ-
 ent  Indiai  |  have  bec
 available?

 Dr.  Keskar:  I  will  require  notice  to:
 give  the  number  of  commentators.

 *Expunged  as  ordered  by  the  Chair.



 “9519  Oral  Answers

 Shin  Toyo  Clock  Factory
 + Shri  Aurobindo  Ghosal:

 91285,  <  Shri  Achar:
 [  Shri  B,  Das  Gupta:

 Will  the  Minister  of  Commerce
 ‘and  Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Japanese  Shin  Toyo  Clock  Factory
 is  exporting  to  India  a  plant  capa-

 ‘ble  of  manufacturing  5,000  clocks  a
 ‘month;

 (b)  if  so,  who  is  importing  it;  and
 (c)  whether  the  factory  is  going

 to  be  in  the  public  or  private  sec-
 -tor?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir,  for
 time  pieces  and  alarm  pieces  and
 ‘not  for  wall  clocks,

 (b)  and  (c).  Mls.  Jayna  Time  In-
 -‘dustries  (Private)  Ltd,  Delhi.

 Shri  Aurobindo  Ghosal:  May  I
 ‘know  if  any  assessment  has  been
 made  as  to  the  annual  requirement?

 Shri  Manubhal  Shah:  There  has
 been  no  real  assessment  but  we  be-
 Vieve  that  about  half  a  million  or  onc
 million  time-pieces  could  be  consum-
 ed  if  they  were  indigenously  produc-
 ed.

 Shri  Aurobindo  Ghosal:  May  I
 know  if  this  factory  will  also  manu-
 facture  watches?  What  would  be  the
 foreign  exchange  requirement  for
 setting  up  this  factory?

 Shri  Manubhai  Shah:  It  will  only
 manufacture  time-pieces  and  alarm
 clocks  end  not  watches....  (Inter-
 ruptions.)

 Mr.  Deputy-Spe:  Hon.  Members
 should  not  be  found  standing  in  the
 passage  for  so  long  a  time.

 Shri  Manubhal  Shah:  It  will  manu-
 facture  time  pieces  and  alarm  clocks
 and  not  watches.  The  foreign  ex-
 change  involved  will  be  about  Rs,  7-8
 lakhs.
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 Shri  B.  Das  Gupta:  May  I  know

 whether  any  other  foreign  concern,
 especially  Swiss  concern,  approached
 the  Government  of  India  for  esta-
 blishing  8  watch  factory?

 Shri  Manubhai  Shah:  There  has
 been  a  proposal  from  a  Swiss  manu-
 facturer  for  time-pieces  and  alarm
 clocks  but  not  specifically  for  the
 watches.  Apart  from  this,  three  more
 factories  have  been  approved  for  the
 manufacture  of  time  pieces  and  alarm
 clocks.

 Shri  Sadhan  Gupta:  May  I  know
 whether  this  plant  which  is  being  ex-
 ported  is  a  plant  for  the  manufacture
 of  whole  clocks  or  only  movement
 parts?

 Shri  Manubhai  Shah:  As  I  explain-
 ed  it  is  not  for  clocks  at  all.  The
 word  ‘clock’  is  rather  a  misnomer.  It
 is  not  a  wall-clock  but  a  time-piece
 or  an  alarm  clock.  The  time-pieces
 and  alarm  clocks  are  going  to  be
 manufactured  by  this  plant.  There  is
 going  to  be  only  technical  collabora-
 tion  and  the  plant  is  being  supplied
 by  the  Japanese  company  along  with
 technical  know-how.

 Shri  Damani:  May  I  know  when
 this  factory  will  start  production?

 Shri  Manubhai  Shah:  Maybe,
 another  eighteen  months.

 Shri  Palaniyandy:  May  I  know
 whether  the  Government  proposes  ६9
 have  a  watch  factory  in  the  public
 sector  or  the  private  sector  and  whe-
 ther  they  have  any  statistics  of  our
 requirements?

 Shri  Manubhai  Shah:  This  matter
 has  been  thoroughly  debated  upon,
 and  in  my  speech  when  I  intervened
 in  the  the  debate  on  the  Demands  for
 Grants  relating  to  my  Ministry  I  had
 said  that  the  agreement  has  already
 been  concluded  with  the  Japanese
 Citizen  Watch  Company  for  the  pub-
 lie  sector  factory  and  that  it  would
 make  about  3}  lakhs  to  4  lakhs  wrist
 watches.  Similarly,  a  private  sector  in-
 dustry  has  also  been  approved.  Two
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 more  proposals  for  wrist  watch  fac-
 tories  are  under  consideration,  I  may
 add  for  the  information  of  the  House
 that  we  are  also  issuing  new  schemes
 now  for  medium  scale  and  small
 scale  manufacture  of  watches,  time-
 pieces  and  wall  clocks  so  that  a  num-
 ber  of  people  in  the  medium  and
 small  scale  sectors  could  manufacture
 these  items.

 Shri  Sadhan  Gupta:  May  |  know
 whether  enquiries  have  been  made  as
 to  the  performance  of  the  clocks
 which  this  plant  can  manufacture,  the
 quality  of  the  clock  and  its  price—
 I  mean  the  alarm  clocks?

 Shri  Manubhai  Shah:  It  will  be  tov
 early  to  say  what  would  be  the  price.
 The  collaborator  is  one  of  the  most
 renowned  international  collaborator
 in  time-pieces  and  alarm  clocks.

 Shri  Yadav  Narain  Jadhav:  May  I
 know  whether  all  these  parts  will  be
 manufactured  or  some  spare  parts  will
 be  imported?

 Shri  Manubhai  Shah:  As  a  matter
 of  fact,  even  otherwise,  before  this
 factory  was  being  established,  the
 Policy  was  not  to  allow  movements,
 everything  was  to  be  manufactured
 here  excepting  hair-springs,  shock  ab-
 sorbers  and  certain  other  highly  spe-
 cialiseqd  items  which  would  not  be
 more  than  0  per  cent.  of  a  wall
 clock  or  a  timepiece.

 Shri  Shivananjappa:  May  I  know
 whether  this  will  form  part  of  the
 Proposed  watch  factory  at  Bangalore?

 Shri  Manubhal  Shah:  No,  Sir;  this
 is  a  private  sector  factory.  I  would
 again  like  to  submit  for  the  ide
 ration  of  the  House  ‘hat  these  are
 Quite  distinctly  different  types  of
 units;  one  for  alarm  time-piece  and
 the  other  for  wrist  watch.
 73(Ai)  LSD—2.
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 Manufacture  of  Cameras  and

 Binoculars
 +

 (  Shri  R.  c.  Majhi:
 |  Shri  Subodh  Hansda:

 1289,  {  Shri  S.  0,  Samanta:
 |  Shri  Ram  Krishan  Gupta:
 l  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  250  on  the  ‘19th  November,  959
 and  state:

 (a)  whether  further  discussions
 have  been  held  in  Japan  with  the
 Japanese  firms  for  the  establishment
 of  factories  for  manufacturing  cameras
 and  binoculars;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Industry  (Shri

 Manubhail  Shah):  (a)  and  (b).  The
 matter  is  still  under  discussion.

 Shri  R.  C.  Majhi:  May  I  know  how
 long  it  will  take  to  come  to  a  fina!
 decision?

 Shri  Manubhai  Shah:  Well,  Sir,  one
 of  the  cameras  which  they  submitted
 to  us  for  examination  was  not  upp-
 roved  by  us,  and  we  have  asked  for
 a  higher  grade  camera,  which  would
 be  one  of  the  best  comparable  came-
 ras  in  the  world.  We  expect  the  pro-
 posal  very  soon.

 Shri  C,  D,  Pande:  Generally,  came-
 ras  and  binoculars  from  Germany  are
 well  known  and  they  are  famous  ail
 the  world  over.  Therefore,  will  the
 Government  take  to  German  cameras
 rather  than  Japanese  cameras?

 Shri  Manubhai  Shah:  That  is  a  mat-
 ter  of  opinion,  We  are  always  trying
 to  collaborate  with  all  those  countries
 of  the  world  wherever  proposals  are
 available  and  the  collaborating  party
 is  willing.  So  efforts  will  certainly  be
 made  even  with  German  collaborators
 if  they  are  willing  to  join  us.

 Shri  Aurebindo  Ghosal:  We  have
 seen  in  so  many  exhibitions  Defence
 departments  manufacturing  binocu-
 lars.  What  is  the  utility  of  inviting
 this  facture  bi
 lars  here?

 y  to
 The  Defence  Department
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 manufactures  binoculars  of  a  high order  at  Dehra  Dun.

 Shn  Manubhai  Shah:  There  are
 different  things  manufactured  at
 different  places.  They  do  noi  overlap or  conflict  with  euch  other.  The  de-
 mands  of  the  country  are  great  and
 terrific.  Therefore,  the  more  we  make
 the  better  it  is.

 Shri  Hem  Barua;  May  I  know  at
 what  slage  the  progress  in  the  matter
 of  formulation  of  the  terms  of  col-
 laboration  lies  at  present?

 Shri  Manubhal  Shah:  As  I  have  al-
 ready  indicated  in  the  earlier  answer
 really  the  hitch  was  not  so  much
 on  the  terms,  because  they  were  more
 or  less  acceptable  to  us,  but  it  was
 on  the  quality  of  camera  which,  as  I
 mentioned  earlier,  should  be  of  the
 highest  possible  quality  and  stand-
 ard.  Therefore,  we  have  asked  for
 one  more  or  two  more  specifications to  be  received  from  them,

 Manufacture  of  Films
 + Shri  D  0.  Sharma:

 {  Shri  Ram  Krishan  Gupta:
 Shri  Shree  Narayan  Das:

 |  Shri  Radha  Raman:
 |  Shri  P.  हू,  Deo:
 |  Shri  Rameshwar  Tantia:
 !  Shri  ९,  K.  Bhattacharya:

 Shri  Subbiah  Ambalam:
 Shri  Pangarkar:
 Shri  Nagi  Reddy:

 |  Shri  Vasudevan  Nair:
 Shri  Aurobindo  Ghosal:

 .  ]  Shri  Ajit  Singh  Sarhadi: 1290.  2  Shri  Daljit  Singh:
 |  Shri  A.  M.  Tariq:
 |  Shri  Karni  Singhji:

 |  Shri  S,  A.  Mehdi:
 ‘Shri  Ram  Garib:

 Shri  Dinesh  Singh:
 Shri  Bhanja  Deo:
 Shri  Nanjappa:
 Shri  N.  R.  Muniswamy: Shri  P.  C.  Borooah:
 Shri  Subodh  Hansda:
 Shri  R.  0.  Majhi:
 Shri  Ss.  CG  Samanta:
 Shri  Damani:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the

 (i
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 reply  given  to  Starred  Question  No.
 234  on  the  24th  November,  959  and
 state:

 (a)  whether  negotiations  with  seve-
 ral  prominent  firms  in  the  world  for
 setting  up  of  projects  for  the  manu-
 facture  of  photographic  and  cinemato-
 graphic  films  and  X-ray  films  have
 since  been  concluded;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Inustry  (Shri  Manu-

 bhai  Shah):  (a)  Yes,  Sir.
 (b)  It  has  been  decided  to  set  up a  plant  for  the  manufacture  of  raw

 film  for  the  cinema  industry  as  well
 as  photographic  paper,  films  and  X-
 ray  films,  in  collaboration  with  M:s.
 Bauchet  of  France.  The  agreement  in
 this  connection  has  been  finalised  and
 will  be  signed  in  the  next  few  days.

 Shri  D,  C.  Sharma:  May  I  know
 what  will  be  the  optimum  capacity
 of  production  of  this  factory  so  far
 as  different  items  are  voncerned?

 Shri  Manubhai  Shah:  For  the  pre-
 sent  we  have  contracted  for  a  .apa-
 city  of  3.5  million  square  metres  of
 cinema  films,  0.5  million  square
 metres  of  photographic  films  ang  0.5
 million  square  metres  of  X-ray  films.

 Shri  70.  C,  Sharma:  May  I  know
 how  far  this  capacity  satishes  the
 needs  of  our  country—what  percent-
 age?

 Shri  Manubhai  Shah:  We  estimate
 that  about  60  per  cent  of  the  require-
 ments  would  be  met  by  this  and
 another  40  per  cent  may  have  io  be
 imported.  But  we  are  trying  to  cover
 up  both  in  the  private  sector  and  the
 public  sector  more  cinema  and  various
 other  films.

 Shri  Palaniyandy:  Now  that  the
 cinema  is  shifting  from  black  and
 white  to  technicolours,  may  I  know
 whether  the  Government  will  con-
 template  to  have  technicolour  films
 here?

 Shri  Manubhai  Shah:  We  are  mak-
 ing  a  beginning  in  one  of  the  most
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 difficult  lines  where  few  under-deve-
 loped  countries  in  the  matter  of  tech-
 ‘nological  availability  like  India  are
 contemplating  this.  Once  we  make  a
 good  headway  we  are  quite  sure  and
 fully  confident  that  we  will  be  able
 to  make  all  other  things,  All  those
 things  will  follow,

 Shri  C.  R.  Pattabhi  Raman:  Has  the
 located  site  been  changed  from  Nil-
 giris?

 Shri  Manubhai  Shah:  No,  Sir,  it  will
 be  at  Ootacamund.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  the  agreement  with
 the  French  manufacturers  has  been

 signed;  if  so,  when  the  factory  is
 likely  to  start?

 Shri  Manubhai  Shah:  Well,  Sir,  the
 factory  is  likely  to  start  produc-
 tion  somewhere  in  1962,  and  work  is
 Boing  on  at  top  speed.  The  agree-
 ment  has  been  approved.  The  sign-
 ing  ceremony  is  to  take  place  in  Paris
 in  the  next  week,

 Shri  Dinesh  Singh:  Has  photogra-
 phic  films  manufactured  by  this  firm
 been  in  the  Indian  market;  if  so,  may
 I  know  how  well  they  have  been  re-
 ceived?

 Shri  Manabhai  Shah:  As  far  as
 Indian  market  was  concerned,  not
 much  film  produced  by  this  part:cular
 firm  was  coming  in,  but  it  is  one  of
 the  very  reputed  firms  and  practically
 the  whole  French  film  industry  is  re-
 lying  on  them.  We  are  also  testing
 the  films  under  practical  tropica)  con-
 ditions  in  India  and  all  those  reels
 are  coming  here.

 Shri  Tangamani:  Is  it  a  fact  that
 some  of  the  film  producers  represented
 to  the  Government  that  these  French
 Manufacturers  are  not  experts  in  the
 field;  if  so,  mav  I  know  whether  this
 matter  was  considered  before  this
 agreement  was  entered  into?

 Shri  Manobha!  Shah:  Ali  facts  were
 taken  into  consideration  and  every
 type  of  requirements  and  quality
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 have  been  properly  specified,  and
 guarantees  of  performance  etc.  sti-
 pulated  in  the  agreement.

 Shri  N.  RB,  Muniswamy:  May  |  know what  is  the  total  outlay  for  this  pro- 3९९४?
 Shri  Manubhai  Shah:  For  the  pre- sent  the  estimate  ig  round  about Rs  44  crores,  but  it  may  go  up  to Rs.  7  crores  in  due  course.  It  is  also our  intention  to  cover  all  the  ancil- laries  like  tricefulose  acetate,  my- thelene  dichloride  and  various  other

 chemicals  and  ancillaries  required  for this  industry.
 Shri  Kasliwal:  May  I  know  why this  particular  French  firm  has  been selected  in  preference  to  the  German, American  and  English  firms?
 Shri  Manubhal  Shah:  No  American

 Or  British  firm  really  made  us  any offer  in  the  public  sector.  A  German
 firm  did  make  an  offer,  but  their  cost
 of  technical  know-how,  plant  and
 machinery  needed  for  this  was  far
 too  high  almost  50  per  cent  to  00
 per  cent  higher  than  the  present  col-
 laboration  and  was  a  long  period  of
 delivery  of  plant  and  equipment,

 Shri  Joachim  Alva:  We  have  been
 badly  let  down  by  the  French  in  one
 or  two  projects,

 Mr,  Deputy-Speaker:  Order,  order.
 He  should  put  the  question.

 Shri  Joachim  Alva:  No,  no;  it  is
 well  known.  It  has  come  in  the  re-
 ports  of  the  Public  Accounts  Commit-
 tee  and  Estimates  Committee,

 Mr,  Deputy-Speaker:  No  inference,
 no  insinuations  and  other  things  in
 the  Question  Hour.  The  question
 ought  to  be  put  straight,  as  to  what
 information  is  required.

 Shri  Joachim  Alva:  1  want  to  know
 why  you  preferred  this  French  firm
 whose  films  have  never  been  patro-
 nised  or  used  in  India,  and  why  you
 did  not  go  to  Germany  when  offers
 were  made  to  you.
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 Shri  Manubhai  Shah:  I  have  ex-
 plained  that  point  in  a  very  elaborate
 manner.

 Shri  D,  0,  Sharma:  May  I  know
 how  much  of  foreign  exchange  will
 be  saved  when  this  factory  is  giving
 us  optimum  production?

 Shri  Manubhai  Shah:  When  the
 optimum  production  comes  up  it  will
 be  about  Rs.  5  crores  a  year,  but  in
 the  beginning  it  will  be  about  Rs.  34
 crores  per  year.

 रबड़  तथा  रबड़  को  वस्तुयें
 +

 थ्री  पष्  देव  :

 "थी  भक्‍त  बहन :.
 क्या  वाणिज्य  तथा  उद्योग  मंत्री  एक

 ऐसा  विवरण  सभा  पटल  पर  रखने  की  कृपः

 +१२६१,
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 (क)  प्रति  वर्ष  देश  में  कितन  मूल्य  का
 रबड़  तथा  रबड़  की  वस्तुयें  श्रायात  की  जाती
 हैं;

 (ख)  रबड़  का  उत्पादन  बढ़ाने  के  लिये
 सरकार  क्‍या  कदम  उठा  रही  है;  भौर

 (ग)  इस  विषय  में  देश  को  स्वावलम्बी
 बनाने  में  कितना  समय  लगेगा  ?

 बाणिज्य  मंत्री  (श्रो  कानूनगो):  (क)
 से  (ग).  एक  विवरण  सभा  की  मेज  पर  रश्ला
 जाता  है

 विवरण

 (क)  पिछले  तीन  वर्षों  में  भारत  में
 श्रायात  की  गयी  रबड़  तथा  रबड़  की  वस्तुग्रों
 का  कुल  मूल्य  नीचे  दिया  जाता  है

 करेंगे  जिसमें  निम्नलिखित  जानकारी  दी  गई  होः  (मूल्य  000"  रु०  में  )

 बर्ष  आयातित  रबड़  रबड़  की  भ्रायातित  कालम  २  श्रौर  ३  का
 का  मूल्य  वस्तुओं  का  मूल्य  योग

 १६५७  ४२,०११  ३३,४४८  ७५,४५६
 ४५८  ४२,२३६  १६,२१६  ६१,४५५
 १६५६  (जन०-नवम्बर )  ६०,०१६  १०,रे८२  90,285

 (@)  भौर  (ग),  भारत  में  कच्ची  रबड़
 का  उत्पादन  १६९४८  के  १५,४२२  टन  से
 बढ़कर  १६५६  में  २३,३६२  टन  हो  गया  है  ।
 इसके  साथ  सभी  प्रकार  की  रबड़  की  खपत
 १६४८  की  १६,७१६  टन  से  बढ़  कर  १६५६

 में  ४७,४५१  टन  हो  गयी  है  प्राकृतिक  रबड़
 का  उत्पादन  प्ननिवायं 7  धीरे  धीरे  ही  बढ़
 सकता  है  क्‍योंकि  रबड़  के  पौधे  को  बड़ा  होने
 तथा  उससे  रबड  निकलना  शुरू  होने  में  ७  या
 ८  साल  लगते  हैं  ।  इसके  विपरीत  रबड़  की
 बस्तुएं  बनाने  के  उद्योग  का  विकास  होने  के
 कारण  उसकी  खपत  अ्रधिक  तेजी  के  साथ
 बढ़  रही  है।  खपत  के  बराबर  उत्पादन  भी  बढ़ा
 लेने  के  लिये  रबड़  उत्पादकों  को  विभिन्न
 प्रोत्साहन  दिये  जा  रहे  हैं  रबड़  बोर्ड,  कोट्टायम
 एक  योजना  पर  झमल  कर  रहा  है  जिसके

 अनुसार  कम  रबड़  पैदा  करने  वाली  ७०,०००
 एकड़  भूमि  में  १०  वर्ष  के  भन्दर  भ्रधिक  'रवड
 पैदा  करने  वाले  वृक्षों  का  पुन:  भारोपण  किया
 जायेगा  ।  इस  योजना  में  खंड  प्रणाली  के
 भ्राधार  पर  रबड़  उत्पादकों  को  २५०  Ho  से
 लेकर  Yoo  ०  प्रति  एकड़  तक  सहायता  देने
 कौ  व्यवस्था  है  ।  यह  योजना  १६५७  में  शुरू
 की  गयी  थी  शौर  इसके  ग्रधीन  ५,१७३  एकड़
 भूमि  में  नये  रबड़  वृक्षों  का  प्रारोपण  किया
 जा  चुका  है  तथा  रबड़  बोर्ड  उत्पादकों  को
 १५,३६,४७०  रु०  की  सहायता  दे  चुका

 है

 जैसे  जैसे  सालें  गुजरती  जायेंगी,  पुनः
 वृक्षारोपण  की  रफ्तार  तेज  होते  जाने  की
 संभावना  है  |  एक  विस्तार  सेवा  भी  शुरू  की
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 गयो  है,  जिसके  अन्तर्गत  रबड़  बोर्ड  के  फील्ड
 अफसर  तथा  रबड़  इंस्ट्रकटर  पुन:  वृक्षारोपण
 की  प्रगति  की  देखरेख  करते  हैं  श्रौर  उत्पादकों,
 विशेषतः  छोटे  रबड़  उत्पादकों,  को  शैल्पिक
 सलाह  देते  हैं  ।  भ्रधिक  उपज  वाले  रबड़  के  बीज
 रियायती  मूल्य  पर  बांटने  की  एक  योजना  भी
 १६४६  से  चल  रही  है  जिस  रफ्तार से  देश  में
 कच्ची  रबड़  का  उत्पादन  बढ़  रहा  है,  उससे
 यह  संभव  नहीं  कि  प्नल्प  श्रवधि  में  उत्पादन  तथा
 खपत  का  श्न्तर  पूरा  किया  जा  सकेगा  ।  १५
 करोड़  स०  की  श्रनुमानित  लागत  से  कृत्रिम
 रबड़  का  एक  कारखाना,  जिसकी  उत्पादन
 क्षमता  २०,०००  टन  वार्षिक  होगी,  शीघ्र  ही
 बरेली  में  स्थापित  किया  जा  सकेगा,  जिससे
 इस  उद्योग  की  भावश्यकतायें  पूरी  की  जा
 सकें  |  सहयोग  की  उपयुक्त  शर्तें  प्राप्त  करने  के
 लिये  विदेशी  फर्मों  से बात  चीत  चल  रही
 है  V

 इसके  भ्रतिरिक्त,  '्रंडमान  तथा  निको-
 बार  द्वीप  समूहों  में  व्यापारिक  पैमाने  पर  रबड़
 की  खेती  के  लिये  उपयुक्त  भूमि  का  सर्वेक्षण
 एक  दल  कर  रहा  है  श्लौर  इन  द्वीप  समूहों  में
 शीघ्र  ही  रबड़  के  वक्षों  का  भ्रारोपण  शुरू  किये
 जाने  की  संभावना  है  Vv

 भरी  पदा  वेब  :  आज  के  जमाने  में  रबड़
 की  बढ़ती  हुई  मांग  को  देखते  हुये  क्या  सरकार
 ने  भ्रन्डमान  भ्रौर  निकोबार  के  भ्रतिरिक्त  श्रौर
 भी  कुछ  स्थानों  का  सर्वेक्षण  किया  है  जहां  पर
 कि  रबड़  के  पेड़ों  को  लगाया  जा  सके  ?

 श्री  काननगो  :  हां  यह  जांच  की  गई  है
 लेकिन  भारत  में  इसके  वास्से  योग्य  जमीन
 ज्यादा  नहीं  मिल  सकती  है  t

 श्री  पद्  देव  :  सरकार  ने  सिधेटिक  रबर
 फैक्टरी  की  जो  योजना  बमायी  है  उसमें  वेरी
 क्यों  हो  रही  है  ।  इस  देरी  के  कारण  सरकार
 को  रबर  के  इम्पोर्ट  पर  रुपया  खर्च  करना  पढ़
 रहा  है  इसके  झलावा  इसके  बन  जाने  से
 रोजगार  भी  मिलता  ।
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 श्री  सनुभाई  दाह:  भौर  प्लांटों  में  चाहे
 कुछ  वेरी  हुई  हो,  लेकिन  जहां  तक  सिंथेटिक
 रबर  प्लांट  का  ताल्लुक  है,  इसमें  देरी  नहीं  हो
 रही  है  1  यह  बहुत  जल्द  प्रोडक्शन  में  था
 जायेगा  जिससे  सरकार  का  बहुत  सा
 फारिन  एक्सचेंज  भी  बचेगा  ओर  देश
 सिर्थेटिक  रबर  श्ौर  रबर  के  बारे  में  सेल्फ
 सफीदोंट  हो  जायेगा  |
 Shri  Tangamani:  May  I  know  whe-

 ther  any  estimate  has  been  made  of
 the  replanting  the  low  yielding  rubber
 during  the  current  year  and,  if  80,
 what  will  be  the  number  of  acres?

 Shri  Kanungo:  Yes,  Sir.  The
 scheme  is  working.  The  target  is
 about  70,000  acres  out  of  which,  [
 suppose,  up  till  now  roundabout  8,000
 acres  have  been  planted  and  we  ex-
 pect  the  scheme  will  gain  momentum
 in  the  current  year.

 Shri  Tangamani:  How  many  acres
 are  going  to  be  replanted  during  the
 year  960-6i?  I  want  to  know  whether
 you  have  got  any  estimate  about  that.

 Shri  Kanungo:  Yes,  Sir,  That  is
 what  I  stated.  The  target  is  70,000
 acres;  the  current  performance  is
 about  8,000  acres  in  the  first  stage,  and
 in  the  current  year,  when  the  scheme
 gathers  momentum,  there  will  be
 more  acreage.

 Suort  Notice  QUESTION
 Dalmia  Jain  Concerns

 S.N.Q.  No.  l.  Shri  Raghunath
 Singh:  Will  the  Minister  of  Comerce
 and  Industry  be  pleased  to  state  whe-
 ther  it  ig  a  fact  that  Five  Dalmia-Jain
 group  of  Companies  in  Delhi  have  des-
 troyed  some  papers  with  the  acquie-

 of  the  liquidator  med
 when  a  warrant  was  issued  for  search
 of  these  papers  by  the  Vivian  Bose
 Commission?

 The  Minister  of  Commerce  (Shri
 Kanungo):  No,  Sir.  The  five  compa-
 nies  in  respect  of  which  search  and
 selzure  warrants  were  issued  by  (he
 Commission  were  different  from  the
 five  companies  whose  books  and
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 papers  were  found  by  the  Commission
 to  have  been  destroyed  with  the
 acquiescence  of  the  liquidators  con-
 cerned.

 Shri  Raghunath  Singh:  May  I
 know  the  names  of  those  companies—
 the  five  companies—whose  papers
 have  been  destroyed?

 Shri  Kanungo:  It  will  not  be  in  the
 public  interests  to  disclose  the  names,
 because  the  Commission  is  seized  of
 the  investigation  and  the  Commission
 desires  that  the  names  of  the  com-
 panies  whose  papers  are  supposed  to
 have  been  destoryed  or  likely  to  be
 destroyed  should  not  be  divulged  at
 this  stage.

 Shri  Raghunath  Singh:  May  I  know
 whether  it  is  a  fact  that  most  of  the
 liquidators  are  ex-employees  or  pre-
 sent  employees  of  the  Dalmia  Jain
 group  of  and  especially
 whether  Shri  R.  0.  Agarwal,  the
 liquidator,  is  still  under  the  employ
 of  the  company?

 Shri  Kanungo:  From  the  newspaper
 reports,  it  appears  that  Shri  Agarwal
 was  an  employee  of  the  Dalmia  Jain
 company  and  is  also  employed  in
 some  of  the  concerns.

 Shri  Raghunath  Singh:  May  I
 know  whether  it  is  a  fact  that  all  the
 Papers  of  the  Dalmia  and  Dadri
 Cement  Company  of  the  Punjab  have
 been  destroyed?

 Shri  Kanungo:  No,  Sir.  We  are  not
 in  a  position  to  say  that  all  the  docu-
 ments  have  been  destroyed.

 Shri  Raghunath  Singh:  How  many
 documents  have  been  destroyed,

 Shri  K  The  investigati  is
 going  on  and  it  is  not  in  the  public
 interest  to  disclose  information.

 Shri  Raghunath  Singh  rose—
 Mr.  Deputy-Speaker:  It  is  not  a

 private  affair  between  the  hon.  Mem-
 ber  and  the  Minister.  The  hon.  Mem-
 ber  must  look  to  the  Chair  also!  Shri
 Tyagi.
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 Shri  Tyagi:  Is  it  now  confirmed
 that  some  papers  were  destroyed  actu-
 ally,  or,  is  that  matter,  in  itself,  also
 under  enquiry?

 Shri  Kanungo:  This  matter  as  to
 how  many  documents  have  been  des-
 troyed  and  how  much  has  not  been
 destroyed  is  a  matter  for  investiga-
 tion.  But  some  have  been  destroyed.
 That  is  a  fact

 Shri  Ansar  Harvani:  May  I  know
 whether  anybody  has  been  arrested
 for  destruction  of  these  papers  which
 would  serve  very  well  for  this  en-
 quiry?

 Shri  Kanungo:  No,  Sir.  Only  after
 the  Commission  makes  its  investiga-
 tion—only  after  investigation—this
 question  will  be  considered.

 Shri  A.  M.  Tariq:  In  view  of  the
 fact  that  some  of  the  papers  which
 were  important  and  confidential  have
 been  destroyed,  may  I  know  if  there
 is  any  proposal  before  the  Govern-
 ment  to  start  some  sort  of  a  criminal
 case  against  the  people  who  have
 done  this  act?

 Shri  Kanungo:  That  is  what  I  have
 answered.  After  the  investigations
 are  completed  it  will  be  done.

 Shri  Kasliwal:  What  is  the  public
 interest  involved  in  the  matter  of  dis-
 closing  this  particular  information
 here?

 Shri  Kanungo:  It  is  obvious  that
 investigation  is  continuing  and  the
 facts  disclosed  will  give  clues.

 Shri  A.  P,  Jain:  Sir,  may  I  make
 a  submission?  This  is  a  questicn
 which  is  being  enquired  into  by  an
 ex-Judge  of  the  Supreme  Court,  and
 Government  could  have  taken  shelter
 under  the  plea  that  this  question  is
 under  enquiry  and  it  is  not  in  the
 public  interest  to  disclose  facts.  (In-
 terruptions).  But  once  they  have
 given  certain  information,  another  in-
 formation  which  directly  follows  from
 the  information  given  is  now  being
 withheld,  once  they  have  admitted
 that  four  or  five  companies  or  some
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 companies  have  destroyed  the  papers,
 where  is  the  sanctity  in  not  disclosing
 the  names,  particularly  when  an  hon.
 Member  of  this  House  named  a  parti-
 cular  company  and  asked  whether  it
 had  destroyed  papers?  The  Minister
 said,  “Not  all  the  papers”.  I  am  not
 able  to  appreciate  why  part  of  the
 information  is  being  given  and  part
 of  the  information  closely  connected
 with  it  is  being  withheld.

 Mr.  Deputy-Speaker:  Order,  order.
 Is  the  hon,  Minister  prepared  to  give
 any  information?

 Shri  Kanungo:  I  have  answered
 the  question.  The  question  was  whe-
 ther  five  companies  have  destroyed
 some  papers—the  companies  which
 were  under  investigation—when  war-
 rant  was  issued  for  seizure  and  search.
 My  answer  was  that  these  five  com-
 panies  were  not  the  companies  which
 are  under  investigation.

 Shri  A.  ९,  Jain  rose—

 Mr,  Deputy-Speaker:  We  cannot
 enter  into  arguments  and  take  deci-
 sions.  So  far  as  the  question  is  con-
 cerned,  a  few  supplementaries  have
 been  put  and  they  have  been  ans-
 wered,  Whether  the  answer  is  com-
 plete  or  not  can  be  decided  on  some
 other  occasion  but  not  at  this  mom-
 ent.

 Shri  A.  P,  Jain:  Sir,  I  want  to  raise
 a  point  of  order.  The  point  of  order
 is  whether  the  discretion  to  refuse  to
 disclose  a  fact  must  be  based  on  some
 principle  or  it  can  be  arbitrary.  I  can
 understand  when  the  matter  is  before
 the  C  Govern  t  do  not
 want  to  disclose  information.  But
 once  they  choose  to  give  some  infor-
 mation,  could  they  arbitrarily  say,
 “No;  we  are  going  thus  far  and  no
 further’?

 Mr,  Deputy-Speaker:  The  Question
 Hour  is  not  the  period  where  a  dis-
 cussion  can  be  had.  Only  brief  ques-
 tlons  are  put  and  concise  answers
 given,  We  have  had

 he  ng  role have  got  so  many  remedies  ex-
 tract  caer  information.  As  regards
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 such  other  information,  if  any  sepa-
 Tate  question  is  put,  we  will  consider
 whether  information  could  be  had  or
 not.

 Shri  A.  P.  Jain;  Sir,  my  point  of
 order  is  this.  I  am  not  at  all  keen
 to  seek  information  and  I  am  not  at
 all  interested  in  the  information  which
 they  desire  to  withhold.  But  my  point
 of  order  is  whether  this  discretion
 should  be  exercised  on  some  principle
 or  it  could  be  exercised  arbitrarily.

 Mr.  Deputy-Speaker:  It  is  left  to
 the  Minister  at  that  moment  when  he
 feels  that  some  information  cannot  be
 given,  If  really  any  information  is
 being  suppressed  on  grounds  which
 may  not  be  reasonable  or  justified
 that  matter  can  be  settled  afterwards.
 But  when  the  Minister  claims  that
 such  and  such  information  cannot  be
 given,  immediately  he  cannot  be  com-
 pelled  to  give  that  information  at  that
 moment,  and  particularly  during  the
 Question  Hour,  That  cannot  be  done
 just  now.

 Shri  A.  ह  Jain:  When  shall  we  have
 that  opportunity,  if  not  now?

 Mr,  Deputy-Speaker:  There  are
 many  ways  open  to  Members  when
 they  can  have  it.

 Shri  Feroze  Gandhi:  May  I  know
 whether  it  is  a  fact  that  the  Registrar
 of  Companies  of  the  old  Delhi  State
 had  filed  a  criminal  complaint  under
 various  sections  of  the  IPC  against
 these  parties  and  whether  the  Govern-
 ment  have  finally  taken  any  decision
 for  prosecuting  the  parties  on  the
 basis  of  those  complaints,  when  the
 complaints  had  actually  been  lodged?
 It  is  about  five  years  ago!  I  would
 like  to  know  what  the  Government
 have  done  about  this.

 Shri  Kanungo:  These  facts  relate
 to  events  before  the  Commission  was
 appointed.

 Mr.  Depaty-Speaker:  This  is  only  a
 short  notice  question  and  the  sup-
 plementaries  have  alfeady  been  ex-
 hausted,  I  even  allowed  the  hon.
 Member  to  put  one  supplementary.
 But  then  he  makes  a  statement  80



 9535  Oral  Answers

 long  that  it  cannot  be  considered  a
 supplementary.

 Shri  Feroze  Gandhi:  What  am  I  to
 do?  Five  years  have  passed  and  they
 might  have  forgotten

 Mr.  Deputy-Speaker:  Even  then,
 the  supplementaries  should  not  grow
 with  the  lapse  of  time.

 Shri  Feroze  Gandhi:  May  |  know
 whether  it  is  a  fact  that  the  disap-
 pearance  of  the  papers  actually  took
 Piace  five  or  six  years  ago  and  the
 Government  agency,  which  is  itself
 prosecuting  the  parties,  had  this
 knowledge  for  the  last  several  years?
 In  that  case,  why  was  this  informa-
 tion  not  given  to  the  Commission  at
 that  time?

 Shri  Raghunath  Singh:  That  is  the
 point.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):  I
 cannot  answer  as  to  what  happened
 five  years  ago,  but  it  is  true”  that
 some  papers  were  destroyed  during
 the  last  few  months  while  the  Vivian
 Bose  Commission  has  been  conducting
 the  enquiry,  Of  course,  the  Commis-
 sion  is  going  ahead  with  its  work  in
 spite  of  what  has  happened.  How-
 ever,  I  shall  only  like  to  answer  in
 half  a  minute  to  what  Shri  Jain  said.
 I  do  not  follow  the  question  of  prin-
 ciple  he  has  raised,  but  it  is  for  the
 Commission  to  suggest  to  us  as  to
 what  matter  should  be  disclosed  and
 what  should  not  be  disclosed.  The
 Commission  has  definitely  informed
 us  that  certain  papers  were  destroyed
 and  I  do  not  think  it  will  be  advis-
 able  to  hide  that  fact  from  the  House.
 It  is  a  matter  of  common  knowledge
 now  and  it  has  appeared  in  papers.
 Therefore,  this  information  has  been
 given.  But  in  the  course  of  its  en-
 quiry,  the  Commission  feels  that  the
 discl  e  of  the  of  the  compa
 nies  will  not  be  in  the  interest  of  a
 proper  enquiry  in  future.  Hence,  the

 of  the  are  not  being
 @nnounced.
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 Some  Hon.  Member  rose—
 Mr.  Deputy-Speaker:  We  have  taken

 2  minutes  on  this  short  notice  ques-
 tion,  We  cannot  continue  this  discus-
 sion  indefinitely.  I  wil  treat  it  as
 closed.

 Shri  Raghunath  Singh:  This  is  a
 very  important  question.

 Mr.  Deputy-Speaker:  There  must
 be  many  others  more  important  than
 that.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Retrenchment  of  Indians  in  Kuwait

 हर  Shri  Rameshwar  Tantia:
 i272.  {  Shri  Manabendra  Shah:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  retrenchment
 of  Indians  from  services  and  stopping
 further  recruitment  of  Indians  in
 Kuwait,  Persian  Gulf;

 (b)  if  so,  the  reaction  of  Govern-
 ment;  and

 (c)  the  steps  taken,  if  any,  by  Gov-
 ernment?

 The  Parliamentary  tary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  to  (c).  The
 Government  are  aware  that  some  re-
 trenchment  has  taken  place.  How-
 ever,  there  appears  to  be  no  ban  on
 the  employment  of  Indians.  A  note
 explaining  the  recent  moves  of  the
 Kuwait  Oi!  Co.  is  being  placed  on
 the  Table  of  the  House.  {See  Ap-
 pendix  III,  annexure  No.  39].

 Rebate  to  Displaced  Persons
 °273.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Rehabilitation  and
 Mimerity  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  22  on  the  l6th  November,  959
 and  state:
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 (a)  whether  the  question  of  giving
 rebate  to  displaced  persons  in  urban
 areas  has  been  decided;  and

 (b)  if  so,  the  nature  of  the  decision?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  It  has  been  decided  to  give
 rebate  at  the  following  rates:—

 (i)  Allottee  of  land  upto I0  standard  acres  Rs.  800
 (ii)  Allottees  of  land

 above  10  standard
 acres  and  upto  50 standard  acres  Ra.  I,200

 (iii)  Allottces  of  land
 over  50  standard
 acres  Rs.  ‘1,500

 Claims  for  Compensation  for  Rural
 Properties

 91275,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  con-
 Stitutional  bench  of  Bombay  High
 Court  while  deciding  civil  writ  peti-
 tion  No.  997  of  959  Totamal  Teck
 Chand  Vs.  Regional  Settlement  Com-
 missioner,  Bombay  has  held  that  rural
 verified  claims  of  any  value  could  not
 be  rejected  in  view  of  any  land  allot-
 ment  made  in  lieu  of  agricultural
 land  claim  and  a  writ  has  been  issued
 to  the  opposite  party  for  paying  com-
 pensation  to  the  petitioner;  and

 (bd)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  The  Government  is  filing  an
 application  for  leave  to  appeal  to  the
 @upreme  Court.
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 Industrial  Development

 Per)  Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 State  Governments  have  been  com-
 plaining  to  the  Central  Government
 and  Planning  Commission  of  the  exist-
 ence  of  great  disparities  between
 different  States  regarding  industrial
 development  and  per  capita  invest-
 ments  in  this  regard;

 (b)  if  so,  the  steps  taken  so  far  to
 decrease  these  disparities;  and

 (c)  the  effect  of  measures  adopted
 so  far?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  All
 State  Governments  have  expressed  &
 desire  to  accelerate  the  pace  of  indus-
 trial  development  in  their  States.
 The  Government  of  India  apart  from
 planning  the  development  of  certain
 industries  like  cement,  sugar,  stecl
 re-rolling,  wagon  building,  cotton
 spinning  on  an  All-India  basis  and
 taking  into  account  regional  con-
 siderations  while  sanctioning  licences
 under  the  Industries  (Development  &
 Regulation)  Act,  95]  have  also  ac-
 celebrated  the  pace  of  development  of
 small  and  medium  scale  industries  so
 as  to  promote  more  extensive  indus-
 trialisation.

 These  measures  have  been  to  some
 extent  effective  in  promoting  the
 development  of  industries  in  hitherto
 industrially  underdeveloped  parts  of
 the  country.

 Export  of  Carving  Sets
 #1280.  Shri  Mohan  Swarup:  Will  the

 Minister  of  Co  and  Industry
 be  pleased  to  state:

 (a)  whether  {t  is  a  fact  that  a  ben
 has  now  been  imposed  on  the  export
 of  the  carving  sets  prepared  by  the
 handicreft  workers  of  Kashmir;
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 (b)  whether  it  is  also  a  fact  that
 these  carving  sets  were  till  now  allow-
 ed  to  be  exported  in  thousands  with-
 out  any  restriction  and  used  to  earn
 handsome  amounts  of  foreign  ex-
 change;  and

 (c)  the  reason  for  such  ban?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  No,  Sir.
 (b)  The  export  of  carving  sets  con-

 tinues  to  be  licensed  as  before.
 (c)  The  question  does  not  arise.

 Aluminium  Industry
 #1286,  Shri  Anthony  Pillai:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  observation  of  the  Tariff
 Commission  in  its  reports  on  the  con-
 tinuance  of  protection  to  the  Alumi-
 nium  Industry  as  to  the  hazards  to
 health  caused  by  the  use  of  scrap  alu-
 minium  in  the  manufacture  of  domes-
 tic  utensils;  and

 (b)  the  steps  taken  to
 such  manufacture?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 Tariff  Commission’s  recommendation
 in  this  regard  relate  mainly  to  the
 activities  of  the  Small  Scale  Utensils
 manufacturers  who  are  not  covered  by
 the  Industries  (Development  and
 Regulation)  Act  and  is  addressed  to the  State  Governments.  The  State
 Governments  have  therefore  been
 advised  to  take  necessary  steps  in  the
 matter.  It  is  expected  that  State
 Governments  will  take  necessary
 steps.
 Special  Reserve  Fund  under  Empio-

 yees’  Provident  Fund  Scheme
 (Shri  T.  B.  Vittal  Rao:

 °287.  <  Shri  P.  C.  Borooah:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 eliminate

 (a)  at  what  stage  is  the  proposal  to
 create  a  Special  Reserve  Fund  for

 APRIL  4,  960  Written  Answers  954०

 payment  of  Provident  Fund  to  out-
 going  members  or  their  nomMees  or
 heirs  where  the  employers  have  not
 paid  in  full  the  amount  of  provident
 fund  contributions  under  the  Em-
 ployees’  Provident  Fund  Scheme;

 (b)  the  reasons  for  the  Mélay;  and
 (c)  when  the  Reserve  Fund  is

 likely  to  be  constituted?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  and  (b).  This
 subject  was  last  considered  by  the
 Central  Board  of  Trustees  of  the  Fund
 at  its  meeting  held  on  the  30th  March,
 1960.  They  recommended  that  the
 Proposal  should  be  placed  before  a
 tripartite  conference.

 (c)  Does  not  arise  at  present.
 Minimum  Wage  for  Iron  Ore  Workers

 1288,  Shrimati  Renu  Chakravartty:
 Shri  Chintamoni  Panigrahi:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  when  the  recommendation  of
 the  Industrial  Committee  on  Mines
 other  than  Coal,  for  introducing  a
 minimum  wage  for  iron  ore  workers
 is  going  to  be  implemented;  and

 (b)  what  Government  propose  to  do
 in  the  matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)..  A
 phased  programme  of  extension  of  the
 Act  to  employment  in  mines  not  al-
 ready  covered  by  the  Schedule  has
 been  worked  out  and  steps  are  being
 taken  to  implement  the  same.

 Payment  of  Compensation  for  Rural
 Properties

 91292,  Shri  S.  M.  Ranerjee:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  writ
 petition  No.  852  of  959  filed  by  Shree
 Bachomal,  No.  998  of  959  filed  by
 Stree  Chajumal  and  No.  853  of  959
 filed  by  Shree  Bijumal  in  Bombay
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 High  Court  against  the  orders  of
 Regional  Settlement  Commissioner,
 Bombay  who  refused  payment  of
 compensation  for  their  claims  of  rural
 proprieties  on  account  of  allotment  of
 agricultural  land  were  bs  tly
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 Manufacture  of  Small  Car

 J  Shri  D.  6.  Sharma
 Shri

 Will  the  Minister  of  Commerce  and

 #1298,

 withdrawn  at  the  instance  of  Regional
 Settlement  Commissioner,  Bombay,
 who  compromised  with  the  applicants
 and  paid  due  compensation  for  their
 properties  under  dispute;  and

 (b)  if  so,  the  steps  being  taken  by
 Government  to  generalize  this  issue?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.  But  the  cases  were
 withdrawn  bec  jt  was  nced
 that  they  were  not  processed  accord-
 ing  to  rules,  and  not  because  there
 wags  any  compromise  regarding  the
 principle  involved  under  rule  65,  viz.,
 that  separate  compensation  for  rural
 buildings  ig  not  admissible  to  allottees
 of  agricultural  land  in  certain  cate-
 gories  of  cases.

 In  writ  petition  No.  852/59  the  peti-
 tioner  inter-alia  had  requested  for
 the  cancellation  of  land  allotment  on
 the  ground  that  the  area  was  rocky
 and  uncultivable  and  that  the  benefit  of
 rule  57  had  also  not  been  given  to  him.
 The  case  was  withdrawn  to  enable  the
 Regiona]  Settlement  Commissioner  to
 re-consider  the  question  of  land  allot-
 ment  on  merits.

 As  regards  the  other  two  cases,  the
 departmental  instructions  are  that
 the  public  dues  and  cost  of  allotted
 Property  should  first  be  adjusted
 against  the  compensation  payable  on
 the  rural  claim  and  the  balance  com-
 pensation,  if  any,  should  be  consider-
 ed  as  cancelled  under  the  provisions
 of  rule  65.  The  instructions  were  not
 complied  with  in  these  two  cases.
 Therefore  the  Regional  Settlement
 Commissioner  eed  in  the  High
 Cout  to  re-process  the  cases  accord-
 ing  to  rules.

 (b)  Since  jt  was  agreed  to  re-
 consider  the  three  cases  on  their  own
 Merits  the  question  of  generalising  the
 issue  does  not  arise.

 ry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  777  on  the  17th  February,  960
 and  state:

 (a)  whether  Government  have
 since  received  and  examined  the  re-
 port  of  the  Ad-hoc  Committee  on
 Automobile  Industry;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubha!  Shah):  (a)  and  (b).  The
 report  was  received  by  Government
 on  the  6th  February  960  and  is  being

 ed,  Government's
 on  the  various  recommendations  con-
 tained  in  the  report  will  be  announced
 as  early  as  possible  before  the  end  of
 June,  1960.  A  copy  of  the  report  was
 laid  on  the  Table  of  the  Lok  Sabha  on
 the  l0th  March,  1960.

 Quarters  for  Coal  Miners
 °294.  Shri  T.  B.  Vittal  Rao:  Wil)

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  lay  a  statement
 showing:

 (a)  the  total  number  of  quarters
 constructed  for  coal  miners  during  the
 first  four  years  of  the  Second  Plan
 period  out  of  the  amount  of  Rs.  8
 crores  allotted  for  this  purpose;

 (b)  the  total  amount  spent  up  to
 date;

 (९)  whether  there  is  any  prospect
 of  completing  a  target  of  30,000  quar-
 ters  during  the  Plan  period;  and

 (dy,  if  not,  the  reasons  for  the
 same?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  4,648  houses  have
 been  constructed  and  4,890  are  under
 construction.

 (b)  Rs.  75,51.982,
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 (९)  The  target  igs  expected  to  be
 reached  by  the  end  of  1963-64.

 (d)  (i)  Non-availability  of  suitable
 non-coal  bearing  land;

 Gi)  exhorbitant  price  demanded  by
 owners  of  land;

 (iii)  delay  in  acquisition  of  land;
 (iv)  problem  of  leasing  out  of  land

 by  the  colliery  owners  for  the  pres-
 cribed  period  of  forty  years  to  the
 Coal  Mines  Labour  Housing  Board;

 (v)  lack  of  response  from  some
 colliery  owners.

 Indians  in  Buganda
 #1295,  Shri  Raghunath  Singh:  Will

 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  Africans  of
 Buganda  are  boycotting  the  Asiatics,
 people  of  Indian  origin  and  Indians
 socially  and  economically  and  have
 threatened  the  extermination  of  boy-
 cotted  communities?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 The  Africans  of  Buganda  have  boy-
 cotted  traders  of  Indian  origin  doing
 business  in  Buganda,  who  are  com-
 monly  known  as  Asians.  Since  the
 beginning  of  February  1960,  there
 have  been  eight  cases  of  arson,  or
 attempted  arson,  specifically  directed
 against  them.

 Indians  in  South  Africa
 1296,  Shri  Ram  Krishan  Gupta:

 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  about
 one  thousand  Indians  of  Pietersburg
 (Transvaal)  most  of  whom  are  des-
 cended  from  settlers  who  settled  in
 १884  have  been  ordered  to  leave  their
 homes;  and

 (b)  if  so,  the  nature  of  the  action
 taken  or  proposed  to  be  taken  by  Gov-
 ernment  in  this  regard?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes.  As  a  result  of  the  declara-

 APRIL  4,  4960  Written  Answers  9544
 tion  of  the  Indian  location  in  Pieters-
 burg  as  a  Group  area  for  the  whites
 by  a  notification  in  the  Union  Gov-
 ernment’s  Gazette,  dated  the  4th
 March  1960,  about  850  persons  of
 Indian  origin  will  have  to  move  to
 Barrend  Veld,  the  location  earmark-
 ed  for  them,  within  the  next  five
 years.  ‘

 (b)  There  is  no  scope  for  the  Gov-
 ernment  of  India  to  take  any  action
 as  the  persons  affected,  although  of
 Indjan  origin,  are  South  African
 citizens.  However,  the  Government  of
 India’s  views  in  the  matter  have  re-
 peatedly  been  expressed  in  the  United
 Nations.

 Middle  Income  Group  Housing
 Scheme  in  Rajasthan

 1717,  Sbri  Onkar  Lal:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  state  the  total
 amount  of  money  allotted  under
 Middle  Income  Group  Housing
 Scheme  to  Rajasthan  for  the  year
 1959-60.  and  the  amount  disbursed?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  A  total  sum  of  Rs.  (27-25,
 lakhs  was  allocated,  to  the  Govern-
 ment  of  Rajasthan  for  the  year  -1959-
 60  under  the  Middle  Income  Group
 Housing  Scheme  and  the  Life  Insur-
 ance  Corporation  asked  to  release
 that  amount.

 Price  of  Machine  Tools
 ‘1718,  Shri  V.  P.  Nayar:  Will  the

 Minister  of  C  and  Industry
 be  pleased  to  state:

 (a)  how  do  the  prices  of  machine
 tools  built  jn  the  Hindustan  Machine
 Tools  Ltd.  compare  with  the  prices  of
 their  counterparts  made  by  other
 manufacturers  in  the  country;  and

 (b)  if  the  prices  of  products  of
 H.M.T.  are  higher,  the  reasons  there-
 for?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  No  indigenous
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 manufacturer  produces  machines  equi-
 valent  in  specifications  or  quality  to
 those  which  are  being  made  by  the
 Hindustan  Machine  Tools  Ltd.

 (b)  Does  not  arise.

 लोकतस्त्र

 १७१६.  भरी  खुशवक्त  राय  :  क्‍या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 के  सीतापुर  जिले  से  निकलने  वाला  साप्ताहिक
 समाचार  पत्र  “लोकतन्त्र”  भी  तक  प्रेस
 तथा  पुस्तक  पंजीयन  भ्रधिनियम  के  प्नन्तर्गत
 पंजीबद्ध  नहीं  हुभा  है;  श्रौर

 (ख)  क्‍या  यह  भी  सच  हैँ  कि  यह  पत्र
 ५  मार्च,  १६५८  से  प्रकाशित  हो  रहा  है  ?

 सूचना  शौर  प्रसारण  मंत्रो  (डा०  केस-
 कर):  (क)  श्रौर  (ख), यह  पत्र  १६-३-
 १६६०  तक  रजिस्टर  नहीं  हुआ  था  ।  इस
 सिलसिले  में  प्रखबारों  का  रजिस्ट्रार  सम्बन्धित
 मजिस्ट्रेट  से इसके  नाम  को  उपलब्धि  के  बारे
 में  पत्र  व्यवहार  कर  रहा  था  जैसा  कि  प्रेस
 तथा  पुस्तक  पंजीयन  प्रधिनियम,  १८६७  के
 अनुभाग  ६  के  प्रन्तर्गत  भ्रावश्यक  है  ।  तथापि
 यह  पत्र  ५  मार्च,  १६५६  से  निकलना  भारम्भ
 ह्भा  क्योंकि  जिला  मजिस्ट्रेट  ने बिना  रजिस्ट्रार
 को  हवाला  देने  के  पूर्व  इसका  डिक्लेरेशन
 प्रमाणित  कर  दिया  था  ।

 Sericulture  Industry  in  Punjab
 1720,  Shri  0.  C,  Sharma:  Will  the

 Mini  of  Ci  and  Industry
 Se  pleased  to  state:

 (a)  whether  the  sericulture  industry
 in  Punjab  has  made  any  progress  in
 the  production  of  raw  silk;  and

 (b)  whether  the  money  allotted  for
 the  industry  by  the  Central  Govern-
 ment  during  the  last  three  years  has
 been  fully  utilised?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.  There
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 has  been  a  smal]  decline  in  production
 of  raw  silk  during  the  last  two  years
 duc  to  adverse  seasonal  conditions.

 (b)  No,  Sir.

 Handicrafts  Centres  in  Delhi
 ‘1721,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  sanctioned
 a  few  more  centres  of  handicrafts  in
 Delhi  during  1959-60;  and
 .(b)  if  so,  the  amount  granted  for

 this  purpose  during  the  above  period?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  No,  Sir.
 (b)  Does  not  arise.

 Employment  Statistics  for  Andhra
 Pradesh

 1722,  Shri  M.  V.  Krishna  Rao:  wil
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  the  number  of  persons  register-
 ed  with  the  Employment  Exchanges
 in  Andhra  Pradesh  up-to-date;  and

 (b)  how  many  of  them  have  been
 employed  in  (i)  the  Government  of
 India  undertakings,  (ji)  the  State
 Government  undertakings  and  (iil)
 private  services  during  the  year  95y-

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  99,222,  persons
 were  on  the  Live  Register  as  at  the
 end  of  February,  1960.

 (b)  Category  of  establish-  Number
 ment  of

 Placements
 effected
 during  the

 year  I959

 i.  Central  Government  3,693
 2.  State  Government  15,180,
 3  Government  &

 local  bodies.  3.699
 4.  Private  establish-

 mems  388
 Ttal  78.960
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 Training  in  Handicrafts

 1723  J  Shri  S.  Cc  Samanta:
 au  Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 Treply  given  to  Unstarred  Question
 No.  766  on  the  8th  December,  959
 and  state:

 (a)  whether  all  the  25  persons  sel-
 ected  for  training  in  Handicrafts  Co-
 operatives  in  Delhi  during  the  period
 from  ist  December,  959  to  3lst
 January,  960  have  joined;

 (b)  if  so,  whether  all  of  them  have
 become  successful;

 (c)  how  they  have  been  employed
 and  utilised;  and

 (d)  the  total  expenditure  incurred
 on  them?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  23  persons  actu-
 ally  joined  the  training  course.  Sub-
 sequently,  one  of  them  was  with-
 drawn  by  the  organisation  which  spon-
 sored  the  candidate.

 (b)  The  remaining  22  persons  com-
 pleted  the  training  successfully.

 (c)  All  these  persons,  except  one,
 were  employees  of  the  Central  and
 State  Governments  and  Co-operative
 Organisations.  After  completion  of
 the  training,  these  persons  returned  to
 their  respective  organisations.  One
 candidate  was  a  member  of  a  Society
 and  the  Society  undertook  to  absorb
 him  after  training.

 (d)  An  expenditure  of  Rs.  8050
 has.  so  far,  been  incurred  on  this
 training.

 Press  Trust  of  India
 1724,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  the  National  Tribunal
 appointed  for  adjudication  in  the
 dispute  between  the  employees  of  the
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 (b)  if  so,  the  details  theréof?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  All):  (a)  No.
 (b)  Does  not  arise.
 Ceramic  Factory  in  Jammu  and

 Kashmir
 Shri  Ram  Krishan  Gupta:
 Shri  Inder  J.  Malhotra:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 65l  on  the  7th  December,  959  and
 state  the  result  of  efforts  made  in
 seeking  help  of  the  two  Czechoslo-
 vakian  technicians  in  the  erection  of
 ceramic  factory  in  Jammu  and  Kash-
 mir?

 1725.

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  services  of  the
 Czechoslovakian  technicians  will  be
 obtained  on  the  arrival  at  the  site  of
 the  Factory,  of  the  plant  and  mach-
 inery  for  which  orders  have  been
 placed  with  M|s.  Skoda  Private  (India)
 Ltd.,  representatives  of  Mls  Techno-
 export  of  Czechoslovakia.  The  mach-
 inery  is  scheduled  to  arrive  at  the
 site  by  the  middle  of  96l.

 Trade  Centre  at  New  York
 1726,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  409
 on  the  24th  November,  959  and  state
 at  what  stage  is  the  proposal]  to  open
 a  Trade  Centre  at  New  York?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  proposal  is
 still  under  consideration.

 Manufacture  of  Chloramphenical
 1727,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  236
 on  the  l9th  November,  959  and  state:

 (a)  whether  Government  have  since
 Press  Trust  of  India  and  the  examined  the  sch  for  the  manu-
 ment  has  given  its  award;  and  facture  of  chloramphenical  at  Okhla
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 by  a  private  firm  with  Italian  help;
 and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  and  (b).  The
 scrutiny  of  the  revised  scheme  sub-
 mitted  by  the  firm  in  December,  959
 revealed  that  it  did  not  envisage  the
 basic  manufacture  of  Chloramphenicol
 and  that  the  value  of  the  imported
 raw  materials  would  not  make  any
 appreciable  saving  in  foreign  exchange
 compared  to  the  cost  of  the  finished
 products.  The  firm  has  been  asked
 to  submit  a  proper  scheme  based  on
 manufacture  from  basic  raw  materials.

 Edwards  Textile  Mills

 1728,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  241
 on  the  9th  November,  959  and  state:

 (a)  whether  Government  have  since
 Teccived  the  report  of  the  Investigat-
 ion  Committee  appointed  for  Edwards
 ‘Textile  Mills;

 (b)  if  so,  the  main  findings  thereof;
 -and

 (c)  the  steps  taken  for  the  working
 of  these  Mills’

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  As  the  report  is  a  confidential
 document  it  will  not  be  in  the  public
 interest  to  disclose  the  findings  of
 the  Investigation  Committee.

 (c)  The  recommendations  of  the
 Investigation  Committee  for  the  im-
 Proved  working  of  the  mills  are  under
 the  consideration  of  the  Government.

 Vitamin  ‘C’
 1729,  Shri  P.  K.  Deo:  Will  the  Min-

 ister  of  C  and  Industry  be
 Pleased  to  state:

 (a)  whether  Production  of  Vitamin
 ‘C’  can  be  taken  up  on  a  commercial
 scale  as  a  result  of  research  carried
 out  at  the  National  Chemica]  Labor-
 atory,  Poona;
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 (b)  the  finances  that  will  be  re-
 quired  to  set  up  and  industry;  and

 (c)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  in  the  country  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  (a)  to  (c).  Process
 for  tre  production  of  Vitamin  ‘C’
 has  been  evolved  by  the  National
 Chemical  Laboratory,  Poona.

 The  fixed  capital  (excluding  work-
 ing  capital)  required  to  set  up  the
 industry  is  estimated  at  Rs.  1415  lakhs
 for  a  l  ewt  per  day  plant;  Rs.  7.4
 lakhs  for  a  }  cwt  per  day  plant  and
 Rs,  24.9  lakhs  for  a  3  cwt.  per  day
 plant.

 An  application  for  licence  under
 the  Industries  (Development  and  Re-
 gulation)  Act,  95]  for  the  manu-
 facture  of  this  item  based  on  the  above
 research  was  received  but  the  firm
 has  since  intimated  that  the  scheme
 could  not  be  finalised.  Therefore
 the  question  of  utilisation  of  this  pro-
 cess  is  under  consideration.

 Manufacture  of  Sodium  Sulphate
 1730.  Shri  P.  K.  Deo:  Will  the  Min-

 ister  of  C  and  Industry: be pleased  to  state:
 (a)  whether  the  process  of  recovery

 of  sodium  sulphate  from  Khari  Salt
 of  Bihar  can  be  taken  up  on  a  com-
 mercial  scaie  as  a  result  of  research
 carried  out  at  the  Central  Salt  Re-
 search  Institute,  Bhavanagar;

 (b)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry;

 (c)  whether  Government  have  re
 ceived  any  application  for  licence  for
 setting  up  this  industry  or  whether
 Government  want  to  set  up  the  iidus-
 try  in  the  Public  Sector;

 (d)  whether  it  will  result  in  saving
 of  foreign  exchange;  and

 (e)  if  so,  how  much?
 The  Minister  of  Industry  (Shri

 Mannobhai  Shah):  (a)  Yes,  Sir.  A
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 process  for  the  manufacture  of  Sodium
 Sulphate  from  Khari  Salt  of  Bihar
 has  been  developed  but  the  exploi-
 tation  of  this  process  on  commercial
 scale  is  still  under  exploration,

 (b)  A  unit  for  the  production  of  3
 tons  of  Sodium  Sulphate  per  day  is
 estimated  to  cost  about  Rs.  2  lakhs.

 (c)  No  application  has  been  received
 under  the  Industries  (0.  &  R.)  Act,
 1951  for  the:  manufacture  of  Sodium
 Sulphate  from  Khari  Salt  of  Bihar,
 nor  there  is  any  such  project  in  the
 public  sector.

 (d)  and  (e).  Do  not  arise.
 China  Clay

 ‘1731,  Shri  P.  K.  Deo:  Will  the  Min-
 ister  of  C  ce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  China  Clay
 imported  into  India  in  the  years
 1958-59  and  1959-60  and  the  amount
 of  foreign  exchange  involved;

 (b)  how  it  is  used  in  the  country;
 (c)  whether  indigenous  production

 of  Kundra  Clay  can  be  taken  up  on
 a  commercial  scale  as  a  result  of  re-
 search  carried  out  at  the  Regional
 Research  Laboratory,  Hyderabad;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  its
 production;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  in  the  country  or  whether
 Government  want  to  produce  it  in
 the  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)

 Year  Quantity
 (in  Value  (in ‘000’  Cwts.)  ‘ooo’  Rs.)

 1958-59.  93850  049
 1959-60  60694  697

 “(b)  In  Textiles,  Pottery,  Drugs,
 Paper  and  Rubber  industries  mainly.
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 (c)  Yes,  Sir.
 (d)  Since  China  Clay  is  used  in

 different  industries  the  finances  in-
 volved  to  set  up  a  plant  will  depend
 on  the  capacity  of  the  plant,  the
 nature  of  the  crude  clay  and  the  type
 of  equipment  etc.

 (e)  No  application  has  been  receiv-
 ed  as  no  manufacturing  process  as
 such  is  involved.  High  quality  ball
 clays  are  already  being  produced  by
 the  Government  Ceramic  Concern,
 Kundra.

 Production  of  Phenols,  Dyes  and
 PI  cals

 1732,  Shri  P.  K.  Deo:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  process  of  low-tem-
 perature  carbonisation  of  coal  and
 utilisation  of  tar  and  by-products  for
 producing  phenols,  dyes  and  phar-
 maceuticals  can  be  taken  up  on  a
 commercial  scale  as  a  result  of  té-
 search  carried  out  at  the  Regional  Re-
 search  Laboratory,  Hyderabad;

 (b)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry;

 (c)  whether  any  application  for
 licence  has  been  received  for  setting
 up  an  industry  or  whether  Govern-
 ment  want  to  set  up  the  industry  in
 the  Public  Sector;

 (d)  whether  it  will  result  in  saving
 of  foreign  exchange;  and

 (e)  if  so,  how  much?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  to  (e).  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House.

 Neem  Bitters
 ‘1733,  Shri  P.  K.  Deo:  Will  the  Min-

 ister  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  whether  production  of  Neem
 Bitters  can  be  taken  up  on  a  =  com-
 mercial  scale  as  a  result  of  research
 carried  out  at  the  National  Chemica?
 Laboratory,  Poona;
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 (०)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  their
 production;  and

 (c)  whether  any  application  for
 licence  has  been  received  for  their
 ‘production  in  the  country  or  whether
 ‘Government  want  to  produce  them
 in  the  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  pro-

 ‘cess  for  fhe  isolation  and  separation
 ‘of  the  bitter  constituents  of  |  Neem
 ‘and  their  utilisation  has  been  develop-
 ed  at  the  Nationa!  Chemical  Labor-
 atory,  Poona,  which  is  covered  by
 Indian  patent.  Possibilities  of  com-
 mercial  exploitation  of  the  process
 are  being  explored  by  the  National
 ‘Research  Development  Corporation.
 ‘Cost  estimates  on  the  process  are  yet
 to  be  worked  out.

 No  application  for  licence  under
 ‘the  Industries  (Development  and  Re-
 ‘gulation)  Act,  95]  for  manufacture
 of  these  items  based  on  the  research
 ‘has  been  received  nor  is  there  any
 proposal  for  their  manufacture  in
 the  Public  Sector.

 Central  Labour  Institute,  Bombay
 ‘1734,  Shri  Pangarkar:  Will  the  Min-

 ister  of  Labour  and  Employment  bc
 Pleased  to  refer  tu  the  reply  given
 to  Starred  Question  No,  526  on  the
 2nd  December,  ‘1959  and  state  the
 progress  so  far  made  in  the  construc-
 tion  of  building  for  the  Central
 Labour  Institute,  Bombay?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I:  has  been  decided

 ‘to  expedite  the  arrangement  for  the
 ‘filling  up  of  the  low—lying  areas  and
 for  the  pile  foundations.

 Paints  and  Varnishes
 1735,  Shri  P.  K.  Deo:  Will  the  Min-

 ister  of  Col  and  Indastry  be
 pleased  to  state:

 (a)  whether  there  has  been  increase
 in  the  production  of  paints  and  var-
 mishes  in  the  country;

 73  (Ai)  LS.—3.
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 (b)  the  quantity  produced  and  con-
 sumed  in  the  country  annually;

 (c)  the  quantity  exported  to  foreign
 countries  annually;  and

 (d)  the  amount  of  foreign  exchange
 earned  thereby?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Yes,  Sir.

 (b)  The  production  figures  of  paints,
 enamels  and  varnishes  in  the  organis-
 ed  sector  during  the  last  three  years
 were  as  follows:—

 Year  Production

 7957  (42270  tons
 3958  48000  tons
 3959  54000  tons

 Indigenous  _  production  is  linked
 with  internal  demand  and  since  there
 are  no  substantial  imports  or  exports,
 almost  whole  of  the  indigenous  pro-
 duction  might  be  taken  as  if  consumed
 within  the  country.

 (c)  and  (d).  Exports  of  finished  and
 semi-finished  paints  during  958  and
 959  were  as  follows:—

 Year  Quantity  Value

 7958  399  tons  =  Rs.  5°78  lakhe
 7959  322  tons  Rs.  6*43  lakhs

 QJan,-Aug.).
 mpl  ent  of  Displaced  Pi

 in  Faridabad  Industries

 1736.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  number  of
 displaced  persons  employed  in  the
 industries  at  Faridabad  which  have
 taken  loan  from  Union  Government?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  i049  Displaced  Per-
 sons.
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 Fertilizer  Factory  in  Kashmir

 1737,  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  have  a  fertilizer  factory  in  Kashmir;
 and

 (b)  if  so,  its  production  potential
 and  location?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  The  Government  of
 Jammu  and  Kashmir  have  suggested
 that  a  fertilizer  factory  may  be  estab-
 lished  in  that  State.  The  State  Gov-
 ernment  are  collecting  the  necessary
 data  which  would  enable  a_  decision
 being  taken  as  to  the  feasibility  of  a
 viable  unit  being  located  in  that  re-
 gion.  It  is,  therefore,  premature  to
 say  anything  about  its  location,  pro-
 duction  potential,  etc.

 कुटीर  उद्योग

 [श्री  भक्त  दर्शन:
 श्री  बलजीत  सिंहः

 tere]  at  दो०  wo  शर्मा:
 (भी  पांगरकर:

 क्या  बाणिज्य  तथा  उद्योग  मंत्री  ७  दिस-
 म्बर,  ६५९  के  पतारांकित  प्रदन  संख्या
 १०४०  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (१)  विभिन्न  राज्यों  में  इस  बीच  कुटीर
 उद्योगों  के  सर्वेक्षण  में  क्या  प्रगति  हुई  है;  झौर

 (ख)  जिन  क्षेत्रों  में  सर्वेक्षण  कार्य  पूरा
 हो  गया  है  उनमें  से  प्रत्येक  में  क्या  कार्यवाही
 की  गई  है  भ्रथवा  की  जा  रही  है  ?

 उद्योग  मंत्री  (भी  सनुभाई  शाह):
 (क)  सितम्बर,  १६५६  से  फरवरी,  १६६०
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 तक  निम्नलिखित  सर्वेक्षण  शुरू  किय  गये
 तथा  पूरे  किये  गये  —

 राज्य  शुरू  किये  गये  सर्वेक्षण

 पंजाब  जिला  महेन्द्रगढ़

 राजस्थान  उदयपुर,  जोधपुर,  श्री
 गंगानगर  ब्ौर  भरत-
 पुर  जिला  1

 पश्चिमी  बंगाल  मटियारी  ग्राम  की  श्रौद्यो-
 गिक  प्रवस्थाएं  1

 पूरे  किये  गये  सर्वेक्षण
 आसाम  कछार  जिला
 शान  प्रदेश  वारंगल

 केरल  त्रिचूर
 मैसूर  बेलगांव
 उत्तर  प्रदेश  हरदोई  जिला

 (ख)  इन  सर्वेक्षणों  से  सबम्बद्ध  क्षेत्रों
 की  ग्रौद्योगिक  सम्भावनाएं  प्रकट  होती  हैं  #
 इन  रिपोर्टों  में  दी  गयी  जानकारी  को  राज्य
 सरकारें  इन  क्षेत्रों  के  श्रौद्योगिक  विकास  के
 कार्यक्रमों  की  योजना  बनाने  में  प्रयोग  कर
 रही  हैं  ।  डे

 भारतोय  राजनयिकों  की  पदावधि

 १७३६.  श्रो  प्रकाश  वीर  शास्त्री  :  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विदेश्ञों  में  भारत  के  कितने  ऐसे
 राजदूत  श्रौर  उच्च  आयुक्त  हैं,  जो  निरतन्र
 तीन  वर्ष  से  भ्रधिक  समय  से  एक  ही  पद  पर
 भ्रासीन  हैं;  भौर

 (ख)  क्‍या  उनमें  ऐसे  लोग  भी  हैं  जो
 लगातार  १०  वर्ष  से  प्रधिक  समय  से  एक  ही
 स्थान  पर  पदारूढ़  हैं  ?

 प्रधान  मंत्री  तथा  वेदेशिक-कार्य  मंत्री
 (भी  जवाहरलाल  नेहरू)  :  (क)  तोन  v

 (a)  जी  नहीं  ।
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 Tea  Plantation  in  West  Bengal  and
 Assam

 2740  Shri  Aurobindo  Ghosal;
 Shri  B.  Das  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  acreage  of  tea  plantation  in
 West  Bengal  and  Assam  in  the  year
 1958-59;

 (b)  whether  it  has  increased  from
 the  previous  year;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Kanungo):  =  (a)  West  Bengal—
 202,371:08.

 Assam—396,34-07.
 (b)  Yes,  Sir,  by  759  acres  and  2896

 acres  respectively.
 (c)  Does  not  arise.

 Naga  Hostiles
 74l,  Shri  P,  C,  Borooah:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  five
 Naga  hostiles  were  killed  and  threc
 injured  in  an  encounter  with  an  Indian
 Security  Force  on  the  4th  February,
 960  at  Molungyimchen  village  in
 Jankikong  range  of  the  Naga  Hills;
 and

 (b)  if  so,  the  details  thereof?
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  On  the  lth  of
 February  last,  three  Nagas,  inhabi-
 tants  of  Village  Molungyimchen  near
 the  Sub-Divisional  Headquarters  of
 Mokokchung  were  kidnapped  by
 hostile  elements.  Our  security  forces
 Patrol,  trying  to  arrest  the  culprits  ran

 into  a  hostile  camp  on  the  i4th
 February  last.  In  the  engagement
 that  followed,  five  people  were  killed.
 One  injured  and  a  small  quantity  of
 arms  and  ammunition  recovered.

 Out  of  Turn  Allotment  of  Government
 Flats

 JS  Shri  Subiman  Ghose:
 ‘(  Shri  D  R.  Chavan:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 1742,

 (a)  the  number  of  flats  allotted  out
 of  turn  in  959  and  960  upto  February
 in  Srinivaspuri  and  Moti  Bagh  II,
 New  Delhi:

 (b)  how  many  of  them  have  been
 allotted  to  refugees  from  East  Pakis-
 tan;  and

 (९)  the  number  of  quarters  con-
 structed  in  Srinivaspuri  and  Moti
 Bagh  II?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Srinivaspuri  234

 Moti  Bagh  II.  146

 Total.  380

 (b)  It  is  not  possible  to  indicate  the
 number  of  refugees  from  East  Pakis-
 tan  who  have  been  allotted  Govern-
 ment  accommodation,  as  no  separate
 statistics  are  maintained  in  this  re-
 gard.  Out  of  turn  allotment  is  san-
 ctioned  on  the  merits  of  each  case.

 (९)  Srinivaspuri.  88
 Moti  Bagh  II.  ABB

 Tractors  for  Cultivation
 1743,  Shri  N.  BR.  Maniswamy:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  sufficient  number  of
 tractors  were  made  available  during
 the  year  1959-60  for  cultivation;  and

 (b)  whether  import  duty  and  sales
 tax  are  levied  on  imported  tractors?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Yes,  Sir.

 (b)  Agricultural  tractors  are  import-
 ed  duty-free.  However,  they  are  not
 exempt  from  the  levy  of  sales  tax.
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 State  Trading  Corporation

 1744,  Shaikh  Mohammed  Akbar:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  procedure  of  recruitment  of
 staff  and  officers  in  the  State  Trading
 Corporation;

 (b)  whether  Government  are  aware
 that  normal  rules  and  practice  of
 recruitment  are  not  observed  by  the
 Corporation;  and

 (c)  the  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  recruitment  is  re-
 gulated  according  to  the  procedure
 laid  down  in  the  service  Regulations
 of  the  Corporation.  Reoruitment  ६०
 Posty  carrying  a  salary  of  Rs.  800
 and  below  but  above  Rs.  500  p.m.  is
 by  a  Board  consisting  of  3  Directors
 ef  the  Company.  Recruitment  to
 post  below  Rs.  500  is  by  a  Committee
 consisting  of  Senior  Departmental
 Officers  of  the  Corporation.  Recruit-
 ment  to  posts  carrying  a  salary  of
 Rs,  500  and  more,  the  President's
 approval]  is  necessary.

 (b)  No,  Sir.

 (c)  Does  not  arise.  डे
 Central  Public  Works  Department
 (1745.  Shri  A.  M.  Tariq:  Will  the

 Minister  of  Works,  Housing  and
 Supply  be  pleascd  to  state:

 (a)  the  number  of  permanent  posts
 in  Divisions  and  sub-Divisions  se-
 parately  for  Civil  and  Electrical  En-
 gineering  in  the  Central  Public  Works
 Department;  and

 (b)  the  number  of  officers  on  roll
 at  present  actually  confirmed  against
 these  posts?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 IMI,  annexure  No.  40].

 APRIL  4,  960  Written  Answers  9560

 Temporary  Engineers  in  C.P.W.D.

 1746,  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  the  number
 of  Executive  Engineers,  Assistant  Ex-
 ecutive  Engineers  Class  I,  Assistant
 Engineers  Class  II  separately  for  Civil
 and  Electricia!  sides,  on  the  rolls  of
 the  Central  Public  Works  Department:

 (a)  as  on  Ist  January,  ‘1957;
 (b),  as  on  Ist  January,  1960;

 (९)  as  had  completed  ten  or  more
 years  of  continuous  service  in  the
 grade  on  Ist  January,  960  and  are
 still  temporary;  and

 (d)  as  had  completed  three  or  more
 years  of  continuous  service  in  the
 grade  on  list  January,  960  and  87९
 still  temporary?

 The  Deputy  Minister  of
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  to  (d).  A  statement
 giving  the  requisite  intormation  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  III,  annexure  No.  4I).

 Circulation  of  rs
 ]747.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  what
 was  the  circulation  of  vernacular  and
 English  newspapers  on  the  eve  of
 newspaper  import  control  order  and
 what  it  is  at  present?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  News-
 print  was  removed  from  Open
 General  License  on  2nd  April,  +1955,
 from  which  date  control  on  import  of
 newsprint  is  in  force.  The  Press
 Registrar's  organisation  was  set  up  on
 lst  July,  1956,  and  details  of  circula-
 tion  of  newspapers  for  the  period
 prior  to  that  date  are  not  available.
 Figures  of  circulation  in  the  subse-
 quent  years  are  available  in  the
 Reports  of  the  Registrar.

 Supply  of  Yarn  to  Hosiery  Units
 148,  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 scheme  announced  by  the  Govern-

 Works,
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 ment  of  India  on  the  24th  November,
 959  provided  for  supply  of  adequate
 quantity  of  yarn  basing  it  on  the
 1956-57  figures;

 (b)  whether  it  is  also  a  fact  that
 thereafter  the  allocation  of  yarn  to
 the  Hosiery  Federation  was  for  only
 half  the  basic  figure;  and

 (c)  if  so,  the  reasons  therefor?
 The  Minister  of  Commerce  (Shri

 Kanungo):  (a)  to  (c).  The  scheme
 announced  by  the  Government  of
 India  on  the  24th  November,  959
 provided  for  the  supply  of  adequate
 quantity  of  hosiery  yarn  on  the  basis
 of  production  of  such  yarn  reported
 in  ‘1956-57,  It  was  estimated  that  the
 quantity  of  yarn  likely  to  be  made
 available  will  be  about  31  lakh  Ibs.
 When  a  detailed  production  programme
 for  cach  mill  was  worked  out  it  was,
 however,  found  that  only  about
 2l  lakhs  Ibs,  will  be  available.  This
 difference  arose  from  a  higher  percent-
 age  of  wastage  and  a  reduction  in  the
 over-all  quantity  of  wool-tops  avail-
 able  to  the  spinners  due  to  increase
 in  price  in  the  international  market.
 Steps  are  being  taken  to  ensure  that
 the  hosiery  industry  gets  its  require-
 ments  of  yarn  in  adequate  quantities
 and  at  reasonable  prices.

 Tibetan  Refugees
 ‘1149.  Shrimati  Manjula  Devi:  Will

 the  Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  88  on  the  l7th  February,
 960  regarding  Government's  scheme
 to  settle  ‘1,000  families  of  Tibetan
 refugees  on  land  at  Bhaluckpung  in
 N.E.F.A.  and  state:

 (a)  how  far  is  the  land  at  Bhaluck-
 Pung  from  the  Chinese-occupied  Indian
 territory;  and

 (b)  whether  this  area  falls  within
 the  demarcated  land  as  shown  in
 Chinese  map?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Bhalukpung  is  about
 32  days  march  from  the  nearest  point
 on  the  Indo-Chinese  border.  It  is  in
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 fact  on  the  edge  of  the  Assam  Plains
 and  is  not  far  from  Missamari.

 (b)  The  place  is  only  just  within
 the  area  claimed  by  the  Chinese  in
 their  maps.

 All  India  Handicrafts  Board
 Calendar  960

 1750,  Shri  A,  M.  Tariq:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  All
 India  Handicrafts  Board  brought  out
 a  calendar  for  the  year  1960;

 (b)  whether  it  is  a  fact  that  a  certain
 person  gave  notice  to  Government  as
 his  daughter’s  photograph  was  pub-
 lished  in  this  calendar  without  his
 prior  permission;

 (c)  whether  it  is  also  a  fact  that
 Handicrafts  Board  has  withdrawn  this
 calendar  now;  and

 (d)  if  so,  the  full  details  thereof?
 The  Minister  of  Information  and

 Broadcasting  (Dr.  Keskar):  (a)  Yes,
 Sir.

 (b)  It  is  a  fact  that  a  notice  has
 been  received  but  the  allegation  made
 therein  is  not  true.  The  photograph was  published  with  the  co-operation
 and  the  permission  of  the  girl’s
 father.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Tibetan  Refugees  Educational
 institution

 151,  Shri  D,  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  8
 Tibetan  Refugee  Educational  Institu-
 tion  has  been  50  up  aft  Mussoorie
 recently,

 (b)  whether  any  assistance  has  been
 asked  from  the  Central  Government:
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 (c)  if  so,  the  extent  and  nature  of
 the  same;  and

 (d)  the  nature  of  subjects  to  be
 taught?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (d).  A  school  for
 young  Tibctan  refugees  has  been
 started  at  Mussoorie  at  the  instance
 of  His  Holiness  the  Dalai  ama  with
 the  assistance  of  some  relief  organiza-
 tions  working  in  India.  The  number
 of  Tibetan  students  in  the  school  at
 present  is  50  but  it  is  hoped  to  increase
 the  number  to  300.

 The  subjects  which  are  being
 taught  in  the  school  are  as  follows:

 (i)  Tibetan  language.
 (ii)  History  of  Tibet.
 (iii)  Religious  knowledge.
 (iv)  English  language.
 (v)  Geography.

 (vi)  Indian  history.
 (vii)  Mathematics.
 (viii)  Elementary  science.

 At  the  time  of  the  formation  of  the
 school  the  Government  of  India  had
 been  requested  to  meet  the  travelling
 allowance  of  the  teachers  and  students
 selected  from  the  various  centres  and
 worksites  and  sent  to  Mussoorie.  This
 was  agreed  to.  As  His  Holiness  the
 Dalai  Lama  is  moving  his  residence  to
 Dharamsala,  a  request  has  been
 received  from  his  representative  in
 Delhi  for  assistance  (l)  in  finding  an
 alternative  site  in  or  near  Dharam-
 sala  for  the  school  and  (2)  to  meet
 the  cot  of  transportation  of  students
 and  the  school  equipment.

 Another  request  has  also  been
 received  from  the  Principal  of  the
 Tibetan  Refugee  School  for  financial
 assistance  for  the  running  of  the
 school  and  towards  feeding  the
 children,  The  matter  is  under  con-
 sidcration  of  the  Government.
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 Indian  Oxygen  Ltd.,  Calcutta

 Shri  H.  N.  Mukerjee:
 1752. <  Shri  Muhammed  Elias:

 L  Shri  Prabhat  Kar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  production  of  (i)
 oxygen  gas  (cubic  ft.),  (ii)  dissolved
 acetylene  (cubic  ft.),  (iii)  nitrous
 oxide  (gallons),  (iv)  electrodes  (run-
 ning  ft.),  (v)  welding  equipments  and
 (vi)  rare  gases  during  1957,  958  and
 3959  in  the  country:

 (b)  what  was  the  proportion  to  the
 total  of  the  production  during  1957,
 1958,  959  of  the  same  products  by
 Indian  Oxygen  Ltd.  Calcutta;  and

 (c)  what  steps  are  being  taken  to
 improve  the  production  and  co-
 ordinate  the  work  of  the  production
 units?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (9).  A
 statement  furnishing  the  required
 information  is  placed  on  the  Table.
 [See  Appendix  III,  annexure  No.  42].

 (c)  Messrs.  Indian  Oxygen  Ltd,
 Calcutta  are  the  principal  manufac-
 turers  of  Industrial  Gases.  Welding
 Equipment  and  Electrodes  in  the
 country.  However.  in  order  to  create
 a  healthy  competition  in  the  field
 several  new  units  have  been  licensed
 under  the  Industries  (Development  &
 Regulation)  Act,  95  to  take  up  their
 manufacture  and  some  more  applica-
 tions  are  under  consideration.  With
 a  view  to  improve  production  and
 ensuring  maximum  utilisation  of  the
 available  capacity,  the  existing  units
 are  being  given  all  possible  assistance
 in  the  matters  of  transport  require-
 ments,  water  and  power  supply,
 release  of  essential  raw  materials  and
 import  of  cylinders  etc.
 Assamese  Officers  working  in  N.E.F.A.

 ‘1753.  Shri  Basumatari:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  any  representation  has
 been  received  from  the  Chief  Minister
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 d of  Assam  regarding  i  pquate
 appointment  in  the  services  in  the
 N.E.F.A,  area  from  the  State  of
 Assam;

 (b)  if  so,  the  action  taken  on  it  so
 far;  and

 (c)  the  number  of  officers  in  diffe-
 rent  categories  appointed  in  N.E.F.A.
 from  the  State  of  Assam  to  date?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  In  a  communi-
 cation  which  the  Chief  Minister  of
 Assam  addressed  to  the  Governor  of
 Assam  in  June  last,  he  referred  to  the
 use  of  Assamese  language  in  N.E.F.A.
 schools  and  also  mentioned  that
 according  to  his  information  the  num-
 ber  of  Assamese  officials  functioning
 in  the  ‘Education  Department  of
 N.EF.A,  was  inadequate.  An  enquiry
 sshowcd  that  this  was  not  the  position
 as  out  of  a_  total  of  346  serving
 teachers,  88  were  from  Assam  and
 79  from  N.E.F.A.  itself.

 (c)  Class  I  posts—29.
 Class  II  posts—0.
 Class  III  posts—l,62.
 Class  IV  posts—890.

 Production  of  Paper
 1754,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  C  and  Industry
 be  pleased  to  state  whether  the  targets
 fixed  for  the  production  of  paper
 during  the  second  Five  Year  Plan  havo
 been  achieved?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  From  the  increasing
 trend  of  production  which  in  959
 exceeded  80  per  cent  of  the  target,  it
 is  expected  that  the  Second  Plan  target
 will  be  fully  achieved.

 Heavy  Machinery  building  Plant

 1755.  Shri  Achar:  Will  the  Minister
 of  Ci  and  Industry  be  pleased
 to  state:

 (a)  whether  the  Heavy  Engineering
 Corporation  has  entered  into  an

 agri  t  with  Messrs.  Prommashex-
 port  of  Moscow  for  the  supply  of
 machinery  and  equipment  for  the
 Heavy  Machine  Building  and  the  Coal
 Mining  Machinery  Plants;  and

 (b)  if  so,  the  main  terms  thereof?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  Yes,  Sir;  these
 contracts  were  signed  on  the  420
 March,  1960.

 (b)  The  contracts  are  in  pursuance
 of  the  main  500  million  rouble  credit
 Agreement  signed  on  the  9th  Novem-
 ber,  957  between  the  Governments  of
 India  and  the  U.S.S.R.  copies  of  which
 are  available  in  the  Parliament
 Library.  According  to  the  contracts
 machinery  worth  Rs.  28  million  for
 the  Heavy  Machine  Building  Plant  and
 Rs.  75  million  for  the  Coal  Mining
 Machinery  Plant  will  be  imported
 from  U.S.S.R.  during  the  year  1960-64
 and  payments  thereof  will  be  covered
 under  the  500  million  rouble  credit.
 The  contracts  provide  also  for  the
 deputation  of  Soviet  specialists  to
 India  for  rendering  technical  assist-
 ance  in  the  establishment  of  the  Plants
 and  for  the  industrial  and  technical
 training  of  Indian  specialists  at  the
 enterprises  in  U.S.S.R.
 Stevedores  Registered  with  Calcutta

 Dock  Labour  Board
 1756.  Shri  Aurobindo  Ghosal:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  the  number  of  stevedores
 registered  under  the  Calcutta  Dock
 Labour  Board;  and

 (b)  the  names  of  the  stevedores
 and  the  associations  to  which  they
 belong?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  Thirty
 stevedores  are  registered  under  the
 Calcutta  Dock  Labour  Board.  Fourteen
 of  them  belong  to  the  Master  Steve-
 dores’  Association  and  eleven  to  the
 Calcutta  Stevedores’  Association.  The
 remaining  five  stevedores  are  not

 Jat: rs  of  any  lon
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 Industrial  Estates  in  Mysore
 ‘1757,  Shri  Achar:  Will  the  Minister

 of  C  ce  and  Industry  be  pleased
 to  state:

 (a)  the  total  amount  allotted  by  the
 Central  Government  to  Mysore  State
 for  the  setting  up  of  Industrial  Estates
 during  the  Second  Five  Year  Plan
 period  so  far;

 (b)  the  amount  utilized  and  the
 number  of  Estates  actually  taken  up;
 and

 (c)  the  amount  to  be  allotted  for
 the  remaining  period  of  the  Plan?

 The  Minister  of  Industry  (Shiri
 Manubhai  Shah):  (a)  to  (c).  A  sum
 of  Rs,  63.00  lakhs  has  becn  allotted  to
 Mysore  State  for  the  establishment  of
 8  Industrial  estates  in  the  State  during
 the  Sccond  Five  Year  Plan.  Funds
 totalling  Rs.  45.43  lakhs  have  been
 sanctioned  to  the  State  Government
 during  the  first  four  years  of  the
 Second  Plan  period  and  for  the  last
 year  an  allocation  of  Rs.  6.50  Jakhs
 has  been  made.  The  expenditure
 incurred  by  the  State  Government  on
 Industrial  Fstates  upto  3lst  Decem-
 ber,  959  is  of  the  order  of  Rs.  3.08
 lakhs.  Construction  work  in  all  the
 8  estates  is  in  progress  and  it  is
 expected  that  all  of  them  will  be  com-
 pleted  before  the  end  of  the  Second
 Plan  period.

 Allotment  of  Government
 Accommodation

 1758,  Shri  Ram  Garib:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  how  many  requests  have  been
 received  by  Government  for  the
 change  of  allotments  of  Government
 accominodation  nearer  to  the  place  of
 duty  of  the  Government  servant
 specially  to  the  D.I.Z.  Area  in  the  past
 two  years;

 (b)  how  many  of  these  requests
 were  supported  by  the  officers  con-
 cerned  of  the  individuals  and  how
 many  such  requests  were  accepted and  change  allowed;
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 (c)  what  are  the  rules  of  allowing
 such  ad  hoe  changes;  and

 (9)  what  are  the  special  circum-
 stances  in  which  such  requests  are-
 accepted?

 The  Deputy  Minister  of  Works,  Hous-.
 ing  and  Supply  (Shri  Anil  K.  Chanda):
 (a)  and  (bd).  Presumably  the  question
 pertains  to  accommodation  in  the
 general  pool  in  New  Delhi  under  the
 control  of  the  Directorate  of  Estates.
 Statistics  are  not  maintained  in  a.
 manner  which  would  enable  furnish-
 ing  the  information,

 (c)  and  (d).  The  rules  provide  that
 an  aliottuee  may  ask  for  change  of
 accommodation  from  one  zone  to  an-
 other  in  the  annual  application  form.
 Changes  on  the  basis  of  such  requests
 are  given  in  accordance  with  the
 priority  dates.  Hequests  for  out  of
 turn  changes  are  to  be  sponsored  by
 an  officer  not  lower  in  rank  than  @
 Joint  Secretary  or  Head  of  Depart-
 ment.  If  the  grounds  of  requests  for
 a  change  are  mainly  medical  the  ap-
 plications  are  to  be  routed  through
 the  Ministry  of  Health.  All  such  ap-
 plications  are  examined  on  merits  by
 the  Special  Allotment  Committees.
 Requests  for  change  to  Government
 accommodation  nearer  to  the  place  of
 duty  are  considered  on  _  medical
 grounds  and  interests  of  public
 service.

 Servants  Quarters
 (1759.  Shri  Ram  Garib:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  how  many  allottees  of  the  ser-
 vants  quarters  applied  for  change  on
 medical  grounds  during  last  year;

 (b)  in  how  many  cases  the  change
 has  been  allowed;  and

 (c)  whether  it  is  the  policy  of  Gov-
 ernment  to  allow  change  from  one
 servants  quarter  to  another?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  हु.
 Chanda):  (a)  4.

 (b)  4.
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 (c)  Decision  is  taken  on  the  merits
 ef  each  case.

 2.04  hrs.
 RE:  MOTION  FOR  ADJOURNMENT

 ALLEGED  CONTRADICTION  IN  DEFENCE
 MINISTER'S  STATEMENTS  ON  AIR-SPACE

 VIOLATIONS

 Mr.  Deputy-Speaker:  I  received
 notice  of  an  adjournment  motion  from
 Shri  Hem  Barua.  I  have  disallowed
 that  motion  and  conveyed  that  infor-
 mation  to  him.  I  would  ask  the  hon.
 Defence  Minister  if  he  wants  to  ex-
 plain  the  position.  (Interruptions).
 Would  the  hon.  Members  help  me  in
 carrying  out  the  decisions  of  the  hon.
 Speaker  or  in  flouting  them?  The
 hon.  Speaker  has  ruled  so  many  times
 that  when  notice  of  an  adjournment
 motion  is  given  to  him  and  he  dis-
 allows  it  in  his  chamber,  he  conveys
 the  information  to  the  hon.  Member
 and  for  that  time  at  least  it  should  be
 accepted.  If  any  gricvance  is  there,
 that  can  he  conveyed  to  the  Speaker
 and  he  will  consider  whether  it  should
 be  brought  again.

 Shri  Hem  Barua  (Gauhati):  I  do
 not  have  any  grievance  at  all,  but....

 Shri  Tyagi  (Dehra  Dun):  On  a
 Point  of  order,  Sir.  You  have  been
 Pleased  to  rule  that  the  adjournment
 motion  of  which  notice  was  given  by
 Shri  Hem  Barua  has  been  rejected  by
 you  as  out  of  order.  That  being  so,
 I  wonder  how  the  Defence  Minister
 can  make  a  statement  about  a  thing
 which  is  not  a  subject  before  the
 House.

 Mr.  Deputy-Speaker:  I  might  read
 the  order  on  the  adjournment
 motion  :

 “If  the  statement  made  by  the
 Minister  is  not  correct,  there  are
 ways  to  confront  him  with  that.
 No  justification  for  an  adjourn-
 ment  motion.  It  is  disallowed.
 But  the  Minister  might  be  asked
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 if  he  wants  to  make  the  position
 clear.”
 An  hon.  Member:  What  is  the  sub-

 ject  ?

 Mr.  Deputy-Speaker:  Hon,  Members
 want  to  Know  the  subject  and  in
 which  connection  he  has  to  make  the
 statement.  I  will  read  it  out:

 “The  situation  of  grave  concern.
 arising  out  of  the  Defence  Minis-
 ter’s  interview  with  The  New
 York  Post  (the  New  Delhi  des-
 patch  of  the  interview  was  pub-
 lished  in  its  issue  of  March  28th,
 960)  in  which  he  is  reported  to
 have  said:

 ‘About  the  violation  on  the
 other  border  (Himalayan)  it
 was  clear  that  he  never  doubt-
 ed  that  they  were  Chinese
 Planes’.

 and  the  repeated  denials  in  Par-
 liament  made  by  him  and  by  the
 hon.  Prime  Minister  that  there
 was  no  air-space  violation  by
 Chinese  aircrafts,  and  that  too
 made  in  the  strongest  of  lan-
 gauge.”
 Shri  Hem  Barua:  Ma  I  make  a

 humble  submission  on  what  you  have
 said?  You  have  suggested  there  are
 other  channels.  I  want  to  enlighten
 you  on  certain  things.  On  this  ques-
 tion  of  air-space  violation,  I  tabled  a
 short  notice  question  sometime  back,
 because  I  found  certain  inherent  con-
 tradictions  in  the  statements  made  by
 the  Defence  Minister  and  also  in  the
 statements  made  by  the  hon.  Prime
 Minister.  I  had  pointed  out  that
 when  there  igs  a  naked  admission  of
 this  in  the  White  Paper  III  in  the  pro-
 test  note  to  China  of  the  5th  Decem-
 ber,  in  the  statement  made  by  the
 Defence  Minister  on  80  December
 and  in  the  Statements  made  by  the
 Prime  Minister  on  the  8th  Decem-
 ber,  2lst  December  and  22nd  Feb-
 tary,  there  is  a  blatant  denial  that
 there  was  any  air-space  violation.  I
 just  want  to  know  how  the  Govern-
 ment  of  India  reconcile  the  two  things



 9577  Re:  Motion

 [Shri  Hem  Barua)
 —the  blatant  denials  made  on  these
 occasions  and  the  naked  admission

 made  in  the  White  Paper  III.  That
 short  notice  question  was  disallowed.
 The  Defence  Minister  made  a  state-
 ment  on  his  own  volition  on  380
 March.  I  wanted  some  clarification
 and  I  was  not  given  an  opportunity.
 T  was  told,  there  are  other  channels
 of  redress.  This  has  been  repeated-
 ly  said  by  the  hon.  Speaker.  (Inter-
 ruptions).

 Mr.  Deputy-Speaker:  Order,  order,
 I  have  followed  him.  I  cannot  allow
 him  to  make  a  speech  for  half  an
 hour.  He  says  that  there  are  certain
 discrepancies  and  ccrtain  contradic-
 tions  in  the  statements  that  have  been
 made.  He  wants  my  guidance  as  to
 how  he  can  get  them  rectified,  ex-
 plained  and  made  clear.  When  I  want

 ‘to  give  him  that  guidance,  if  really
 that  is  guidance  and  I  am  worth  it,
 if  he  refuses  me  also  that  oppor-
 tunity,  what  can  be  done?  When-
 ever  a  Minister  of  the  Government
 has  made  a  statement  and  any  hon.
 Membcr  thinks  that  it  is  not  correct
 or  he  has  contradicted  an  earlier  state-
 ment  or  another  statement,  the  remedy
 is  that  he  may  write  to  the  Speaker
 that  such  and  such  a  statement  has
 been  made  on  the  floor  of  the  House;
 it  is  not  correct  according  to  the  facts
 or  he  is  contradicting  himself  or  any
 other  Minister.

 That  request  would  be  sent  to  the
 Mwmister  for  him  to  explain.  The
 Minister  shall  give  his  explanation
 and  send  it  on  to  the  Speaker.  The
 Speaker  would  consider  it  and  Tf  he
 finds  that  there  is  really  a  contradic-
 tion,  he  would  ask  the  Minister  to
 explain  it  on  the  floor  of  the  House.
 If  he  feels  that  there  is  none  and  stil)
 the  hon.  Member  thinks  that  he  ought
 to  make  a  statement,  he  might  allow
 the  hon.  Member  to  make  a  state-
 ment  giving  his  own  position.  That
 is  exactly  the  procedure—and  that  has
 to  be  followed.

 Shri  Hem  Barua:  Often  no  reasons
 “are  given.  No  reason  was  given  as
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 to  why  my  short  notice  question  was
 disallowed.

 Mr.  Deputy-Speaker:  The  hon.
 Minister.

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  subject-matter
 of  this  motion  does  not  relate  to  this
 contradiction.  That  was  cleared  up
 at  least  so  far  as  we  could,  in  the
 statement  that  was  made  a  few  days
 ago.  The  same  objections  were
 raised  and  the  Speaker  did  not  take
 much  notice  of  it.  The  Prime  Minis-
 ter’s  statements  referred  to  the  pre-
 vious  violations  before  the  l8th  De-
 cember  and  we  were  dealing  with  the
 subsequent  period.

 With  regard  to  the  New  York  Post,
 I  gave  no  interview  to  the  New  York
 Post.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara)  :  The  correspondent  inter-
 viewed  him;  he  did  not  give  the  in-
 terview.

 Shri  Krishna  Menon:  The  gentle-
 man  who  represents  the  New  York
 Post  is  a  person  I  know  for  several
 years.  He  came  to  tea.  If  I  did  not
 see  him,  that  would  also  be  discour-
 teous.  We  had  a  talk  together  for  an
 hour  on  various  subjects  under  the
 Sun  and  this  matter  came  up.

 I  did  not  say  to  him  anything  more
 than  what  was  contained  in  the  state-
 ment  made  in  the  House.  That  is  all  I
 can  say.

 Shri  Hem  Barua:  May  I  point
 out....

 Mr.  wWeputy-Speaker:  What  more
 can  he  say  now?  I  have  advised  him
 that  if  he  still  feels  dissatisfied,—be-
 cause,  the  hon.  Minister  says  that  the
 statement  that  was  made  by  the  Prime
 Minister  related  to  quite  a  different
 affair—-and  feels  that  a  contradiction
 exists,  he  might  write  to  me  in  de-
 tail.  I  will  pass  it  on  to  the  hon.
 Minister  and  the  hon.  Minister  will
 give  his  own  version.  Then,  if  I  feel
 that  the  hon.  Member  should  make  8



 9573  Paper  Laid  on  the  CHAITRA  15,  882  (SAKA)  Calling  Attention  to  9574
 Table

 statement.  I  will  allow  the  hon.
 ‘Member  to  make  a  statement,  clarify-
 ing  the  position.

 Shri  Braj  Raj  Singh  (Firozabad):
 What  is  the  difference  between  giving
 an  interview  and  talking  over  a  cup
 of  tea?

 Mr.  Deputy-Speaker:  I  am  not  decid-
 ing  that  question.  (Interruptions).

 Shri  Hem  Barua:  On  a  point  of
 order.  It  has  been  always  stated  that
 the  statement  made  by  the  Defence
 Minister  on  the  l8th  of  March  clari-
 fies  the  situation  and  it  concerns  a
 particular  period,  that  is,  from  6th
 February  to  23rd  February.  This

 statement  might  be  correct  or  inco-
 rect;  it  might  be  correct  I  suppose.
 But,  on  the  other  hand,  there  were
 air  space  violations  by  Chinese  air-
 crafts,  and  they  have  been  detailed  in
 White  Paper  No,  3  and  then  there
 was  a  denial  made........

 Mr.  Deputy-Speaker:  I  have  ad-
 vised  him  that  he  might  put  his  ver-
 sion  in  a  note  and  send  it  on  to  me.
 But  then  he  insists  that  he  must  make
 it  just  now.  Should  I  succumb  to  him
 ‘or  will  he  agree  with  me  for  the  pre-
 sent  at  least?  I  will  pass  on  to  the
 next  item—Papers  to  be  laid  on  the
 Table.

 Shri  Vajpayee  (Balrampur):  May
 T  seek  a  clarification?  I  have  also
 given  notice......

 Mr.  Deputy-Speaker:  |
 him  to  resume  his  seat  now.

 Tequest

 2.22  hrs,
 PAPER  LAID  ON  THE  TABLE

 AMENDMENT  TO  EMPLOYEES’  Provi-
 DENT  Funps  ScHEME

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  I  beg  to  lay  on  the

 ‘Table,  under  sub-section(2)  of  sec-
 tion  7  of  the  Employees’  Provident
 Funds  Act,  95l,  a  copy  of  Notifica-

 Matter  of  Urgent
 Public  Importance

 tion  No.  GSR  362  dated  the  26th
 March,  960  making  certain  further
 amendment  to  the  Employees’  Pro-
 vident  Funds  Scheme,  ‘1952.
 [Placed  in  Library.  See  No,  LT-2068/
 60).

 CALLNG  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Crasu  oF  NAVAL  TRAINEE  AIRCRAFT

 Shri  Hem  Barua  (Gauhati):  Under
 rule  197,  I  beg  to  call  the  attention  of
 the  Minister  of  Defence  to  the  fol-
 lowing  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon:

 ‘The  reported  crash  of  a  naval
 trainee  aircraft  into  the  sea  off
 the  Cochin  Port  on  the  22nd
 March,  960.’

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  Government  of
 India  regret  to  report  that  Naval  Am-
 phibious  5०8  land  Aircraft  No.  04  met
 with  an  accident  on  Tuesday,  the  22nd
 March,  1960,  while  on  8  training
 flight.  The  aircraft  took  off  from  the
 Naval  Air  Station,  Cochin,  on  that  day
 and  was  reported  overdue  at  09.50
 hrs.  It  was  later  established  that  the
 aircraft  had  crashed  into  the  sea  ap-
 proximately  ten  miles  south  of  Cochin
 and  about  one  mile  off  shore  approxi-
 mately  at  09.30  hrs.

 Two  naval  pilot  officers  were  on
 board  the  aircraft.  One  of  them,
 Sub-Lt.  A.  K.Mehra  is  seriously  in-
 jured  but  was  rescued  by  local  fisher-
 men.  He  was  admitted  to  the  Naval
 hospital  at  Cochin  and  is  reported  to
 be  making  satisfactory  progress.  The
 second  officer,  Sub-Ltd.,  A.  K.  D.
 Gupte,  went  down  with  the  aircraft.
 Hig  body  was  washed  ashore  and
 found  on  the  beach  about  four  miles
 from  the  site  of  the  accident.  The
 body  was  cremated  wt.  का:  military
 honours  on  the  28th  M  --h,  1960.  The
 next  of  kin  were  kept  informed.

 The  wreckage  of  the  aircraft  has
 been  located  and  salvage  operations
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 are  in  hand.  The  reason  for  the  acci-
 dent  is  not  yet  known.  A  Board  of
 Enquiry  has  been  ordered  to  investi-
 gate  the  circumstances  of  the  crash.

 32.25  hrs.

 LEAVE  OF  ABSENCE

 Mr.  Deputy-Speaker:  The  Com-
 mittee  on  Absence  of  Members  from
 the  Sittings  of  the  House  in  their
 Nineteenth  Report  have  recommended
 that  leave  of  absence  may  be  granted
 to  the  following  Members  for  the
 periods  indicated  in  the  Report:

 Shri  B.  Pocker
 Sardar  Baldev  Singh
 Shri  Raghubar  Dayal  Mishra
 Dr.  A.  Krishnaswami
 Shrimati  Na  Palchoudhuri
 Shri  Vishnu  Sharan  Dublish
 Shri  Balasaheb  Salunke
 Shri  Paika  Murmu
 Shri  Asoka  Mehta

 10.  Shri  S.  con  Choudhury
 ll.  Shrimati  Sucheta  Kripalani
 i2.  Shri  Nath  Pai
 13,  Shri  Narasingha  Malla  Deb
 4.  Shri  George  Thomas  Kottuka-

 pally
 15.  Shri  T.  D.  Muthukumarasami

 Nayudu
 16.  Shri  L.  Elayaperumal.

 CEP
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 I  take  it  that  the  House  agrees  with
 the  recommendations  of  the  Com-
 mittee.

 Some  hon,  Members:  Yes.

 Mr.  Deputy-Speaker:  The  Mem-
 bers  will  be  informed  accordingly.
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 COMPANIES  (AMENDMENT)  BILL.
 APPOINTMENT  OF  RaJyA  SaBHA  MEM-

 BERS  TO  JOINT  COMMITTEE
 Shri  Rane  (Buldana):  I  beg  to

 move  :
 “That  this  House  recommends

 to  Rajya  Sabha  that  Rajya  Sabha
 do  appoint  six  Members  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Companies  (Amendment)
 Bill,  4959  in  the  vacancies  caused
 by  the  retirement  of  Dr.  R.  P.
 Dube,  Shri  Akbar  Ali  Khan,  Shri
 P.  T.  Leuva,  Shri  R,  5.  Doogar,
 Shri  J.  vi  K.  Vallabharao’  and
 Shri  V.  K:  Dhage  from  Rajya
 Sabha  and  communicate  to  this
 House  the  names  of  the  Members
 so  uppointed  by  Rajya  Sabha  to
 the  Joint  Committee.”
 Mr.  Deputy-Speaker:  The  question

 “That  this  House  recommends
 to  Rajya  Sabha  that  Rajya  Sabha
 do  appoint  six  Members  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Companies  (Amendment)
 Bill,  959  in  the  vacancies  caused
 by  the  retirement  of  Dr.  R.  P.
 Dube,  Shri  Akbar  Ali  Khan,  Shri
 P.  T.  Leuva,  Shri  R.  S.  Doogar,
 Shri  J.  ५.  K.  Vallabharao  and  Shri
 V,  K.  Dhage  from  Rajya  Sabha
 and  communicate  to  this  House
 the  names  of  the  Members  so
 appointed  by  Rajya  Sabha  to  the
 Joint  Committee”

 The  motion  was  adopted.

 ELECTION  TO  COMMITTEE

 Jornt  COMMITTEE  ON  OFFICE  OF
 PRoFir

 Shri  ९.  R.  Pattabhi  Raman  (Kum-
 bakonam)  :  I  beg  to  move:

 “That  this  House  recommends
 to  Rajya  Sabha  that  Rajya  Sabha
 do  elect  two  Members  of  Rajya
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 Mr.  Deputy-Speaker:  Government
 is  also  agreeable.  So,  the  time  is  ex-
 tended  by  two  hours.  Now  Shri

 9577  Demands

 Sabha  according  to  the  principle
 of  proportional  representation  by
 means  of  the  single  transferable

 MINISTRY  OF

 take  up  further
 voting  on  the  Demands  for

 vote,  to  the  Joint  Committee  on
 Offices  of  Profit  in  the  vacancies
 caused  by  the  retirement  of  Shri
 Amolakh  Chand  and  Shri  Rajen-
 dra  Pratap  Sinha  from  Rajya
 Sabha  and  communicate  to  this
 House  the  names  of  the  Members
 so  appointed  by  Rajya  Sabha  to
 the  Joint  Committee.”
 Mr.  Deputy-Speaker:  The  question

 “That  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha
 do  elect  two  Members  of  Rajya
 Sabha  according  to  the  principle
 of  proportional  representation  by
 means  of  the  single  transferable
 vote,  to  the  Joint  Committee  on
 Offices  of  Profit  in  the  vacancies
 caused  by  the  retirement  of  Shri
 Amolakh  Chand  and  Shri  Rajen-
 dra  Pratap  Sinha  from  Rajya
 Sabha  and  communicate  to  this
 House  the  names  of  the  Members
 so  appointed  by  Rajya  Sabha  to
 the  Joint  Committee.”

 The  motion  was  adopted.

 *DEMANDS  FOR  GRANTS
 Com™untty  Devetop-

 MENT  AND  CO-OPERATION—Contd.
 Mr.  Deputy-Speaker:  We  will  now

 consideration  and
 Grants

 under  the  control  of  the  Ministry  of
 Cc  and  Co- nity  Development
 operation  and  also  further  discussion
 on  the  cut  motions  moved  on  the  22nd
 April  1960.  Shri  M.  0.  Jain  will  con-
 ti

 है।

 nue  his  speech.
 Shri  Khushwaqt  Rai  (Kheri):  May
 sugcest  that  the  time  allotted  for

 this  Ministry  may  be  extended  ?
 The  Minister  of  Parilamen‘ary

 Affairs  (Shri  Satya  Narayan  Sinha):
 Government  have  no  objection  to  the
 extension  of  the  time  by  two  hours.

 M.  C.  Jain.

 थी मू०  wo  जन  (कैथल)  :  जनाब
 डिप्टी  स्पीकर  साहब,  परसों  जब  म॑  इस  मंत्रा-
 लव  के  ऊपर  प्रप  ने  विचार  रख  रहा  था  तो
 मैंने  बताया  था  कि  इस  मन्त्रालय  के  जिम्मे
 कोन  कौन  से  महत्वपूर्ण  काम  हैं  1  हस  मन्त्रालय
 ने  न  सिर्फ  इस  देश  की  ३०  करोड़  देहाती  जनता
 की  मलाई  करनी  है  बल्कि  इस  देश  में  शौर
 दुनिया  में  जम्हूरियत  को,  प्रजा  राज  को
 भी  तरक्की  देनी  है  1  यह  बहुत  ही  भ्रहम  भौर
 महत्वपूर्ण  काम  इस  मन्त्रालय  के  जिम्मे  है
 झौर  हसके  बारे  में  यू०  एन०  मिशन  ने  जो
 कुछ  लिखा  है  वह  मैं  भ्रापको  पढ़  कर  सुनाना
 चाहता  हूं  ।

 “This  country  has  undertaken
 Cc  ity  Develop  t  on  as
 wide  a  scale  as  in  India.  It  is  one
 of  the  major  experiment  of  the
 20th  century  and  its  results  are  of
 world-wide  interest.”

 डिप्टी  स्पीकर  साहब  मैने  यह  कोटेशन
 इसलिये  पढ़ी  है  कि  हस  मिनिस्ट्री  के  जिम्मे
 इतना  भ्रहम  काम  है  भ्राज  की  बीसवीं  सदी  में
 कि  कुछ  कहना  ही  नहीं  भौर  इतना  होने  पर
 भी  इसका  मिनिस्टर  कैबिनेट  ेक  का  झगर  ने
 हो  तो  बड़े  ताज्जुब  की  बात  मालूम  देती  है  ।
 में  उम्मीद  करता  हूं  कि  हमारे  प्राइम  मिनिस्टर
 साहब  हस  तरफ  जरूर  ध्यान  देंगे  ।

 एक  और  चीज  की  तरफ  मे  इशारा
 करना  चाहता  हूं  ।  इस  मन्‍्त्रालय  के  जिम्मे
 दूसरे  कई  मन्त्रालयों  के  कामों  को  कोग्रोडिनेट
 करने  का  काम  है,  फहर  एण्ड  एग्रीकल्चर  का
 डिपार्टमेंट  है,  एजुकेशन  का  डिपार्टमेंट  है,
 स्माल  स्केल  इंडस्ट्रीज  हैं,  प्रौर  ताज्जुब  की  बात
 है  कि  जिन  महकमों  के  कामों  को  कोझौडिनेट
 करना  इस  महकमे  का  काम  है,  उनमें  से  कई
 महकमों  के  मिनिस्टर तो  कैबिनेट  रेंक  के  हैं,

 “Moved  with  the  recommendationof  the  President.
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 [श्री  मू०  चं०  जैन]
 लेकिन  इस  मन्त्रालय  का  मिनिस्टर  कैबिनेट
 रैंक  का  नहीं  हैं  -  इस  वास्ते  में  चाहता  हूं  कि
 इस  महकमे  का  मिनिस्टर  भी  कैबिनेट  रैंक  का
 होना  चाहिये

 बावजूद  इस  बात  के  कि  यह  महकमा
 कैबिनेट  रैंक  का  नहीं  है,  भ्रौर  बावजूद  तमाम
 मुण्किलात  के  जोकि  इस  महकमे  को  फेस
 करनी  पड़ी  हैं,  मे ंसमझता  हूं  कि  इस  महकमे
 के  मिनिस्टर  साहब,  श्री  डे  ने जिस  लगन  से,
 जिस  हिम्मत  से,  जिस  जां-फिशानी  से  श्रौर
 जितनी  नेकनीयती  से  काम  किया  है,  उसकी
 मैं  जितनी  भी  तारीफ  करूं,  थोड़ी  हे

 श्री  खुशवक्त  राय  :  ईमानदारी  से  भी  ।

 श्री  मू  do  जेन :.  ईमानदारी  उस  में
 झा  गई  ।

 जहां  मैं  मिनिस्टर  साहब  को  इस  महकमे
 को  चलाने  के  लिए  तारीफ  करता  हूं,  वहां  मैं,
 डिप्टी  स्पीकर  साहब,  इस  महकमे  के  कामों  में
 जो  कमी  रह  गई  है  उसे  भी  मैं  प्रयनी  नज़र  से
 झोझल  नहीं  कर  सकता  हूं  t  मैं  भ्रभी  बताऊंगा
 कि  किस  तारीके  से  काम  भौर  तेज़ी  के  साथ
 हो  सकता  था,  क्‍या  क्‍या  कमी  रह  गई  है  ।
 लेकिन  इसके  पहले  कि  मैं  उन  चीज़ों  की  तरफ
 झापका  ध्यान  दिलाऊं,  एक  और  चीज़  की
 तरफ़  में  भ्रापका  ध्यान  दिलाना  चाहता  हूं  भौर
 वह  हम  पालियामेंट  के  सदस्यों  के  बारे  में  हे,
 क्या  उनका  इस  काम  में  रोल  रहा  है  भौर  क्‍या
 रोल  होना  चाहिए  ।  मैं  तसलीम  करता  हूं
 कि  श्रगर  कोई  कमी  इस  महकमे  के  काम  में
 रही  है  तो  जहां  उसके  लिए  जिम्मेवारी  मंत्री
 महोदय  पर भौर  महकमे  में  काम  करने  वाले
 सरकारी  कर्मचारियों  पर  डाली  जा  सकती  है,
 बहां  हम  पालियामेंट  के  मैम्बर  भी  उससे
 सुबकदोष  नहीं  हो  सकते  हैं  ।  मुझे  याद  है  कि
 सन्‌  १६५७  मेंडे  साहब  ने  डिवेलपमेंट  कमिशनर्स
 को,  एक  पत्र  लिखा  था  और  उसकी  नकल
 पालियामेंट  के  मैम्बर्स  को  भी  भेजी  थी  ।
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 sic  उसमें  उन्होंने  कहा  था  कि  मंम्बर्स  का
 क्या  रोल  हो  सकता  है  ।  भ्रगले  वर्ष  फिर
 एक  और  चिट्ठी  उन्होंने  लिखी  कि  रेल  का
 पास  तो  मैम्बर्स  को  मिला  ही  है  लेकिन  देहातों
 में  जाने  क ेलिए  जो  जीप  वी०  डी०  श्ो०  के
 पास  होती  है  जिस  के  बारे  में  इतनी  नुक्ताचीनी
 यहां  पर  की  जाती  है,  उसका  इस्तेमाल  मंम्बर
 साहिबान  कर  सकते  हैं,  जिसजगह  भी  देहात
 में  भ्रपनी  कंस्टिट्यूएंसी  में  या  किसी  दूसरी
 कंस्टिट्यूएंसी  में  भी,  जाना  चाहें,  जीप  में
 जा  सकते  हैं  मैं  बहुत  हल्के  श्रौर  बहुत  नरम
 शब्दों  में  कहना  चाहता  हूं  कि  नुक्ताचीनी  तो
 महकमे  की  हो  क्‍योंकि  नुक्ताचीनी  से  ही  हम
 आगे  बढ़  सकते  हैं  लेकिन  हम  मैम्बस  ने  क्‍या
 रोल  अदा  किया  है,  क्या  हिस्सा  श्रदा  किया  है,
 इसका  जवाब  जो  है  वह  हम  लोग  खुद  ही  दे
 सकते  हैं  ।  में  समझता  हूं  कि  जितना  काम  हमें
 करना  चाहिए  था  उतना  हम  लोगों  ने  किया
 नहीं  है  t

 एक  और  यात  का  यहां  पर  हवाला  दिया
 गया  है  ।  रिपोर्ट  में  कहा  गया  है  कि  बहुत
 तेजी  से  काम  बढ़ा  है  भौर  भ्रब  स्टैगरिंग  होना
 चाहिए,  काम  ्ागे  रुकना  चाहिए,  काम  का
 कंसोलिडेशन  होना  चाहिए  t  जहां  तक  मेरा
 ताल्लक  है,  में  कहना  चाहता  हूं  कि  में  इस
 तजवीज  के  हक  में  नहीं  है  ।  जिस  मैम्बर  साहब
 ने  इस  तजवीज़  की  हिमायत  की  है,  उन्होंने
 भी  यह  नहीं  कहा  है  कि  चूंकि  हम  गलत  रास्ते
 पर  जा  रहे  हैं,  इसलिए  काम  रुके  ।  भ्रगर  हम
 गलत  रास्ते  पर  चलते  होते  तो  मैं  समझता  हूं
 कि  जितनी  तेज़ी  से  हम  चले  हैं,  उसे  देखते  हुए
 हम  मंजिल  से  बहुत  दूर  हो  जाते  ।  तो  गलत  होने
 की  बात  किसी  ने  नहीं  कही  है  a  ्यू०  एन०
 मिशन  ने  जो  रिपोर्ट  दी  है,  बह  में  नहीं  जानता
 हूं  कैसे  दी  है,  हो  सकता  है  कि  वे  कुछ  घबरा
 गये  हों  और  उन्होंने  कह  दिया  हो  कि  नये
 ब्लाक  नहीं  खुलने  चाहियें  ।  में  कहता  हूं  कि
 चूंकि  हम  गलत  रास्ते  पर  नहीं  जा  रहे  हैं,  इस
 बास्ते  हमें  रुकना  नहीं  चाहिए  ।  चूंकि  यह
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 बिल्कुल  नया  तजुर्बा  था,  चूंकि  यह  महकमा
 नया  था,  इस  वास्ते  हो  सकता  है  कि  हम  से
 कुछ  गलतियां  हो  गई  हों  ।  भौर  जहां  तक  मैं
 समझता  हूं  ।  हम  उन  गलतियों  को  यके-
 बाद-दीगर  दूर  भी  करते  जा  रहे  हैं  ।  ऐसी
 हालत  में  स्टैगरिंग  का  कोई  मतलब  नहीं  है  ।

 एक  नुक्ताचीनी  यह  भी  की  गई  है  कि
 जितना  रुपया  खर्च  किया  गया  है,  उसके
 मुताबिक  ही  जोश  लोगों  में  होना  चाहिए
 था  भौर  वह  नहीं  हो  सका  है  ।  लेकिन  में
 कहना  चाहता  हूं  कि  यह  कहना  कि  रुपया
 इस  महकमे  में  बहुत  खर्च  हुआ  है  या  इस
 महकमे  ने  बहुत  खर्च  किया  है,  यह  बात  मुझे
 जंचती  नहीं  है  ।  पहले  प्लान  में  ६  करोड़
 रुपया  रखा  गया  था  जिस  में  से  ४७  करोड़
 ही  खर्च  किया  गया  ।  दूसरे  प्लान  में  दो  सौ
 करोड़  रखा  गया  है  भौर  श्रब  तक  हम  १३०
 या  १३२  करोड़  रुपये  खर्च  कर  पाये  हैं  भोर
 इस  साल  के  बजट  में  ३३-३४  करोड़  रुपया
 रखा  गया  है।  इसका  मतलब  यह  हुमा  कि
 न  पहले  प्लान  में  हम  पूरे  कापूरा  रुपया  खर्च
 कर  पाये  हैं  श्र  न  ही  दूसरे  प्लान  में  खर्च
 कर  पायेंगे  ।  इसलिए  खर्च  के  बारे  में  जो
 माननीय  सदस्य  नुक्ताचीनी  करते  हैं  उन  से
 मैं  कहना  चाहता  हूं  कि  सात  भ्राठ  बरस  में
 २१०  या  २२०  करोड़  रुपया  इस  महकमे
 पर  खर्च  होना  जिस  ने  तीस  करोड़  जनता
 की  दाल  को  बदलना  है,  उसके  विचारों  को
 बदलना  है,  भाथिक  हालत  को  सुधारना  है,
 कम  है  शौर  इसके  लिए  झौर  स्‍श्धिक  रुपया  खर्च
 किया  जाना  चाहिये  था  श्राप  इसके  झलावा
 €०  करोड़  रुपये  मूल्य  का  सहयोग  जनता  से

 ले  चुके  हैं  7  इसलिए  जहां  तक  फिजिकल
 टारगेट  का  ताल्नुक  है,  जो  काम  किया  है
 वह  काफी  नहीं  है  भौर  भी  ज्यादा  काम  होना
 चाहिये  था  ।  झब  तीसरे  प्लान  के  लिए  मैं
 चाहता  हूं  श्राप  प्लानिंग  कमिशन  से  यह  मांग
 करें  कि  बहू  दो  सौ  करोड़  रुपये  नहीं  बल्कि
 पांच  सो,  छः:  सौ  करोड़  रुपये  शौर  उससे  मी
 ज्यादा  रुपये  इस  महकमे  के  लिए  रखे  t
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 इस  महकमे  में  जो  कमी  रही  है  शौर
 झाया  वह  कमी  कमी  थी  या  नहीं  भौर  भ्रगर
 कमी  थी  तो  क्या  उसको  नज़रंदाज़  करते  हुए
 हम  झागे  बढ़  सकते  हैं,  यह  एक  श्रहम  सवाल
 है  जिस  की  तरफ  मैं  श्रापकी  तवज्जह  दिलाना
 चाहता  हूं  ।  परसों,  डिप्टो  स्पीकर  साहब,
 मैंने  बड़े  गौर  के  साथ  मंम्बर  साहिबान  को
 तकरीरें  सुनी  थीं  ।  मुझे  म्रफसोस  है  कि
 जिस  चीज़  को  में  महसूस  करता  हूं  इस  महकमे
 के  काम  के  बारे  में  उसकी  तरफ  अभी  किसी  भी
 माननीय  सदस्य  की  तरफ  से  इशारा  नहीं  किया
 गया  है  1  वह  एक  कमी  है  जिस  की  तरफ  में
 मिनिस्टर  साहब  का  ध्यान  दिलाना  चाहता
 हैं  ।  हम  कहते  हैं  कम्युनिटो  डिवेलेपमेंट,  कि
 हिन्दुस्तान  की  कम्युनिटी  का  विकास  हो
 मैं  पूछना  चाहता  हूं  कि  कम्युनिटी  है  कहां
 हिन्दुस्तान  में  ?  हिन्दुस्तान  में  कम्यूनिटी  ही
 नहीं  है  ।  यह  पुराना  नक्शा  हमारे  हिन्दुस्तान
 के  गांवों  का,  कि  वहां  पर  पंचायत  राज
 अंग्रेजों  का  राज  होने  से  भी  पहले,  पुराने
 जमाने  में  खलता  था,  लिहाज़ा  उसी  किस्म  की
 पंचायतें  . वहां  पर  स्थापित  की  जा  सकती  हैं,
 एक  बहुत  बड़ी  गलतफहमी  है  ।  भ्रगर  हम  यह
 मान  कर  चलें  कि  देहातों  की  जितनी  भी  प्राबादी
 है  उसके  भापस  में  न  कोई  सामाजिक  हित
 टक्कर  खाते  हैं,  न  झ्राथिक  हित  टक्कर
 खाते  हैं,  गलत  है  श्रौर  प्रगर  इस  चीज़  को
 नजरंदाज  करके  यह  महकमा  भ्रागे  बढ़ेगा  तो
 मुझे  पूरा  विष्वास  है  कि  यह  महकमा  बागे
 सहीं  बढ़  सकता  है  |  जो  विपमता  देहाती
 डिन्दगी  में  है,  जो  सामाशिक  शौर  आराधिक
 कंच  नीच  है,  ना-बरावरी  है,  उसका  खयाल
 करते  हुए,  भौर  उसको  कम  करते  हुए  ही  यह
 महकमा  भाग  बढ़  सकता  है।  प्रगर  यह  महकमा
 उस  विषमता  का,  उस  ऊंच  नीच  का  खयाल
 नहीं  करेगा,  तो  पझ्लागें  नहीं  बढ़  सकता  है  t
 मुझे  याद  है  कि  सन्‌  १६५७  में  मैने  इनफा्सल
 कंसलटेटिव  कमेटी  में  लैडलैस  लेबर  के  बारे  में
 जोकि  देहातों  में  तोस  परमेंट  या  पैशीस  परसट
 है,  पूछा  था  और  जानना  चाहा  था  कि  इस
 भाबादी  के  लिए  प्राप  क्‍या  कर  रहे  हैं  ।
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 [श्री  मू०  च्चं०  जैन]
 मैं  इत्तिफाक  से  भ्रपनी  फाइलें  देख  रहा  था
 ौर  जब  इस  महकमे  की  फाइल  को  मेने
 “देखा  तो  पता  लगा  कि  सन्‌  १६५७  में  मिनिस्टर
 नसाहब  ने  कहा  था  कि  यह  सवाल  बहुत  गहरा  है,
 - भ्रगली  मीटिंग  में  इस  पर  विचार  करेंगे  t
 प्रगली  मीटिंग  में  यह  सवाल  आया  शौर  उसके
 बाद  भी  कितनी  ही  दर्फ  यह  सवाल  श्राया  कि
 यह  देहातों  की  जो  ३०-३५  फीसदी  झाबादी
 लैंडर्लस  लोगों  को  है,  छोटे  छोटे  किसान  हैं,

 “एक  एक  श्रौर  भ्राधा  प्राधा  एकड़  की
 खेती  करते  हैं  उन  के  लिए  यह  कम्युनिटी

 ज्डेवलपमेंट  का  मुहकमा  क्‍या  कर  रहा  है  तो
 मालूम  होता  है  कि  प्रभो  तक  कोई  सास
 भमली  कदम  उनको  मदद  देने  के  लिए  नहों
 उठाया  गया  है  ।  मालूम  ऐसा  होता  है  कि

 :उस  पर  श्भी  तक  कोई  विचार  ही  नहीं  हो
 थाया  है  प्लौर  यह  राय  डिप्टी  स्पीकर  साहब
 मेरो  ही  नहीं  है  बल्कि  पेरिस  के  एक  प्रोफेसर

 -भौर  ू  एन०  मिद्न  के  जो  मेम्बर  थे
 उन्होंने  अपने  प्राटिकल  इंडियाज  एग्रोकलचरल

 'डिफोट  में  एक  पैरा  इस  तरह  लिखा  है  जो  कि
 -मैं  श्रापकी  इजाज़त  से  पढ़  देना  चाहता  हुं

 “Agricultural  wages  are  often
 further  reduced  by  the  relics  of

 -the  caste  system.  Although  the
 ‘higher  castes  can  no  longer  exact
 totally  unpaid  tabour—or  begar—

 ‘they  often  pay  below-average
 wages.  Two  shepherds,  aged  45
 and  25,  whom  I  met  south  of
 Madras,  were  getting,  in  January,
 1959,  in  total  five  rupees  or  one
 dollar  a  month  without  food.
 How  were  they  to  live?  The
 Community  Development  scheme
 is  supposed  to  ask  all  members  of
 a  community  to  make  voluntary
 efforts  to  end  such  cases.  But
 what  sense  of  community  is  pos-
 sible  between  such  labourers  and
 sharecroppers,  debased,  exploited
 and  despised,  and  their  landlords,
 moneylenders  and  Brahmins  ?”

 ब  यह  नकशा  एक  विदेशी  एक्सपर्ट  ने
 'हमारे  सामने  रखा  है  देहात  की  तस्वीर
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 हमारे  रख  दी  है  ।  एक  तरफ  तो  देहात  में
 ऐसे  लोग  बसते  हैं  जिनकी  कि  ३०,  ३५  प्रतिशत
 पभ्राबादी  है  श्रौर  जो  कि  लैंडडेस  और  छोटे  छोटे
 शरीब  किसान  हैं  प्रौर  दूसरी  तरफ  ऐडइवांस
 सैक्दांस  हैं  शौर  जब  कि  उन  दोनों  सैक्शंस  में
 इतना  अन्तर  हो  तो  कैसे  कोई  सहकारिता  की
 भावना  उन  में  झ्रापस  में  उठ  सकती  है  ।
 शोषित  वर्ग  में  और  लैंडलाइंस,  मनीलैंड्स
 भौर  ब्राह्मणों  में  सैस  श्राफ  कम्युनिटी  किस  तरह
 'पौसबिल  हो  सकता  है  ?  इस  तरह  की
 विश्रमता  के  रहते  कैसे  कोई  देहातों  का विकास
 हो  सकता  है  और  कसे  कम्युनिटी  डेवलपमेंट
 का  सैंस  आ  सकता  है  श्रौर  भ्रफसोस  की  बात
 तो  यह  है  कि  जब  मैं  इस  मंत्रालय  के  लोगों
 को  इस  के  बारे  में  कहना  चाहता  हूं  और
 खास  तौर  पर  डे  साहब  को  कहना  चाहता  हूं
 तो  वह  मेरी  बात  को  मानते  नहीं  हैं  शब
 ३  मार्च  सन्‌  १६६०  की  लोक  सभा  में  स्टेगरिंग
 धाफ  दी  कम्युनिटी  डेवलपमेंट  प्रोग्राम  के
 बारे  में  जो  प्रार्ध  घंटे  का  डिसकशन  हुआ  था
 शौर  उन  से  जो  यह  सवाल  किया  गया  था
 कि  क्‍या  यह  वाकथा  नहीं  है  कि  पिछले  सात
 वर्षों  से  जब  से  यह  सो०  डी  ०  प्रोग्राम  देहातों
 में  शुरू  किया  गया  है  द: ह  से  जो  वियमता  है
 उस  में  बड़होन्री  हुई  है  श्रीर  डिस्पैरिटी  बजाय
 घटने  के  बढ़ी  है  त,  डे  साहव  ह उ  इसका  उत्तर
 यह  दिया  कि  ऐसा  कहना  कि  डिस्पैरिटी  बढ़
 रहो  है  गत  है  प्रौर  डे  साहब  ने  उस  मौके  पर
 स  तरह  से  फरमाया  था  in

 “It  would  not  be  correct  to  say
 thai  the  disparity  is  on  the  in-
 crease  duc  to  the  implementation
 of  the  C.  D.  programme.”

 में  fe  साहब  वे  इस  जवाब  से  १००  फीसदी
 एखतलाफ  करना  चाहता  हूं  श्लौर  मै  कहना
 चाहता  हूं  कि  भ्रगर  ाप  इस  चीज़  को  इसी
 तरीके  से  समझेंगे  तो  फिर  हम  जो  यह  क*युनिटी
 डेवलपमेंट  का  काम  गांवों  में  करना  चाहते  हैं
 उस  में  सही  तौर  से  कामयाब  न  हो  सजेंगे  ।
 ब  डे  साहब्र  जो  ऐसा  समझ  रहे  हैं  तो  इस  में
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 उनका  कसूर  नहों  है  भौर  न  उन  के  मंत्रालय
 का  कसूर  है  बल्कि  यह  हमारी  संकड़ों  वर्षों  से
 बनो  आ  रहो  परम्परा  का  कसूर  है  ।  लेकिन
 जहां  यह  सही  है  वहां  यह  भी  तो  सहो  है  कि
 उस  पुराने  ढांचे  को  जो  कि  समयानु  कूल  नहों  है
 उम्को  बदल  कर  ने  प्रगतिशील  ढांचे  के
 निर्माण  करने  का  काम  भो  तो  उनका  ही  है  t
 इसी  सिलसिले  में  हांलाकि  मेरा  समय  समाप्त
 हो  रहा  है  मैं  कम्युनिटी  डेवलपमेंट  प्रोग्राम  पर
 पंजाब  स्टेट  की  इवैलुएशन  कमेटो  की  रिपोर्ट
 को  तरफ  इशारा  करना  चाहता  हूं  1
 उन्होंने  खुद  इसको  माना  है  भौर  वह  एक
 नान-भाफिशिएल  कमेटी  की  रिपोर्ट  है  t
 उस  में  उस  कमेटी  ने  लिखा  है  कि  इस  प्रोग्राम
 में  हरिजनों  भौर  गरीब  लोगों  की  तरफ  कोई
 ध्यान  नहीं  दिया  जा  रहा  है  भोर  मैं  इमपैक्ट
 श्राफ  द्वी  कम्युनिटी  डे4लपमेंट  प्रोग्राम  के  पैरा-
 ग्राफ  २  की  हारू.  की  चन्द  लाइनें  पढ़  कर
 सुनाये  देता  हूं  :--

 “The  poor  and  backward  sec-
 tions  of  the  community  had  not
 accepted  the  programme  as  their
 problems  had  not  been  given  prio-
 tity  and  adequate  attention.”

 यह  है  इस  महकमे  की  बात  ।  जो  कर्ज  दिया
 जाता  है  वह  रिच  पीजेंट्स  को  ही  मिलता  है  ।
 ग्रांट्स  भी  भ्रमीर  काइतकारों  को  मिलती  है
 और  गरीबों  को  मदद  नहों  दी  जाती  है  ।
 अभी  उस  दिन  मेरी  एक  माननीय  बहन  जी  ने
 कहा  था  कि  गरीब  झौर  लैंडलेस  लोगों  को
 सरकार  जमीन  दे  तो  मैं  कहना
 चाहता  हूं  कि  यह  कहना  कि  उनको  जमीन
 दी  जायगी.  महज  एक  बहाना  बनाना
 है  भौर  ऐसा  कह  कर  उन  बेचारे  गरीब
 लोगों  को  एक  गलत  रास्ते  पर  डालते  हैं  ।
 ब  जमीनों  पर  तो  पहले  से  ही  काफी  बोझ
 है  भौर  जैसे  मैंने  उस  रोज  कहा  था  कि
 जमीनें  कोई  रबड़  थोड़े  ही  हैं  कि जितना  चाहो
 बढ़ा  लो  वही  बात  4  झाज  फिर  कहूंगा  कि
 जमीन  रबड़  नहीं  है  भौर  उस  पर  पहले  से
 ही  बोझ  है  भौर  यह  जो  २०-३५  फीसदी
 गरीब  शौर  लेडलेस  लोग  हैं  इनको  हम  जमीने
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 नहीं  दे  सकते  हैं  ।  उनका  कल्याण  तो  हम
 कुटीर  उद्योग,  घरेलू  उद्योग  भौर  झन्य  उपयोगी
 दस्तकारियों  को  गांवों  में  खोल  कर  कर  सकते
 हैं  भौर  उन  धंधों  में  उनको  लगा  एाकते  हैं  t
 सन्‌  १६५७  से  पहले  दस्तकारियों  के  वास्ते
 कोई  ग्रांट  नहीं  होती  थी  कोई  रुपया  नहीं
 होता  था  लेकिन  झब  १२  लाख  में  से  ६०  हजार
 रुपया  इस  मद  में  रखा  गया  है  लेकिन  हमारे
 देखने  में  यह  भा  रहा  है  कि  यह  ६०  हजार
 रुपया  बी०  डी०  भोज ०  रिच  बलासेज,
 ऐडवांस्ड  क्‍्लासेज  के  वास्ते  ही  खर्च  करते  हैं
 झौर  जिनको  कि  वाकई  में  मदद  की  जरूरत  है
 उन  गरोब  शौर  शोषित  वर्ग  की  झोर  उनका
 ध्यान  नहीं  जाता  है

 उपाध्यक्ष  ,महोदय  :  प्रब  माननीय  सदस्य
 समाप्त  कर  दें  t

 शो  म्‌ण  Wo  जन  :  उपाध्यक्ष  महोदय,
 मन्ने  पांच  मिनट  का  समय  पौर  देने  की  कृपा
 की  जाय  ।

 उपाध्यक्ष  महोदय  :  कल  माननीय  सदस्य
 पांच  मिनट  बोल  चुके  हैं  भ्रौर  ' झाज  उनको
 बोलते  हुए  पन्द्रह  मिनट  हो  गये  हैं  शौर  इसलिए
 भ्रब  तो  उन्हें  समाप्त  कर  ही  देना  चाहिए  |

 झो  म्‌०  Wo  जैन  :  बहुत  ध्रच्छा  ।
 4  सिर्फ  यही  कहना  चाहता  हूं  कि  कम्युनिटी
 डेवलपमेंट  का  प्रोग्राम  देहातों  में  सही  तौर
 पर  चल  सकता  है  बचतें  कि  कम्युनिटी  स्प्रिट
 हमारे  देहातों  में  पैदा  हो  भौर  भ्राज  जो  हर
 तरह  की  आर्थिक  धौर  सामाजिक  विषमता
 बहां  पर  विद्यमान  है  उसको  कम  करने  की
 कोशिश  हो  ।  ध्राज  गरीब  सैकधन  की
 जो  उपेक्षा  की  जाती  है  वह  बंद  की  जाये  भौर
 जिनको  कि  मदद  की  वास्तव  में  जरूरत  है
 उनको  मदद  पहुंचायी  जाये  ।  यह  शिकायत
 किसी  हद  तक  ठीक  है  कि  स्टेट्स  इस  सी ०  ढी ०
 प्रोग्राम  में  ठीक  तरह  से  कोग्मापरेट  नहीं  करती
 हैं  श्रौर  प्रफसरान  का  पुराना  ढर्र  चला  प्रा
 रहा  है  भ्रौर  जिसके  कि  कारण  भी  गरीब  धौर
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 (श्री  मू०  Wo  जैन]
 शोषित  वर्ग  के  लोगों  को  इस  प्रोग्राम  के  मातहत
 मदद  नहीं  दी  जाती  है  शौर  उनको  नेगलेक्ट
 किया  जा  रहा  है,  तो  इस  गलत  रवैय्ये  को  हमें
 अपने  प्रशासन  से  दूर  करना  है।  यह  एक
 ऐतिहासिक  काम  हस  मंत्रालय  के  जिम्मे  है
 और  मुझे  विश्वास  है  कि  झगर  सही  तौर  से
 काम  किया  जाये  तो  हमें  इस  काम  में  सफलता
 भ्वषय  मिलने  वाली हे  क्योंकि  जहां  तक  जनता
 के  सहयोग  देने  का  सवाल  है  वह  प्रापको
 पूरा  मिल  सकेगा  ।  यह  सन्तोष  भौर  प्रसन्नता
 का  विषय  है  कि  देश  की  जनता  का  पंडित  नेहरू
 में  विश्वास  है  शौर  उस  विश्वास  को  लेते  हुए
 यदि  झाप  व  प्रापके  प्रशासनिक  भ्रधिकारी
 सही  दृष्टिकोण  प्रपना  कर  काम  करें  तो  कोई
 कारण  नहीं  है  कि  भाप  सफल  न  हों  ।  इस
 मंत्रालय  की  रिपोर्ट  में  जिक्र  भाया  हे  कि
 राज्य  सरकारें  इस  काये  में  सहयोग  नहीं
 करती  हैं  तो  झापकों  इस  चीज  को  देखना  होगा
 कि  इस  काम  में  सभी  स्तरों  पर  पूरा  झौर
 सक्रिय  सहयोग  प्राप्त  हो  झब  समय  थ्ा  गया  है
 जब  कि  सरकार  को  दृढ़ता  से  इस  काम  को  हाथ
 में  लेकर  शुरू  करना  चाहिए  ताकि  ३३  फीसदी
 भादमी  जिनकी  कि  सालाना  झामदनी  १५०
 रुपये  से  भी  कम  है  उनकी  भ्राथिक  झ्वस्था  को
 बेहतर  किया  जाये,  बेकारों  शौर  गरीबों  को
 काम-धंधे  पर  लगाया  जाये  शौर  जब  हम
 ऐसा  करने  में  सफल  होंगे  तभी  सही  मायनों
 में  यह  कम्यूनिटी  डेवलपमेंट  का  काम  हम
 करेंगे  ।

 Shri  A.  P.  Jain  (Saharanpur):  Mr.
 Deputy-Speaker  Sir,  it  was  after
 considerable  hesitation  that  I  decided
 that  I  might  speak  on  this  Grant.  |
 know  that  the  Minister  in-charge  of

 ity  Devel  carries  a
 heavy  burden.  His  task  is  a  very
 delicate  one  and  I  must  say  that  he
 has  been  trying  to  discharge  his
 functions  with  great  effort.  If  at  any
 time  I  say  something  which  is  not  in
 accord  with  what  the  Ministry  has
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 been  doing  I  would  like  to  assure  this
 House  and  the  Minister  that  I  do  so
 not  in  any  spirit  of  criticism  but  with
 a  view  to  throw  out  certain  sugges-
 tions  which  might  be  helpful.

 The  member  who  has  preceded  me
 laid  great  emphasis  on  the  importance
 of  community  development.  I  fully
 join  with  him.  Community  develop-
 ment  is  one  of  those  movements  upon
 which  the  future  not  only  of  the  coun-
 tryside  but  also  of  our  cities  depends.
 Our  country  is  mainly  rural  and  un-
 less  the  countryside  is  prosperous,  un-
 less  the  farmer  hag  more  of  money
 the  goods,  particularly  the  consumer
 goods  that  are  produced  by  factories
 in  the  industrial  sector  will  have  no
 market.  In  order  to  provide  a  mar-
 ket  for  the  industrial  goods  we  must
 have  a  prosperous  peasentry.  In
 other  words.  I  would  say  that  the
 progress  of  the  country  depends  up-
 on  the  success  of  our  community  deve-
 lopment  and  the  responsibility  of  the
 Minister  and  the  Ministry  is  very
 great.  C  ity  develop  is  not
 just  a  problem  of  building  a  few
 houses  or  even.  setting  up  a  few
 factories.  It  is  not  a  question  of  post-
 ing  a  few  officials  here  or  there.  It
 igs  a  question  that  concerns  the  funda-
 mentals  of  our  social  order.  This
 Ministry  has  to  build  up  400  millione
 progressive  human  beings  out  of  an
 amorphous  lump  which  has  hitherto
 not  shown  much  signs  of  life  or  acti-
 vity.  This  task  is  by  no  means  an
 easy  one  and  on  the  extent  that  this
 Ministry  succeeds  will  depend  the  pro-
 gress  of  the  country.

 Recently  certain  steps  have  been
 taken  as  a  result  of  the  recommenda-
 tions  of  the  Balwantrai  Mehta  Com-
 mittee  and  of  the  Mimistry’s  own
 thinking.

 Of  the  things  I  would  like  to  pay
 my  tribute  to  two  schemes,  one  is  the
 scheme  of  what  they  call  democratic
 decentralisation.  It  is  clear  that  no
 movement  of  the  nature  of  community
 development  can  achieve  any  remark-
 able  amount  of  success  through  the
 official  machinery  alone.  The  initia-
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 tive  must  come  from  the  people.  The
 people  must  shoulder  the  responasi-
 bility.  Nobody  who  cannot  stand  on
 his  own  legs  can  offord  to  run,  Any-
 body  who  leans  on  another  person  is
 always  a  weakling.  Therefore,  this
 scheme  of  democratic  decentralisa-
 tion  which  throws  the  responsibility
 not  only  for  the  planning  but  also  for
 the  execution  at  al!  this  on  the  people
 ig  a  scheme  which  deserves  com-
 mendation.

 Another  good  thing  which  this
 Ministry  hag  done  is  the  scheme  for
 the  training  of  the  workers  engaged
 in  the  it  work
 —the  village  level  worker,  the  block
 development  officer  etc.  They  even
 sive  some  sort  of  training  even  to
 district  magistrates  whose  duties  are
 becoming  more  and  more  connected
 with  y  devel

 ३4  think  these  two  are  good  schemes,
 and  I  would  recommend  to  the  Min-
 istry  to  go  ahead  with  courage  and
 fortitude  in  the  cent  per  cent  imple-
 mentation  of  these  two  parts  of  their
 activities.

 I  believe  this  Ministry  has  a  great
 future.  We  have  been  reading  reports of  the  thinking  of  the  Planning  Com-
 mission  in  connection  with  the  formu-
 Jation  of  the  Third  Plan,  and  it  ap-
 pears  that  this  Ministry  is  going  to
 get  an  allocation  of  near  about
 Rs,  400  crores.  I  do  not  know  how  far
 it  is  correct,  but  the  newspaper  re-
 Ports  any  that  out  of  this  70  per  cent
 would  be  spent  an  agriculture.  The
 Agricultural  Ministry  will  have  an-
 Other  allocation,  according  to  the  pre-
 sent  preliminary  thinking  of  the
 Planning  Commission,  of  the  order  of
 about  Rs.  600  crores.

 It  appears  that  we  are  passing
 through  a  stage  when  the  responsi-
 bility  for  agricultural  development  is
 being  bifurcated.  I  do  take  it  thet  it
 ig  @  temporary  phase  which  is  not
 @oing  to  last  for  long,  because  a  stage
 which  is  marked  by  the  bifurcation  of
 functions  and  responsibilities  is  a  very
 dangerous  phase  neither  the  Com.
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 munity  Development  Ministry  nor  the
 Agricultural  Ministry  can  go  the
 whole  hog.  If  the  reports  are  correct
 out  of  every  rupee  devoted  to  the
 development  of  agriculture,  the
 Ministry  of  Community  Development
 will  be  spending  roughly
 five  annas  and  the  Ministry  of  Agri-
 culture  eleven  annas,  The  shift  or
 rather  the  trend  of  the  devolution  of
 responsibility  is  more  towards  the

 Cc  ity  Development  Ministry.

 Agricultural  development,  roughly
 speaking,  falls  into  three  parts.  One
 relates  to  supplies  and  scrvices,  un-
 other  to  propagation  and  extention,
 and  the  third  to  research  and  educa-
 tion.  The  future  of  agricultural  deve-
 lopment  in  this  country  appears  to  me
 to  be  somewhat  on  the  foilowing  lines.
 The  Ministry  of  Community  Devclop-
 ment,  which  also  has  with  it  the  De-
 partment  of  Co-operation,  will  be
 making  the  supplies  and  also  render-
 ing  the  services.  It  is  pretty  clear
 from  the  recent  trend  in  our  co-opera-
 tive  policy  thet  the  future  primary
 societies  are  going  to  be  multi-purpoce
 societies.  They  will  not  confine  their
 activities  only  to  credit,  but  they  will
 be  making  all  the  supplies  that  are

 ry  for  prod  Possibly
 they  might  undertake  to  make  certain
 supplies  which  are  necessary  for  con-
 sumption.  They  will  also  be  render-
 ing  service.  For  instance,  they  may
 keep  tractors,  some  implements  for
 insecticides  etc.,  which  will  be  com-
 monly  used  by  people.  That  is  render-
 ing  service.  They  will  also  be  doing
 marketing,  advancing  credit.  There-
 fore,  one  sector  of  agricultural  deve-

 ly,  making  lies  and
 rendering  services  will  be  done
 through  the  co-operatives

 Cc  ity  devel  has  no
 place  in  agriculture  unless  it  under-
 takes  pro;  tion  and  ex  sf  So,
 naturally  that  part  of  the  function
 belongs  to  the  Ministry  of  Community
 Development.  What  else  is  left  of
 agriculture?—research  and  education,
 and  certain  ancillary  activities.

 डिकिशी,  C.  D.  Pande  (Naini  Tal):  Irri-
 gation  also.
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 Shri  A.  P.  Jain:  Irrigation  is  not  a
 part  of  agriculture.

 An  hon.  Member:  Minor  irrigation.

 Shri  A.  P,  Jain:  An  hon.  Member
 says  minor  irrigation.  Yes,  but  part
 of  the  minor  irrigation  today  is  being
 handled  by  the  Ministry  of  Com-
 munity  Development,  part  by  the
 Agriculture  Ministry,  I  think  that
 that  again  is  a  temporary  phase,  the
 transition  through  which  these  activi-
 ties  are  passive.  In  the  community
 development  areas,  although  it  is  not
 the  exclusive  responsibility  of  the
 Cc  ity  Develop  t  Ministry  to
 undertake  all  the  minor  irrigation
 schemes,  primarily  it  is  their  function,
 and  whatever  is  supplemented  by  the
 Ministry  of  Agriculture  will  gradually
 disappear  when  the  total  responsi-
 bility  devolves  on  the  Community
 Development  Ministry.  So  my  con-
 tention  that  the  responsibility  of  pro-
 viding  services,  which  may  be  in  the
 form  of  providing  irrigation,  is  going
 to  be  the  function  of  the  Ministry  of
 Cc  ity  Develop  t  does  not
 stand  falsified  in  any  way.

 What  would  be  left  with  the  Minis-
 try  of  Agriculture?  One  would  be
 research,  another  would  be  education
 and  certain  ancillary  services.  Maybe,
 they  may  undertake  to  produce  the
 nuclear  seeds.  My  own  suggestion
 would  be  that  the  Ministry  of  Agricul-
 ture  should  be  absolved  of  that
 responsibility  also,  because  the  Minis-
 try  of  Agriculture  has  no  organisation
 on  the  ground  level  which  can  under-
 take  that  responsibility,  On
 the  other  hand,  the  Minis-
 try  of  C  ity  Devel  t  has
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 status  of  this  Ministry.  I  am  not  say-
 ing  it  in  a  spirit  of  light-heartedness
 or  without  realising  the  full  implica-
 tions  of  it,  but  I  fully  join  with  the
 member  who  preceded  me  that  the
 Ministry  which  is  going  to  shoulder
 such  big  and  great  responsibilities
 should  be  elevated  to  the  membership
 of  the  Cabinet.

 The  Third  Plan  is  in  the  process  of
 formulation,  and  will  come  into  opera-
 tion  from  April,  96l.  I  think  it  is
 time  Government  applied  its  mind  to
 the  question  whether  from  the  begin-
 ning  of  the  Third  Plan  the  status  of
 this  Ministry  should  not  be  elevated.
 I  strongly  commend  that  this  should
 be  done,

 Having  said  this  much  about  what
 has  already  been  done  by  the  Minis-
 try,  I  want  to  offer  certain  remarks
 about  certain  activities  of  the  Minis-
 try.

 The  hon.  Member  who  preceded  me
 drew  the  attention  of  the  House  to  the
 remarks  of  the  UNO  mission  to  the
 effect  that  there  are  two  choices  facing
 this  Ministry.  Either  they  can  go
 ahead  with  speed  and  cover  the  whole
 country  during  the  period  of  the  next
 two  or  three  years,  or  they  consolidate
 the  gains  which  they  have  already
 made.

 What  is  the  picture  of  community
 development  today?  At  the  block
 level,  not  less  than  25  per  cent  of  the
 posts  of  subject-matter  specialists  is
 vacant;  another  25  per  cent  of  the
 workers  who  occupy  these  posts  are
 said  to  be  inefficient  or  indifferent.  I
 have  some  direct  experience  as  to  how
 these  subject-matter  posts  are  mann-
 ed,  and  I  submit  not  by  way  of  criti-
 cism  but  as  honest  advice  that  the

 a  well-organised  set  up  right  down  to
 the  village  level,  and  it  can  discharge
 this  function  in  a  far  more  effective
 manner.

 So,  that  being  the  shift,  the  future
 of  this  Ministry  is  very  important,  and
 therefore  it  is  time  that  the  Govern-
 ment  gave  serious  thinking  to  the

 people  who  are’  occupying  subject-
 matter  posts  are  not  too  efficient,  they
 are  not  discharging  their  _responsi- bilities  in  the  manner  necessary  for
 the  success  of  the  scheme.

 Again,  the  UNO  report  has  made
 another  very  pertinent  remark,  that
 about  25  per  cent  of  the  blocks  are
 over-sized,  much  bigger  than  what  the
 original  scheme  contemplated.
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 There  are  two  ways  of  ivoking  at  it.
 Either  do  well  what  you  are  doing,
 or’  go  on  pushing  ahead  without  caring
 for  what  is  going  to  happen  to  what
 you  have  done  and  what  you  may
 do  in  future.  I  do  not  say  that  new
 coverage  should  completely  come  to  a
 standstill  or  completely  give  up  the
 future  programme.  That  would  be
 bad  psychologically,  an  impossible
 thing,  something  unthinkable,  but  I
 would  suggest  that  wherever  there
 is  a  choice  of  either  consvlidating  the
 present  work  or  undertaking  a  new
 work,  the  first  preference  should  he
 given  to  consolidating  the  existing
 work.  Do  a  thing  and  do  it  well.  It  is
 no  good  doing  it  inefficiently.  There  is
 also  another  reason  for  my  saying

 3  bra,

 Community  devel  t  is  meant  to
 develop  the  social  character,  and  the
 social  outlook,  and  to  take  the  people
 up  to  a  stage  which  might  be  called
 the  take-off  stage.  When  you  have
 taken  them  to  that  stage,  you  leave
 the  people  to  take  care  of  their  inter-
 ests  themselves.  If  you  do  it  ineffici-
 ently,  if  your  take-off  stage  is  not
 mature,  if  it  has  not  gained  enough
 acceleration,  then  you  may  meet  with
 a  disaster  just  as  a  plane  which  wants
 to  go  up  but  which  has  not  gained
 sufficient  speed  may  come  down  to  the
 earth  and  may  dash  against  a  tree
 or  a  building,  and  may  crash.  For
 a  scheme  like  this  which  wants  to
 take  the  people  to  the  take-off  stage, it  is  necessary  that  the  people  should
 be  taken  to  the  take-off  stage  in  a
 soung  and  solid  state.  Otherwise,  the
 scheme  runs  the  danger  of  being
 wrecked,  and  once  it  wrecks  in  one
 Parts  of  the  country,  it  will  have  a
 every  bad  effect  on  the  others.  So,
 it  is  for  the  Ministry  and  for  the  Gov-
 ernment  to  give  serious  thought  to  the
 Problem  as  to  where  they  should  lay
 more  hasis.  There  be  an
 absolute  rule  that  they  do  this  and
 they  do  not  do  the  other  thing.  But
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 it  is  a  question  of  priorities;  it  is  a
 question  of  emphasis,  which  is  always
 important  in  planning.

 On  the  previous  occasion  when  I
 spoke  about  this  Ministry,  I  said  that
 the  village  level  worker  was  the
 donkey  of  the  programme  who  carried
 all  the  burden.  Recently,  ]  found—
 of  course,  it  is  an  old  thing—that  the
 Balwantrai  Mehta  Committee  have
 enumerated  his  responsibilities,  and
 they  come  to  the  tremendous  number
 of  62.  He  is  expected  to  perform  62
 functions.  Well,  we  know  his  educa-
 tion  and  the  amount  of  training  that
 he  gets.  Of  course,  the  Ministry  are
 trying  to  their  best  to  improve  the
 training,  but,  after  all,  there  are  limi-
 tations.  If  you  want  to  have  high
 class  men,  then  you  have  to  pay  more
 and  you  have  to  make  it  worth  their
 while.  If  you  want  village  level
 workers  in  such  large  numbers,  above
 40,000  or  50,000  or  even  more,  there
 are  certain  limitations  as  to  the  quali-
 ty.  He  is  expected  to  do  62  odd  jobs.
 No  single  person  can  do  it.  If  any
 person  claims,  an  officer  or  a  Minis-
 ter,  that  Village  Level  Worker  does
 all  this,  then  I  would  just  recommend
 to  him  to  go  and  work  for  six  months
 as  a  village  leve]  worker,  and  find  out
 whether  you  can  do  all  those  things.
 I  have  tried  to  do  some  of  these
 things,  and  I  have  found  it  very  diffi-
 cult  to  do  them.

 Again,  there  are  certain  functions  in
 community  development  which  can
 be  discharged  only  by  a  specialist.  I
 find  that  the  present  personnel  man-
 ning  the  blocks,  particularly  the
 subject-matter  posts  and  the  distribu-
 tion  of  work  is  rather  defective.  If  I
 could  venture  to  tender  an  advice  to
 the  Minister,  I  would  say  that  the  first
 thing  that  he  should  do  is  to  appoint a  plant  protection  officer  in  each  of
 the  blocks.  At  present.  for  the  whole
 district,  there  igs  one  plant  protection
 officer,  and  he  has  not  got  adequate number  of  assistants.  If  there  is  a
 disease  in  your  field,  you  have  to  go and  make  a  search  for  him,  and  by the  time  that  you  can  trace  him,  your
 crop  would  be  destroyed.  It  !s  one
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 [Shri  A.  P.  Jain]
 of  the  specialities  of  plant  diseases
 that  you  can  control  them  only  in  the
 very  early  stages.  Once  they  develop,
 no  amount  of  insecticides,  and  no
 amount  of  dusting  or  spraying  can
 control  the  diseases.  I  am  speaking
 from  my  personal  experience,  and  I
 think  anybody  who  knows  anything
 about  agriculture  will  share  my
 opinion.

 Pandit  Thakur  Das  Bhargava:  That
 is  correct.

 Shri  A.  P.  Jain:  I  can  cite  my  own
 experience.  I  had  to  control  a  disease
 called  Appis  in  one  of  my  plants;  it
 was  a  very  dangerous  disease.  We
 went  out  searching  for  the  plant  pro-
 tection  officer  of  the  district.  I  do
 not  blame  him;  he  was  doing  work
 elsewhere,  but  by  the  time  he  came,
 the  disease  had  reached  a  stage  when
 it  could  not  be  cured  by  him;  of
 course,  he  gave  it  some  treatment.

 Then,  there  is  another  thing.  It  is
 not  enough  that  you  just  give  treat-
 ment  once.  It  is  just  like  providing
 a  physician  or  a  surgeon  for  a  human
 patient.  Somebody  has  to  do  the
 follow-up  and  go  on  keeping  watch
 from  day  to  day  as  to  what  improve-
 ment  the  crop  hag  made,  how  far  the
 disease  has  been  controlled  and  so  on.
 Unless  you  have  got  a  plant  protection
 officer  for  each  of  these  blocks,  or
 maybe  one  for  two  blocks  if  you  have
 not  enough  men,  you  cannot  save  the
 crop.

 Crop  diseases  are  numerous  and
 they  destroy  something  over  which  I
 have  spent  irrigation,  over  which  I
 have  spent  goog  seed,  and  over  which
 I  have  spent  the  sweat  of  my  brow:
 when  the  disease  develops,  it  take
 away  the  whole  thing.

 Very  little  is  known  under  Indian
 conditions  about  plant  protection.
 Very  little  research  has  been  done
 in  this  sphere.  I  asked  some  of  the
 specialists  what  the  treatment  for
 such  and  such  a  disease  was;  and
 mostly  the  answers  given  were  ad  hoc
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 anwers  or  untried  answers.  There-
 fore,  I  very  humbly  insist  that  there
 must  be  an  extensive  system  on  a
 regional  basis  for  research  on  these
 diseases.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  now.

 Shri  A  P.  Jain:  I  do  not  speak  very often.  If  you  ring  the  bell,......
 Mr.  Deputy-Speaker:  All  right,  he

 may  continue.
 Shri  A.  P.  Jain:  There  are  two  ar

 three  more  points  which  I  want  to
 develop.

 I  was  saying  that  there  might  be
 some  specialisation  for  different
 regions.  Again,  implements  for  plant
 protection  must  be  available  within
 easy  reach.

 Another  thing  that  I  would  suggest to  the  Minist  of  C  ity
 Development  and  Co-operation  is  that
 he  must  post  a  soil  analyst  and  a  soi)
 chemist  in  each  of  these  blocks.  Today, we  get  blank  orders,  saying  put  in  s0
 much  of  nitrogen,  put  in  so  much  of
 Phosphorus,  put  in  so  much  of
 potassium,  and  it  will  give  good
 results.  It  may  have  given  good
 results  at  the  Pusa  Institute,  Delhi  or
 it  may  have  given  good  results  in  the
 Agricultural  College  at  Kanpur.  But
 soils  differ.  Their  textures  differ.
 Their  conditions  differ.  The  climate
 also  differs.  Therefore,  each  soil
 requires  8  particular  treatment.
 “For  human  beings,  there  are  patent

 medicines,  but  we  do  not  look  into  @
 book  and  ask  prescribed  take  a  medi-
 cine.  So,  likewise,  each  soil  requires  a
 different  treatment.  So,  unless  there
 is  a  soil  laboratory,  unless  there  is  a
 soi]  chemist  and  unless  there  is  a  soil
 analyst  within  easy  reach  I  am  afraid
 agricultural  development  will  suffer.
 IT  shall  cut  down  my  agruments,
 although  there  are  certain  other  as-
 pects  which  I  would  have  very  much
 preferred  to  dea)  with  in  this  connes-
 tion.
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 These  are  some  of  the  things  which
 the  hon.  Minister  must  attend  to.  He
 must  provide  more  of  subject-matter
 specialists,  and  tran  them  for  this
 work.  Unless  he  does  these  things,  I
 am  afraid  he  is  not  going  to  achieve
 results.

 The  duties  of  the  village  level
 worker  must  be  confined  to  pure  and
 simple  extension  work.  That  is,  he
 should  meet  people,  explain  to  them
 the  philosophy  of  community  develop-
 ment,  and  bring  about  faith  and  confi-
 dence  on  their  part  in  community
 development;  he  should  tell  them  the
 advantages  of  good  seed,  the  advan-
 tages  of  fertilisers,  the  advantages  of
 this  and  that  make  him  conscious  and
 leave  it  at  that.  Thereafter,  it  would
 be  the  function  of  the  subject-matter
 Specialists  to  give  him  the  required
 advice.
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 large  number  of  demonstration  and
 experimental  farms,  most  of  them
 uneconomic,  most  of  them  being  run
 by  white-collared  people  who  have
 not  much  in  common  with  the  real
 farmer.  When  the  farmer  goes  there,
 he  finds  that  he  has  come  to  a  fairy
 land,  a  place  that  is  something  foreign
 to  him.  He  does  not  understand’  those
 things.  Therefoie,  he  does  not  take
 any  instructions  from  them.

 What  I  would  suggest  is  that  this
 hi  of  di  ration  and  experi-

 mental  farms  should  be  given  up  com-
 pletely,  cent  per  cent.  About  20  years
 ago,  I  had  the  occasion  to  visit  Roman
 Ager,  in  Italy,  where  in  those  days  the
 Government  had  undertaken  a  big

 hi  for  the  develop  of  those
 marshy  areas.  There  they  had  no
 demonstration  and  experimental
 farms.  They  selected  certain  pro-
 gressive  farmers,  they  gave  them
 technical  advice,  they  assured  them

 Li  they  assured  them  services. The  Ministry  has  got  a  sch  for
 enlisting  the  support  of  the  progres-
 sive  farmers.  I  am  afraid  that  that  is
 more  on  paper  than  in  reality.  They
 are  trying  to  discharge  all  their  func-
 tions  through  officials,  particularly,
 the  poor  man,  the  donkey  of  the
 trade,  the  village  level  worker.  That
 is  why  their  achievements  are  not  so
 spectacular  as  they  could  otherwise
 have  been.
 3.20  hrs.
 (Panprr  THakur  Das  Buacava  in  the

 Chair]
 For  instance,  take  the  question  of

 multiplication  of  seed.  Government
 have  a  scheme  for  setting  up  a  tarm
 in  each  of  the  community  dev¢lop-
 ment  areas  for  nucleus  seed.  That  is
 well  and  good.  One  need  not  tamper
 with  that  scheme,  let  that  scheme  can
 80  on,  but  I  do  not  see  any  reasor
 why  the  Ministry  of  Community
 Development  should  not  enter  into
 direct  contracts  with  farmers,  super
 vise  their  working,  render  them  some
 help  and  advice  and  then  on  a
 guranteed  basis,  buy  over  the  whole
 seed.  That,  I  think  is  a  very  simple
 and  feasible  scheme.  There  are  a

 But  all  the  operations  were  left  for
 the  progressive  farmers  to  do.  They
 would  take  other  farmers  to  that
 place.  Those  farmers  felt:  ‘Here  are
 men  like  ourselves,  made  up  of  the
 same  earth,  nothing  very  different,
 not  highly  educated  nor  living  in  a
 fairy  land.  They  have  achieved  those
 results.  So  why  not  we  who  are  on
 par  with  them  be  able  to  do  so?  We
 can  do  the  same  thing’.  We  have
 been  carrying  on  cultivation  on  a
 smal]  demonstration  station  according
 to  the  practices  being  followed  by
 people  around.  There  is  nothing  new.
 But  they  are  educated  people.  They
 must  have  done  this  and  that;  by  and
 by  they  have  been  able  to  inspire
 confidence.  People  come  to  us  in
 large  numbers  and  say  “your
 seed  is  giving  better  results  than
 ours’.  Give  us  some  of  this  seed”.
 Then  that  seed  is  distributed.

 Se  I  would  suggest  that  these
 demonstration  farms,  these  experi- mental  farms,  owned  by  and  worked
 by  Govenment,  which  are  introducing a  sense  of  distance,  of  being  something alien  to  the  locality,  something  foreign
 foreign  to  the  farmer,  must  be  totally
 scrapped  off.  The  sooner  it  is  done,
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 the  better  it  would  be.  Then  a  whole
 scheme  must  be  worked  in  collabora-
 tion’  with  the  progressive  farmers  I
 know  that  people  who  are  doing  good
 agriculture  are  interested;  they  want
 to  have  a  spiritual’  satisfaction,  they
 want  to  share  their  experience  with
 others.  Let  Government  use  that
 agency.  I  know  that  this  is  part  of  a
 scheme;  but  it  is  so  only  so  far  as
 theoritical  thinking  and  the  philosophy
 go.  It  is  not  a  part  of  a  scheme  so
 far  as  actual  working  goes,  you  will
 gain  immensely  if  you  pay  attention
 to  it  and  concentrate  on  method  of
 working  by  enlisting  the  co-operation
 of  progressive  farmers.

 I  heard  the  time  bell  long  ago.  I
 will  not  misuse  the  indulgence  which
 has  already  been  shown  to  me.  There
 were  many  things  about  co-operation
 on  which  I  wanted  to  speak.  But  I
 shall  defer  that  to  some  other  occasion.
 Before  I  conclude,  I  must  thank  you
 for  giving  me  more  time  than  I  was
 entitled  to.

 Mr.  Chairman:  Shrimati  Manjula
 Devi.

 Shri  D.  A.  Katti  (Chikodi):  8  Mem-
 bers  have  spoken  from  the  other  side
 consecutively.  No  chance  has  been
 given  to  the  Oppposition.

 Shri  B.  K.  Gaikwad  (Nasik):  On  a
 point  of  information.  What  is  the  pro-
 portion  allowed  in  the  case  of
 speeches.  We  were  thinking  that  two
 hon.  Members  from  the  Congress
 Benches  would  speak  and  then  there
 will  be  one  hon.  Member  speaking
 from  this  side.  Opposition......

 Mr.  Chairman:  I  do  not  understand
 what  the  hon.  Member  is  saying  or
 implying.  After  all.  the  Chair  is  in
 charge  of  all  the  hon.  Members.  It
 must  see  that  all  Parties  and  Groups
 get  full  chance.  At  the  same  time,
 those  who  have  not  spoken  should  be
 given  a  chance.  Again,  all  the  States
 should  be  represented.  So  I  think
 when  the  Chair  ‘has  called  out  8
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 name,  other  hon,  Members  have  no
 right  to  object.

 Shri  Yadav  Narain  Jadhav  (Male-
 gaon):  We  are  not  objecting.

 Mr.  Chairman:  What  else  is  it?
 Shri  D.  A.  Katti:  Some  chance

 should  be  given  to  the  Opposition.
 Shri  Yadav  Narain  Jadhav:  8  Mem-

 bers  have  been  speaking  from  the
 other  side  consecutively.

 Mr.  Chairman:  Those  who  have  not
 spoken  should  be  given  a_  chance.
 When  the  Chair  finds  that  there  are
 some  hon.  Members  who  have  not
 spoken  and  who  desire  to  speak,  it  is
 bound  to  call  them.  The  Chair  has
 also  to  see  that  all  the  States  and
 parties  are  represented.  The  chance
 therefore  rests  with  the  speaker.

 Shri  Braj  Raj  Singh  (Firozabad):
 May  I  suggest  one  thing?  Formerly,
 it  was  agreed  with  the  Speaker  that
 60  per  cent.  time  would  be  given  to
 the  Congress  Party  and  the  balance
 40  per  cent  to  the  Opposition.  What
 I  fear  is  that  in  the  case  of  other
 Ministries  also  more  time  is  often
 consumed  by  Members  belonging  to
 the  Congress  Party.  I  can  prove  it.

 Mr.  Chairman:  I  am  not  in  a  posi-
 tion  to  answer  that,  because  I  have
 just  came  to  occupy  the  Chair.  If  the
 matter  is  pointed  out  to  the  Deputy-
 Speaker  or  the  Speaker,  they  will  be
 able  to  answer.  At  the  same  time,  as
 the  hon.  Member  knows  the  usual
 practice  when  a  new  Chairman
 occupies  the  Chair  is  that  he  follows
 the  list  of  speakers  who  are  there
 already  indicated.  Therefore,  usually
 he  just  calls  out  those  names.  Some-
 one  must  be  in  charge  of  the  entire
 order  of  thing.  The  hon.  Deputy-
 Speaker  and  the  hon.  Speaker  have
 been  looking  to  the  entire  thing  and
 their  direction  about  chance  of
 speakers  must  be  respected.

 Shrimati  Manjula  Devi  (Gopalpara):
 May  I  remind  hon.  Members  that
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 ladies  have  a  certain  part  to  play  in
 the  successful  implementation  of  CD
 programmes?

 Mr.  Chairman:  Let  there  be  no
 speech  on  that  point  as  the  hon’ble
 lady  member  has  already  been  asked
 to  speak.

 Shrimati  Manjula  Devi:  The  esti-
 mated  budget  for  1960-61  is  Rs.
 35,96-80_  lakhs  as  against  last  year’s
 budget  of  Rs.  33,81-32  lakhs.  The
 figure  for  this  year  shows  a  decided
 improvement  over  that  of  last  year.
 But  the  question  is:  will  there  be  the
 same  improvement  or  better  improve-

 “ment  in  the  utilisation  of  the  funds
 and  implementation  of  these  pro-
 grammes?

 So  far  as  we  have  seen,  it  has  been
 in  an  experimental  stage.  But  actual-
 ly,  it  is  a  grand  experiment,  it  is  a
 vital  experiment  for  national  develop-
 ment,  of  the  individual,  of  the  society
 and  of  Indian  citizenship.  Now,  we
 have  laid  the  foundation,  the  levelling
 of  the  ground  for  the  solid  construc-
 tion  programme  is  done.  I  am  glad
 that  the  theoretical  part  of  CD  pro-
 grammes  will  now  be  put  into  prac-
 tical  operation  through  panchayat  raj.
 Administrative  decentralisation  will
 bring  about  effective  popular  partici-
 pation.  So  far  the  people  have  been
 distant  spectators  in  the  national
 development  schemes,  Now  they  feel
 that  they  are  part  and  parcel  of  the
 schemes  and  the  administrative  res-
 ponsibilities  are  on  their  shoulders.
 This  is  a  welcome  sign.

 I  know  that  there  have  been  many
 mistakes.  I  have  had  group  meetings
 and  heard  of  such  cases  from  villages
 and  village  leaders.  The  main  cause
 for  these  is  the  employment  of  most-
 ly  ill-trained  personnel.  There  are
 Not  only  untrained  but  ill-trained  per-
 sonnel.  They  are  not  fit  for  the  pur-
 pose  in  view.  People  from  other
 States  have  been  brought  into  some
 of  the  States  where  they  do  not  know
 the  language.  How  can  they  secure
 public  cooperation?  It  is  impossible.
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 This  sort  of  experiment  has  been
 going  on.

 ‘fhe  personnel  of  the  CD  Blocks
 nave  also  developed  a  departmental
 outlook  which  is  very  dangerous.
 They  should  be  one  with  the  people
 and  try  to  lodk  at  things  from  the
 point  of  view  of  the  people  of  the
 soil  and  of  the  locality.  This  has.
 been  lacking.

 I  now  come  to  the  panchayats.  I
 do  not  want  to  go  into  the  drawbacks
 or  the  mistakes  of  the  past.  Diversity
 of  action  in  the  panchayats  would
 weaken  the  concentration  of  effort  in
 ‘imp!  ion  of  sch  If  there
 ig  lack  of  unity  of  action,  it  is  rather
 difficult  even  for  the  panchayats  to
 work.

 Then,  there  should  be  priority  of
 programmes.  When  this  priority  is
 fixed,  it  must  be  implemented.  If  you
 go  in  different  directions,  progress  all
 round  will  be  lost.  I  have  noted
 down  the  priorities  to  be  given  in  im-
 plementing  these  programmes  and  the
 first  priority  should  be  given  to  self-
 sufficiency  in  food  production.  That
 should  be  first  and  foremost  priority.
 It  should  start  at  the  village  level  and
 go  up  to  the  Block  level,  district  level
 and  State  level.

 How  to  attain  that  self-sufficiency
 stage?  We  must  have  a  survey  at
 the  village  level  to  know  how  much
 each  village  can  produce.  We  must
 have  self-sufficiency  at  the  village
 level.  Then,  it  should  come  to  the
 Block  level,  the  district  level  and  so
 on.  When  the  survey  is  made,  we  can
 find  out  what  should  be  done;  and  the
 necessary  improvement  could  be
 made.

 The  importance  of  the  C.D.  Blocks
 is  very  great  because  they  implement
 the  programmes  of  the  Food  and
 Agriculture  Ministry.  The  success  of
 the  Food  and  Agriculture  Ministry
 depends  on  the  of  the  C.D.
 programme.

 The  Assam  Panchayat  Act  has
 recently  been  passed.  The  service  co-
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 operatives  give  all  the  necessary  help
 to  the  farmer  and  the  farmer,  after
 he  produces  the  foodgrains,  gives  them
 to  the  service  co-operatives  and  the
 trade  co-operatives  buy  them  from
 the  service  co-operatives.  But  it  so
 happens  that  the  co-operatives  have
 no  funds  as  in  Tejpur  to  purchase
 what  the  farmer  has  produced.  This
 should  not  happen.  To  make  the  pro-
 gramme  successful,  they  should  see
 that  the  service  co-operatives  have
 improved  seed  ready  to  be  supplied  to
 the  farmer  in  time,  and  improved  im-
 plements  to  help  him  to  produce  more:
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 confused  about  the  role  which  the
 voluntary  organisation  in  the  localities will  have  in  the  new  set-up  af
 panchayat  raj.  The  Andhra  Govern-
 ment  have  recently  passed  some
 orders.  I  would  like  to  read  some
 extracts  of  that.  The  Andhra  Pradesh
 Government  passed  orders  directing that  the  Block  funds  need  not  be
 entrusted  to  the  Project  Implemen- tation  Committees  and  that  the
 Women  and  Children’s  programmes
 may  be  administertd  through  the
 Standing  Committees  of  the  Pan
 chayat  Samitis  according  to  the

 and  also  fertilizers  and
 training  with  expert  advice,  It  should

 ‘be  of  a  very  high  standard

 l  agree  with  Shri  Jain  that  Govern-
 ment  farms  are  run  on  most  unecono-
 mic  lines.  All  these  should  be  formed
 into  co-operative  ownership.  Then
 they  would  work  successfully.

 The  relationship  of  panchayats  to
 the  C.D.  department  should  be  advi-

 .sory.  There  should  be  a  check  and
 contro]  over  the  irregularities  of
 panchayats  when  they  function
 because  the  panchayats  are  new  and
 inexperienced.  So,  they  should  be  a
 sort  of  advisory  bodies,  with  checks
 and  controls,  but  not  administrative
 bodies,  bec:  there  ot  be  too
 much  of  administration  from  different
 sources.  Otherwise,  there  wil]  be  too
 much  of  confusion.

 I  think  the  C.D.  Ministry  should
 have  definite  departments  for  co-
 operation,  panchayats  and  social  wel-
 fare.  Social  welfare  is  necessary  for
 bringing  up  public  co-operation;  and
 without  public  co-operation,  the

 -entire  C.D.  programme  will  fail.  I
 fee]  strongly  that  this  social  welfare
 should  be  a  department  of  the  C.D.
 Ministry  instead  of  being  a  part  of  the
 Education  Ministry.

 Social  welfare  brings  the  whole-
 hearted  support  and  effort  of  the
 People.  Voluntary  organisations  are
 the  pioneers  in  the  field.  I  am  rather

 instructi  of  the  Director  of
 Women’s  Welfare,  the  State  Govern-
 ment  and  the  Ministry  of  Communi-
 ty  Development,  issued  from  time  to
 time.  Then,  where  do  the  voluntary
 organisations  come?  It  is  very
 strange  that  they  ignore  public  co-
 operation.  Voluntary  organisations
 are  the  backbone  of  the  country  and
 they  enjoy  the  full  confidence  of  the
 people.

 I  would  like  to  mention  another
 thing  and  it  is  this.  The  Rajasthan
 Government  have  passed  contrary
 orders.  As  far  as  Rajasthan  is  con-
 cerned,  panchayat  raj  has  been  fully
 brought  into  force.  The  Rajasthan
 Government  have  passed  orders  direc-
 directing  the  panchayat  samitis  to
 transfer  the  necessary  funds  as  well
 as  the  services  of  their  Mukhya  Sevikas
 and  the  Gram  Sevikas  to  the  Project

 ta  ti  ittees.  It  was
 also  represented  by  the  chairmen  of
 the  several  State  Social  Welfare
 Boards  that  if  panchayat  raj  is  fully
 established  in  the  States,  they  do  not
 foresee  any  difficulty  in  working  the
 welfare  extension  programmes  on  a
 co-operative  basis.  It  should  be  so.

 I  do  not  understand  how  the  Andhre
 Pradesh  Government  could  pase  such
 orders  ignoring  the  valuable  role  af
 the  voluntary  organisation  and  the
 position  which  they  enjoy  in  the
 country.  I  hope  the  hon.  Minister  will
 take  note  of  thig  and  see  that  this
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 sort  of  tendency  is  not  encouraged.  |
 am  only  demanding  the  right  of  the
 voluntary  organisations  in  this  country
 to  do  social  welfare  work.  I  hope  it
 will  be  taken  note  of.  They  enjoy
 the  full  confid  of  the  people  and
 they  are  most  competent  to  bring
 about  full  public  co-operation  in
 national  undertakings,

 What  about  the  Red  Cross  Society,
 the  Ramakrishna  Mission,  The
 Kesturbha  Memorial  Committees  and
 such  other  volunatray  welfare  organi-
 sations?  What  is  going  to  happen  to
 them  if  the  State  takes  the  work
 through  the  panchayats?  In  elected
 Panchayats,  naturally,  all  political
 elements  may  creep  in.  We  cannot
 allow  social  welfare  activities  to  be
 entangled  with  political  interests.  So,
 the  voluntary  organisations  should
 have  a  free  hand  and  freedom  to  do
 service  to  society.  I  do  not  know  why
 such  great  voluntary  organisations
 like  the  Ramakrishna  Mission  and
 many  other  voluntary  institutions
 which  are  doing  service  to  the  country
 should  dry  up  and  die  out.  People
 will  lose  confidence  if  such  things  are
 done.  They  will  lose  confidence  in
 such  programmes  as  these.  So,  the
 Panchayats  should  allow  full  freedom
 and  offer  the  fullest  co-operation  to
 the  voluntary  organisations  to  imple-
 ment  the  national  programmes.

 There  is  compulsory  education.  It
 needs  the  peration  of  luntary
 organisations.  It  is  only  the  voluntary
 Organisations  that  can  implement
 national  programmes  like  compulosry
 education;  and  not  Government  at  the
 State  level  or  the  district  level  or  the
 village  level.

 ]  have  just  a  few  more  points.  The
 experience  gained  by  the  voluntary
 organisations  should  be  utilised  by  the
 Panchayats.  I  have  seen  the  various
 Mahila  samitis  in  the  C.D.  Blocks—
 small  houses—little  ones—with  0
 people—no  popular  support.  They  do
 even  take  the  service  of  the  experi-
 enced  local  people  and  the  women
 working  in  the  field.  I  hope  the  Min-
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 ister  will  see  that  the  experienced
 workers  of  the  locality  and  the  ex-
 perienced  organisations  working  in
 this  field  are  taken  into  confidence
 and  are  given  full  charge.  Social
 welfare  work  should  be  done  through
 the  social  welfare  organisations  only.
 Then  only  can  the  C.  D  programmes
 be  i  ted  and  achieved
 Youth  welfare  is  an  important  subject.
 We  see  eo  much  indiscipline  in  the
 universities  and  in  the  rural  and
 urban  areas.  It  is  due  to  frustration.
 It  is  because  we  are  not  paying
 enough  attention  to  them,  They  are
 the  pillars  and  foundations  of  future
 society  of  India.  If  we  neglect  them,
 it  is  natural  for  them  to  get  into  this
 furstration,  So,  the  youth  organisa-
 tions  should  be  given  greater  import-
 tance.  Some  committee  should  be
 formed  for  the  welfare  of  the  youth
 and  the  voluntary  youth  organisations
 should  be  given  a  chance  to  improve
 matters  in  this  respect.  There  should
 be  co-ordination  at  the  village  level
 with  the  organisations  for  the  welfare
 of  the  youth,  of  the  women  and
 children.  I  do  hope  that  this  co-
 ordination  will  be  forthcoming  and  no
 more  orders  like  that  of  the  Andhre
 Government  would  be  repeated  in  the
 future.

 Shri  है.  0,  Prodhan  (Kalahandi—
 Reserved—Sch,  Tribes):  Sir,  I  thank
 you  for  giving  me  this  opportunity  to
 speak  on  this  Demand.  The  report  of
 this  Ministry  says  that  they  ere  going
 to  spend  crores  and  crores  of  rupees
 on  the  Indian  community.  Here  the
 Central  Government  is  going  to  com-
 plete  within  a  short  period,  the  biggest
 project,  the  Bhakra-Nangal  project
 whereas  in  the  States  the  State  Gov-
 ernment  is  not  able  to  complete  much
 smaller  projects  though  started  in
 1950,  projects  such  as  the  small  irri-
 gation  projects,  ete.

 They  ere  constructing  a  large  num-
 ber  of  staff  quarters  at  the  block  head-
 quarters.  But  after  the  fihal  payment
 ie  made  to  the  contractors,  we  see  that
 the
 tbe  walls  crack.  When  anybody  asks
 fhe  question  why  this  ts  ००,  the  reply a
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 is  that  this  is  due  to  the  storm,  But
 it  is  not  known  why  these  things
 should  happen  to  these  staff  quarters
 alone  and  not  to  the  other  poor  peo-
 ple’s  houses  in  the  nearby  places,
 They  should  take  serious  notice  of
 those  things.

 Our  Minister  of  Community  Deve-
 lopment  and  Co-operation  and  also
 our  Minister  of  Transport  and  Com-
 munications  are  interested  in  giving
 good  facilities  in  the  tribal  and  rural
 areas.  I  am  very  sorry  to  say  this  in
 respect  of  my  district  of  Phulbani.
 There  were  kacha  roads;  and  culverts
 and  bridges  were  wooden.  In  _  the
 hope  of  constructing  pucca  roads  and
 good  culverts  and  good  bridges,  the
 wood  in  these  culverts  and  bridgets
 are  taken  away  by  the  contractors
 and  these  roads  are  now  dislocated,  If
 they  are  neglecting  the  tribal  areas  in
 such  things,  the  community  develop-
 Ment  will  never  come  in  the  proper
 way  and  it  is  no  use  saying  that  we
 ere  going  to  improve  the  rural  and
 tribal  areas,

 Publicity  should  be  given  in  the
 proper  way  about  the  starting  of
 multi-purpose  co-operative  societies  in
 the  tribal  areas,  Otherwise,  the  non-
 tribal  people  are  taking  advantage  of
 the  tribal  co-operative  societies  end
 other  things  which  the  Government
 does  there.

 About  the  rural  housing  scheme,  I
 beg  to  say  this.  The  census  report  of
 1951,  says  that  the  total  population  of
 the  Orissa  State  is  146,45,964.  Out  of
 that  the  rural  population  is  140,51,964.
 So,  it  is  known  that  the  Orissa  State
 is  a  rural  State  and  it  should  be  given
 more  funds  for  the  rural  housing
 scheme.

 Our  hon,  Minister  is  very  much
 interested  about  the  Panchayat  raj
 and  the  zilla  parishads,  If  the  mem-
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 tions.)  Considering  the  advantages
 and  disadvantages,  the  Minister  should
 give  some  allowances  to  the  sarpanch-
 es  and  presidents.  Othewise,  they  will
 never  take  proper  care  of  the  society.

 For  the  city  people,  Government  is
 giving  water  facilities  in  every  house.
 But  in  the  rural  areas,  people  will
 have  to  go  one  mile  or  some  furlongs
 to  get  drinking  water  or  even  water
 for  bathing.  The  hon.  Minister  should
 at  least  give  one  well  for  each  village
 and  that  will  be  helpful  in  providing
 them  with  good  drinking  water.

 Dr,  S:  tsinhar  (Bhubaneshwar):
 Mr.  Chairman,  before  going  on  to  the

 ity  devel  nt,  I  would
 draw  your  attention  to  the  co-opera-
 tive  movement.  While  speaking  on
 the  President's  Address,  I  described
 these  co-operative  societies  as  official
 co-operatives.  As  we  are  having
 managing  committees  in  colleges  and
 some  of  the  Government  managed
 high  schools,  similarly,  to  increase  the
 number  of  co-operative  societies  and
 to  show  on  record  that  they  have  im-
 proved  and  the  co-operative  move-
 ment,  is  successful.  Such  co-operative
 societies  have  been  established,  mostly
 with  the  official  members.  I  know
 some  of  the  co-operative  societies
 where  the  revenue  officers  are  the
 presidents  and  most  of  the  local
 officials  are  members  and  their  num-
 ber  is  more  than  the  non-officials.

 In  my  own  constituency  there  are
 three  or  four  marketing  co-operative
 societies  which  are  managed  under
 the  presidentship  of  revenue  officials.
 The  main  commodity  that  they  deal  in
 is  fertiliser  chiefly  ammonium  sul-
 phate.  We  are  sperding  a  lot  of  money
 for  bringing  in  ammonium  sulphate
 from  abroad.  A_  lot  of  foreign
 exchange  is  spent  on  this.  From  the
 report  submitted  by  Government  you
 will  find  that  a  large  amount  of  this

 bers  and  the  Presidents  of  the  panchi
 yats  will  not  get  anything  from  the
 Government,  then  they  will  continue
 to  act  as  judges  in  husband  and  wife
 quarrels  in  the  villages.  (Interrup-

 jum  sulphate  has  been  given  to
 the  cultivators,  but  I  doubt  whether
 even  50  per  cent  of  this  quantity
 mentioned  in  the  official  report  is  ac-
 tually  given  to  the  cultivators.  I
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 know  that  most  of  this  ammonium  sul-
 phate  is  sold  in  blackmarket  by  these
 co-operative  societies  of  which,  as  I
 said,  the  revenue  officials  are  presi-
 dents,  for  production  of  illcit  liquor.
 Therefore,  whereas  on  one  side  we  are
 making  the  country  dry  and  giving  in-
 creased  licences  to  foreign  liquor  shops:
 on  the  other  side,  in  the  name  of  more
 production  for  which  we  are  bringing
 in  more  fertiliser,  we  are  giving  am-
 monium  sulphate  to  non-cultivators  for
 extracting  illicit  liquor.  There  is  one
 marketing  society  in  the  locality  where
 I  live,  The  Tehsildar  of  that  place  is
 its  President.  I  saw  last  year,  in  the
 month  of  May,  that  lots  of  gunny  bags
 filled  with  fertiliser  would  go  from
 that  place  to  other  places.  The  officials
 of  the  society  used  to  enter  in  the
 records  that  all  these  fertilisers  were
 given  to  some  cultivators  for  cultiva-
 tion,  whereas  ectually  those  cultiva-
 tora  were  not  to  be  found  in  that
 village  at  all.  Fertiliser  is  being  dis-
 tributed  there  in  this  way  due  to  the
 negligence  on  the  part  of  the  District
 Food  Officer,  the  Agricultural  Officer
 and  also  brought  this  to  the  notice  of
 the  Assistant  Development  Com-
 missioner.  I  do  not  know  what  has
 happened  to  this  during  the  last  ten
 months,  but  my  information  is  that  it
 is  going  on  as  before.

 Before  independence  our  co-opera-
 tive  societies  were  ‘unlimited’  socie-
 ties,  Now  they  have  become  ‘limited’
 societies,  ‘Unlimited’  means,  if  a
 society  goes  into  liquidation  and  some
 loan  remains  unrealised  thet  amount
 will  be  realised  from  the  wealthy
 man.  Therefore,  co-operative  socie-
 ties  were  a  terror  to  the  villagers
 before  independence.  In  spite  of  all
 the  publicity  and  initiative  there  was
 no  co-operation  from  the  people  and
 People  were  afraid  of  forming  them-
 selves  into  co-operatives  After
 independence  we  have  tried  to  made

 perative  mt  very
 ular.  We  ed  that  co-operative

 societies  should  be  increased  in  num-
 ber.  There  was  also  increase  in  the
 Number  of  co-operative  societies,  Its
 Popularity  is  confined  only  to  some
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 families  and  thus  it  has  became  more
 or  less  a  family  affair,

 Sir,  I  come  from  the  Chilka  Lake
 area,  one  of  the  greatest  lakes  in  the
 country.  A  lot  of  fisheries  are  there.
 There  are  many  fishery  co-operative
 societies.  In  some  of  these  societies,
 if  the  eldest  brother  is  the  president,
 the  middle  one  would  be  the  secretary
 and  the  third  one  would  be  the  clerk
 with  the  result  that  the  profits  and
 benefits  are  divided  among  the
 brothers  in  the  name  of  co-operative
 societies.  If  this  kind  of  co-operative
 movement  is  going  to  spread  in  the
 country,  it  is  better  that  we  stop  it.

 An  Hon.  Member:  All  the  three
 work,

 Dr.  Samantsinhar:  There  is  another
 important  thing.  The  accounts  of
 these  co-operative  societies  are  never
 audited.  Even  if  they  are  audited,
 the  audit  reports  are  never  followed.
 The  reports  would  be  in  the  office  of
 the  Registrar  of  Co-operative  Socie-
 ties.  The  interested  persons,  the
 president,  the  secretary  or  the  clerk
 would  go  to  the  office  of  the  Registrar,
 catch  hold  of  some  clerk  there  and  see
 that  the  report  is  put  in  the  waste
 paper  basket  or  some  other  dark  place
 where  the  light  of  sun  or  moon  cannot
 enter,

 Therefore,  if  we  want  to  make  the
 co-operative  movement  successful,  if
 we  want  to  make  it  to  be  of  actual
 benefit  to  the  ple,  the  of
 the  co-operative  societies  should  be
 properly  audited,  the  defects  found
 out  should  be  remedial  and  the  socie-
 ties  should  be  made  to  follow  the  re-
 commendations  made  in  the  reports.
 Otherwise,  Sir,  there  will  be  a  clossal
 waste  of  public  money  and  the  gocd
 name  which  the  Government  has
 earned  would  be  spoiled  by  these  co-
 operative  societies.  We  may  say  many
 things  about  the  co-operative  move-
 ment,  but  the  people  actually  see  how
 the  people  in  these  co-operative  socie-
 ties  are  wasting  public  money,  how
 they  are  utilising  the  funds  placed  at
 their  disposal  and  what  amount  of  bad
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 [Dr.  Samantsinhar]
 investments  are  made  through  these
 co-operative  societies.  I  would,
 therefore,  request  the  hon.  Minister  to
 look  into  this  matter  and  do  the  need-
 ful  before  it  is  too  late  to  mend  these
 things.

 Regarding  c  ity  devel  t,
 actually  it  is  a  good  thing.  For  the
 neglected  villages  this  movement  is  a
 good  one.  Of  course,  we  must  consi-
 der  the  resources  that  are  at  our  dis-
 posal.  According  to  our  resources,  let
 us  see  how  far  we  have  progressed.  I
 say  this  because,  where  there  is  no

 ity  develop!  it  sch  in
 any  area  the  people  of  that  area  are
 eager  to  bring  themselves  under  e@
 National  Extension  Block  or  a  Com-
 munity  Development  Block.  This
 shows  that  the  people  have  realised
 their  difficulties  and  they  see  some
 good  work—may  be  very  negligible—
 being  done  in  the  neighbouring  area
 where  there  is  an  NES  Block  or  a  CD
 Block.  That  is  why  they  think  that  if
 a  Block  is  given  to  their  area  they
 will  naturally  improve.

 In  this  connection,  Sir,  I  would  also
 request  that  the  area  under  a  village
 level  worker  or  ७  gram  sewak  should
 be  decreased.  Now  a  very  wide  area
 is  put  under  one  man.  In  a  month  he
 has  to  fill  in  about  24  monthly  reports
 and  most  of  his  time  is  spent  in  writ-
 ing  those  reports.  Where  is  the  time
 for  him  to  do  fleld  work?  Therefore,
 the  area  should  be  reduced.  Only  one
 or  two  villages  should  be  put  under
 one  man  so  that  he  can  spend  most  of
 his  time  for  agricultural  production.
 Of  course,  there  is  a  circular  even
 now  that  he  should  spend  70  to  80
 per  cent  of  his  time  on  _increasiog
 agricultural  production,  but  in  actual
 practice  it  is  not  being  done.  The
 higher  officials  also  shift  their
 responsibility  to  the  village  level
 workers,  Thus  they  are  over-burden-
 ed  with  work  and  they  are  unable  to
 cope  up  with  it.

 Our  villagers  are  very  lethargic,
 very  orthodox.  They  do  not  want  to
 have  any  advancement.  They  are  also
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 not  willing  to  leave  their  old  cun-
 servative  methods  of  agricultural  pro-
 duction.  Therefore,  we  should  take
 up  some  specific  plots  of  some  pro-
 gressive  tenants  and  the  village  level
 workers  should  give  instructions  to
 those  tenants  how  to  improve  produc-
 tion.  When  the  other  villagers  see
 the  progress  made  by  these  tenants  in
 these  specific  plots  they  will  also  be
 attracted,  they  will  also  take  to  these
 new  methods  and  our  _  agricultural
 production  will  increase.  In  these
 blocks  there  are  primary  health  cen-
 tres.  The  estimate  for  a  primary
 health  centre  is  given  as  Rs,  15,000.
 Out  of  this  Rs.  18,000,  Rs,  10,000  would
 be  given  by  the  Government  and
 Rs.  5,000  by  the  people.  We  all  know
 about  the  people’s  contribution.  That
 is  only  in  name.  Actually,  there  is
 no  contribution  from  the  people,  and
 the  officials,  in  order  to  complete  the
 work  and  fulfil  the  target,  anyhow
 make  up  the  thing  and  put  up  a  house
 and  complete  the  work,  and  then  say,
 “It  has  cost  Rs.  18,000",  Actually,  the
 primary  health  centre  costs  Rs.  10,000.

 I  have  seen  many  primary  health
 centres  and  even  the  Gram  Sevak
 quarters  are  collapsing  within  five
 years.  So,  I  plead  that  the  houses
 should  be  better  built  and  more
 money  should  be  given.  There  should
 not  be  any  discrimination  as  between
 the  urban  and  the  rural  areas  in  this
 respect.  In  the  urban  areas  we  are
 spending  much,  and  so  why  should  we
 not  spend  much  in  the  rural  areas
 where  the  people  need  houses  most?
 So,  contributions  should  be  set  8987६
 and  we  must  have  good  buildings.

 In  these  primary  health  centres, infectious  patients  are  kept  with  other
 patients.  There  are  six  beds  in  cach
 centre,  and  the  infectious  patients  are
 also  kept  alongside  the  other  patients.
 So,  there  is  the  susceptibility  of  other
 Patients  also  being  attacked  with  in-
 fectious  diseases.  Therefore,  there
 should  be  more  space  given  and  there
 must  be  enough  room  for  segregating infectious  patients.

 We  all  know  that  doctors  and  other
 educated  people,  are  not  willing  to  go
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 to  the  villages.  So,  the  conditions  in
 the  villages,  particularly  in  these
 blocks,  should  be  improved  so  that
 they  may  attract  educated  persons  and
 experts  who  can  then  go  out  and  live
 in  the  villages.  If  we  provide  90079
 built  houses  and  less  amentities  for
 them  in  the  villages,  I  think  they
 would  not  be  encouraged  to  go  to  the
 villages  and  serve  the  population
 there.  What  little  thing  we  do  should
 be  well  done  and  the  amount  that  is
 to  be  spent  in  this  direction  should  be
 spent  well  and  not  be  wasted.

 As  regards  minor  irrigation  projects,
 more  attention  should  be  given’  to
 them.  There  is  much  negligence.
 Even  some  of  the  extension  officers,
 those  who  are  required  very  urgently
 in  the  area,  are  not  made  available.
 Bven  the  Agricultural  extension
 efficers  are  not  available  in  many  of
 the  blocks.  So,  when  we  do  a  thing,
 it  must  be  done  thoroughly.  I  hope
 the  hon,  Minister  will  look  into  it,  and
 whatever  the  mistakes  that  have  been
 commmitted  in  the  past  might  be
 corrected  and  let  us  hope  that  some
 good  and  thorogh  work  will  be  dune
 im  future.

 Dr.  Melkote  (Raichur):  Mr.  Chair-
 man,  Sir,  if  there  is  any  Ministry  of
 the  Central  Government  which  has  to
 come  in  close  contact  with  our  popula-
 tion,  particularly  in  the  rural  sector,
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 the  Government  should  have  sei  up
 an  organisation  which  has  rendered
 yeoman  service  in  the  rural  sector,
 and  that  factor  has  got  to  be  taken
 into  account  in  this  discussion,

 When  the  Plan  started  in  1952,  even.
 the  planners  themselves  did  not  know,
 in  the  begining,  in  which  direction  the
 nation  should  move.  From  the  amount
 of  money  spent  at  the  different  pro-
 jects,  during  the  first  three  years  of
 the  Plan,  one  could  clearly  see  that
 the  reat  headway  was  made  only  in
 the  fourth  or  the  fifth  year  of  the  first
 Plan.  If,  therefore,  developmcnt  in
 the  community  projects  has  taken
 shape  and  has  speeded  up,  it  is  only
 for  the  past  five  years,  and  during  this
 period  of  about  five  or  six  year,  the

 ber  of  develop:  blocks  and
 the  total  development  in  the  rural‘
 sector  are  so  enormous  that  it  staggers
 one  to  see  the  situation.  It  is  very
 easy  to  criticise  the  whole  problem.
 Lapses  there  are  bound  to  be.  We
 are  not  putting  out  our  talents  of  the
 country  in  the  rural  sector.  We  have
 taken  the  matriculates  and  have  tried
 to  give  them  some  kind  of  a  training,
 maybe,  for  about  six  months  or  @
 year,  but  we  expect  expert  work  from
 them  in  every  direction.  The  rural
 economy  is  such  that  even  the  experts
 have  felt  unable  to  solve  the  problem,
 and  here,  we  are  expecting  the  rural

 it  is  this  Ministry  0  ९८  ity
 Development  and  Co-operation.  The
 population  of  our  country  and  the
 innumerable  villages’  in  the  rural
 sector  of  India  make  the  problem  cer-
 tainly  a  very  colossal  one.  If  facts  are
 faced  correctly,  one  has  to  give  credit
 to  the  amount  of  work  that  has  been
 turned  out  by  this  Ministry  during  in
 the  past  ten  years.  At  the  time  we
 won  our  independence.  We  were  a
 country  wherein  education  was  at  the
 minimum  and  where  the  needs  of  the
 country-folk,  particularly  in  the  rural
 sector,  were  so  enormous  and  where
 the  rural  folk  have  been  unattended
 to  for  the  past  thousandes  of  years  and
 More.  It  is  fitting  that  in  this  situa-
 tion,  with  poverty,  particularly  in  the
 rural  sector  and  especially  the  finan-
 cial  poverty,  dogging  us  continuously,

 dev  officer  and  the  village
 level  worker  to  perform  miracles.

 If  the  problem  is  looked  at  from:
 that  point  of  view,  nobody  would  deny
 that  the  Plan  end  the  policy  are  cor-
 rect;  that  they  are  taking  a  definite
 shape.  It  has  been  said  that  a  time-
 lag  is  necessary.  But  the  criticisms
 made  here;  particularly,  by  my  hon.
 friend  who  was  the  Minister  of  Food
 and  Agriculture,  Shri  A.  P.  Jain,
 were  very  valid.  and  some  of  the
 criticisms  made  here  were  also  very
 correct.  But,  then,  if  we  go  to  the
 rural  sector  and  try  to  analyse  the
 situation,  we  will  find  that  the  rural
 population  is  totally  dissatisfied  not
 merely  with  the  Government;  they
 express  the  dissatisfaction  even  about
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 [Dr.  Melkote]
 us,  Members  of  Parliament,  when  we
 go  there.  The  criticism  that  they
 level  against  the  Government,  is  also
 against  us,  the  Members  of  Parlia-
 ment  themselves.  And  we  set  forth
 all  these  criticisms  in  Parliament  by
 expressing  our  views.

 But  all  this  will  not  solve  the  prob-
 lem.  The  problem  can  and  will  be
 solved  only  when  politicians  and  the
 educated  section  go  back  to  the  vil-
 lages  and  try  to  render  service  to  the
 village  sector  which  is  long  factor.
 It  is  true  we  have  been  exploiting
 them  and  the  exploitation  is  still
 going  on.  If  there  are  some  criticisms
 made,  criticisms  even  against  us,  they
 are  valid,  for,  we  have  all  to  go  out
 and  find  out  what  exactly  is  the
 trouble,  there  like  in  the  rural  sector.
 4  hrs,

 The  aspect  of  democracy,  namely,
 democratic  decentralisation  which  is
 being  brought  in,  in  the  shape  of
 Panchayat  Raj,  is  an  excellent  one.
 It  will  test  the  mettle  of  the  rural
 leadership;  it  will  test  the  mettle  of
 the  politician  and  the  parliamentarian
 as  well  as  that  of  the  Government.
 What  is  wanting  in  the  village  sector
 is  a  realisation  by  us,  both  parliamen-
 tarians  and  the  Government,  of  what
 has  to  be  done.  The  community
 development  administration,  in  the
 beginning,  in  order  to  enthuse  the
 villagers,  came  forward  with  the  pro-
 posal  that  75  to  80  per  cent  of  the
 money  that  is  needed  by  the  village
 sector  would  be  given  by  the  Govern-
 ment—whether  it  is  the  State  Gov-
 ernment  or  the  Central  Government
 is  immaterial—and  that  the  local
 villages  themselves  ought  to  come
 forward  with  the  balance  of  the
 amount.  From  a  theoritica)  point  of
 view,  this  is  perfectly  correct.  But
 when  we  go  to  the  villages,  what  is
 it  that  we  see?  80  per  cent  of  the
 population  of  the  country  live  in  the
 village  sector,  out  of  whom  about  20
 per  cent  are  totally  unemployed.
 Another  20  per  cent  is  in  employment
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 which  is  almost  bordering  on  unem-
 ployment.  They  have  a_  certain
 amount  of  partial  employment.  It  is
 only  about  30  to  35  per  cent  of  the
 population  who  have  some  kind  of
 stable  employment.  Even  out  of  that,
 there  are  only  3  to  4  per  cent  that
 can  subsist  throught  the  year  by  their
 efforts.  It  is  from  this  sector  of  30
 to  35  per  cent  of  the  population  that
 we  expect  some  kind  of  contribution.
 If  this  expectation  was  only  that
 much,  I  could  very  well  understand
 it.  But  the  expectation  38  that  the
 total  village,  as  a  whole,  should  come
 forward  and  donate  either  in  the
 shape  of  labour  or  otherwise.

 Who  is  it  that  then  donates  even  in
 the  village  sector?  The  little  moneyed
 man  considers  it  infra  dig  do  work;
 he  may  offer  a  little  money,  but  that
 money  is  not  very  much.  The  unem-
 ployed  person,  who  has  no  other  work
 and  has  to  depend  on  some  source  to
 obtain  a  living,  is  asked  to  give  his
 labour  service  free  and  they  are  un-
 willing  to  do  this.  Therefore,  if  30  to
 40  per  cent  of  the  people  are  not
 enamoured  of  this  programme,  it  is
 entirely  due  to  this  factor.  The  little-
 moneyed-man  who  wants  this  kind  of
 rural  employment—not  that  every-
 body  does  not  want—benefits  by  it,
 because  he  has  to  cart  his  produce  to
 the  market;  he  has  to  go  frequently
 to  the  cities.  Therefore,  he  is  en-
 amoured  of  this  type  of  rural  im-
 provement.  The  rural  over  employed
 man,  even  today,  finds  it  very  difficult
 to  send  his  children  for  education,
 because  he  has  not  got  the  where-
 withal.  He  does  not  use  the  roads  in
 order  to  carry  grains  to  the  market,
 because  he  has  no  land  at  all  to  pro-
 duce  grain.  Nearly  40  per  cent  of
 the  village  sector  is  of  that  type  and
 to  expect  voluntary  contribution  from
 them  is  expecting  very  much.

 So,  if  we  want  to  enthuse  the  vil-
 lage  sector,  we  have  got  to  make  an
 analysis  of  the  rural  population,  find
 out  the  particular  economy,  of  each
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 group,  find  out  to  what  extent  they
 can  actually  contribute  financially
 and  to  that  extent  if  we  can  expect
 monies  and  if  that  expection  is  not
 fulfilled,  then  the  community  develop-
 ment  project  complain.  But  where
 village  people  themselves  are  not
 capable  of  contributing  that  much  and
 if  the  unemployed  are  very  great,  if
 there  the  Government  came  forward
 and  said,  ‘Since  the  economy  of  the
 village  is  rather  poor,  we  would  our-
 selves  contribute  a  little  more”  and
 if  the  unemployed  labourer  who
 works  on  the  community  development
 project  is  paid  his  due  for  the  work
 that  is  done  there—or  maybe  a  little
 less—that  would  create  some  enthu-
 siasm  in  the  village  sector,  much  more
 than  what  it  is  doing  today.

 This  aspect  of  the  question  is  miss-
 ed  and  the  well-to-do  men  in  the
 village  are  trying  to  exploit  the  un-
 employed.  Even  in  villages  which
 are  getting  on  very  well  and  where
 there  are  well-to-do  people,  they  are
 not  coming  forward.  If,  therefore,  a
 change  has  got  to  take  place,  this  as-
 pect  of  looking  at  the  rural  question
 is  very  necessary.

 We  have  been  developing  the  rural
 sector.  But  if  we  make  an  analysis
 of  what  is  happening  in  the  country
 today  we  can  definitely  see  the  shifts
 in  favour  of  the  well-to-do  unit  in
 the  rural  sector  and  not  in  favour  of
 the  unemployed,  the  underdog  who
 really  needs  attention.

 4.03  hrs.

 {Mr.  Deputy-Speaker  in  the  Chair]
 The  amount  of  money  that  has  been

 spent  in  the  first  and  second  Five
 Year  Plans  on  irrigation  §  alone  is
 somewhere  about  Rs.  400  crores.  On
 agriculture,  c  ity  devel  t,
 education,  health  and  various  other
 items  moneys  are  being  spent.  The
 benefits  of  all  these  things  go  to  the
 main  river  valleys  the  already  better
 off  villages  really  not  to  the  poorer
 73  (Ai)  LS—5
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 rural  sector.  The  Main  river  valleys
 are  given  dams  and  with  that  irriga-
 tion,  the  commodities  preduced  are
 rice,  sugarcane  or  jute,  which  fetch
 the  greatest  amount  of  money.  It
 should  be  brought  to  the  notice  of  the
 House  that  India  is  one  of  those  coun-
 tries  growing  the  maximum  amount
 of  rice  in  the  world.  Still  we  are
 falling  short  of  it.  If  further  scope
 is  given  for  irrigation  it  is  only  for
 growing  rice,  sugarcane  or  jute.  It  is
 this  growth  of  rice  which  takes  the
 maximum  amount  of  labour,  bull-
 power,  manure—fertilisers  or  natu-
 ral—capita]  investment  and  water.
 Instead  of  taking  up  bigger  projects,
 if  we  took  up  projects  for  every  00
 or  200  square  miles  in  the  catchment
 area,  there  would  be  a  dam  on  each
 of  the  village  riverlets  and  water
 should  be  flowed  not  only  for  the
 growing  of  rice.  but  other  dry  crops
 also,  because  a  balanced  diet  is  neces-
 sary.  More  and  more  rice  is  being
 taken  by  the  urban  population.  They
 cat  it  on  account  of  the  ease  with
 which  rice  can  be  cooked  and  for
 avoiding  the  difficulty  of  obtaining
 costly  fuel.

 The  Deputy  Minister  of  Community
 Development  and  Ce-operation  (Shri
 B.  8.  Murthy):  Rice  is  easily  digested.

 Dr.  Melkote:  Mere  rice-eating  is
 rather  very  bad;  we  want  more  dry
 crops  yielding  other  types  of  cereals
 to  be  grown.  Considering  the  amount
 of  rice  grown  per  acre  also,  at  best
 the  average  is  about  800  Ibs  per  acre.
 Tt  is  said  that  it  has  gone  up  to  300
 Ibs.  in  some  places,  but  in  countries
 like  Egypt  and  China,  the  average  in
 3000  Ibs,  which  is  about  two  and  a
 half  to  three  times  more.  With  a
 pair  of  bullocks,  in  some  parts,  be-
 cause  the  Jand  is  so  fertile,  a  farmer
 is  able  to  cultivate  about  50  acres  of
 dry  land;  he  just  tills  it  and  sows  and
 the  crops  come  up  there.  But  if  it  is
 converted  into  an  _  irrigated  crop
 either  sugarcane  or  rice  at  best  with
 a  pair  of  bullecks,  he  can  cultivate
 about  2  or  3  acres  and  not  more  than
 that;  which  means,  more  bull-power,



 (Dr.  Melkote]
 more  man-power,  more  capital  invest-
 ment,  more  fertiliser,  etc,  which  are
 not  available.  And  all  this  for  the
 growth  of  rice  which  we  are  already
 growing  much  more  than  any  part  of
 the  world  and  which  is  again  for  the
 benefit  of  the  urban  population  and
 not  the  rural  whose  diet  is  other  than
 rice.  If  the  same  water  is  allowed  to
 be  utilised  for  growing  dry  crops  in
 the  village  sector,  without  further
 fertiliser,  manpower  or  bull-power,  it
 is  said  that  there  can  be  200  to  400
 per  cent  increase  in  crop  production.
 So,  instead  of  concentrating  on  the
 main  river  valley  projects,  this  water
 resources  be  made  available  quickly
 for  small  projects,  costing  from
 Rs.  50  lakhs  to  Rs.  2  crores,  then,
 the  number  of  acres  that  would  come
 under  that  would  be  about  10,000
 acres;  also,  the  sub-soil  water  would
 rise,  which  means  morc  forest  and
 more  pastures.  Thus  without  any
 further  investment  of  money,  men,
 cattle  or  fertilisers,  the  food  problem
 can  be  solved  at  least  to  a  degree.

 The  same  amount  of  water  which  is
 made  available  for  rice  crop  can  be
 utilised  for  four  or  five  times  the
 area  of  land  for  growing  a  dry  crop.
 This  aspect  of  the  question  is  not
 being  attended  to  and  the  whole  Plan
 is  going  in  the  wrong  way.  This
 diversion  of  money  from  wet  irriga-
 tion  towards  the  dry  sector  so  that  the
 village  sector  can  be  benefited  by
 means  of  the  water,  is  a  point  which
 has  got  to  be  attended  to,  particularly
 when  we  are  considering  the  question
 of  rural  areas.  J  will  stop  here,  be-
 cause  I  am  not  discussing  food  pro-
 duction.  All  I  wanted  to  say  was
 that  the  attention  of  the  community
 development  project  should  be  divert-
 ed  towards  providing  more  water
 facility  for  the  bigger  rural  sector.

 Coming  to  small  and  minor  irriga-
 tion  projects,  it  may  be  3  to  4  lakhs
 or  a  little  more.  They  are  in  a  series.
 In  the  catchment  area,  downwards,
 one  after  another,  the  tanks  are  built.
 In  a  particular  season  when  the  mon-

 soon  is  heavy  the  upper  tank  brea-
 ches  and  water  flows  out,  so  that  a
 series  of  tanks  below  also  breach.
 The  waste  weir  is  meant  to  take.
 away  that  surplus  of  water  quickly.
 Today  about  a  thousand  tanks  per annum  or  probably  more  are  being breached.  Enourmous  sums  are  being
 invested,  but  the  repairs  take  place
 sometimes  3  or  4  or  5  years  later,  to
 the  detriment  of  growth  of  food  crops and  the  economy  of  the  village  sector.
 As  a  greater  preventive  measure,  the:
 weirs  should  be  enlarged  and,  if  peo-
 ple,  in  order  to  cultivate  the  other
 half  an  acre  or  one  acre  of  land,  act
 in  away  which  harms  the  weir  itself,
 that  should  be  penalised.  Apart  from
 that,  they  should  be  lengthened  so
 that  when  the  waste  water  comes  in,
 it  is  quickly  discharged  and  the
 damage  that  is  generally  caused  to
 the  lower  tanks  can  be  _  prevented.
 Just  like  the  preventive  aspect  of
 health  in  the  case  of  human  beings,
 there  is  the  preventive  aspect  of  the
 health  of  tanks  which  should  also  be
 attended  to.  This  is  a  very  important
 aspect  which  has  not  yet  been  attend-
 ed  to  adequately  and  I  hope  it  will
 be  looked  into.

 Though  I  would  have  liked  to  refer
 to  some  other  points  also,  for  want  of
 time  I  shall  not  refer  to  them.

 Shri  D.  A.  Katti:  I  am  sorry  that
 Shri  Dey  is  not  here,  because  I  am
 going  to  refer  to  some  of  his  writings.
 Shri  Dey,  the  Minister  in  charge  of
 Community  Development,  in  his  fore-
 word  to  a  book  entitled  ‘A  Guide  to
 the  Study  of  Community  Development’
 while  writing  about  the  philosopny
 of  Community  Development,  puts  one
 question.  His  question  is:  “should
 man  barter  his  soul  for  the  element-
 ary  needs  of  life?”  He  further  says
 that  democracy  wil]  not  survive  if  it
 cannot  find  an  answer  to  this  question
 and  that  Community  Development  is
 an  all-out  quest  for  the  answer.
 Thus  he  makes  it  clear  that  the  Com-
 munity  Development  is  charged  with
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 a  great  mission  that  its  functions
 relate  to  the  social  as  well  as  econo-
 mic  or  physical  well-being  of  all  the
 people.  But  he  is  of  the  opinion  that
 individual  freedom  and  h  dignity
 have  been  very  highly  prized  in  this
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 “A  system  which  denies  the
 human  dignity  of  man  cannot  last
 long.  It  must  crumple  down.”

 But  here  our  caste  system,  our  social
 order,  which  in  the  meanest  possible

 takes  away  human  dignity country  and  through  the  procl.  tion
 that  every  soul  is  potentially  divine
 he  says  that  the  lowliest  of  individual
 has  been  defied.  That  is  why  he
 thinks  that  there  is  need  to  achieve
 only  physical  well-being,  without
 sacrificing  the  individual  freedom  and
 the  human  dignity  that  are  already
 there.  It  is  because  of  this  pre-sup-
 position,  I  think  Community  Deveolp-
 ment  encompasses  only  such  aspects
 which  have  got  or  which  relates  to
 physical  well-being  and  not  to  other
 aspects.

 An  Hon.  Member:  That  is  not  cor-
 Tect.

 Shri  D.  A.  Katti:  I  will  show  it.
 The  question  is  whether  really  every
 individual]  in  this  country  enjoys  that
 freedom  and  that  dignity  which  people
 enjoy  in  a  decent  human  society.
 Many  people  speak  here  very  highly
 of  our  culture,  of  the  spirit  of  toler-
 ance,  spiritualism,  deification  of  man
 and  what  not.  But  these  people  who
 say  al]  these  things  refuse  to  see  the
 ugly  realities.  The  reality  is  that  in
 the  name  of  deification  of  man...

 Shri  B.  S.  Murthi:  They  do  not
 want  to  see  them.

 Shri  D.  A.  Katti:  They  refuse  to
 see  them.  Not  only  do  they  not  want
 to  see,  they  deliberately  refuse  to  see
 the  realities.  In  the  name  of  deifica-
 tion  of  man,  the  very  humanity  has
 been  humiliated.  In  the  name  of
 culture,  the  caste-system  which  con-
 demns  eternally  the  degradation  of
 millions  of  human  beings,  is  upheld.
 In  the  name  of  tolerance,  the  slavish
 mentality  is  perpetrated,  Ours  is  such

 a  social  order,  which  denies  human
 dignity  to  millions  of  human  beings.

 The  other  day,  Dr.  Radhakrishnan,
 our  Vice-President,  said:

 from  millions  of  people,  still  exists.
 Therefore,  the  time  has  come  to  ex-
 terminate  it  completely  in  order  to
 help  the  creation  of  a  healthy  society
 in  the  place  of  one  which  is  sick  of
 so  many  evils.

 I  would  like  to  refer,  in  this  con-
 nection,  to  the  remarkable  observa-
 tions  made  by  our  hon.  Prime  Minis-
 ter,  Pandit  Jawaharlal  Nehru.  While
 laying  the  foundation  stone  of  the
 Jankidevi  Mahavidyalaya,  a_  girls’
 college  in  Rajindra  Nagar  he  said:

 “It  is  only  by  a  revolution  in
 society  that  India  could  break
 through  the  fetters  which  had  held
 down  a  large  section  of  people  in
 hatred  and  suppression  for  centuries,
 Only  then  can  we  face  the  new
 world  and  its  challenges.”

 He  further  called  for  a  drive  to
 change  society  by  giving  up  old  pre-
 judices  and  ideas.  He  also  wanted  a
 change  of  the  structure  which  en-
 couraged  caste  system.  He  referred
 to  the  caste  system  and  said:

 “It  has  suppressed  people  for
 centuries  and  has  done  great  in-
 justice.  Its  effects  have  been  far-
 reaching  in  society,  in  our  thoughts
 and  even  in  politics,  and  continues
 to  this  day.”

 In  view  of  that  the  Prime  Minister
 very  rightly  says,  it  is  very  difficult
 for  me  or  anybody  else  to  agree  with
 Shri  Dey  when  he  says  that  individual
 freedom  and  human  dignity  are
 highly  prized  here  and  the  lowliest  of
 the  individuals  have  been  deficd.
 Therefore,  Community  Development,
 which,  as  Shri  Dey  has  put  it,  is  an
 all-out  quest  for  an  answer  to  the
 question  “Should  man  barter  his  soul
 for  the  elementary  needs  of  his  life"
 should,  I  think,  aim  at  the  change  of
 the  structure  of  society  which  denies
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 human  dignity  and  which  breeds  all
 kinds  of  inequalities.  But,  unfortu-
 nately,  in  all  the  nation-building
 progammes,  this  issue  of  the  change
 of  the  structure  of  society  is  most
 deliberately  sidetracked  and  is  not
 taken  into  consideration  at  all.

 It  is  the  responsibility  of  every
 democratic  government  to  establish
 social  equality,  which  is  not  done
 here.  And  in  this  country  where
 social  inequalities  exist,  where  the
 society  is  based  on  graded  inequa-
 lity,  such  establishment  of  social
 equality  is  the  most  important  thing
 which  the  Community  Development
 can  rightly  do,  but  it  has  not  so  far
 touched  this  problem  at  all.  Any
 change  in  the  people,  change  in  their
 outlook  and  change  in  their  ideas,
 all  these  can  be  brought  about  only
 by  a  change  in  the  social  order.
 Without  that,  nothing  can  ever  be
 achieved  in  this  direction.

 When  the  world  is  marching  ahead
 towards  a  world  community,  here
 the  people  are  not  prepared  to  give  a
 mighty  shake  to  our  worn-out  social
 order  which  has  been  the  root-cause
 of  the  disintegration  of  the  society
 and  which  has  prevented  the  masses
 from  constituting  themselves  into  a
 community,  Some  hon.  Member  has
 rightly  observed:  when  there  is  no
 community,  what  are  you  going  to
 develop?  That  is  a  very  pertinent
 question.  Where  is  the  community?
 Because  of  the  present  social  order,
 the  masses  have  not  been  able  to
 constitute  themselves  into  a  commu-
 nity.  There  is  no  community.  We
 arc  still  to  have  a  community  here.

 Then,  there  are  some  programmes
 like  social  education  programme,
 social  welfare  programme  and  so  on.
 I  do  not  know  what  these  pro-
 grammes  are.  Probably,  according
 to  the  present  programme,  social
 education  means  adult  education  and
 social  welfare  means  welfare  of
 women  and  children.  It  is  a  mis-
 nomer  to  call  them  by  those  names.
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 A  mistke  has  been  committed  by  us.
 by  following  the  pattern  which  is
 foHowed  in  other  countries.  But  we
 have  forgotten  the  fact  that  the
 society  in  other  countries  differs
 materially  from  the  society  here.
 Whenever  vou  take  up  such  pro-
 gromes,  you  must  take  into  consi-
 deration  the  social  background.  But
 that  has  not  been  done  here.  So
 far  as  social]  welfare  is  concerned,
 what  the  Community  Development
 Ministry  is  doing  in  the  name  of
 social  welfare  is  for  the  welfare  of
 women  and  children,  I  do  not  know.

 Here  also  I  would  like  to  refer  to
 the  hon.  Prime  Minister's  speech.

 Shri  B.  S.  Murthy:  May  I  correct
 the  hon.  Member  that  Community
 Development  has  not  undertaken  any
 social  welfare  but  it  is  trying  to  deve-
 lop  self-help  and  self-reliance  in  the
 community  and  persons  constituting
 the  community?

 Shri  D.  A.  Katti:  I  am  referring  to
 the  same.  That  is  why  I  want  to  say
 that  the  job  of  Community  Develop-
 ment  is  this  and  Community  Develop-
 ment  is  not  doing  that.  That  is  why
 I  want  to  say  that  Community  Deve-
 lopment  is  ill-conceived.  That  is  what
 I  want  to  say.  You  are  mistaken.

 In  respect  of  women’s  welfare  I
 would  like  to  quote  again  our  hon.
 Prime  Minister.  I  am  reading  from
 the  newspaper  cutting.  It  says.

 “Mr.  Nehru  said  he  had  heard
 many  people  in  speeches  and  reli-
 gious  discourses  glorifying  illustri-
 ous  Indian  women  like  Sita,  Savitry
 and  Damayanti;  but  in  their  think-
 ing  these  people  were  against  get-
 ting  their  due  position  in  society;
 and  they  were  against  any  change
 in  the  present  structure  of  society.”

 Can  the  hon.  Minister  in  charge  of
 c  nity  develop’  t  tell  me  that
 ९  ity  de  t  in  the  name
 of  social  welfare  which  is  out  to  do
 some  good  to  the  women  is  trying  to



 9635  Demands

 secure  due  position  for  the  women?
 They  are  unnecessarily  saying  that
 they  are  doing  something  for  the
 women  and  children.  The  parents  of
 the  children  are  better  caretakers
 than  community  development.  That
 is  why  I  say  that  the  whole  scheme
 of  social  education  and  social  welfare
 is  ill-conceived.  They  must  be  well
 planned  in  this  direction.  Community
 development  should  —  seriously  think
 about  this  aspect.  I  hope  a  good  deal
 can  be  done.  It  will  be  a  golden  day
 in  the  history  of  this  country  when
 responsible  people  will  realise  that
 the  present  social  structure  is  the
 mother  of  all  the  misfortunes  and  has
 given  rise  to  the  reaction,  inertia,
 superstition,  orthodoxy  etc.,  which
 could  so  successfully  stunt  the  growth
 of  Indian  society.

 Then  I  would  like  to  speak  a  few
 words  about  the  programmes  that  are
 there  before  the  community  develop-
 ment.  When  I  look  to  these  pro-
 grammes  which  are  already  there  be-
 fore  the  community  development,  I
 find  that  c  ity  develo  t  is
 meant  not  for  the  whole  community
 but  for  a  section  of  the  community.
 IT  say  this  because  of  some  reason.
 Village  is  the  field  of  its  operation.

 Cc  ity  devel  t  aims  at
 developing  the  rural  areas.  They  are
 suffering  from  all  kinds  of  weeknes-
 ses,  tragedies  and  misfortunes.  They
 need  social  emancipation,  cultural
 emancipation  and  what-not.  They
 need  everything.  They  are  sick  peo-
 ple  and  you  want  to  lift  them.  But
 in  order  to  do  that  what  are  your
 programmes?

 Before  speaking  about  programmes
 I  would  like  to  say  that  this  is  the
 condition  of  the  village.  That  village
 is  required  to  be  uplifted  in  every
 respect.  But  what  is  the  structure  of
 the  village?  The  village  is  divided
 into  different  groups  based  on  castes.
 There  are  some  land-holders.  There
 are  a  few  big  landholders.  There  are
 petty  landowners.  Some  people  are
 engaged  in  village  crafts.  The  rest,
 about  40  to  50  per  cent  of  the  peo-
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 ple,  are  landless  agricultural  labou-
 rers.  So  many  _  hon.  Members
 spoke  as  to  how  to  improve  agri-
 culture  and  increase’  production.
 Community  Development  is  doing
 something  in  that  respect.  Com-
 munity  development  is  giving  im-
 proved  seeds.  Community  develop-
 ment  is  giving  the  implements.  Com-
 munity  development  is  organising  lec-
 tures  to  tell  the  farmers  as  to  how
 to  grow  more.  Many  things  are  being
 done.  But  one  who  is  a  landless
 agricultural  Jabourcr  in)  what  way
 is  he  going  to  get  the  benefit  out  of
 this  programme  ?  There  is  no  pro-
 gramme  for  him.

 Take  the  example  of  the  pro-
 gramme  of  rural  housing.  In  the  case
 of  rural  housing  also  he  is  not  able
 fo  get  the  loan.  He  cannot  start  a
 village  industry  because  he  cannot  be
 given  any  loan.  When  Government
 comes  forward  to  give  the  loan  the
 man  who  has  to  receive  it  has  to  prove
 his  solvency  and  as  these  are  unfortu-
 nate  people  who  are  permanently  in-
 solvent  they  cannot  get  any  loan.  That
 is  why  it  is  impossible  for  them  to
 get  even  a  pic  in  order  to  start  village
 industries.  They  cannot  have  any
 loan  or  help  from  the  Government  for
 housing  purposes.

 Then  there  are  recreational  and
 cultural  programmes.  With  hungry
 stomachs  they  have  got  no  attraction
 for  your  cultural  programmes.  Then
 they  have  the  adult  education  scheme.
 In  the  name  of  social  education  some
 adult  education  classes  are  run.  But
 they  are  very  few.  I  have  visited
 some  such  schools.  I  found  that  there
 was  no  response  from  the  people.  For
 those  who  are  hungry  this  adult  edu-
 cation  has  got  no  meaning.

 There  is  a  programme  for  poularis-
 ing  the  smokeless  chulha.  When  there
 is  nothing  to  cook  on  the  chulha,
 whether  it  is  smoky  or  it  is  smoke-
 Jess,  your  programme  is  not  going  to
 help.
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 Then,  the  Gram  Sevaks  go  to  teach

 the  people  as  to  how  to  save  money.
 In  what  manner  are  you  going  to
 help  a  person  who  is  hungry,  who
 cannot  save  anything,  who  has  not  got
 anything  to  eat?  Your  programme  is
 not  going  to  help  such  a  man.

 Some  farmers  were  brought  to  Delhi
 to  see  the  World  Agricultural  Fair.  I
 asked  some  people,  “have  you  been
 benefited  by  secing  this’?  I  know
 agriculture.  I  have  tilled  the  land
 and  I  know  it  very  well.  I  went  to
 the  Fair  and  could  not  follow  any-
 thing  when  I  saw  the  World  Agricul-
 ture  Fair.  I  asked  the  farmers  who
 had  come,  “Have  you  been  benefited
 after  seeing  this  World  Agricultural
 Fair’?  They  said  that  it  was  a  good
 chance  to  sce  Delhi  and  for  that  they
 came.

 ]  ask  whether  from  such  _  pro-
 grammes  the  man  who  is  a  landless
 agricultural  labourer  is  going  to  get
 any  benefit.  He  cannot  share  the
 benefits  which  can  accrue  to  the
 people  by  community  development
 measures.  But  he  has  to  share  the
 sacrifices.  He  cannot  share  the  bene-
 fits  but  he  has  to  share  the  sacrifice.
 During  the  last  seven  years  the
 people's  contribution  has  been  of  the
 order  of  Rs.  82  crores.  But  these  are
 the  people  who  have  not  been  able
 lo  get  any  benefit  out  of  the  com-
 munity  development  programmes.
 They  have  contributed  towards  it.
 Greater  contribution  comes  from  these
 people.  But  that  is  how  in  the  name
 of  community  development  these  poor
 people  are  being  sacrificed.  That  is
 what  I  allege.

 Then  community  development  aims
 at  improving  the  economic  condition
 of  the  people.  Community  develop-
 ment  concerns  the  village  people.
 How  can  you  do  this?  You  cannot  do
 this  by  constructing  roads.  You  can-
 not  do  it  by  constructing  wells.  You
 cannot  do  it  by  starting  adult  educa-
 tion  classes.  You  cannot  do  it  by
 having  crop  campaigns.  In  order  to
 improve  the  lot  of  the  people  in  the
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 villages  you  must  aim  at  land  reforms,
 Radical  land  reforms  must  be  there.
 But  they  have  such  land  reform
 measures  which  are  in  no  way  effec-
 tive  and  which  are  not  able  to  bring about  any  good.  In  the  name  of  land
 reforms  tenancy  law  is  there,  aboli-
 tion  of  intermediaries  is  there,  secu-
 rity  of  tenure  is  there  and  imposition of  a  ceiling  on  land-holdings  is  there.
 These  are  the  measures  which  have
 been  adopted  by  the  various  State
 Government.  These  are  very  timid
 and  half-hearted  measures—I  may  call
 them  impotent  measures—cven  against such  measures  our  Swatantra  friends
 and  reactionaries  are  crying  at  the
 top  of  their  voice.  They  are  not
 going  to  disturb  in  any  way  the  pre- sent  structure  of  land  problem.  The land  problem  cannot  be  solved  by these  measures.  In  order  to  have  land
 reform  there  is  only  one  remedy  and that  is  to  nationalise  the  agricultural
 industry.  That  alone  will  help  te
 improve  the  lot  of  the  persons  who
 live  in  the  villages.

 But  how  can  community  develop- ment  do  this?  The  Community  Deve-
 lopment  Ministry  cannot  do  this.  It is  for  the  hon.  Minister  of  Agricul- ture  to  do  it.  It  is  he  who  can  do it.  Therefore  the  position  of  com-
 munity  development  is  like  that  of  a
 jester  in  the  circus.  Community development  is  all-embracing  and  all-
 Pervading.  It  conceives  everything but  produces  nothing.  That  is  my view.

 Shri  B.  S.  Murthy:  Three  cheers  to
 you!

 Shri  9.  A,  Kattl:  It  is  not  going  to do  any  good.
 An  Hon.  Member:  He  says  ‘jester’.
 Shri  D.  A.  Katti:  You  might  have seen.
 An  Hon.  Member:  What  is  the circus?
 Shri  D.  A.  Katti:  I  may  say  ‘a  joker in  a  pack  of  cards’.  It  will  suit  every
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 card.  That  is  the  position  of  com-
 munity  development.  Of  course,  the
 hon.  Ministers  cannot  help  it  because
 this  is  the  programme  which  is  kept
 before  them.

 Then,  these  Gram  Sewuaks  are  asked
 lo  go  to  the  villages.  Some  hon.
 Member  has  rightly  observed—I  think
 Shri  Jain  said  that—that  the  Gram
 Sewak  has  to  shoulder  all  the  bur-
 dens.  Neither  Shri  Murthy  nor  Shri
 Dey  nor  any  Development  Commis-
 sioner  goes  to  the  villages  in  order  to
 change  the  outlook  of  the  people.  It
 is  the  Gram  Sewak  who  goes.

 Shri  Ansar  Harvani  (Fatehpur):
 They  tour  very  extensively.

 Shri  D.  A.  Katti:  I  have  met  some
 Gram  Scvaks  and  I  have  found  that
 the  Gram  Sevaks  do  not  know  thcir
 job.  The  Gram  Sevaks  have  not
 changed  their  own  outlook,  how  can
 you  ask  them  to  change  the  outlook
 of  the  people?  There  even  the  great
 Manhatmajis  have  failed.  It  is  only
 by  changing  the  economic  and  the
 social  structure  that  you  can  change
 the  outlook  of  the  people,  not  by  send-
 ing  gram  sevaks  to  the  villages.

 Shri  B.  S.  Murthy:  Has  the  hon.
 Member  changed  the  outlook?

 Shri  D.  A.  Katti:  Had  I  been  a  con-
 servative,  had  I  been  a  reactionary,  I
 would  never  have  said  this  thing.  I
 have  even  sympathised  with  the  ladies.
 Some  hon,  lady  Member  said  that  the
 hon.  Members  should  have  sympathy
 for  the  ladies.  But  she  never  said
 that  the  ladies  should  be  given  their
 de  share,  their  due  position  I  am
 doing  this  because  I  am  having  pro-
 Bressive  views.

 So,  the  Ministry  of  Community
 Development  has  not  been  able  tv  do
 any  good.  It  has  not  been  able  to
 change  the  outlook  of  the  people.  It
 has  not  been  able  to  change  their
 economic  conditions.  They  have  done
 nothing.  C  ity  devel  tis
 simply  meant  to  construct  some  roads.
 Some  hon.  Member  said  that  good
 roads  were  converted  into  bad  roads
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 because  of  the  community  develop-
 ment  programme.  I  have  also  come
 across  such  things.  Community  deve-
 lopment  is  constructing  buildings  for
 the  schools.  All  this  was  being  done
 successfully  by  the  local  boards  men.
 Why  spend  hundreds  of  crores  of
 Tupees?  You  have  already  spent
 Rs.  200  crores  in  the  past  and  you  are
 going  to  spend  Rs.  400  crores  in  the
 future,  that  is,  in  the  Third  Five
 Year  Plan.  I  believe  that  this  is  a
 national  waste.  This  is  an  unneces-
 sary  burden  on  the  Exchequer,  There-
 fore,  the  Community  Development
 Ministry  should  go.

 Shri  Braj  Raj  Singh:  What  will
 happen  to  the  Ministers?

 Shri  B.  S,  Murthy:  They  will  take
 care  of  themselves.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  They  will  register
 themselves  in  the  Employment
 Exchange!

 श्री  रामस  (नरसापुर)  :  उपाध्यक्ष
 महोदय,  जिन  भाइयों  ने  भ्रब  तक  सामुदायिक
 विकास  मंत्रालय  की  डिमांड्ज़  के  बारे  में
 भाषण  दिए  हैं,  उन्होंने  उन  दिक्कतों  को  सदन
 के  सामने  प्रस्तुत  किया  है,  जो  कि  एग्रीकल्चर
 के  विदय  में  प्राती  हैं।  कुछ  भाइयों  ने
 'एग्रीकल्रल  लेबर  और  लैंडलैस  लेबरर्स
 का  जिक्र  करते  हुए  यह  विचार  प्रकट  किया
 है  कि  उन  के  लिए  सामुदायिक  विकास  मंत्रालय
 क्या  कर  सकता  है  झौर  कहां  तक  करता  है।
 कल  उस  तरफ  के  बेंचिज़  से  जब  एक  बहिन
 जी  ने  यह  कहा  कि  ज़मीन  दिए  बिना  साम
 दायिक  विकास  नहीं  होगा,  तो  तुरन्त  एक
 भाई  का  रेप्लाई  झाया  कि  जमीन  रबर  नहीं
 है।  यदि  इस  दृष्टिकोण  से  हम  सामुदायिक
 विकास  पर  बाद-विवाद  करें,  फिर  चाहें  हम
 उस  पर  झाठ  नहीं,  दस  घटे  भी  क्‍यों  न  खर्च
 करें,  तो  उस  का  फायदा  बहुत  कम  होगा,
 या  होगा  ही  नहीं।  इस  सम्बन्ध  सें  में  ay
 को  भान्ध्र  प्रदेश  का  एक  उदाहरण  देना  चाहता
 हैं  ।  सहकार  मंत्रालय  कहता  है  कि
 कोझ्मापरेटिव  कल्टीबेशन  को  बढ़ाओों  1  टीक
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 [श्री  रामम]
 है।  आन्ध्र  प्रदेश  में  कई  सालों  से--ब्रिटिश
 जमाने  से--फील्ड  लेबर  को-प्रापरेटिव
 सोसायटीज़  काम  कर  रही  हैं।  पिछले  साल
 झान्ध्र  प्रदेश  गवनंमेंट  न ेज़मीन  उन  से--लैंडलैस
 लेबरस्स  से--वींच  कर  झ्राकशन  की  और
 झाक्शन  करने  के  मायने  ये  हैं  कि जिस  के  पास
 पैसा  है,  वह  उस  ज़मीन  को  खरीद  लेगा  इस
 प्रकार  से  लैंडलैस  लेबरज  के  हाथ  से  ज़मीन
 खींच  कर  ज्ञमीन  वालों  को  दी  जा  रही  है,
 लेकिन  फिर  भी  यह  कहा  जाता  है  कि  हमारे
 पास  जमीन  नहीं  है,  कहां  से  बंटवारा  करें,
 आ्राबादी  बढ़ती  है,  ज़मीन  कैसे  बढ़ेगी,  श्रादि  ।
 लेकिन  सरकार  यह  नहीं  सोचती  कि  जहां  तक
 हो  सके,  वहां  तक  तो  करना  चाहिए।  हम
 देखते  यह  हैं  कि  जहां  तक  मौका  है,  उस  का
 भी  ठीक  इस्तेमाल  नहीं  किया  जाता  है।
 बंजर  लैंड्ज़  को  डिस्ट्रिब्यूट  नहीं  किया  जाता
 है।  डो  बंजर  लैंड  को  कल्टीवेट  करता  है,
 उस  को  पट्टा  नहीं  मिलता  है।  में  यह  निवेदन
 करना  चाहता  हूं  कि  इस  तरीके  से  हम  कम्यू-
 निटी  का  डेवेलपमेंट  नहीं  कर  सकते  हैं
 इस  पर  विचार  करना  चाहिए।  लेकिन
 में  इस  की  जिम्मेदारी  सामुदायिक  विकास
 मंत्रालय  पर  नहीं  डालता  हूं,  क्योंकि  इस  का
 ताललुक  सारी  सरकार  की  पालिसी  से  है,
 इसका  ताल्लुक  स्टेट  गवनमेंट्स  से  है,  इस
 का ताल्लुक  हर  एक  भंत्रालय  से  है।  जहां
 तक  सामुदायिक  विकास  मंत्रालय  का  सम्बन्ध
 है,  उस  का  काम  तो  सिर्फ  एडवाइस  देना,
 प्रोग्राम  बनाना  और  ग्रान्ट्स  देना  ही  है।
 लेकिन  एक्सीक्यूशन  में  कितनी  कमजोरियां
 4  पैसे  कि  कितनी  बरबादी  हो  रही  है,  उस
 का  यता  हम  को  सहकार  मंत्रालय  झौर
 कम्यनिटी  डेवेलपमेंट  मंत्रालय  की  रिपोर्ट्स
 थे  नदीं  छलता  है।  उन  से  एक  बात  मालूम
 होती  है  कि  इस  बारे  में  एडमिनिस्ट्रेटिव
 विजिलेंस  टीम  कुछ  काम  कर  रही  है।
 ठीक  है,  लेकिन  इस  टीम  के  भ्रावजरबेशन्ज
 क्या  हैं,  वे  हमार  सामने  नहीं  रखें  गए  हैं।
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 छिलका  लेक  की  तरह  हमारे  यहां  भी
 एक  कुलेरू  लेक  है,  जहां  पर  सरकार  की  चालोस
 हजार  एकड़  ज़मीन  है।  उस  ज़मीन  पर
 राइस  का  उत्पादन  करते  हैं।  वहां  पर  सह-
 कारी  श्राधार  पर  काम  कटने  के  लिए  कुछ
 लोग  को-भश्रापरेटिव  सोसायटी  बनाना  चाहते
 हैं,  तो  रेबेन्यू  डिपार्टमेंट  उन  को  कहता  है  कि
 पहले  अपनी  सोसायटी  रजिस्टर  कर  के
 लाझो,  बाद  में  हम  ज़मीन  देने  की  बात  सोचेंगे  ।
 जब  को-पश्रापरेटिव  डिपार्टमेंट  के  पास  वे
 लोग  जाते  हैं,  तो  उन  को  कहा  जाता  है  कि
 पहले  कलेक्टर  इस  बात  की  गारंटी  दे  कि  वह
 तुम  को  ज़मीन  देगा,  फिर  हम  तुम्हारी
 सोसायटी  को  रजिस्टर  करेंगे।  इस  प्रकार
 का  झगड़ा  वहां  पर  चल  रहा  है।  में  यह
 निवेदन  करना  चाहता  हूं  कि  सामुदायिक
 विकास  मंत्रालय  को  सब  विभागों  के  काम
 को  को-प्राडिनेट  करना  चाहिए  और  लाएजां
 का  काम  करना  चाहिए।  यह  उसी  को
 जिम्मेदारी  है  श्रौर  श्रगर  वह  यह  भी  नहीं
 कर  सकता,  तो  फिर  वह  क्‍या  कर  सकता  है  ?
 हमारे  यहां  पिछले  रेवेन्यू  मिनिस्टर  श्री
 बैंकटराव  जी  के  जमाने  में  एग्रीकल्तरल
 लेबरज  की  सोसायटी  को  रजिस्ट्रेशन  नहीं
 मिला,  जब  कि  लैंडलार्डज़्  की  बोगस  सोसायटी
 की  रजिस्ट्रेशन  दे  दिया  गया,  जिस  का  नतीजा
 यह  हुआ  कि  उसने  ज़मीन  पर  कब्जा  कर  लिया।
 एडमिनिस्ट्रेटिव  विजिलैंस  का  कहां  तक  काम
 होता  है,  कैसे  काम  होता  है,  उस  की  रिपोर्ट
 हम  को  दी  जाये,  तो  थोड़ा  बहुत  फायदा  हो
 सकता  है,  लेकिन  ऐसी  रिपोर्टों  में  हम  को
 कोई  इन्फ़मेंशन  नहीं  मिलती  है।

 शो  ao  go  मति  :  कौन  सी  रिपोर्ट
 माननीय  सदस्य  को  चाहिए  ?

 को  रासस्‌  :  को-प्रापरेटिव  डिपार्टमेंट
 में  जो  गलतियां  हो  रही  हैं,  उन  के  बारे
 में  भ्ौर  कुलेरू  लेक  में  सोसायटी  के  रजिस्ट्रेशन
 के  बारे  में  और  फ़ील्ड  लेबरज  को-प्रापरेटिव
 सोसायटी  की  ज़मीन  के  बारें  में  विजिलेस
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 डिपार्टमेंट  कोई  इन्फर्मेशन  दे  रहा  है  या
 नहीं  ।

 श्री  qo  go  मृति :  विजिलेस  डिपार्टमेंट?

 भरी  रामम्‌ :  एमडमिनिस्ट्रेटिव  इन्टेलिजेंस
 डिपार्टमेंट  की जो  टीम  रखी  है,  उस  की
 रिपोर्ट  ।

 डीसैंट्रलाइजेशन  धौर  पंचायतों  राज  के
 बारे  में  कहा  जाता  है।  मैं  झ्राप  के  सामने
 उस  का  एक  उदाहरण  रखना  चाहता  हूं।
 प्रोग्राम  में  गलती  नहीं  है।  वह  ठीक  है।
 उस  पर  ध्मल  करना  चाहिए,  यह  हम  चाहते
 हैं।  लेकिन  हम  देखते  हैं  कि  उस  प्रोग्राम
 के  खिलाफ  एक्सीक्यूशन  हो  रहा  है  शौर
 मंत्रालय  उस  के  बारे  में  हम  को  कोई  वाक-
 फियत  नहीं  देता  है।  नलगोंडा  डिस्ट्रिबट
 में  जिला  परिषद्‌  में  कांग्रेस  के  भ्रलावा  दूसरे
 दूसरे  लोगों  की  मैजारिटो  बन  गई,  तो
 प्राविशियल  गवर्नेमेंट  ने  बाई-लाज  की
 थोड़ी  कमजोरी  का  फ़ायदा  उठा  कर  तेलं-
 गाना  रिजन  के  दूसरे  जिलों  हो  नहीं,  आन्ध्र
 के  दूसरे  प्रान्तों  क ेएम०  एल०  सीज्ध०  से  उस
 मंजारिटी  को  माइनारिटी  में  बदल  दिया।
 गवनंमेंट  की  तरफ़  से  डीसंट्रलाइजेशन  की
 बात  की  जाती  है  भौर  यह  कहा  जाता  है  कि
 लोग  अपनी  इच्छा  के  भ्रनूसार  एडमिनिस्ट्रेशन
 करें,  लेकिन  वह  लोगों  के  जजमेंट  को  मानने
 के  लिए  तैयार  नहीं  है।  इसी  कारण  इतना
 पैसा  भौर  इतना  समय  खच  करने  पर  भी  इस
 में  सफलता  नहीं  मिलती  है।

 को-आापरेशन  के  डिप्टी  मिनिस्टर  जानते
 होंगे  कि  श्राचंट  विलेज  में  ऐसा  ह्म  ह: उ  जहां
 पर  कि  हरिजन  दो  तीन  सौ  हैं,  वहां  तो
 शिडयूल्ड  कास्ट्स  की  रिज़ब्ड  सीट  नहीं  दी
 गई,  लेकिन  जहां  श्रप्पर  कास्ट्स  के  लोग
 ज्यादा  हैं  शौर  सिफ  तेरह  श्रादमी  भंगी  हैं,
 बहां  _रिजब्डों  सीट  दी  गई,  क्‍योंकि  कांग्रेस
 का  इरादा  था  कि  रिजर्व्ड  सीट  को  भी  प्रपने
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 हाथ  में  ले  ले  भौर  पंचायत  को  भ्रपने  काबू
 में  रखे।  जैसा  कि  एक  भाई  ने  बताया  है,
 हर  एक  गांव  में  पैसे  वाले,  ज़मीन  वाले  प्रपने
 हाथ  में  पंचायत  को  रखने  का  इरादा  रखते
 हैं  भौर  भ्रगर  सरकार  भी  उन  की  मदद  में
 जाए,  तो  इस  प्रोग्राम  का  कोई  फ़ायदा  ग्रामीण
 जनता  को  नहीं  हो  सकता  है।

 ्ी  wo  go  मूति  :  माननीय  सदस्य
 ने  हरिजनों  में  मेहतत  करने  के  लिए  क्‍या,
 किया  है?

 श्री  रामम्‌:  सरकार  माननीय  मंत्री
 के  हाथ  में  है।  करोड़ों  रुपया  रखा  है।
 वह  कैसे  खर्च  करते  हैं,  यह  हम  पूछ  रहे  हैं।
 झौर  वह  हम  से  पूछ  रहे  हैं  कि  हम  ने  हरिजनों
 में  मेहनत  करने  के  लिए  क्‍या  किया  है।

 Shri  B.  S.  Murthy:  Sir,  I  wanted  to
 know  because  that  is  an  area  from
 which  the  hon.  Member  comes.  I
 would  like  to  know  whether  he  has
 attempted  to  help  these  Harijans;  if
 so,  whether  he  has  succeeded  or  failed.
 ]  am  not  talking  just  to  twit  him.

 श्री  रामस्‌  :  हम  लोग  जो  कुछ  करते
 हैं,  जो  भी  कोशिश  करते  हैं  भौर  हमारे  खिलाफ
 जा  कर  हिस्ट्रिक्ट  लेवल  पर  झौर  राष्ट्रीय
 लेवल  पर  प्राप  लैंहला्ड  की  मदद  करते  हैं
 तो  हमारी  कोदषिण  का  जो  नतीजा  हो  सकता
 है,  वह  श्राप  समझ  सकते  हैं,  इसके  बारे  में
 हम  से  पूछने  की  प्रापको  ग्रावद्यकता  नहीं
 है

 कोझ्रोप्रेटिव  जो  प्राप  शुरू  करते  हैं,
 वे  प्रच्छी  हैं,  लेकिन  हमने  देखा  2  कि  जो  भाई
 हमारे  लैंडलैस  हैं,  उनको  क्रेडिट  नहीं  मिलता
 है।  श्राप  कहते  हैं  कि  जो  २५  या  ५०
 रुपये  दूसरों  को  मिलते  हैं  वे उनको  भी  क्रेडिट
 के  तौर  पर  मिल  जाते  हैं।  लेकिन  मे  भ्रापकों
 बतलाना  चाहता  हूं  कि  गांबों  में  कुछ  महाजन
 लोगों  के  हाथों  म  कहीं  कही  पर  कोप्रोप्रेटिक
 सोसाइटीज  चली  जाती  हैं  तो  जो  गरौब
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 [श्री  रामम्‌]
 'किसान  है  या  जो  लैंडलैस  पैजेंटरी  है,  जो
 मिडिल  क्लास  के  किसान  हैं,  उनको  क्रेंडिट
 नहीं  मिलता  है  श्रौर  उस  रुपये  को  ये  महाजन
 लोग  श्रपने  हाथ  में  ही  रख  लेते  हैं  श्रौर  उसका
 अपने  लाभ  के  लिए  इस्तेमाल  करते  हैं।
 यह  चीज़  है  जोकि  आपके  देखने  की  है।
 में  मंत्री  महोदय  से  पूछता  चाहता  हूं  कि  क्या
 इस  तरह  से  डेमोक्रेटिक  डिसैंट्रलाइजेशन
 हो  सकता  है  कि  जब  कभी  भी  सरकार  का
 दखल  होना  है  तो  वह  वैसिटड  एंटिरेस्ट्स
 के  हक  में  हो,  और  जो  गरीब  हैं,  उसके  हक
 में  न  हो?  सरकार  को  चाहिये  कि  वह
 गरीब  लोगों  की  तरफ  ज्यादा  ध्यान  दे।

 जिन  के  पास  ज़मीन  है,  आप  चाहते
 हैँ  कि  वे  प्रोडक्शन  को  बढ़ायें  शौर  उसके
 लिए  श्राप  इम्प्रूब्ड  सीड्स  भी  दे  रहे  हैं,  भ्रच्छी
 किस्म  के  बोज  भी  दे  रहे  हैं?  यह  बात  ठीक
 है  कि  लोग  इन  सीड्स  के  लिए  तड़प  रहे  हैं
 श्रौर  चाहते  हैं  कि  इनको  सप्लाई  किया
 जाए  श्रौर  उनको  दिया  जाए।  यह  काम
 श्राग  भी  बढ़  रहा  है।  लेकिन  में  आपको
 बतलाना  चाहता  हूं  कि  इम्प्रूण्ड  सोड्स  के
 ताम  पर  भी  कुछ  लोग  हैं  जोकि  फायदा
 उठाते  हैं,  मुनाफा  कमाते  हैं।  ग्राजकल
 देखा  जा  रहा  है  कि  जो  सोड्स  सप्लाई  किये
 जाते  हैं  उनमें  बोज  भी  नहीं  होता  है  लेकिन
 वे  बिक  रहे  हें।  इस  चीज  को  रोकना
 प्रापका  कर्तव्य  है  भौर  यह  देखना  भी  झ्रापका
 कर्तव्य  है  कि  प्रच्छी  क्वालिटी  का  बीज
 लोगों  को  सिले।

 जब  हम  रिपोर्ट  को  देखते  हैं  तो  पता
 चलता  है  कि  सभी  दिकों  में  तरक्की  हुई  है  1
 लेकिन  मैं  प्रापको  बतलाना  चाहता  हूं  कि
 दो  साल  हो  गए  हैं  जबकि  केन्द्रीय  सरकार
 ने  नमूना-बाईलाज  हर  स्टेट  की  सरकार
 को  भेजे  थे।  लेकिन  ग्राज  तक  इन  नमूना
 बाई-लाज़  के  मुताबिक  कोझप्रेटिव  एक्ट
 सूबों  में  नहीं  बन  पाए  हैं।  इनके  मृताबिक
 पूराने  एक्ट  में  एमेंडमेंट्स  नहीं  हो  पाए
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 है।  में  आपको  यह  भी  बतलाना  चाहता
 हू'  कि  जितने  भी  नामिनेशंस  सरकार  की  तरफ
 से  हो  रहे  हैं  वे  उन्हीं  लोगों  में  से  हो  रहे  हैं  जो
 महाजन  है।  चाहे  विलेज  कोझ्ापरेटिव
 हों,  चाहे  शूगर  फैक्ट्रीज  हों  या  कोई  और
 सोसाइटीज़  हों,  इन्हीं  लोगों  को  नामिनेट
 किया  जाता  है  श्रौर  उसका  नतीजा  यह  होता
 है  कि  कोश्रोपरेटिव  सकक्‍्टर  को  नुक्सान
 पहुंचता  है।  में  चाहता  हूं  कि  राइट
 टाइप  के  आ्रादमियों  को  नामिनेंट  किया
 जाएं.  |

 गांवों  को  एक  यूनिट  बना  कर  आप  कई
 कई  लोगों  को  एप्वाइंट  कर  रहे  है  '  विलेज
 लेवल  वर्कर  है,  बी०डी०  श्रो०  है,  एक्सटेंशन
 भ्राफिसर  है,  सोशल  एजुकेशन  झ्ाफिसर  है,
 आऔर  इसी  तरह  के  दूसरे  लोग  हैं  श्रौर  इनकी
 आप  एक  कतार  खड़ी  कर  रहे  हैं।  श्रभी
 दस  दिन  की  ही  बात  है  कि  गुंटूर  जिले  की  चार
 तहसीलों  में,  श्रांध्र  प्रदेश  में,  १,०००  बिलेज
 आफिससं  ने  काम  छोड़  दिया  था  भ्रोर  तनख्वाह
 बढ़ाने  की  मांग  कर  रहे  थे।  इसके  बारे
 में  वहां  के  रेवन्यू  मिनिस्टर  ने  भी  बताया  है  t
 आप  गांवों  को  देखें  तो  आप  को  पता  चलेगा
 कि  वहां  पर  पुराने  पटवारी  हैं,  पटेल  हैं
 अपड़ासी  हैं  शौर  जब  से  पंचायतें  स्थापित
 हुई  हैं  तब  से  वहां  बिल  कलेक्टर,  कलक
 इत्यादि  भ्ौर  हो  गए  हें।  जब  कोओझ्रोप्रटिव
 सोसाइटीज़  आई  तो  यह  कहा  गया  कि
 इनके  लिए  भी  कुछ  स्टाफ  होना  चाहिये।
 जो  पुराने  विलेज  एम्प्लायीज़  थे,  'पटबारीज़
 पटेल  इत्यादि  उनको  तो  कम  तनख्वाह
 मिलती  थी  २८  या  २३  रुपये  भौर  उनको  इसी
 तनख्वाह  पर  काम  करना  पड़ता  है  लेकिन
 जब  पंचायतें,  कोझोप्रटिब  सोसाइटीज़  इत्यादि
 बनी  शौर  उन्होंने  जो  स्टाफ  रखा  उसको
 अधिक  पैसा  दिया  गया।  ईस  तरह  से  ाप
 देखेंदूँतो  भापको  पता  चलेगा  कि  जो  पैसा
 है  वह  ज्यादातर  एडमिनिस्ट्रेशन  पर  खर्च
 होता  जा  रहा  है  झोर  जो  डिवेलपमेंट  का  काम
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 है,  उस  पर  बहुत  कम  खर्च  हो  रहा  है
 गांवों  में  एक  तो  झ्ोल्ड  सिस्टम  के  पटवारी,
 'पटेल  इत्यादि  हैं,  उनकी  तनख्वाह  का  खर्च
 है,  जब  से  पंजायतें  झ्राई  हैं,  तब  से  एकाउटेंट्स
 इत्यादि  को  रख  लिया  गया  है  और  कोझो-
 प्रेटिव  सोसाइटीज़  जो  बनी  हैं,  उनका  स्टाफ
 भी  है  जिसकी  तनख्वाह  देनी  पड़ती  है।
 इन  सब  की  तनख्वाह,  छोटे  से  गांव  में,  लोग
 नहीं  दे  सकते  हैं  क्योंकि  उनकी  प्रामदनी  इतनी
 नहों  है।  इस  प्राबलम  को  आप  कंसे  साल्व
 करना  चाहते  हैं,  यह  मैं  आपसे  जानना
 चाहता  हूं।  आपका  इसके  बारे  में  कुछ
 प्रोग्राम  नहीं  है।  इन  सब  का  प्रापस  में
 कोश्रोडिनेशन  भी  नहीं  है।  उत्पादक  कामों
 में  पैसा  खर्च  न  हो  कर  इन  अनुत्पादक  कामों
 में  खर्च  हो  रहा  है।  श्राज  हम  तहसील
 लेवल  पर  ब्लाक्स  बना  रहे  हैं।  पहले  ही
 धुराने  तहसीलदार  हैं,  रेवन्यू  इंस्पैक्टर  हैं,  पटेल
 हैं.  पटवारी  हैं,  एक  रेवेन्यु  सेक्शन  है।  उसके
 बाद  डिवेलपमेंट  डिपार्टमेंट  में  भी  हम  रेवन्यू
 झ्राफिसस  को  नौकरियां  दे  रहे  हें।  यह
 जो  ड्यूप्लिकेशन  हो  रहा  है,  इसको  रोका
 जाना  चाहिये  भौर  जो  बिना  मतलबदूँपेसा
 खर्च  हो  रहा  है,  उसको  बचाया  जाना  चाहिये।
 में  समझता  हूं  कि  जहां  पर  टैक्नीकल  प्रसिस्‍्टेंस
 को  ज़रूरत  हो  वहां  तो  नौकरी  क्रियेट  हम
 करें  लेकिन  जहां  पर  पहले  से  ही  भ्रादमी  मौजूद
 हैं  श्रौर  व  काम  को  कर  सकते  हैँ,  वहां  पर  अगर
 कम  और  झ्लादनी  ला  कर  रख  दें  तो  उससे
 मदद  मिलने  वाली  नहीं  हें।  इस  बास्ते
 मैं  आशा  करता  हूं  कि  मंत्री  महोदय  इस  शोर
 अझवब्य  ध्यान  देंगे।

 Mr.  Deputy-Speaker:  Dr.  Ram
 Subhag  Singh.

 I  would  request  hon.  Members  in
 the  Congress  to  kindly  condense  their
 remarks  within  ten  minutes  if  they
 ‘want  to  have  a  turn  of  their  own.

 Shri  Surendranath  Dwivedy:  How
 Jong  will  this  comtinue?
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 Mr.  Deputy-Speaker:  We  conclude
 at  4.56  including  the  speech  of  the
 Minister.

 wo  राम  सुभग  सिह  (सहसराम)  :
 उपाध्यक्ष  महोदय,  इस  मंत्रालय  के  दो  प्रंग
 हैं,  एक  सहकारिता  का  झौर  दूसरा  सामुदायिक
 विकास  का।  सहकारिता  विभाग  हाल
 ही  में  इस  मंत्रालय  के  बस्त  श्राया  हैं  भ्रौर
 स्वाभावत:  यह  प्राशा  की  जा  रही  हे  किः  पश्रब
 इस  दिला  में  रोज-बचरोज़  उन्नति  होती
 जाएगी  1  सहकारिता  के  नाम  को  इसलिए
 भी  महत्व  मिलना  छुरू  हो  गया  है  कि  कुछ
 समय  से  सी  खेती  को  थोड़ी  बहुत  चर्चा
 होने  लग  रही  है  श्लौर  पिछले  साल  इस  सदन
 ने  इसके  मुताल्लिक  एक  प्रस्ताव  भी  पास
 किया  था  ।  उसके  मुताबिक  झौर  उसके
 सुझावानुसार  एक  कार्यकारी  दल  का  इस
 मंत्रालय  ने  निर्माण  किया  जिस  की  स्पोर्ट
 गतवर्ष  ३१  दिसम्बर  को  पेश  हो  गई
 जब  इसने  अपनी  श्पोर्ट  नहीं  दी  थी,  तब
 यह  कहा  गया  था  कि  जब  स्पोर्ट  प्राएगी
 तब  उस  पर  विचार  होगा  शौर  उसके  मुताबिक
 कार्य  होगा  -  भ्रब  जब  कि  रिपोर्ट  श्ागई
 है  भौर  उसको  धाये  तीन  महीने  हो  गये  हैं
 तो  इस  सदन  को  मैं  चाहता  हूं  मौका  मिले  कि
 बह  उस  पर  विचार  कर  सके  झौर  झपने
 सुझाव  दे  सके  मैं  नहीं  मानता  हूं  कि  जो
 चीज  उसमें  लिखी  गई  है  वह  सारी  की  सारी
 सभी  को  मान्य  होगी।  मैं  यह  भी  नहीं
 मानता हूं  कि  जो  सरकार  की  नीति  है,  देश
 की  नीति  है,  उस  नीति  को  कोई  म्यास  मोड़
 दिया  जाएगा।  परन्तु  मैं  यह  जरूर  चाहता
 है  कि  जो  भी  नीति  भ्रपनाईं  जाए  वह  काफी
 सोच  विचार  के  बाद  शौर  समझदारी  से
 भ्रपनाईं  जाए  शौर  उस  नीति  को  कार्यान्वित
 करने  के  लिए  खूब  जोरशोर  से  प्रयास
 हो।

 शमी  हाल  में  मुल्क  से  बाहर  दल  भेजा
 गया  था,  यगोस्लाविया  हृस्‍्यादि  में,  शौर
 वहां  की  स्थिति  से  उस  दल  से  जानकारी
 हासिल  की  है  |  मै  चाहता  हूं  कि  हर  काम
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 [sto  राम  सुभग  सिंह]
 जो  भी  हो  मस्तेदी  के  साथ  हो  ny  में  यह  इस-
 लिये  कह  रहा  हूं  कि  यदि  दो  साल  किसी
 काम  को  करने  में  लग  जायें  तो  यह  ठीक
 नहीं  है।  पिछले  साल  से  लोगों  ने  यह  भाशा
 लगाई  हुई  है  कि  कोई  नया  कदम  उठाया
 जायेगा,  लेकिन  वह  अभी  तक  उठाया  नहीं
 गया  है  ।

 अभी  द०  Ho  कट्टी  साहब  ने  लैंड
 रिफार्म,  का  ज़िक्र  किया  है  t  में  इस  से  बहुत
 हमदर्दी  रखता  ह्  ।  भ्राज  जो  ३२  करोड़  के
 करीब  जमीन  जोत  में  है,  उस  ज़मीन  में  ज्यादा
 से  ज्यादा  सुधार  होने  चाहियें  श्रौर  किसी  के
 पास  भी  इतनी  ज़मीन  नहीं  होनी  चाहिये  कि
 यह  दूसरे  का  शोषण  कर  सके  ।  में  नहीं  चाहता
 हूं  कि  कोई  भो  व्यक्ति  किसी  दूसरे  का  शोषण
 करे,  किसी  के  पास  भी  उत्पादन  के  ऐसे
 साधन  नहीं  होने  चाहियें  कि  वह  किसी
 दूसरे  व्यक्ति  का  शोषण  कर  सके  श्रौर  यदि
 किसी  के  पास  इतनी  ज़मीन  है  कि  वह  दूसरे
 का  शोषण  कर  सकता  है  तो  उस  का  बंटवारा
 होना  चाहिये  ।  यही  बात  मैं  कारखानों
 इत्यादि  पर  भी  लागू  करता  हूं  वहां  पर
 भी  किसी  का  शोषण  नहीं  होना  चाहिये  t

 उन्होंने  एक  दूसरी  बात  भी  कही  है
 जिस  का  में  बड़े  ज्वोरों  क ेसाथ  विरोध  करता
 हूं  ।  वह  इस  समय  यहां  पर  नहीं  हैं,  लेकिन  में
 कहना  चाहता  हूं  कि  हर  काम  राष्ट्रीयकरण
 से  हो  नहीं  सकता  है,  चाहे  ज़मीन  हो,  चाहे
 मवेशी  हों,  चाहे  ब्यक्ति  की  शिक्षा  का  मामला
 हो,  यह  नहीं  है  कि  जैसे  फंक्ट्री  से  हम  नट्स
 निकाल  लेते  हैं,  या  लाउड  स्पीकर  तैयार
 कर  के  आहर  निकाल  लेते  हैं,  उसी  तरह  से
 लड़कों  को  तैयार  कर  के  श्रीमाली  जी  यूनि-
 बर्स्टीज़  से  बाहर  निकाल  सकते  हैं  ।  बहां
 पर  एक  एक  को  काफी  समझदारी  से  पढ़ाना
 होगा  मबेदियों  को  हमें  ठीक  से  देखभाल
 करनी  होगी  शौर  भ्रपने  पशुधन  का  विकास
 भीर  रक्षण  करना  पड़ेगा  ।  इसी  तरह  से  हमें
 अपने  वक्षों  का  विकास  करना  है  भोर  हस
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 वन  सम्पदा  को  हमें  बढ़ाना  है  ।  श्रब  यह  कोई
 कारखाने  में  थोती  मैनुफेक्चर  करने  का  तो
 सवाल  नहीं  है  कि  जितनी  चाहें  खटाक  से
 घोतियां  बना  डालीं  ।  पेड़  तो  उस  तरह  से
 मैनुफैकक्‍्बर  नहीं  हो  सकता  है  ।  उस  के  लिये
 तो  हमें  एक-एक  पोधे  को  सीचना  होगा  भौर
 लोकों  को  उन  चीजों  में  ट्रेनिंग  देनी  होगी।
 अब  गांव  में  किसी  का  बेल  यदि  ऑ्राधी
 रात  में  रस्सी  तुड़ा  लेगा  तो  जो
 महकमे  का  भ्रादमी  ड्यूटी  पर  होगा  वह  क्‍या
 यह  कहेगा  कि  में  शब  उस  जगह  जा  कर  उय
 बैल  को  बांधूंगा  ?  इसलिये  जरूरी  हो  जाता  है
 कि  लोगों  को  आवश्यक  ट्रेनिंग  दी  जाये  ताकि
 वह  सारी  चीजों  को  समझ  कर  इस  काम  को
 आगे  बढ़ायें  ।  इस  वक्‍त  खाली  राष्ट्रीयकरण
 से  समस्या  हल  नहीं  होगी  श्रौर  इन  सारी
 चीजों  को  समझ  कर  ही  कोई  भावाज  उठानी
 चाहिये  ।

 सामुदायिक  विकास  झर  सहकार  मंत्रा-
 लय  का  निर्माण  इसी  उद्देश्य  से  किया  गया  था
 कि  श्राज  जो  गांवों  की  शोचनीय  प्रवस्था  है
 उस  में  सुधार  लाया  जाये,  लोगों  में  जो  अदिक्षा
 बेकारी  शौर  गरीबी  ग्रादि  है  उस  को  दूर
 किया  जाये,  उन  की  झ्राथिक  स्थिति  बेहतर
 की  जाये  लेकिन  श्राज  हम  देखते  हैं  कि  हमारे
 गांवों  की  कैसी  स्थिति  है  |  गांव  में  जहां  एक
 झोर  धनी  लोग  हैं,  लैंडलाड्स  शौर  महाजन
 आदि  हैं,  ौर  जहां  गांव  की  झ्राधी  प्राबादी
 के  पास  जमीनें  हैं  वहां  ऐसे  लोग  भी  काफो  हैं
 जोकि  गरीब  हैं,  जिन  के  कि  पास  मकानात
 भ्ौर  जमीनें  नहीं  हैं,  कुछ  लोग  हैं  जोकि
 कारीगर  व  श्रमिक  वर्ग  के  हैं  ।  भ्रब  यह
 मंत्रालय  उन  गरीब  झौर  दोषित  वर्ग  के  लोगों
 को  सहायता  पहुंचाने  शौर  उन  की  झ्ााथिक
 स्थिति  बेहतर  बनाने  के  लिये  बनाया  गया  था  ।
 इस  मंत्रालय  के  कार्य  की  जो  रिपोर्ट  छपी  है
 उस  में  कहा  गया  है  कि  तरह  तरह  के  प्रयास
 लोगों  को  सामाजिक  शिक्षा  देने  की  दिशा
 में  किये  गये  हैं  उस  में  बालियंटरी
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 आरगेनाइजेशन  की  भी  मांग  की  गई  है।
 उस  का  क्‍या  कार्य  होना  चाहिये और  क्या
 स्कोप  होना  चाहिये  इस  का  भी  रिपोर्ट  में
 जिक्र  आया  है  t  इस  मत्रालय  का  कार्य  क्षेत्र
 काफी  बढ़  रहा  है  ।  इस  का  एक  मूल  उद्देश्य
 सब  को  शिक्षित  करना  भी  था  t  बहुमुखी
 हर  प्रकार  के  विकास  के  लिये  गांवों  में  एक
 ऐसे  विभाग  की  स्थापना  की  जाये  जिस  के
 कि  कर्मचारी  जा  जा  कर  लोगों  को  भरपने
 पर  पर  खड़े  होने  लायक  बनना  सिखायें  |
 वे  इस  योग्य  बनाये  जायें  जिस  से  कि  वे  अपनी
 प्राथिक  स्थिति  सुधार  सकें  io  यह  उम्मीद
 की  गई  थी  कि  प्रथम  पंचवर्षीय  योजना  की
 अवधि  में  वे  लोग  इस  काम  में  काफी  सफलता
 प्राप्त  कर  लेंगे  श्रौर  द्वितीय  पंचवर्षीय
 योजना  काल  में  और  उस  से  आगे  चल  कर
 गांव  वाले  खुद  ब  खुद  श्रपनी  प्रवस्था  सुधार
 लेंगे  ।  लेकिन  प्रथम  पंचवर्षीय  योजनाल  काल
 के  दिनों  में  कोई  सुझाव  झाया  कि  फलानी
 तबदीली  कर  लो  जाय  तो  उस  वक्‍त  उस  पर
 पूरे  तरीके  से  ध्यान  नहीं  दिया  गया  और
 नतीजा  यह  हुमा  कि  वह  लोग  स्वीकार  करने
 लग  गये,  खुद  सरकारी  लोग  इस  बात  को
 मानने  लग  गये  कि  हम  इस  काम  में  जनता

 का  वांछित  सहयोग  शौर  सहानुभूति  हासिल
 करने  में  प्रसफल  रहे  हैं  1  मैं  यह  मानता  हूं
 कि  काफी  रेबोलूजनरी  ढंग  से  इस  चीज  के
 बारे  में  सोचा  जा  रहा  है  शौर  यह  सही  है
 कि  जो  कदम  उठाया  जा  रहा  है  उस  के  पीछे
 मा  यही  है  कि  हम  लोगों  के  साथ  में  सारा
 बिकास  का  काम  दे  दें  लेकिन  जब  इसी
 हाउस  में  यह  कहा  गया  था  कि  श्राप  एक
 शडवाइजरी  कमेटी  बनाते  है  भ्रौर  श्राप  ही
 उस  की  सिफारिशों  को  बहीं  मानते  तो  यह
 मुनासिब  चीज  नहीं  है

 अब  जो  यहां  पर  सुझाव  दिया  गया  है
 कि  इस  मंत्रालय  को  एक  कबिनट  मिनिस्टर
 के  मातहत  किया  जाय  तो  मैं  समझता  हूं  कि
 यह  सुझाव  योथा  धौर  सस्ता  है।  मैं  तो  यह
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 agar  कि  एक  कैबिनेट  मिसिस्टर  के  जमाने
 में  हिन्दुस्तान  में  एक  एसा  कार्य  किया  गया  हैं.
 जिस  के  कारण  लोगों  को  सहानुभूति  उस
 मंत्रालय  ने  पूरी  तरह  से  खो  दी  है  ।  उन  लोगों
 ने  यह  व्यवस्था  की  कि  हर  जगह  बी०  डो०
 जोग,  एस०  डी०  झो०  और  कलकटसं  ही
 एडवाइजरी  कमेटी  को  प्रीसाइड  करेंगे  धौर
 यह  सुझाव  कंबिनट  मिनिस्टर  के  जमाने  का
 था  ae  फूड  मिनिस्ट्री  हो,  एग्रीकलचर
 मिनिस्ट्री  हो  प्रथवा  डिफेंस  मिनिस्ट्री  हों,
 उन  मंत्रालयों  के  कामों  में  सफलता  मिलना
 इस  बात  पर  निर्भर  नहीं  करता  है  कि  वे
 कैबिनेट  मिनिस्ट्स  के  अधीन  हैं  कि  नहीं  ।
 काम  कंबिनेट  स्टेटस  और  नौन  कंबिनेट
 स्टेट्स  की  बिना  पर  नहीं  होता  है  बल्कि
 काम  तो  हिम्मत  और  लगन  से  होता  है  ।
 एक  चपड़ासी  एक  बड़  प्रफसर  की  भपेक्षा
 ग्रधिक  सफलता  काम  करने  में  प्राप्त  कर
 सकता  है  बछतर  कि  उस  में  हिम्मत  हो  झौर
 फैसला  कर  के  उस  को  झमल  में  लाने  की
 क्षमता  हों  लेकिन  जिस  पश्रादमी  के  दिमाग
 में  फैसला  करने  की  हिम्मत  नहीं  होती  वह
 कभी  भी  खूबसूरती  से  कोई  काम  नहीं  कर
 सकता  ।  इसलिय  मैं  इस  तरह  के  सस्ते  सुझावों
 का  कि  यह  मंत्रालय  कैबिनेट  मिनिस्टर  के
 झ्रधीन  हो,  विरोध  करता  हूं  ।  में  तो  चाहूंगा
 कि  हमारे  मि  जी  ौर  प्रन्य  बिभागीय
 ग्रधिकारी  हिम्मत  के  साथ  इस  महान्‌  एसि-
 हासिक  काम  में  जुट  जायें  ध्लौर  देश  को  प्रगति
 पथ  पर  बढ़ाने  की  कोशिश  करें  |  लेकिन  यह
 समझना  कि  मत्त  जी  को  प्राइम  मिनिस्टर
 बना  दिया  जाय  तो  ठीक  से  काम  होगा  ण्बा
 समझना  गलत  है  ।

 झब  जहां  तक  खेती  की  व्यवस्था  करने
 का  सम्बन्ध  है  मे  इस  बात  को  मानता  हूं  कि
 बाहे  वह  स्वायल  ऐनालिसिस  हो  शौर  बाहे
 ढर्ीगिंदन  का  सबाल  हो,  इन  के  बारे  में  कोई
 ग्रादमी  एक  तरीके  की  आत  सोच  तो  काल
 होता  है  ।  प्रगर  हमें  खेती  के  सिलसिले  को
 देश  में  उन्नत  करना  है  तो  बह  तभी  उन्नत
 हो  सकेगा  जबकि  हम  देश  के  तमाम  22
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 [दान  रामसुभग  सिंह]
 करोड़  एकड़  खतों  को  एक  निगाह  से  देखें  कि
 उन  में  कितने  माइनर  इर्रीगेशन  की  जरूरत
 है  कितने  मेजर  इर्रीगेशन  की  जरूरत  है,  कितने
 मीडियम  इरीगिदान  की  जरूरत  है  भौर  कितने
 फटिलाइजर्स  की  जरूरत  है  और  प्रावद्यकता-
 नुखार  उस  की  उचित  व्यवस्था  करें  ।  यह  बात
 स्‍्वाबल  एनालिसिस  की  है  और  बांध  बांधने
 की  है  wa  भ्रगर  इस  में  ४,  ५  भ्रादभियों  का
 दिमाग  लगे  भले  ही  व  कोई  हों  कितने  विक-
 सित  दिमाग़  के  क्‍यों  न  हों  झौर  उस  काम  में
 कितनी  ही  दिलचस्पी  क्‍यों  न  लें  लेकिन  भ्रगर
 व  एक  कोझ्रारडिनेटेड  ढंग  से  प्रोसीड  न  करें
 तो  उन्हें  कभी  भी  उन  कामों  में  सफलता  नहीं
 मिलेगी  ।  मुझ  खेद  के  साथ  कहना  पड़ता  है
 कि  'भ्राज  यहां  वही  चीज  हो  रही  है  भ्र्थात्‌
 लेक  भ्राफ  कोआरडिनेशन  है  ।  श्रगर  भाखडा
 नंगल  डैम  के  चलते  और  दूसरे  डैम्स  के  चलते
 वाटर  लोगिग  होती  है  तो  जनता  को  पश्लौर
 लोगों  को  दुःख  होता  है  श्रौर  तकलीफ  होती
 है  a  एक  झोर  तो  विकास  होता  है  लेकिन
 दूसरी  भोर  जो  छास  होता  है  उस  को  देख
 कर  लोगों  को  तकलीफ  होना  स्वाभाविक  है  ।

 बिहार  में  कुछ  जगहों  पर  माइनर  इर्री-
 'गद्दान  है  ।  ८  वर्ष  पहले  जिस  छोटे  आहर  की
 मरम्मत  की  गई  थी  ौर  उस  वक्‍त  किसी  ने
 नहीं  बताया  था  कि  इस  का  पैसा  किसानों  से
 वसूल  किया  जायगा  ।  जब  इस  भ्राहर  का
 सन्‌  १६५२  में  निर्माण  किया  गया  था  उस
 बक्‍्त  कोई  ऐसी  व्यवस्था  नहीं  थी  कि  किसानों
 से  उस  की  मरम्मत  का  पैसा  यह  कह  कर
 वसूल  किर  लिया  जायगा  कि  चूंकि
 यह  तुम्हारे  गांव  में  बना  है  इसलिये  तुम्हें
 इस  का  पैसा  देना  होगा  झ्ौर  उस  पैसे  की
 किसानों  से  वसूली  करने  के  लिये  वारंट
 झौर  कूर्की  ले  कर  पुलिस  जाती  है  भोर  जब
 उन  गरीब  किसानों  के  चोखट  झोर  दरवाजे
 निकालने  लगती  है  तब  कोई  बताने  नहीं
 धाता  कि  प्राखिर  ऐसा  क्‍यों  किया  जा
 राह  है  ।
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 जहां  तक  संस्था  के  बढ़ाने  का  सवाल
 है,  चाहे  पंचायत  हो,  चाहे  सहकारी  समिति
 इन  सबों  को  व्यवस्थित  रूप  देने  के  लिये
 एक  जायज  विभाग  की  जरूरत  है  ।  मैं  मानता
 हूं  कि  एक  स्कूल  भोर  एक  झस्पताल  हैं  लेकिन
 मैं  श्राप  को  बतलाऊं  कि  कल  में  श्रपने  यहां
 था  तो  मैं  ने  देखा  था  कि  यह  स्टेट  गव्नमेंट
 का  जो  रघुताथपुर  भ्रस्पताल  है  उसकी  एक
 भी  दीवार  एसी  बची  नहीं  थी  जहां  पर  कि
 पानी  की  धारा  न  पहुंची  हुई  हो  ।  वैसे  कहने
 को  तो  यह  टेन  बेडड  ग्रस्पताल  है  लेकिन
 वहां  लोगों  को  रक्खा  नहीं  गया  है  क्योंकि
 डर  है  कि  कहीं  दीवारें  न  ढह  पड़ें  श्रौर  लोगों
 को  यह  कहा  जा  रहा  है  कि  ग्राप  अस्पताल  के
 प्रन्दर  मत  रहिये  द्रौर  रोगी  सब  बाहर  पड़े
 हैं  ।  श्रब  जहां  पर  इस  तरह  की  श्रवस्था
 हो  वहां  श्राप  समझ  सकते  हैं  कि  क्या  कोग्रार-
 डिनेशन  होगा  ।

 अब  यह  सिक्स्थ  इहवैलुएशन  रिपोर्ट  में
 है  कि  ब्लाक्स  की  बजाय  नौन  ब्लाक्स  एरिया
 में  ज्यादा  कंट्रीब्यूशन  मिला  है  ।  इसी  रिपोर्ट
 में  है  कि  जो  व्यवस्था  की  गई  है  रुपय  की
 उस  में  केवल  ब्लाक  हैड  क्वार्टर  और  प्रन-
 क्लासीफाइड  एक्सपेंडीचर  जिन  में  कि  इम्पोर्टेड
 आर्टकिल्स  वगैरह  है,  जीप  वगैरह  भर  चीजें
 उन  की  हैं  तो  प्रथम  पंचवर्षीय  योजना  में
 १७  करोड़  ३७  लाख  रहा  ny  जहां  एग्रीकलचर
 इरीगिदान  का  सवाल  है  ११  कराड़  ६०
 लाख  है  1  इसी  तरह  से  द्वितीय  पंचवर्षीय
 योजना  में  भ्रब॒  तक  ४१  करोड़  ४०  लाख
 है  t  ब्लाक  और  दूसरे  भ्रनक्लासीफाइड  एक्स-
 पेंडीचर  में  शोर  एग्रीकलबरल  इर्रीगेशन  पर
 ५८  करोड़  से  अधिक  है  ।  मेरे  कहने  का
 तात्पयं  है  कि  इन  सब  खर्चों  को  काफी  कम
 किया  जा  सकता  है  ।

 5  hrs.
 इसी  प्रकार  श्रब  यह  ट्रेनिंग  देने  की  बात

 को  ले  लीजिये  ।  भब  ट्रेनिग  की  बात  यह  है
 कि  जब  झाप  मानते  हैं  कि  श्राप  के  चाहे  बी०
 डी०  ज्ो०  हों.  चाहे  एग्रीकलचर  एक्सटेंशन
 ग्राफिसर  हों,  इंडस्ट्रियल  एक्सटेंशन  प्रफसर
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 हों  धौर  दूसरे  जितने  भी  भ्रफसरान  हैं  वें
 सारे  एक्जीयूकटिव  की  हैसियत  से  काम  करते
 हैं  तो  यह  तमाशे  को  चींज  नहीं  बनाना
 चाहता.  कि  गांव  भर  के  सब  लोग  मिल  कर
 फैसला  करें  श्रौर  फैलयोर  की  जवाबदेही
 उन  की  हो,  यह  दिन  मैं  नहीं  श्राने  देना
 चाहता  |  इसलियं  मैं  चाहता  हूं  कि  शुरू  से
 कह  भी  रहा  हूं  कि  ट्रेनिंग  श्राप  दीजिये,
 खब  शान  की  ट्रेनिंग  दीजिय  लेकिन  ट्रेनिंग
 दोजिये  उन  लोगों  को  जिन  को  कि  एक्जी-
 कयट  करने  की  जवाबदेही  है  श्रौर  गैर-सरकारी
 लोगों  को  मत  दीजिय  ।  भ्रब  मान  लीजिये
 यह  जो  लोक-सभा  से  ले  कर  ग्राम  सभा  के
 सदस्यों  को  ट्रेनिंग  देने  की  बात  चलती  है  तो
 झ्राखिर  हम  को  इस  ट्रेनिंग  की  क्या  जरूरत
 है  ।  हम  लोग  तो  दिन  रात  गांव  वालों  की
 तबाही  देखते  रहते  हैं श्रौर  उन  की  पेटीशंस
 के  मारे  नाक  में  दम  हो  जाता  है  श्रौर  हमें
 तो  बखूबी  मालूम  है  कि  उन  को  किन  किन
 चीजों  की  जरूरत  है  इसलिये  यह  जो  उन  को
 ट्रेनिंग  देने  की  मांग  की  जाती  है  तो  भव  ऐसी
 हालत  में  हम  को  कोन  ट्रेनिंग  देने  की  जरूरत
 है  लेकिन  यह  एक  फैशन  हो  गया  है  कि  लोक-
 सभा  से  ले  कर  ग्राम  सभा  के  सदस्यों  को  इस
 की  ट्रेनिंग  मिलनी  चाहिये  ।  श्राप  जिम्मेदार
 जो  प्रफसर  हों  उस  काम  को  करने  के  लिये
 उन  को  ट्रेनिंग  दीजिये  भौर  भ्रगर  झाप  हम  को
 ही  बी०  डी०  श्ो०  बहाल  करते  हैं  तो  में
 चाहूंगा  कि  हमें  ज्यादा  से  ज्यादा  श्रौर  भ्रच्छी
 से  प्रच्छी  ट्रेनिग  दी  जाय  ।  भ्रब  गांव  के  लोगों
 को  पाउल्टरी  शौर  इसी  तरह  के  अन्य  उप-
 योगी  धंधों  के  लिये  कर्ज  देने  झौर  ट्रेनिंग  देने
 की  जरूरत  हैं  चाहे  बिहार  का  गांव  लीजिये,
 पूर्वी  उत्तर  प्रदेश  का,  बंगाल  का  भश्रथवा
 उड़ीसा  का  गांव  लोजिये  हर  गांव  में  खेती
 को  पैदावार  बढ़ाने  की  जरूरत  है,  मवेशियों
 को  नस्ल  बैहतर  करने  श्रौर  पथुघन  के  विकास
 करने  की  जरूरत  है  ny

 ga  महिला  समाज  की  बात  प्राती  है  ।
 सोशल  एजूकेशन  का  प्रांध्र  में  झगड़ा  है  ।
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 'बालियेंटरी  भारगनाइजेशन  में  उसी  को
 मानता  हूँ,  जोकि  झपने  बल  से  काम  करे  ।
 गवनंमेंट  का  रुपया  ले  कर  यदि  हम  को
 चलना  है  तब  हम  को  जरूर  सरकारी  ढांच
 में  फिट  इन  करने  की  जरूरत  है  ।  जो  भी
 स्टेट्स  हो  गवनंमेंट  का  जो  प्रभी  हाल  में
 चाहे  ांध्र  में  चाहे  राजस्थान  में  जो  पालिसी
 चलाई  गई  पंचायत  की,  ब्लाक  समिति  की
 झौर  जिला  पंचायत  परिषद्‌  की  अगर  इस
 तरह  की  चीज  शुरू  से  चलाई  गई  होती  तो
 भ्च्छा  होता  ।  भ्राज  हम  उस  उसूल  को
 थोडा  थोड़ा  भ्रपना  रहे  हैं  जिस  में  सारा
 अधिकार  जनता  के  हाथों  में  जा  सके  ।  में
 इस  कदम  का  स्वागत  करता  हूं

 लेकिन  एक  दूसरी  चीज  है,  नामिनेटेड
 सोदाल  वेलफेयर  भ्रारगेनाइजेशन्स  ।  यह  पुरानी
 चीज  है  ।  लेकिन  में  एक  बात  स्पष्ट  रूप  से
 कह  देना  चाहता  हूं  कि  जनता  के  पैसे  से  कुछ
 बड़े  लोगों  को  घेरा  बनाने  का  भ्रवसर  नहीं
 दिया  जाना  चाहिये  ।  इन  में  कुछ  खास  लोगों
 को  प्रोवाइड  नहीं  करना  चाहिये  t  ort  गांवों
 में  गरीबी  है  1  कुछ  गरीब  किसानों  की  श्रौरतें
 गोबर  बीनती  हैं,  प्रास  काटने  जाती  हैं,
 कुछ  दही  या  थी  ले  कर  नजदीक  के  बाजार
 में  बेचने  जाती  हैं  1  प्रगर  इन  की  चीजों  के
 मारकेटिंग  की  व्यवस्था  ब्लाक  की  श्रोर  से
 हो  सके  तो  प्रच्छा  हो  यह  नहीं  होना  चाहिये
 कि  केवल  रुपया  लेने  के  लिये  ही  काम  किया
 जाय  ।  मैं  समझता  हूं  कि  सोणल  वेलफेयर
 भ्ारगनाहजेशन  को  इन  चीजों  का  ध्यान
 रखना  चाहिये  t

 श्री  पहाड़िया  (सवाई  माधोपुर-रक्षित-
 पध्रनुमूचित  जातियां)  उपाध्यक्ष  महोदय,
 सामुदायिक  विकास  के  कार्य  पर  भ्रपने  विचार
 प्रकट  करने  के  पहले  में  उन  भाद्यों  को  जिन्हों
 ने  घोर  प्रालोचना  की  है,  ने  केवल  इस  के
 काम  की  बल्कि  रीति  नीति  की  भी,  यह
 बता  देना  चाहता  ह  कि  शायद  उन्हों  ने
 हिन्दुस्तान  का  नशा  जो  पश्राज  है,  या  जो
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 [श्री  पहाड़िया]
 आजादी  मिलने  से  पहले  था,  उस  को  देखा
 नहीं  ।  श्राज  से  दस  साल  पहले  जबकि  इस
 विभाग  का  निर्माण  नहीं  हुआ  था  उस.  बक्त
 के  गांवों  की  हालत  का  वह  विचार  करें  ।
 उस  समय  गांवों  में  हरिजनों  और  भूमिहीन
 किसानों  को  क्‍या  ग्रवस्था  थी,  उन  की  शिक्षा
 का  श्रौर  उन  के  स्वास्थ्य  का  क्या  इन्तिजाम
 TW  शोर  श्राज  उन  की  क्‍या  हालत  है,  इस  पर
 झगर  हमारे  विरोधी  भाई  विचार  करेंगे  तो
 उन  को  भी  मानना  होगा  कि  कल  प्रौर  श्राज
 में  बहुत  बड़ा  भ्रन्तर  हो  गया  है  |  इस  भ्रन्तर
 को  इस  बीच  में  हम  लाने  में  सफल  हुए
 हैं  ।  यह  में  मानता  हूं  कि  भ्रभी  भी  गरीब
 और  श्मीर,  शौर  छोटे  और  बड़े  की  सवाई
 बनी  हुई  है,  लेकिन  इस  का  यह  मतलब  नहीं
 है  कि  इस  को  पाटने  की  दिशा  में  हम  ने  कोई
 कदम  नहीं  बढ़ाया  है  t  हमें  इस  दिशा  में
 सफलता  मिली  है  लेकिन  कुछ  कमियां  हैं  जिन
 की  शोर  म॑  मंत्रालय  का  श्रौर  सदन  का
 ध्यान  दिलाना  चाहता  हूं  ।  बहुत  से  भद्यों
 ने  इन  खामियों  की  शोर  ध्यान  दिलाया  है  ।
 मैं  सब  की  शोर  तो  सदन  का  ध्यान  नहीं
 दिलाना  चाहता  मगर  कुछ  की  झोर  एक
 एक  कर  के  मंत्रलय  का  झौर  सदन  का  ध्यान
 दिलाना  चाहता  हूं  ।

 सबसे  पहले  मैं  खेती  की  ओर  अपका
 ध्यान  दिलाना  चाहता  हें  ।  हम  देखते  हैं  कि
 खेती  के  बारे  में  कृषि  मंत्रालय  का  भौर  साम्‌-
 दायिक  विकास  मंत्रालय  दोनों  से  काम  लिया
 जाता  ।  यह  चीज़  पहली  योजना  में
 भी  रहो  भौर  दूसरी  योजना  में  .भी  रही  ।
 सामुदायिक  विकास  मंत्रालय  की  रिपोर्ट  में
 भी  कहा  गया  है  कि  हस  विभाग  का  3५  प्रति-
 शत  रुपया  और  ग्राम  सेवकों  का  ८०  प्रतिशत
 समय  खेती  की  उन्नति  के  लिये  खर्च  होता
 है  ।  जब  यह  बात  है  तो  यह  समझ  में  नहीं  भाता
 कि  फिर  यह  कृषि  का  विभाग  प्लग  क्‍यों
 बलता  है  |  यह  बात  तो  सही  है  कि  खाद्य
 झौर  कृषि  मंत्रालय  एक  हों  भौर  उनका  एक

 होना  जरूरी  है,  लेकिन  हम  देखते  हैं  कि  जब
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 भी  देश  के  किसो  भाग  में  खाद्य  की  कमी  होती
 है  तो  खाद्य  मंत्री  जो  यही  कोशिश  करते  हैं
 कि  बाहर  से  ग्रनाज  मंगा  लिया  जाये,  जब
 कभी  वह  देखते  हैं  कि  उड़ीसा  में,  या  मद्रास
 में  या  बंगाल  में  या  भ्रान्ध्र  में  या  केरल  में  चावल
 की  कमो  है  तो  वह  इस  बात  की  ओर  कम
 ध्यान  देते  हैं  कि  देश  का  उत्पादन  किस  प्रकार
 बढ़ाया  जाये  जिससे  देश  को  लाभ  हो.  लेकिन
 उनका  ध्यान  उस  समस्या  इस  तरह  को  सुलझाने
 की  ओर  जाता  है  कि  कनाडा  या  भ्रमरीका
 से  चावल  मंगा  कर  कमी  को  पूरा  कर  लिया
 जाये  ।  इस  प्रकार  इस  विभाग  का  ज्यादातर
 रूपया  इन  कामों  पर  स्वच  हो  जाता  है  1
 खेतो  पर  कम  खर्च  होता  है  t  इस  लिये  में
 निवेदन  करना  चाहता  हूं  कि  जब  सामु-
 दायिक  विकास  विभाग  का  ज्यादा  तर  समय
 शौर  रुपया  खेती  की  उन्नति  पर  खर्च  होता  है
 तो  कृषि  मंत्रालय  को  भी  क्‍यों  न  इसके  ही
 मातहत  कर  दिया  जाये  ।

 इसके  साथ  हो  साथ  सिचाई  योजनाओं
 का  घ्रन  भी  जुड़ा  हुआ  है  ।  देश  में  प्राज  बड़ी
 बड़ी  सिंचाई  योजनायें  चल  रही  हैं  ।  ये  प्रलग
 से  चलती  रहें  लेकिन  जहां  तक  छोटी  सिचाई
 सोजनाझों  का,  जैसे  ट्यूब  बेलों  का  लगाना,
 कुमों  का  या  तालाबों  का  बनाना  ग्रादि,  सं-
 बन्ध  है  इनको  भी  कृषि  झ्लौर  खाद्य  विभाग
 के  तहत  रखने  को  बात  मेरी  समझ  में  नहीं
 अ्ाती  ।  इस  लिये  में  निवेदन  करना  चाहता
 हैं  कि  यदि  इन  छोटो  सिचाई  योजनाझों  को
 झौर  कृषि  विभाग  को  सामुदायिक  बिकास  के
 मुहकमें  के  प्रधोन  कर  दिया  जाये  तो  ज्यादा
 सफलता  मिलेगी  ।

 इसके  झ्रतिरिबत  में  यह  भी  कहना  चढ़ता
 हैं  कि  कृषि  विभाग  के  साथ  सहकारिता  बिभाग
 का  भी  बड़ा  सम्बन्ध  है।  लेकिन  सहकारिता
 विभाग  के  प्रन्तरगत  कुछ  बड़ी  बड़ी  सोसा-
 यटियां  हैं  जो  कि  शहरों  में  चलसो
 हैं  जिनके  रजिस्ट्रार,  डिप्टी  ग्जिस्ट्रार,
 असिस्टेंट  रजिस्ट्रार  शौर  इंस्पेक्टर  प्रादि
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 जो  भ्रफसर  होते  हैं  उनको  यह  फिक्र  रहती  है
 कि  बड़ो  बड़ी  सोसायटीज़  बनें  जिनके  द्वारा
 बड़े  बड़े  कारखानों  भ्रादि  को  चलाने  का  काम
 हो  ।  प्रौर  दूसरे  कामों  का  विकास  हो  ।
 भ्रमर  उन  कामों  का  विकास  न  हो '  तो
 उनका  लिक्विडेशन  हो  जाता  है  ।  मैं  चाहता
 हैं  कि  इन  बड़ी  बड़ी  सोसाइटियों  को  इस
 विभाग  से  निकाल  दिया  जाये  पौर  जो  खेती
 के  उपयोग  में  श्राने  वाली  सोसाइटीज़  हैं,
 चाहे  वह  क्रेडिट  सोसाइटीज़  हों  या  सरविस
 कोझपरेटिव  सोसाइटीज़  हो,  उनको  ही  रहने
 दिया  जाये  तो  मैं  समझता  हूँ  कि  यह  मुहकमा
 ज्यादा  सफलतापूर्वक  काम  कर  सकेगा  ।
 साथ  ही  साथ  मैं  निवेदन  करना  चाहता  हूँ
 कि  बहुत  कुछ  काम  किया  गया  है  हमारे
 माथुर  साहब  ने  कहा  कि  समाज  कल्याण  विभाग
 को  नहों  रखना  चाहिये  -  पर  मैं  समझता
 हैं  कि उसको  जरूर  चलाना  चाहिये  ।  लेकिन
 में  यह  निवेदन  करना  चाहता  हूँ  कि  समाज
 कल्याण  विभाग  भी  हमारे  भाई  बहनों  के  वि-
 कास  के  लिये  काम  करता  है  भौर  इस  विभाग
 को  ग्राम  सेविकाये  भी  वही  काम  करती  हैं,
 हस  लिये  उस  विभाग  को  भी  शिक्षा  विभाग
 से  छेकर  इस  विभाग के  सुपुर्द  कर  देना  चाहिये
 क्यों  कि  दोनों  के  काम  में  कोई  ज्यादा  फर्क
 नहीं  है  1  लेकिन  यहां  कहा  गया  कि  इसको
 हस  लिये  झलग  रखा  गया  कि  जहां  विकास
 खंड  अभी  नहीं  हैं  वहां  इस  काम  को  हम  चला
 सकें,  पता  नहीं  कब  तक  प्राप  सारे  हिन्दुस्तान
 को  विकास  खंडों  से  कवर  करने  जा  रहे  हैं  t
 लेकिन  मैं  राजस्थान  के  बारे  में  कह  सकता
 2  कि  'भ्रगर  हम  सब  जगह  विकास  खंड  नहीं
 कायम  कर  सके  तो  उन  जगहों  में  प्री  एक्सटेंशन
 ब्लाक  कायम  कर  दिये  गये  हैं  प्रौर  उनको
 घोरे  घीरे  हम  बदल  देंगे  ।  लेकिन  झ्राप  तो
 वायदा  कर  के  फिर  जरा  जरा  हटते  जाते:
 हैं  -  पहले  कहा  था  कि  सन्‌  १९६२  तक  सारे
 देश  को  कवर  कर  देंगे  |  लेकिन  झ्मी  कुछ
 विरोधी  भाइयों  ने  यू०  एन०  मिशन  का  हवाला
 देते  हुए  कहा  कि  सारे  देश  को  भाप  जल्दी  से
 कवर  नहीं  कर  सकते,  झापकों  एक्सटेंड  नहीं
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 करना  चाहिये  ।
 एक  यह  बात  भी  कही  गई  कि  हमारे

 पास  इस  काम  के  लिये  कर्मचारियों  की  कमी
 है,  ट्रेंड  परसोनल  की  कमी  है  ।  बहुत  खुशी  की
 बात  है  कि  प्रापकी  यह  परसोनल  की  कमी
 पूरी हो  जाय  लेकिन  नजर  प्राता  है  कि जितना
 बड़ा  हामारा  देश  है,  जितनी  बड़ी  हमारी
 भ्राबादी  है  प्रौर  जितना  बढ़ा  काम  हमको
 करना  है,  उसके  लिए  झापको  ट्रेंड  परसोनल  नहीं
 मिल  सकेगा  झोर  भगर  झापको  ट्रेंड  परसोमल
 मिल  भी  जायेगा  तो  जिन  मानों  में  श्राप  उसको
 ट्रेनिंग  देना  चाहते  हैं,  उस  तरह  की  ट्रेनिंग
 नहीं  दे  सकेंगे  पौर  उनको  उतना  तजरबा
 महीं  दे  सकेंगे  जितना  प्राप  देना  चाहते  हैं  ।
 लेकिन  प्गर  भाप  यह  सब, कर  भी  लें  तो  भी
 जिस  ढंग  से  शौर  जिस मन मन  से  काम  करने
 बाले  भ्रापको  चाहिये  उस  तरह  के  झादमी
 भापको  नहीं  मिल  सकेंगे  ।  जो  प्रापके  प्रादमी
 गांवों  में  काम  करने  को  जाते  हैं  उनको  मैं
 देखता हूँ  ।  मैं  बहुतों  के  बारे  में  कहता  हूँ,  सब
 के  बारे  में  मैं  नहीं  कहता  ।  मैं  मानता  हूँ  कि
 उनमें  से  कुछ  गांव  के  रहने  वाले  भी  हैं  प्रौर
 प्रच्छे  ढंग  से  काम  करने  बाले  भी  हैं  1  लेकिन
 झब  तक  देखने  में  भाया  है  कि  डेवलपमेंट
 कमिएनर  से  लेकर  प्राम  सेबक  तक  श्धिकांश
 में  शहर  के  रहने  वाले  हैं  जिनके  झम्दर  काम
 करने  की  वह  भावना  नहीं  है  जो  कि  होनी
 चाहिये  ।  ये  सूट  बूट  पहन  कर  भ्राते  हैं  पौर
 मैट्रिक  पास  होते  हैं  क्योंकि  यह  क्‍्वालिफि-
 केशन  रखी  गई  है।  मैंने  उनमें  से  कुछ  से  पूछा
 कि  तुम्हारी  मुह्िकलें  क्‍या  हैं  क्यों  कि  मैं  एक
 धदना  सा  गादमी  हूँ  भौर  भ्रपने  गांव  बालों  से
 ताल्लुक  बनाये  रहता  हूँ  f  तो  जब  मैने  उनसे  पूछा
 तो  उन्होंने  कहा  कि  क्योंकि  कोई  भौर  नौकरी
 नहीं  मिली इस  लिये  यही  करली।  तो  जब
 तक  उनकी  इस  भावना  को  श्राप  नहीं  बदलेंगे
 तब  तक  झापको  पूरी  सफलता  नहीं  मिल  सकेगी।
 में  यह  नहीं  कहता  कि  हमको  सफलता  नहीं
 मिली  है,  लेकिन  जितनी  मिलनी  चाहिये
 उतनी  नहीं  मिली  है  ।  इस  काम  में  पूरी
 सफलता  तभी  भिलेगी  जब  इसमें  यो  लोग
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 प्री  पहाड़िया]
 लगाये  जायें  वे  गांवों  के  रहने  वाले  हों  श्रौर
 इस  काम  को  समझते  हों  और  जिनके  पावों
 में  कांटा  चुभा  हो  श्रौर  जो  इस  काम  के
 महत्व  को  समझते  हों  भ्रौर  उस  भावना  से  इस
 काम  को  करें  ।

 मैं  आपको  कोई  ज्यादा  राय  नहीं  देना
 चाहता  क्‍यों  कि  झापने  बहुत  भ्रच्छा  काम  किया
 है।  पापने  जो  कंसलटेटिव  कमेटियां  बनाई
 हैं  वे  श्राप  को  झपनी  राय  देती  रहती  हैं  ।
 लेकिन  कुछ  बातें  मैं  श्रापको  बता  देना  चाहता
 हूँ

 अ्रभी  हाल  में  एक  नया  कदम  उठाया
 गया  है,  जिसने  इस  विभाग  के  काम  को  चार
 चांद  लगा  दिये  हैं।  वह  काम  पंचायती  राज्य
 की  स्थापना  का  है।  और  यह  मेरा  सौभःग्य
 है  कि  मैं  उस  राज्य  से  श्राता  हूं  जहां  कि  पंचा-
 यती  राज्य  की  शरूआत  सबसे  पहले  की  गई
 है  मेरा  तात्पर्य  राजस्थान  से  है  a  भ्ौर  भ्राज
 सारे  हिन्दुस्तान  की  ही  नहीं  बल्कि  सारी
 दुनियां  की  नजरें  हमारे  प्रांत  की  शोर  लग
 रही हैं।  कुछ  दिन  पहले  हम  देखते  थे  कि  जब
 बड़े  बड़े  डिगनेटरीज्ञ  भाते  थे  तो  वह  उत्तर
 प्रदेश  भौर  पंजाब  तथा  दिल्ली  के  ब्लाक्स  को
 देखते  थे  ।  लेकिन  भ्रवकी  बार  भापने  मौका
 दिया  हमको  कि  हम  राष्ट्रपति  नासिर  को
 राजस्थान  का  एक  ब्लाक  दिखा  सकें  ।
 उसके  बारे  में  जो  विचार  ौर  भावना  उनकी
 रही  हो  उसको  तो  मंत्री  जी  ने  सुना  होगा
 क्यों  कि  वह  तो  उनके  साथ  गये  थे  ।  मंत्री  जी
 तो  इस  काम  के  खुद  चेम्पियन  हैं,  उनसे
 में  इसके  बारे  में  क्या  जे  करूँ  ।  लेकिन  मैं
 भपने  विरोधी  भाहयों  से  कहना  चाहता  हूँ
 कि  इस  पंचायत  राज्य  की  स्थापना  ने  हमारे
 जीवन  में,  न  केवल  राजनीतिक  जीवन  में,
 बलि.  सामाजिक  जीतने  में  एक  क्रांति  की
 लहर  दौड़ा  दी  है  भौर  राजनीतिक
 क्रांति  के साथ  साथ  वह  हमें  इस  बात
 की  भी  धावा  दिलाती  है  कि  हमारे  झन्दर
 धार्थिक  क्रांति  भी  भायेगी।  लेकिन  भ्रभी  कुछ
 सा्भियां  हैं  उस  दिमागों  की  जो  कि  इसको
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 रोकना  चाहते  हैं  -  इस  चीज़  को  हम  कुछ
 समय  से  वाच  कर  रह  हैं  ।  यों  तो  बहुत  पुराने
 समय  से  वाच  कर  रह  हैं,  पर  श्राजकल.  खास
 तौर  से  वाच  कर  रह  हैं  ।  हम  चाहते  हैं  कि
 खेतिहर  मजदूर  को  काम  दें  ।  हम  उसको
 उसका  ही  काम  देना  चाहते  हैं,  कोई  दूसरा
 काम  नहीं  ।  लेकिन  कल  विवाद  हा  भ्रौर
 कहा  गया  कि  इतनी  जमीन  कहां  है  जो  हम
 उनको  दे  सकेंगे,  जमीन  रबड़  तो  है  नहीं  जो
 बढ़  जायेगी  ।  लेकिन  एक  मानी
 में  जमीन  निश्चित  रूप  से  रबड़
 है  a  वह  इस  तरह  से  कि  प्रगर
 हम  उसका  उत्पादन  बढ़ा  दें  तो  हमारे  पास
 फालतू  जमीन  बच  सकती  है  और  वह  जमीन
 हम  इन  लोगों  को  दे  सकते  हैं  ।  मैं  इस  विवाद
 में  नहीं  पड़ना  चाहता  कि  हम  वह  जमीन
 कोग्रापरेटिव  सोसाइटीज़  के  जरिये  से  दें
 या  किसी  दूसरे  जरिये  से  ।  किसी  भी  तरह  दें,
 हमें  उनको  देना  चाहिये,  भ्रन्यथा  देश  में  भ्रन्न
 का  उत्पादन  नहीं  बढ़  सकेगा,  ऐसी  मेरी
 निश्चत  राय  है  इस  सम्बन्ध  में  देश  में  जो
 कानून  बन  रहे  हैं,  मैने  उनका  दारू  से  लेकर
 झ्राखिर  तक  भ्रध्ययन  किया  है  |  दिल्ली  के  लिये
 लैंड  रिफाम्ज  का  जो  कानून  बना,  हमको
 उसपर  झपनी  राय  प्रकट  करने  का  मौका
 मिला  |  उसमें  देखा  गया  कि  यहां  पर  तीस
 एकड़  भूमि  की  सीमा  रखी  गई  है  t  मैं  राज-
 स्थान  से  भ्राता  हें  और  वहां  ढाई  बीघा  का
 एक  एकड़  होता  है,  जिस  के  मायने  ये  हुये  कि
 सत्तर  बीघा  जमीन  एक  ऐसे  किसान  को
 दी  जा  रही  है,  परिभाषा  के  भनुसार  जिसके
 परिवार  में  पांच  सात  व्यक्ति  हों  भौर  जिसके
 पास  साधन  नहीं  हैं,  क्‍यों  कि  श्राप  जानते  हैं
 कि  किसान  के  पास  साधन  नहीं  हैं  ।  में  उस
 किसान  की  बात  करता  हूँ,  जिसके  पास
 जमीन  नहीं  है।  वह  सत्तर  बीघे  को  जोत  सके
 यह  कुछ  भ्रसम्भव  सा  लगता  है  इस  लिये
 प्राज  जो  भूमि  सुघार  हम  करने  जा  रहे  हैं

 .उसके  सम्बन्ध  में  केन्द्र  की  भोर  से,  राज्य
 सरकारों  को  निर्देशन  किया  जाना  चाहिये
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 प्रौर  उनको  बताया  जाना  चाहिये  कि  अगर
 वास्तविक  प्रर्थों  मे ंसामदायिक  विकास  करना
 है  धघ्रौर  ज्यादा  से  ज्यादा  लोगों  को  फ़ायदा
 पहुंचाना  है,  तो  हमें  उन  लोगों  की  झोर
 ध्यान  देना  होगा,  जिन  के  पास  प्राज  कुछ
 भी  नहीं  है  |  मेरे  पास  समय  नहीं  है  कि  में
 इस  विषय  में  भ्रपनी  राय  श्रच्छी  तरह  से  झापके
 सामन  रख  सकूं

 श्रमदा।  की  बात  कही  जाती  है  |  श्रम-
 दान  भ्रक्सर  उन  लोगों  से  लिया  जाता  है,
 जिन  के  पास  खाने  को  कुछ  नहीं  है  भौर  यह
 मेरी  राय  नहीं  है,  यह  उस  मेहता  कमेटी  की
 राय  है,  जिसका  एक  पैराग्राफ  मैं  श्राप  को
 पढ़  कर  सुनाता  हूँ  ।  अन्य  बांतों  को  छोड़  कर
 मैं  एक  मोटी  सी  बात  पढ़  कर  सुनाता  हूँ  ।
 उस  में  कहा  गया  है  :--

 “When  the  landless  labourer
 gave  a  day’s  work  freely  he  lost
 the  possibility  of  a  day’s  pay  and,
 therefore,  a  day’s  food.”

 *  कहने  का  मतलब  यह  है  कि  जब  पंचायतें
 निष्टिचत  रूप  से  यह  तय  कर  देती  हैं  कि  हर  एक
 को  श्रमदान  करना  पड़ेगा,  तो  उस  समय
 बड़े  बड़े  पूंजीपति-(गांवों  में  पूंजीपति  उनको
 कहते  हैं,  जिनके  पास  थोड़ा  खाने-पीने  को  होता
 है)--तो  उससे  बच  जाते  हैं  झौर  गांवों  के
 उन  लोगों  से  श्रमदान  लिया  जाता  है,  जिन
 के  पास  खाने  के  लिये  नहीं  है,  रहने  के  लिये
 मकान  नहीं  है,  करने  को  काम  नहीं  है,  जोतने
 को  जमीन  नहीं  है  1  में  यह  निवेदन  करना
 चाहता  हूं  कि  देश  सरकार  को  समर्थन  भी
 देगा,  पैसा  भी  देगा,  श्रम  भी  देगा,  समय  भी
 लगायेगा-उस॒  को  ट्रेनिंग  की  जरूरत
 नहीं  है  ट्रेनिग  उन  को  दी  जाये,  जो  काम
 कराना  चाहते  हैं--लेकिन  जिन  के  पास  कोई
 साधन  नहीं  है  गुजारे  का,  उन  को  जल्दी  से
 जल्दी  सरकार  साधन  जूटाये  |  भ्रगर  सरकार
 सब  को  जमोन  नहीं  जुटा  सकती--भौर  में
 जानता  हूं  कि  यह  नहीं  जुटा  सकती--सो
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 उन  को  छोटे  छोटे  रोजगार  धन्ष  को-प्रापरेटिव
 सोसायटी  के  जरिये  से  या  दूसरे  जरिये  से,
 चलाने  में  भ्रगर  वह  मदद  कर  सके,  जो  कि  नष्ट
 होते  जा  रहे  हैं,  तो  ज्यादा  बेहतर  होगा  |
 इसलिये  मेरी  राय  है  कि  एक  ब्लाक  के  लिये
 जो  साढ़े  बारह  लाख  रुपये  रखे  गये  हैं,  उस
 को  प्रगर  तृतीय  पंच-वर्षीय  योजना  में  पन्दह
 लाख  रुपये  तक  बढ़ा  दिया  जाय,  तो  इस
 तरफ  ज्यादा  ध्यान  दिया  जा  सकेगा,  क्योंकि
 इस  साढ़े  बारह  लाख  रुपये  में  से  ७५
 परसंट  केवल  कृषि  के  काम  में  प्राने  बाला  है
 अरयात  €  लाख  रुपये  कृषि  के  काम  में  प्रायेगा
 भ्ौर  ३  लाख  रुपया  दूसरे  कामों  के  लिये
 बच  जायेगा  t  इस  से  काम  चलने  वाला  नहीं  है  1
 मैं  मंत्री  जी  से  यह  निबदन  करना  चाहता  हूं
 कि  वह  योजना  मंत्रालय  भौर  प्लानिंग  कमीशन
 को  इस  बात  के  लिये  राजी  करें  कि  इन  ब्लाक्स
 में  होने  वाले  खर्च  को  साढ़े  बारह  लाख  से
 पन्दरह  लाख  कर  दिया  जाये,  तो  खेती  के  प्रलावा
 दूसरे  कामों,  जैसे  स्वास्थ्य,  शिक्षा,  सामाजिक
 दिक्षा  तथा  दूसरे  कामों  के  लिये  प्रच्छी  तरह
 वे  प्रीर  ज्यादा  श्रासानी  से  काम  हो  सके  ny

 चूंकि  इस  समय  मौका  नहीं  है,  इस  लिये
 में  केवल  यहो  बातें  कह  कर  समाप्त  करता  हूं
 प्रौर  निवदन  करना  चाहता  हूं  कि  उन  लोगों
 की  तरफ  सरकार  का  घ्यान  जाना  चाहिये,
 जो  श्रब  तक  अपने  ग्राप  को  उठाने  में  सफल
 नहीं  हो  सके  हैं  ।

 श्री  मोहन  स्वरूप  (पीलोमीत  )  :  उपाध्यक्ष
 महोदय,  मुशे  लकी  है  कि  प्राप  ने  मुझे  बोलने
 का  प्रवसर  दिया  है  ।

 उताष्यक्ष  महोदय  :  मगर  सिर्फ  दस  मिनट

 श्री  मोहन  स्वरूप  :  कुछ  ज्यादा  वक्‍त
 लग  जायेगा  |

 में  बहुत  देर  से  को भ्रापरेशन  प्रौर  कम्यूनिटी
 डेबेलपमंट  के  मुतास्लिक  सुन  रहा  हूं  a जहा  तक
 कम्युमिटी  डेवेशपर्मेट  का  सवाल  है,  उस  का
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 [श्री  मोहन  स्वरूप]
 मकसद  ५,५८,०००  गांवों  की  तरक्की  शौर
 वहां  के  रहने  वाले  लोगों  की  उन्नति  है  ।  रिपोर्ट
 में  भी  बताया  गया  है  कि  ३,५६,८४६  गांव
 इस  प्रोग्राम  के तहत  कवर  कर  लिये  गये  हैं  |
 लेकिन  जब  मै  गांवों  की  हालत  को  देखता  हूं,
 तो  मुझे  बड़ी  मायूसी  होती  है  ।  मुझे  तीन  चार
 जिलों  के  ब्लाक्स  को  देखने  क  मौका  मिला  |
 स्वास  तौर  से  भ्रपने  जिले  के  तमाम  ब्लाक्स
 को में  ने  देखा  है।  जो  हालत में  ने  ग  वो  की  देखी,
 उस  से  मुझे  बड़ी  निराशा  हुई  भौर  में  यह  कह
 सकता  हूं  कि  यह  पीपल्ज  प्रोग्राम  नहीं  है,
 कम्युनिटी  डेवेलपमेंट  प्रोग्राम  नहीं,  बल्कि
 फैशन  प्रोग्राम  है  ौर  एक  पैलेस  बिल्डिंग  प्रोग्राम
 है  ।  में  देखता  हूं  कि शानदार  इमारतें  बनी
 होती  हैं  भौर  बड़े  फैशन  से  कपड़े  पहन  कर  सफेद
 कालर  वाले  लोग  इधर  उधर  घूमते  हैं  भौर
 जीपों  पर  दौड़ते  फिरते  हैं  प्रौर  नतीजा  कुछ
 नहीं  होता  है  t

 उपाध्यक्ष  महोदय  :  भ्रगर  कपड़ों  पर  ही
 ऐतराज  है,  तो  गांवों  में  उन  के  कपड़े  उतार
 दिये  जाय  शौर  दूसरे  दे  दिये  जायें  ।

 शी  मोहन  स्वरूप  :  कपड़ों  पर  ऐतराज
 नहीं  है  लेकिन  उन  कपड़ों  को  पहनने  वाले
 वे  लोग  गांवों  की  सूरत-हाल  से  वाकिफ  नहीं
 हैं  t

 एग्रीकल्चर  के  मुृताल्लिक  कहा  जाता
 है  कि  हम  डेवेलपमेंट  कर  रहे  हैं  ।  मेरे  जिले
 में  आठ  द्यूब  वैलस  बनाये  गये  भौर  एक  एक
 ट्यूब  बैल  पर  पन्द्रह  बीस  हजार  रुपये  खच
 हुए  t  वे  बेकार  पड़े  हैं।  में  ने  फिगर  इकट्ठी
 की  कि  उन  से  कितनी  सिंचाई  हुई  ।  मुझे  पत्ता
 लगा  कि  तीन  ट्यूब  वैल  ऐसे  हैं  जिन  में  एक
 इंच  भी  सिंचाई  नहीं  होती  है  ।  दो  ट्यूब  वैल
 ऐसे  हैं,  जिनसे  दस  पन्द्रह  एकड़  सिंचाई  हुई  भौर
 बाकी  ट्यूब  बैल  ऐसे  हैं  जिन  से  दो तीन  एकड़
 सिंचाई  हुई  ।  जब  में  ने  पूछा  कि  झ्राखिर  इस
 का  कारण  क्या  है?  तो  मुझे  बताया  गया  कि
 पक्की  नालिया  नहीं  बनाई.  गई--कच्ची
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 नालियां  हैं,  रेतीला  इलाका  है,  पानी  ट्यूब  वैल
 के  मुंह  स ेनिकलना  छुरू  हुआ  भौर  इधर  उधर
 बह  कर  खराब  हो  जाता  है  शौर  खेतों  तक
 वह  पहुंचता  ही  नहीं  है  ny

 यह  कहा  जाता  हैं  कि  गांवों  में  सड़कें
 बनी  हैं,  नालियां  बनी  हैं,  यह  बना  है,  वह  बना
 है  ।  गांवों  वालों  से  कहा  जाता  है  कि  भ्राघा
 रुपया  श्राप  खच  कोजिये,  श्राधा  गवर्नमेंट
 देगी  ।  बहुत  से  गांवों  वालों  ने  कोशिश  कर  के
 प्रपना  लोकल  कांट्रीब्यूशन  कर  के  कुछ  नालियां
 और  सड़कें  बनाई  भी  हैं,  लेकिन  मैं  ने  देखा
 कि  उन  की  पेमेंट  नहीं  हो  रहो  है  1  सारे  का  सारा
 खच  बह  कर  चुके  हैं  भौर  घूमते  फिरते  हैं,
 लेकिन  उन  को  रुपया  नहीं  मिलता  है  ।  मुझे
 कई  हासपिटल्ज  देखने  का  मौका  मिला  ।
 मुझे  बताया  गया  कि  कहीं  दवायें  नहीं  हैं,
 कहीं  स्टाफ  नहीं  है,  कहीं  पर  तक  नहीं
 है,  केवल  कम्पांउडर  है  कहीं

 न्यु
 बैटरी-

 नरी  हासपिटल  देखने  का  मिला  1
 वहां  पर  कई  हासपपिटल्ज  में  ने  ऐसे  देखे,
 जहां  कोई  आदमी  हंचार्ज  नहीं  है  ।

 |  भी  ब्रजराज  सिंह  :  जानवर  इनचार्ज
 ?

 प्र
 श्री  मोहन  स्वरूप  :  हासपिटल  का  इनचार्ज

 धर

 भादमी  ही  होना  चाहिये,  कोई  डाक्टर
 होना  चाहिये  ।  इन्चार्ज  जानवर  नहीं  हुभा

 है  1  ग्रादमो  हुमा  करता  है
 प्र

 fe
 va

 उपाध्यक्ष  महोदय:  इस  झापस  के  झगड़े
 का  फिर  फैसला  कर  लिया  जाये  1

 थी  सोहन  स्वरूप  :  इस  तरह  से  काम
 हैपहैजड  में  चल  रहा  है।  मैने  जानना  चाहा
 कि  ध्ाखिर  इस  की  वजह  क्‍या  है  |  यह  जो
 तीस  करोड़  तरेसठ  लाख  रुपये  का  भनुदान  है,
 में  समझता  हूं  कि  यह  सारा  रुपमा  गदहे  में
 जायेया  जीप  दौड़ाने  में,  ुंधा  उड़ाने  में  सर
 होस  te
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 मेरे  यहां  चार  ब्लाक  हैं,  दो  शैडो  ब्लाक
 खुलने जा रहे जा  रहे  हैं।  बैसे तो  लोंगों  मं  कुछ  एनथ्यू-
 जिएज्म  नहीं  है,  लेकिन  यह  जरूर  होता  है  कि
 ब्लाक  खुलने  जा  रहा  है,  हम  को  कर्जा मिल

 |  जायेगा  भ्च्छी  तरह  से,  हम  ट्यूब  बेल  बना
 लेंगे  या  बैल  खरीद  लेंगे  ।  मगर  जल्द  लोग ही
 इस  का  फायदा  उठा  पाते  हैं  ।  जेसा कि  मेरे
 बहुत  से  दोरतों  ने  कहा  है,  छोटे  गरीब  लोगों
 को  तो  कर्जा  मिलता ही  नहीं  है  1  सबिस  को-
 प्रापरेटिण्ज  के  बारे  में  मेरा  तजर्या  है  कि एक
 एक  झादमी  को  पांच  सौ  रुपया  मिल  रहा  है
 यह  रुपया  शायद  झदा  न  हो  पाये,  क्‍योंकि  वे
 गरीब  प्रादमो  हैं  ौर  उन  को  जबरन  रुपया
 दिया  जा  रहा  है  -वहां  यूलिया  ले  कर  पहुंच
 जाते  हैं  भ्रौर  रुपया  बांट  दिया  जाता  है  ।
 लेकिन  मुझे  डाउट  है  कि  इस  तरह  से  कोझ्ाप-
 रेटिव  चल  पायेंगे  या  नहीं,  लेकिन  रुपया  बांटने
 के  सिवा  ौर  कोई  फंक्शन  मुझे  नजर  नहीं
 प्राया  |  इस  तरह  से  यह  सारे  का  सारा
 जो  काम  चल  रहा  है,  किसो  ठीक  ढंग  से  ,नहीं
 चल  रहा  है  ।  समझ  में  नहीं  झाता  कि  कैसे
 क्या  होगा  ।  मैं  ने  जानना  बाहा  कि  प्लालिर
 इस  की  वजह  क्या  है  t  मे  ने  लोगों  से  बातचीत

 की  है  ,  विल्लेज  लेवेल  वर्कर  से  बातचीत की  है,
 पंचायतों  के  लोगो ंरें  स ेबातचीत  की  है,  गांवों
 के  लोगों  से  बातचीत  की  है  ।  में  ने  उन  से
 कहा  कि  इतना  रुपया  च किया जा  रहा
 है,  गांवों  में,  क्या  श्राप  इस  के  बारे  में  कुछ  जानते
 हैं,  क्या  भ्राप  इस  पीपलल्‍ज  प्रोग्राम  से  वाकिफ
 हैं  झोर  मैंने  रेखा  है  कि  लोयों  में  कोई  भी  जोश  से

 व  खरोक्ष  नहीं  है  मे  मंत्री  महांदय को  बतलाना
 चाहता  हूं  कि  जो  काम  को  बनाने  वाले  हैं,
 जो  काम  को  करवाने  वाले  हैं,  बे  भी  नहीं  जानते
 हैं  कि  क्‍या  स्कीम  है  t  मे  एक  गांव  में  गया
 पर  पूछा  कि  विल्लेज  लेबेल  वर्कर कहा  रहता
 है  भौर  मुझे  बठाया  गया  कि  फलां  जगह पर  एक
 झौंपड़े  में  रहता  है  में  उस  झौंपड़ी  में  कया
 भौर  मैं  ने  देखा  कि  कंची  कहीं  पड़ी  हुई  थी.
 दूसरा  सामान  कहीं  पड़ा  हुआ  है  भौर  सब  कुछ
 बिखर  पड़ा  है,  वहां  पर  एक  दूसरे  कोन  में
 फा्डएड  बाक्स  पढ़ा  हुआ,  था  ।  में  मे  उस  से

 CHAITRA  ‘15,  882  (SAKA)  for  Grants

 पूछा कि  यह  सब  सामान  इस  तरह  क्यों  बिखर।
 पड़ा  है  तो  उस  ने  कहा  कि  हमारे  पास  रहने  के

 लिये  जगह  नहीं,  सामान  रखने  के  लिये  जगह  नहीं
 है,  मकान  नहीं  है  भौर  इस  झोपड़ी  में  हम  रहते
 हैं  ।  इस  तरह  से  वहां  का  काम  चलता  है  ।
 मेंने  उन  बंस  में  कोई  एंध्यूजिएज्म  नही
 पाया  भौर  न  ही  बहां  की  जनता  में  जिन  की

 ह
 के  काम  करने  के  लिये  ये  रखे  जाते  हैं

 में  कोई  जोश-ख  रोष  नहीं  है।  काम  का
 कोई  ढंग  नहीं  है

 उपाध्यक्ष  महोदय  :  सारा  जोश  खरोद
 यहां  पालियामेंट  के  प्न्दर  ही  रहता  है  ?

 की  मोहत  स्वरूप  :  कांस्टिट्यूएंसी  में
 भी  रहता  है  ny

 श्री  ुदावक्त  राय  :  वहां  के  जोश
 की  बजह  से  ही  तो  हम  लोग  यहाँ  पाते

 EL  |
 भी  मोहन  सकप  हर  ब्लाक  में  छः:

 ए०  fe  प्रोज  रहते  हैं  जो  कि  विल्लेज  लेबेल
 वकं रस  को  गाइड  करते  हैं  ।  हर  भ्रादमी उस
 को  गाइड  करता  ही  दिलाई  देता  है  मगर  काम
 का  कोई  डिबीजन  नहीं  है  t  मै  चाहता  हूं  कि
 काम  का  बंटवारा  हो  भौर  सप्ताह  में  दिन
 विभिन्न  विभागों  के  लिये  निर्धारित  कर  दिये
 जायें  -  इस  तरह  से  हो  कि  दो  दिन  तो  एव्री-
 कल्चर  के  लिये  बे  देंगे  दो  दिन  को-
 झ्ापरेशन  के  लिये  धौर  दो  दिन  श्षाकी  जो
 शौर  काम  होते  हैं  उन  के  लिये  विलेज
 वर्कंसं  की  सारी  जो  सवज्जह  होती  है  बह  रबी
 प्रान्दोसन  झौर  खरीफ  भाम्दोलन  पर  होती.  है,
 सारा  वक्‍त  उसो  में  लग  जाता  है  1 ब्वामों में
 झामयाने  लगते  हैं,लाउड  स्पीकर  लगाये  जाएे  हैं,
 प्रामोफोन  श्कार्ड  बजाये  जाते  हैं,  तकरीरें
 होती  हैं  सौर  इन  के  सियाय  प्रेक्टिकश  कुछ
 होता  नहीं  है  1  जिस  तरह  से  काम  किया
 जाता  है  उसे  देख  कर  मुझे  हैरत  होती  ह ैt
 शरीफ  झान्दोलन  को  चलाने  के  लिये  या
 एसी  झाम्दोलन  को  चलाने  के  लिये  ऐसे  लोगों

 की  सेवायें  प्राप्त  की  जाती  है,  जोकि  ये  मि

 9058

 |
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 [श्री  मोहन  स्वरूप]
 नहीं  जानते  हैं  कि  कौन  कौन  सो  फसलें  खरीफ
 में  श्राती  हैं  प्रौर  कौन  कोन  सी  रबी  में  ग्राती
 हैं  -  जो  लोग  जाते  हैं  वे  प्लेटफामं  पर  जा  कर
 तकरीर  कर  देते  हैं,  गानों  के  कुछ  रिकार्ड
 बजा  दिये  जाते  हैं,  जोकि  फिल्‍मी  गाने  होते
 हैं  प्रौर  इतना  कर  के  ही  वे  लोग  समझने
 लग  जाते  हैं  कि  ये  भ्रान्दोलन  सफल  रहे  हैं  ।
 इस  तरह  से  लाखों  रुपया  हम  बेरट  कर  रहे
 हैं  ।  कुछ  लोग  जाते  हैं  शौर  बताते  हैं  कि
 लाइनों  में  पौधे  लगाझो,  ईख  के  दरम्यान
 में  चने  बो  दो  |  इस  तरह  से  जो  प्रोडक्शन
 है  वह  बढ़ने  वाला  नहीं  और  न  ही  खेती
 की  तरक्की  होने  वाली  है  ।  यह  एक  तमाणा
 है  जोकि  रचा  जाता  है  |  यह  उसी  तरह  से
 होता  है  जैसे  थियेटर  में,  जो  'जोकर'  होता
 है,  वह  इधर  उधर  जा  कर  लोगों  को  हंँसाता
 फिरता  है  शौर  वही  रोल  4  समझता  हूं
 हमारे  कम्यूनिटी  डेवेलपमेंट  के  लोग  प्रदा
 करते  हैं  t

 रिपोर्ट  में  बताया  गया  है  कि  एग्रीकलचर
 की  तरक्की  के  लिये  २०,०००  सिलैक्टिड
 भझादमियों  को  बल्ह  एग्रीकल्बर  फंयर  में  लाया
 गया  |  मझे  बहुत  से  लोगों  को  मिलने  का
 मौका  मिला  था  भौर  बातचीत  करन  का
 मौका  मिला  था  |  में  खुद  खेती  करता  हूं
 झौर  में  भ्राप  को  बतला  सकता  हूं  कि  मेरी
 समझ  में  तो  कुछ  नहीं  भाया  कि  वहां  पर  खेती
 के  मुताल्लिक  क्‍या  था  t  में  तो  यही  समझा
 हूं  कि  चार  आाने  खच  करने  के  बाद  वह
 तफरीह  की  एक  भच्छी  जगह  थो  ।  इधर
 उधर  घूम  फिर  कर  शाम  को  वापिस  प्रा,
 जायें,  इस  के  सिवाय  बहां  कुछ  नहीं  था  Ig
 वह  एक  फेशन  सेंटर  था,  तफरीह  की  जगह
 भी,  खेती  को  तर+को के  लिये  क्या-क्या  किया
 जाना  चाहिये,  इस  के  बारे  म॑  कोई  रोशनी
 नहीं  डाली  गई  थी  1

 हाउसिंग  के  बारे  म॑  कहा  गया  है  कि
 ७०-  Feet  Gere  ett  one  के  afr  vo
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 लाख  रुपया  स्टेटस  की  डिसपोज़ल  पर  रखा
 गया  था  और  २०५  लाख  रुपया  १९५६-
 ६०  के  लिये  एलाट  किया  गया  था  ।  यह  जो
 रुपया  एलाट  किया  गया  है,  में  समझता  हूं
 बहुत  थोड़ा  है  ।  गांवों  में  हाउसिंग  की  जो  सूरत
 हाल  है,  बहुत  ही  खराब  है  ।  वहां  पर  कच्चे
 पड़े  हैं  जिन  में  हर  साल  भाग  लग  जातो
 है  भौर  लाखों  रुपये  का  नुकसान  हो  जाता
 है  ।  वहां  पर  स्लम्स  हैं  जिन  का  सुधारा
 जाना  बहुत  भ्रावश्यक  है  t  वहां  पर  सड़कें
 भी  कच्ची  हैं  भौर  बरसात  के  दिनों  में  वहां
 यह  हालत  हो  जाती  है  कि  इधर  उधर  भ्रा  जा
 नहीं  सकते  हैं।  जब  तक  इन  स्लन्स  को  दूर  नहीं
 किया  जाता  है  तब  तक  कुछ  हो  नहीं  सकता  है।
 वहां  पर  हाउसिंग  की  हालत  को  दुरुस्त  करना
 बहुत  लाज़िमी  है  ।  जब  तक  यह  नहीं  होता  है
 तब  तक  डिवंलेपमेंट  बेमानी  है  ।  में  ने पिछली
 बार  भी  हाउसिंग  का  जिक्र  करते  हुए  कहा
 था  कि  हर  दस  मील के  फासले पर  एक
 ब्रिक  किलन  प्राप  प्रोवाइड  करें  जहां  से  इंटें
 तकावी  पर  मिल  सक  ?  मेरी  इस  सर्जशन
 पर  कोई  गौर  नहीं  हुभा  है  में  भाज  फिर
 झाप  से  कहना  चाहता  हूं  कि  ाप  इस  पर
 गौर  करें  ।  प्रगर  उन  को ईटें  दी  गई  तो  सस्‍्लम्स
 को  दूर  करने  में  मदद  मिल  सकती  है  भौर
 तकाबी  की  सूरत  में  इंटें  ल ेकर  के  लोग  मकान
 बना  सकते  हैं  ।

 माइनर  इरिगेशन  के  बारे  में  यह  रिपोर्ट
 बिल्कुल  खामोश  है  v  भाप  बड़ी  बड़ी  बिल्डिग्स
 धौर  बड़े  बड़े  डैम्स  पर  करोड़ों  रुपया  खच
 कर रहे  हैं  लेकिन  छोटी  छोटी  नदियां  भौर  नाले
 जहां  पर  बांध  बांच  कर  गांवों  में  प्रावपाशी
 के  भच्छे  जराये  उपलब्ध  किये  जा  सकते  हैं,
 उस  तरफ  प्मापका  ध्यान  ही  नहीं  जाता  है  t
 झगर  इस  प्रोर  ध्यान  दिया  जाये  तो  पैदावार
 बढ़  सकती  है  ।  में  चाहता  हूं  कि  माइनर
 इरिनेशन  बकस  के  लिए  हर  जिले  में  नदियों
 नालों  का  सर्बे  किया  जाये  शौर  पता  लगाया
 जाये  कि  wat  wat  ate  बना  कर  पाती  का
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 सहो  इस्तेमाल  हो  सकता  है,  भौर  ज्यादा  से
 ज्यादा  लोगों  को  झ्राबपाशी  के  लिए  पानी
 दिया  जा  सकता  है  ।

 गांवों  में  जो  विल्लेज  बकंर  हैं  तथा  दूसरे
 कम  धारा  हैं,  उन  में  फई  कोडिनेशन  नहीं  है।
 पंचायत  से  कठरी,  विल्लेज  लेबेल  वर्क र,  रेवेन्यू
 डिपार्टमेंट  के  लोग  तथा  दूसरे  लोगों  में  कोई
 कोडिनेशन  नहीं  है  ।  में  न ेएक  चोज़  यह  भो
 देखो  है  कि  गांवों  में  टैबस  वसूल  करने  का  काम
 पंचायतों  के  जिम्मे  है  ।  में  चाहता  हूं  कि  टैक्स
 वसूल  करने  को  जिम्मेदारो  रेवेन्यू  भ्रायोरिटो
 के  सुपुर्दं  कर  शो  जाये,  तहसोल  के  सुपुर्द  कर
 दी  जाये  कि  बहू  उनको  वसूल  करे  yy

 गांवों  में  हड्डी  भौर  चमड़े  पे  बहुत  ज्यादा
 झामदनों  हतों  है  लेकिन  इस  सोसं  से  जो
 झामदनो  हतों  है  वह  डिस्ट्रिकट  बोई  या  जिला
 परिषद्‌  के  सुपुदं  कर  दो  गई  है  में  चाहता  हूं  कि
 हड्डो  भौर  चमड़े  से  जो  प्रामदनो  हतों  हे  वह
 गाबों  को  दे  दो  जाया  करे।  इसके  साथ
 साथ  में  यह  भी  कहना  चाहता  हूं  कि  पंचायत
 सेक्रेटरी  भौर  विल्लेज  बेल  वर्कर  का  स्केल
 एक  कर  दिया  जाये,  उनका  भापस  में  कोडिनेशन
 हो  भौर  काम  का  बटवारा  कर  दिया
 जाये  ।  यह  साफ  साख  बता  दिया  जाये  कि
 यह  काम  पंचायत  सेक्रेटरी  का  है,  यह  विल्लेज
 लेवल.  वर्कर  का  हूं  ।

 प्रालिर  में  मै  यह  कहना  चाहता  हूं  ६:
 झगर  इस  स्कोम  को  कामयाब  बनाना  है,
 कम्युनिटो  डिवे  .पमेंट  के  काम  को  झागे  बढ़,ना
 है,  तो  ऐसे  व्यक्तियों  की  नियुक्तिया  को  जायें
 जोकि  गांबों  के  सरकमस्टांध्रिस  से  बाकिम
 हों,  गांबों  की  सूरत  हाल  से  भ्रच्छी  तरह
 परिचित  हों  घौर  जांवों  में  जा  कर  काम  करना
 चाहते  हों  भौर  ऐसे  लोगों  को  न  रखा  जाये  जो
 सूट  हैट  पहनने  बाले  हों,  जिन  को  यह  खयाल
 रहता  हो  कि  कहीं  उनको  पैंट  मैलो  न  हो  जाये,
 कहीं  लोन  उनके  कपड़ों  को  हथि  लगा  कर
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 मैला  न  कर  दें।  ये  लोग  वहां  पर  ग्रामीणों  के
 झफसर  बन  कर  नहीं,  बल्कि  जनता  के  सेवक
 बन  कर  जायें,  जनता  पर  रौब  जमाने  को
 कोशिश  न  बारें  ौर  जब  ऐसा  होगा  तभी
 आपका  काम  भागे  बढ़  सकेगा  झन्यया  नहीं  ।
 में  यह  भी  चाहता  हूं  कि  एक  सर्व हो,  काम  का
 फिर  से  भरच्छी  तरह  से  निरीक्षण  हो  भौर
 जो  खराबियां  हैं,  वे  क॑से  दूर  की  जायें,  इस
 बात  का  पता  लगाया  जाये  |  प्रगर  यह  सब
 कुछ  नहीं  होता  है  तो  में  समझता  हूं  कि  जो  भी
 रुपया  आप  दे  रहे  हैं  बहू  गइदे  में  जा  रहा  है,
 बेकार  जा  रहा  है,  उससे  भौर  कोई  लाभ  नहीं
 होने  वाला  है  ।

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  Now  I  should
 call  the  hon,  Minister  because  he
 requires  Ay  hours.  I  had  a  mind  to
 call  Shri  Shobha  Ram  and  Shri
 Rajeshwar  Patel  and  give  them  also
 some  time.

 Shri  Yadav  Narain  Jadhav  (Male-
 gaon):  Let  this  continue  for  the  whole
 day.

 Mr.  Deputy-Speaker:  I  will  call
 Shri  Shobha  Ram.

 Shri  Shobha  Ram  (Alwar):  Mr.
 Deputy-Speaker,  Sir,  I  will  confine
 myself  to  two  or  three  important
 points.  In  the  first  place,  I  would  like
 to  say  something  about  the  democratic
 decentralisation  scheme.  I  do  not
 want  to  go  into  the  background  which
 was  responsible  for  the  introduction
 of  this  scheme,  but  there  were  two
 factors  responsible  for  it.

 In  the  first  place,  people  were
 apathetic  and  un-interested  towards
 the  development  of  the  country.
 Secondly,  people  were  not  clamouring
 for  more  powers  or  for  an  opportunity
 to  share  control.  That  is  why  demo-
 cracy  was  being  proposed  to  be
 decentralised,  and  in  Rajasthan,  on  the
 2nd  October,  ‘1959,  we  find  that  Zila
 Parishad  and  Panchayat  Samitis  have
 been  formed.
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 Now,  with  regard  to  the  success  or

 to  the  failure  there  are  two  considera-
 tions  which  should  be  taken  into
 account.  Firstly,  with  regard  to  the
 local  planning,  we  know  that  this
 matter  was  discussed  by  the  National
 Development  Council  in  April  last
 and  also  by  the  Community  Develop-
 ment  Conference  held  at  Mysore.  It
 was  suggested  that  during  December
 and  March  960  the  block  and  the
 district  plans  should  be  prepared.  On
 the  one  hand  we  find  that  within  a
 short  time  the  Third  Five  Year  Plan
 will  be  finalised,  but,  on  the  other
 hand,  we  find  that  in  many  of  the
 States  when  we  talk  of  local  planning,
 and  when  the  month  of  March  has
 also  passed,  even  the  procedures  for
 formulating  the  local  planning  has  not
 been  evolved  so  far.  Therefore,  I
 would  request  the  Ministry  concerned
 to  fix  a  date  within  which  at  least  the
 procedure  should  be  evolved,  and  to
 see  that  the  planning  at  the  village
 be  made  by  the  people  at  large.

 A  word  with  regard  to  local
 resources.  We  have  all  accepted  that
 the  Third  Five  Year  Plan  will  call  for
 massive  efforts  for  mobilising  local
 resources  from  the  larger  section  of
 the  community  including  the  rural
 sector.  One  special  thing  which  must
 be  noted  in  this  connection  is,  while
 we  have  conferred  powers  on  the
 Panchayat  Samitis  and  village  pancha-
 yats  we  have  failed  to  inspire  the
 members  of  the  Panchayat  Samitis
 or  the  village  panchayats  to  take
 resort  to  taxation  measures.
 5.35  hrs,

 [Panorr  Tuaxur  Das  Buarcava  in  the
 Chair)

 Unless  we  supplement  the  resources
 made  available  by  the  Government  or
 by  other  agencies  through  taxation
 measures,  the  development  of  the
 viNage  community  will  not  be  made.

 One  word  with  regard  to  urban
 ity  devel  t.  That  is  a

 new  subject,  The  realisation  is  grow-
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 ing  tal  utile  aitenuon  has  been  paid
 to  urban  areas.  |  unaerstand  tnat  big
 urban  cities  nave  received  attention.
 ‘ney  have  received  attention  by  way
 of  location  of  factories,  other  ins.itu-
 tions  and  important  amenities.  But,
 by  and  large,  the  smauer  towns  which
 do  not  come  under  the  scope  of  these
 rural  areas  are  aeprived  0:  the  atten-
 lion  nat  they  deserved.  Now,  Sir,  a
 beginning  has  ८०  made  to  develop  a
 community  feeling  in  such  urban
 areas.  In  the  first  place,  we  can  just
 admit  that  these  considerations  are  to
 be  the  duty  of  the  municipal  boards
 and  the  .own  improvement  commit-
 tees,  but,  still,  a  beginning  has  to  be
 made  by  assigning  certain  tasks  to  the
 municipal  boards.  In  this  connection,
 it  may  have  its  functional  committees
 or  may  reorganise  the  regional  ward-
 wise  commictees  to  draft  and  in  parti-
 cular  cases  to  execute  the  programmes
 of  social  and  economic  development  for
 the  locality  concerned.  I  can  under-
 stand  that  a  certain  amount  of  money
 per  head  of  population  might  deter-
 mine  the  maximum  assistance  which
 the  local  bodies  may  receive  from  the
 State  Government,  and  the  town
 planning  organisation  may  also  play
 an  important  part  towards  the  deve-
 |  nt  of  the  ity  feeling  in
 the  people  and  also  to  see  that  a  cer-
 tain  amount  of  desire  might  be  created
 among  the  people  so  far  as  the  urban
 areas  are  concerned  for  participation
 in  those  programmes.

 Lastly,  I  would  like  to  say  something
 with  regard  to  co-operative  farming
 societies.  I  have  gone  through  the  re-
 commendations  of  the  Nijalingappa
 Committee  regarding  co-operative
 farming  societies.  Well,  the  time  is
 very  limited  at  my  disposal.  I  would
 like  to  say  something  about  the  recom-
 mendations  of  that  committee  and
 request  the  Ministry  to  consider  and
 to  give  more  importance  to  those  re-
 commendations.

 Those  recommendations  are  with  re-
 gard  ६०  organisational,  tional  and
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 financial  aspects  of  the  societies.  |
 shall  take  up  first  the  organisational
 aspect  of  the  recommendations.  It  has
 been  held  that  the  success  of  these  co-
 operative  societies  will  depend  on
 three  factors;  that  the  majority  of  the
 people  will  participate  in  the  farm
 work,  that  homogeneity  of  the  interest
 will  be  maintained  and  that  the  eco-
 nomic  status  of  the  members  will  be
 more  or  less  equal.  Though  it  has
 been  decided  by  the  Government  of
 India  that  no  compulsion  will  be  made
 to  bring  the  cultivators  under  these
 societies,  there  was,  gtill,  a  very  valu-
 able  recommendation  made  by  the
 Nijalingappa  Committee  that  pooling
 should  be  ordinarily  for  a  period  of
 five  years  and—that  is  the  most  im-
 portant  point  which  the  Committee  has
 stressed—that  during  this  period  also
 if  a  member  wants  to  transfer  his  land
 to  the  society  itself  or  to  other  mem-
 bers  he  must  be  allowed  to  withdraw.
 One  other  important  recommendation
 is  with  regard  to  this  fact,  that  the
 denial  of  right  to  vote  or  participate
 in  the  management  to  a_  landless
 member  is  detrimental  to  the  growth
 of  farming  societies.  This  must  be
 taken  into  account.

 With  regard  to  operational  aspect  of
 the  societies  I  would  like  to  say  that
 the  differences  in  the  skill  and  ability
 of  the  workers  should  be  properly
 evaluated  and  rewarded,  otherwise
 they  will  not  be  putting  in  their  best
 to  increase  agricultural  production.
 The  report  further  says  that  attempts
 should  also  be  made  to  introduce
 norms  on  the  lines  of  traditional  stan-
 dards  or  the  prevalent  practices.  It
 must  be  done  in  the  beginning  and
 after  getting  certain  experience,  new
 norms  might  be  evolved.

 There  is  one  important  recommenda-
 tlon  so  far  as  the  operational  aspect  is
 concerned,  namely,  when  the  man-
 power  available  in  society  {s  not  ab-
 sorbed  in  the  agricultural  operations,
 industries  allied  to  agricultural  opera-
 tions  should  be  promoted,  and  small
 scale  industries,  village  industries  and
 cottage  industries  should  be  set  up

 CHAITRA  ‘15,  882  (SAKA)  for  Grants  9666

 and  that  they  should  receive  special
 attention  by  the  Government.

 I  shall  say  something  with  regard  to
 the  financial  aspect  of  these  farming
 societies,  that  is  most  important,  de-
 cause  when  we  consider  this  aspect,
 we  find  that  there  seems  to  be  a  great
 confusion  in  regard  to  medium  term
 or  long  term  requirements  of  the
 farming  societies.  The  Reserve  Bank
 of  India  says  something;  the  Govern-
 ment  says  something;  and  while  the
 requirements  of  the  farming  societies
 are  different.  Therefore,  I  say  that,  as
 the  Nijalingappa  Committee  has  sug-
 gested,  whenever  the  land  mortgage
 banks  are  not  in  a  position  or  do  not
 come  forward  to  meet  the  long  term
 credit  requirements,  the  Government
 should  come  forward  to  provide  the
 finances  on  the  basis  of  agricultural
 production  programmes  without  hypo-
 thecating  the  land.

 Secondly,  with  regard  to  medium-
 term  credit,  the  co-operative  banks
 should  supply  such  credit  wherever
 the  societies  are  in  a  position  to  fur-
 nish  landed  security  and  in  other  cases
 the  Government  should  come  forward
 to  supply  the  medium  term  credit.  We
 have  also  admitted  that  the  industries
 allied  to  agriculture  ghould  also  be
 financed.  When  there  is  any  necessity
 to  finance  such  industries,  the  Govern-
 ment  should  finance  them  and  _  they
 should  receive  preference  in  the  allot-
 ment  of  assistance  which  might  be
 available  under  the  different  schemes
 of  the  various  Boards.

 Lastly,  the  godown-cum-cattle  shed
 construction  scheme  should  also  re-
 ceive  priority  if  we  want  to  develop
 co-operative  credit  societies.  With  re-
 gard  to  the  principle  of  State  aid  to
 co-operators,  I  think  this  principle
 should  be  applied  and  can  be  applied
 in  many  ways.  I  do  not  want  to  go
 into  details,  but  I  understand  that  in
 future  all  the  State  Governments  and
 the  Central  Government  should  deter-
 mine  and  fix  that  the  aid  will  be  given
 only  to  the  co-operatives  which  want
 to  develop  their  land  and  use  fertjli-
 eers,  taccavi  loans‘and  so  on.  T  request
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 that  these  poin.s  should  be  taken  into
 account,

 The  Minister  of  Community  D  .ve-
 lopment  and  Cu-operauun  (sar  98.  ४.
 Wey):  Mr.  Chairman,  Sir,  ६  meet  tats
 House  in  the  context  in  which  I  am
 here  after  an  interval  of  two  years.  As
 I  undestand  the  role  of  a  Minister,
 it  is  one  of  a  tool  in  the  hands  of  this
 sov.reign  body,  and  the  representa-
 tives  of  the  people  of  India,  who  can
 be  in  complete  tune  with  the  aspira-
 tions  of  the  people  as  represented  by
 the  p.ople  in  .his  House.  If  this  har-
 mony  is  not  maintained  between  the
 Minister  and  the  House,  neither  the
 House  can  make  liself  effective  nor
 can  the  Minister  be  effective  in  carry-
 ing  out  the  behests  of  .he  House.

 I  was  therefore  extremely  unhappy
 last  year  about  this  time  when  I  was
 deprived  of  the  opportunity  of  coming
 here  and  telling  my  principals  how  I
 had  funciioned  during  the  year  and
 how  the  Ministry  which  had  _  been
 placed  a.  my  disposal  had  discharged
 the  assignment  with  which  the  Minis-
 fer  was  entrusted.  Most  unexpectedly
 I  had  a  blow  and,  as  the  House  is
 aware,  I  could  not  raise  my  head  for
 quite  some  time.  Before  that,  I  used
 to  tour  seven  .o  eight  months  in  the
 year;  I  used  to  see  at  least  200  blocks
 in  the  year;  I  used  to  have  a_  fair
 sampling  of  work  in  every  State  and
 almost  in  every  district.  Therefore,
 it  was  possible  in  those  times  for  me
 to  say  how  the  programme  was  react-
 ing  on  me.  Even  if  the  whole  country
 felt  diffident  about  the  programme,  I
 could  tell  them  my  own  reactions  and
 be  confident  about  my  own  reactions.
 But  under  the  orders  of  people  who
 know  about  .he  human  body,  I  was
 constrained  to  take  things  easy  for
 some  time,  and  therefore  had  to  depend
 much  more  on  the  r.ports  I  received
 from  friends  outside,  on  what  I  could
 gather  by  direct  contact  with  those
 who  hailed  to  Delhi  from  the  various
 projects  in  the  country  by  way  of
 Bharat  Darshan,  by  way  of  other
 programmes  in  Delhi  ang  on  what
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 ever  I  could  gather  from  the  mem-
 bers  of  the  consultative  committee
 which,  as  this  House  is  aware,  has
 about  0  members  and  sits  at  least
 a  dozen  times  in  a  year  in  spite  of  the
 fact  thai  most  of  its  meetings  are
 held  at  or  after  5  O'clock.

 I  must  report  to  you  and  lay  my
 chest  and  heart  completely  bare  before
 you.  It  is  necessary  that  I  00  50.  If  I
 do  not,  you  would  not  know  what  is
 Passing  in  my  mind  and  |  would  not
 know  whether  you  unders.and  that
 difficulties  I  have  to  con.end
 with  in  carrying  out  your  man-
 dat.  and  implementing  it.  Since  I
 could  raise  my  head,  I  have  been  using
 every  ounce  of  my  energy  every  day
 for  doing  whatever  I  can  on  behalf  of
 this  House  to  strengthin  the  pro-
 gramme,

 I  have  been  trying  to  find  out—
 naiurally  I  could  not  cravel  as  much
 as  before—what  was  happening  to  this
 programme.  Almost  every  day,  all  over
 the  country,  everyon-  who  spoke  said:
 “The  programme  was  dead;  half-dead
 or  was  dying”.  It  is  very  difficult.
 Suppose  I  am  talking  to  you  fully
 alive  and  vital,  in  spite  of  all  limita-
 tions  of  my  body,  and  if  somebody
 says  I  am  dead,  it  is  difficul.  to  believe.
 Yei,  if  this  is  r.peated  on  a  number
 of  occasions,  something  the  person  be-
 gins  to  feel  diffident  and  thinks  if  he
 is  quite  correct  in  interpreting  himself.
 Therefore,  when  I  looked  forward  to
 this  debate,  after  six  or  eigh.  months
 of  what  I  considered  a  vendetia—I  do
 not  know  whether  it  was  an  unwitting
 one  or  an  organised  one  by  a  good
 section  of  the  country—I  was  wonder-
 ing  what  I  should  report  to  my  prin-
 cipals  here.  As  -he  House  is  aware,  in
 January  and  February  this  year,  we
 had  20,000  farmers  from  various  parts
 of  the  country,  in  fact,  to  be  precise,
 from  every  single  block  of  the  2700
 blocks  in  the  country  who  came  to
 Delhi  to  see  the  World  Agriculture
 Fair.  I  thougnt  |  should  seize  that
 ह... अ  of  finding  out  the  progress
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 of  the  programme,  because  here  was
 an  opportunity  which  might  not  re-
 peat  for  a  long  time  to  come.  So,  I
 made  it  a  point  to  meet  every  group
 of  farmers  for  a  period  of  at  least  2
 hours  with  each  group  and  I  met  about
 16,000  ou:  of  the  20,000  farmers  who
 arrived  here.

 5.5]  hrs.

 [Mr.  Deputy-Spgaker  in  the  Chair]

 Naturally  this  is  a  programme  which
 in  a  way  is  my  child  and  I  am  so  iden-
 tified  with  it  rightly  or  wrongly.  So,
 it  is  very  difficult  to  be  completely
 objective  and  say  that  my  reaction  is
 the  absolu.ely  honest  and  correct  one.
 Therefore,  I  asked  an  independent
 agency  in  Delhi,  the  Institute  of  Pub-
 lic  Opinion,  to  carry  out  a_  scientific
 survey  by  trained  personnel,  about
 what  is  going  through  the  mind  of
 these  farmers  coming  from  different
 Parts  of  India  10  see  the  World  Agri-
 culture  Fair.  That  report  was  out  just
 about  3  days  ago.  It  is  here.  The
 Institute  of  Public  Opinion  are  going
 to  publish  this  report;  they  are  so
 impressed  with  it  I  hope  once  it  is
 available,  I  shall  have  the  opportunity
 of  placing  this  report  before  the  Mem-
 bers  of  this  august  House.

 ३  would  like  to  begin  my  answer  to
 this  debate  by  giving  the  place  of
 honour  to  my  very  dear  friend,  Shri
 Tangamani.  He  has  been  a  very  keen
 enthusiast  on  this  programme,  ever
 since  the  programme  had  begun.  In
 fact,  he  was  so  interested  in  it  that
 two  or  three  years  ago,  he  made  the
 village  people  wait  till  2  o'clock  in
 the  night  to  let  me  go  through  some
 of  the  work  that  they  were  doing  and
 over  which  they  were  over-flowing
 with  thusi:  Shri  Tangamani
 himself  was  over-flowing  with  enthu-
 siagm  over  what  the  people  had  done. He  is  a  very  active  member  of  my
 consultative  committee.  In  fact  every
 time  there  is  a  complaint  from  some
 hon.  Member  that  the  State  to  which
 that  hon.  Member  belongs  is  not  very
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 keen  about  holding  meetings  of  the
 wta.e  consultative  committee,  Shri
 Tangamni,  cverytime  without  excep-
 tion  has  claimed  that  his  State  of
 Madras  makes  no  distinction  between
 political  parties  and  they  have  not
 only  held  a  number  of  meetings,  but
 they  have  given  the  opportunity  to  the
 members  of  the  State  consultative
 committee  to  go  to  different  paris  of
 the  State  to  see  how  the  programme
 was  going  along.

 So,  I  must  confess  I  was  very  dep-
 ressed  when  I  heard  that  the  pro-
 gramme  has  totally  failed,  according
 to  him,  according  .o  what  he  read.  I
 was  even  more  intrigued  when  he  read
 a  question  from  a  very  learned  pro-
 fessor,  This  House  may  be  interested
 to  know  that  the  moment  I  read  that
 article  in  tho  New  Statesman,  the  first
 thing  that  occurrea  to  me  was  that

 I  should  get  it  cyclostyled  and  distri-
 buted  to  .he  members  of  the  consulta-
 tive  committee  of  my  Ministry,  who
 would  be  most  intercsted  in  seeing
 how  somebody  who  is  an_  authority
 looks  at  our  programme.  It  is  neces-
 sary  that  we  take  note  of  i:  and  find
 out  what  tru.h  there  is  in  it.

 Naturally  a  quotation  from  a  learn-
 ed  professor  cannot  be  answered  by  an
 unl.arned  Minister.  It  has  to  be  an-
 swered  by  ano-her  learned  professor.
 So,  I  would  like  to  put  this  before  the
 House,  because  it  is  very  significant
 that  we  understand  what  we  are  really
 up  to  when  we  talk  in  terms  of  the

 unity  development  progra!
 because  here  lies  the  en.ire  crux  of
 the  question.  As  the  House  is  aware,
 Prof  Rane  Dumont  was  8  mem-
 ber  of  the  U.N.  evaluation  tceam  and
 he  had  full  say  in  it.  The  U.N.  team
 submitted  quite  a  bulky  report.  I
 was,  therefore,  quite  surprised  when
 the  learned  professor  went  out  and
 wrote  a  separate  article.  I  have  ever
 since  been  struggling  with  myself  to
 find  out  what  the  learned  professor  is
 driving  at.  I  would  like  to  place  be-
 fore  the  House  the  conundrum  with
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 which  I  am  faced.  He  concludes  the
 article  thus:

 “Can  India  achieve  a  real  social
 revolution,  abolishing  castes  and
 reducing  the  grosser  inequalities
 using  non-communist  methods?  It
 appears  unlikely.  Indeed  such
 methods  are  now  largely  discredit
 as  a  result  of  the  failure,  which
 will  soon  be  confirmed,  of  the

 ity  develop:  t  hi
 often  confidently  presented  as  the
 greater  secret  weapon  of  anti-
 communism.”

 Anyway,  we  never  had  any  _  secret
 weapon  in  this  country.  Certainly,
 this  programme  is  not  fighting  any
 “ism”,

 “China  will  soon  force  us  to
 begin  our  thinking  about  there
 problems  all  over  again,  Shall  we
 be  able  to  do  it  effectively  and  in
 time?”

 This  is  something  which  the  Hindu,
 the  South  Indian  paper  writes  on  28rd
 March,  960  about  the  programme  in
 the  Mysore  State.  We  have  had  re-
 ports  on  the  Mysore  programme  first
 by  Shri  A.  D.  Gorwala,  then  by  the
 Estimates  Committee  and  then  by
 many  other  committees  and  many
 other  self-appointed  evaluators  of  the
 programme  in  Mysore.  The  Hinds
 says:

 “If  we  turn  to  Mysore,  which
 was  one  of  the  first  States  in  the
 country  to  pioneer  modern  indus-
 try,  we  find  that  the  villages  have
 not  kept  pace  with  the  towns  and
 that  the  rural  standard  of  life  re-
 mains  low.  Fortunately,  this
 appears  to  be  changing  for  the
 better  with  the  advent  of  Commu-
 nity  Development  and  the  Na-
 tional  Extension  Service.  Our
 Bangal  Correspondent  who,
 together  with  other  Pressmen,
 visited  25  villages  chosen  at  ran-
 dom  from  six  Blocks,  reports  that

 .  tive  wocleties  were  apring
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 ing  up  ever  where  and  that  the
 villagers  were  learning  the  value
 of  improved  seeds,  fertilisers,  com-
 post-making  and  the  Japanese
 method  of  cultivation.  The  Press-
 men  found  new  community  halls,
 schools,  youth  club  craft  societies
 and  voluntary  road-making.  In-
 deed  the  pace  of  development  has
 been  so  fast  in  some  cases  that  the
 Government  were  not  able  to  pro-
 vide  the  matching  grants  they  had
 promised.”

 6  hrs.

 Now  I  am  quoting  something  from
 Professor  Toynbee.  I  hope  I  would
 have  to  indulgence  of  the  House  in
 quoting  him.  It  wil]  take  only  two
 minutes  and  it  is  essential  that  I  do
 quote  him.  Professor  Toynbee  came
 to  this  country  two  or  three  years
 ago.  He  visited  certain  Community
 Projects.  This  time  he  came  and
 delivered  a  series  of  three  lectures.
 I  am  quoting  from  one  of  the  three
 lectures,  the  concluding  lecture  in
 fact.  He  had  not  visited  any  Com-
 munity  Development  Block  this  time,
 as  far  as  I  know,  nor  did  I  have  the
 opportunity  of  meeting  him  and  dis-
 cussing  matters  with  him.

 An  hon.  Member:  In  what  years
 dia  he  lecture?

 Shri  8.  K.  Dey:  Just  a  few  days
 ago.  He  says:

 “Civilisation’s  political  master
 stroke  was  its  commandeering  of
 the  surplus  of  peasant  production
 that  was  left  over  when  the  food
 producer  had  been  allowed  to
 retain  just  enough  of  his  produc-
 tion  to  keep  himself  and  his
 family  alive.  Civilisation  applied
 this  commandeering  sutplus  for
 the.  maintenance  of  a  privileged
 minority  of  the  population.  This
 minority  was  privileged  in  being
 exempted  from  taking  a  share  in

 ‘the  daily  roumd  and  the  comrnon
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 task  of  food  production  and
 manufacture  and  trade  on  which
 the  rest  of  the  population  was
 engaged  full-time.  The  minority
 was  thus  given  leisure  for  other
 pursuits  and  a  minority  of  this
 minority,  which  chose  to  spend
 its  leisure  on  creative  work,  has
 to  its  credit  the  achievements  of
 civilisation  up  to  date,  while  the
 majority  of  the  same  minority
 has  to  its  discredit  civilisation's
 crime  and  follies.  The  pertinent
 point  is,  however,  that  even  the
 creative  minority  of  the  privileg-
 ed  minority  of  mankind  in  the
 Age  of  the  Civilisations  allowed
 technological  progress  to  stand
 still  for  nearly  5,000  years.”

 Then  he  comes  to  Community  Deve-
 lopment:

 ‘It  is  only  within  the  last  200
 years  that  the  leisured  minority
 created  by  civilisation  has  turned
 its  attention  seriously  to  tech-
 nology.  It  is  only  within  our  own
 lifetime  that  the  t  fresh
 spurt  of  technological  advance
 has  gone  to  lengths  which  are
 making  it  feasible  at  last  to  give
 a  fair  share  in  the  amenities  of
 civilisation  to  the  whole  man-
 kind.

 This  is  the  present  situation  in
 the  World  as  a  whole  and  in
 India  in  particular.  A  very  large
 contingent  of  the  World's  hunrd-
 eds  of  th  छेड  of  pea

 to  help  themselves  means  _pri-
 marily  kindling  in  them  fresh
 sparks  of  hope,  confidence,  deter-
 mination  and  zest.  There  are,  I
 suppose,  the  necessary  spiritual
 primings  for  firing  the  peasantry
 to  make  pioneer  experiments  in
 elementary  material  self-help.
 And  these  material  improve-
 ments  are,  in  their  turn,  a  neces-
 sary  enabling  condition  for  the
 achievement  of  further  non-
 material  progress.  I  have  some
 idea  of  the  immensity  of  the  task
 to  which  India  has  here  set  her
 hand.  So  great  a  revolution  on  so
 vast  a  scale  is,  no  doubt,  bound
 to  suffer  some  disappointing  de-
 lays  and  even  set-backs.  Mean-
 while,  the  fortunes  of  your  Com-
 munity  Development  Plan  in  India
 are  a  matter  of  very  great  interest
 and  concern  to  the  rest  of  the
 World  as  well.  The  World’s  eyes
 are  fixed  on  what  India  js  doing
 in  this  field,  because  India  is  try-
 ing  to  set  the  peasantry  on  the
 move  aga  in  by  stimulating  them,
 not  by  coercing  them.  India's
 success  or  failure  in  this  enter-
 prise  will  be  an  augury  for  the
 success  or  failure  of  the  enterprise in  the  World  as  a  whole;  and  the
 redemption  of  the  World's  too
 long  exploited  peasantry  is  one
 of  the  necessary  preliminaries  to
 the  establish  t  of  a  i
 world-community.”

 This  is  the  programme  that  Com-
 villag  iti  tained
 within  the  frontiers  of  India;  and
 the  noble  enterprise  of  at  last
 giving  the  peasantry  their  due  has
 been  taken  in  hand  by  the  Indian
 people  and  their  government.
 During  my  last  visit  to  India  be-
 fore  this,  I  had  some  glimpses  of
 the  working  of  the  Community
 Development  Plan  in  Bengal,  in
 the  Tamil  State,  and  in  the  Pun-
 jab.  T  imagine  that  the  tial
 point  in  this  enterprise  is  to  help
 the  peasantry  to  help  themselves

 ot  also  tmagine  that  helping  them

 Develop:  is  actually  try-
 ing  to  take  up.

 I  mentioned  about  the  Institute  of
 Public  Opinion.  This  is  the  conclu-
 sion  of  their  introductory  paragraph:

 “One  vital  factor  which  needs
 to  be  impressed  on  all  urban  com-
 mentators,  including  the  news-
 papers,  is  the  extraordinary
 extent  to  which  evaluation  reports
 produced  by  academic  and  biased

 histicated  urban
 differs  from  the  straightforward
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 evaluation  of  men  who  have  parti-
 cipated  in  the  programme  at  all
 stages.  Indeed,  one  of  the  most
 important  suggestions  we  should
 make  on  this  report  is  the  sug-
 gestion  that  evaluation  of  rural
 projects  by  towns  people  contains
 a  far  greater  bias  than  can  poasi-
 bly  arise  from  the  bias  of  using
 persons  engaged  in  their  own
 work.  There  is  something  to  be
 said  for  a  traffic  of  ideas  between
 policy-makers  and  those  progres-
 sive  farmers,  but  almost  nothing
 can  be  gained  from  our  accepting
 an  outside  review  on  what  in  fact
 is  happening  in  the  community
 development  areas,

 The  predominant  impression
 created  by  this  survey  is  that  a
 major  menta)  transformation  is
 taking  place,  which  might  serve
 as  a  basis  of  social  reconstruc-
 tion  in  which  the  technological
 changes  required  by  Indian  agri-
 culture  can  find  more  fertile
 ground.”

 T  would  not  like  to  quote  any  further.
 Shri  Tangamani  mentioned  another

 fact.  He  said  that  he  was  prevented
 from  attending  an  organised  meeting
 there  for  the  celebration  of  a  function
 for  which  he  took  the  maximum
 pains,  because  a  Minister  in  South
 India  refused  to  attend  that  function
 if  Shri  Tanagamani  was  there.  I  hope I  understood  him  correctly.  Now,  I
 do  not  know,  I  thought  Shri  Tanga-
 mani  was  very  deeply  appreciative
 of  the  contribution  of  Ministers  to  the
 programmes  and  their  all  party  out-
 look,  particularly  in  an  all-party  pro-
 gramme,  which  the  Community
 Development  programme  is.  Now,  in
 spite  of  it.  if  a  particular  Minister
 happens  to  be  so  apathetic  and  suffers
 to  such  a  degree  that  the  mere
 presence  of  Shri  Tangamani  would
 upset  him.  I  would  say  that  we  should
 not  have  placed  such  a  high  import-
 ance  on  the  Minister.  Normally,  if
 there  is  a  function.  I  suppose  there
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 are  people  in  this  country  other  than
 Ministers  who  are  entitled  to  certain
 privileges,  dignity  and  wisdom.
 Ministers  should  not  have  the  mono-
 poly  of  the  wisdom.  In  such  cases,
 somebody  from  the  public  should
 have  been  called.

 Shri  Tangamani  (Madurai):  I  men-
 tioned  two  instances—one  incident  to
 which  I  was  a  party  and  another
 incident  to  which  Shri  Dharmalingam
 was  a  party—to  show  how  political
 considerations  come  in  the  Community
 Development  programme  so  that  the
 initiative  is  curbed.  There  must  be
 a  limit  to  it.

 Shri  S.  K.  Dey:  We  have  spent
 more  than  ten  hours  of  this  House’s
 time  in  discussing  this  subject.  I  feel
 very  overwhélmed  with  what  I  have
 heard  for  the  past  8  or  9  hours,  over-
 whelmed  because  I  could  not  expect
 any  more  sympathetic  appreciation  of
 the  struggle  that  I  have  been  con-
 ducting  on  behalf  of  this  House  with
 hundred  of  thousands  of  workers  in
 all  parts  of  India,  including  the  hand-
 picked  staff  that  I  have  in  my  Minis-
 try.  If  there  has  been  criticism,  it
 has  been  completely  free  from  malice,
 it  has  been  exclusively  for  the  pur-
 pose  of  bringing  about  improvement
 in  the  tone  of  the  programme.  I  am
 quite  sure  no  one  in  the  country  would
 fail  to  be  impressed  by  the  earnest-
 ness  of  the  House,  the  sympathy  of
 the  House,  and  the  ‘support  of  the
 House  to  this  programme.  If  I  under-
 stood  the  consensus  of  thinking  that
 has  taken  place  loudly  in  this  House
 during  the  past  8  or  9  hours,  I  pre-
 sume  there  is  hardly  any  question
 about  the  fundamentals  of  the  Com-
 munity  Develop:  t  programme.  On
 broad  policies,  almost  all  of  us  are
 agreed,  although  there  is  always  room
 for  adjustments.

 This  is  a  moving  programme  deal-
 ing  with  moving  people.  It  is  not
 like  building  a  bridge  or  a  building
 or  an  irrigation  project  where  you
 have  a  design  drawn  up  within
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 granite  walls  and  carry  it  out  from
 stage  to  stage.  When  we  deal  with
 human  beings,  naturally  every  day
 we  have  to  make  adjustments  and
 over  a  period  of  time  there  will  have
 to  be  adjustment  in  terms  of  policies.
 When  we  look  after  an  interva]  of  a
 few  years  we  find  that  major  changes
 have  taken  place  in  policies.

 It  is  for  this  purpose  that  we  have
 in  spite  of  the  inconvenience  that  7
 impose  on  the  hon.  Members  of  this
 House  and  of  the  other  House  80
 many  meetings  of  the  Consultative
 Committee  and  I  request  hon.  Mem-
 bers  particularly  to  participate  with
 me  in  the  thinking.  I  request  them
 to  go  out  with  me  in  camps  of  MPs.
 and  MLAs  which  are  held  in  the
 States  so  that  we  can  sit  together
 and  discuss  things.  I  request  hon.
 Members  to  go  out  in  the  fleld  and
 give  me  their  experiences  and  their
 reactions  to  what  they  see.  It  is
 because  we  wish  to  have  policies
 which  will  be  completely  in  tune  with
 the  needs  of  the  programme  on  the
 ground  and  of  the  people.

 There  is  certainly  room  for  adjust-
 ment  in  details  and  those  will  be
 worked  out.  They  will  be  worked
 out  in  collaboration  with  these  0
 hon.  Members  of  this  House  and.  if
 need  be,  with  the  whole  House—this
 House  as  well  as  the  other  House.
 that  is.  the  Rajya  Sabha.  Certainly
 there  is  a  lot  that  remains  to  be  done
 in  implementation.  It  is  there  that
 we  come  into  difficulties  because  none
 of  the  Central  Ministries  except
 m‘nistries  which  have  their  own
 affairs,  like,  Defence,  Externa]  Affairs
 or  others.  none  of  the  ministries
 according  to  our  Constitution  and  the
 particular  set-up  in  which  we  func-
 tion  has  the  direct  responsibility  of
 implementing  a  programme  in  the
 States.  And  yet  I  completely  agree
 with  my  hon.  friend,  Shri  Braj  Raj
 Singh,  who  the  other  day  said  that
 if  a  Ministry  such  as  ours  fails  to
 voice  the  feelj  of  the  Ititud:
 that  lives  in  the  countryside  and
 make  its  voice  felt  on  others  who
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 mould  policies,  that  Ministry  should
 begin  thinking  in  terms  of  winding
 itself.  It  has  no  other  function  if  it
 cannot  do  that.

 Similarly,  I  would  not  like  to  take
 shelter  behind  the  fact  that  this  pro-
 gramme  is  being  implemented  by  the
 States.  I  must  say  to  the  credit  of
 the  States  that  they  have  been  trying,
 subject  to  their  limitations—just  as
 we  have  limitations  they  also  have
 limitations—as  we  all  are  aware.
 Subject  to  their  limitations,  political,
 administrative  and  others,  they  have
 been  struggling  to  do  the  very  best
 they  possibly  can.  But  there  again
 there  are  competing  demands  and
 competing  pressures.  They  submit  to
 them  and  it  becomes  difficult.  By  the
 time  we  reach  the  ground  there  is
 such  an  attenuation  of  the  momentum
 and  of  the  impulses  that  spring  from
 this  House  ang  trave]  downwards  to
 the  village  that  at  the  end  you  do
 not  know  what  has  really  reached.

 No  Centra}  Ministry  has  a  right  to
 claim  to  exist  or  to  survive  if  it  is
 not  in  a  position  to  bring  to  the  dis-
 posal  of  every  individual  State  the
 experience  of  the  whole  of  India,  if
 it  cannot  represent  the  viewpoint  on
 the  particular  subject  that  it  hold:
 to  the  whole  Government  of  India
 and  if  it  does  not  even  try  to  be  an
 agitator  on  behalf  of  that  particular
 subject  right  in  this  House.  We  will
 try  to  do  all  we  can,  I  can  assure
 this  House,  and  take  care  of  the
 points  that  have  been  made.  In  the
 course  of  my  talk  I  will  try  to  answer
 many  of  the  questions  that  have  been
 raised.  There  are  many  which  wil)
 remain  unreplied  but  they  have  all
 been  recorded.  They  will  all  be  dis-
 cussed.  I  propose  to  take  the  earliest
 opportunity  of  calling  a  meeting  of
 my  Consultative  Committee  and
 requesting  all  the  110,  hon.  Members,
 my  hon.  friends,  to  participate  in  it
 and  discuss  again  as  to  how  best  the
 thinking  that  we  have  done  can  be
 utilised  for  adjustment  of  our  policies
 details  and  ‘mplementation.
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 Many  suggestions  have  been  made} as  to  what  this  Ministry  should  do  in’

 regard  to  food  and  in  regard  to  some-
 thing  else.  TI  would  like  to  place
 before  this  House  my  picture  of  the
 role  of  thig  Ministry.  It  is  a
 dynamically  neutral  Ministry.  I  use
 the  words  ‘dynamically  neutral’.  It
 is  very  essential  that  it  remains  so.
 The  moment  it  becomes  partisan  it
 ceases  to  be  effective  in  the  particular
 assignment  which  is  its  own.  It  is  a
 dynamically  neutral  Ministry  which
 is  expected  to  promote  co-ordination
 between  different  inter-related
 specialties  particularly  at  the  ground
 level.  Co-ordination  in  the  Centre
 does  not  mean  very  much.  We  have
 discussed  much  this  subject  of  co-
 ordination.  Before  I  proceed  any
 further,  right  here  I  would  like  to
 mention  that  we  have  had  nothing
 but  the  most  complete  co-ordination
 in  terms  of  policies  with  the  Ministry
 of  Food  and  Agriculture.  After  all,
 the  C  ity  Devel  t  Minis-
 try  does  not  have  an  agriculture
 department  of  its  own.  The  only
 staff  that  it  hag  is  one  Agricultural
 Adviser  and  a  Deputy  Adviser  and,  I
 suppose,  one  PA,  who  is  a  steno-
 grapher  attached  to  the  Agricultural
 Adviser.  Naturally,  who  cannot
 decide  as  to  what  the  policy  of  agri-
 culture  should  be.  It  is  but  appro-
 priate  that  the  Agriculture  Ministry
 should  decide  the  policies  as  to  how
 the  agricultura]  programme,  based  on
 its  own  experiences  of  the  growth  and
 the  progress  of  agricultural  program-
 mes  in  different  States,  should  be
 adopted.  We  have  meetings  of  co-
 ordination  committees  between  the
 two  Ministries,  both  at  the  official
 level  and  at  the  Ministers’  level.  Till
 now  we  have  had  no  difficulty  in
 following  an  absolutely  uniform  com-
 pletely  agreed  policy  between  the  two
 Ministries.  Neither  the  Community
 Development  Ministry  nor  the  Minis-
 try  of  Food  and  Agriculture,  in  all
 humility  I  may  mention,  produces
 food  here  in  Krishi  Bhavan.  It  is
 called  Krishi  Bhavan,  but  if  we  pro-
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 duce  there  anything  at  all  we  produce
 food  on  paper.  That  food  is  not  con-
 sumable.  The  food  is  produced  by
 the  agriculturists  in  the  States.

 Shri  Khushwagqt  Rai:  In  the  streets?

 Shri  S.  K.  Dey:  In  the  States......
 (Interruption)

 It  is  at  that  level  that  you  require
 co-ordination,  particularly  so  far  as
 food  production  is  concerned
 between  four  closely  inter-related
 and  inseparable  organisations,  name-
 ly,  agriculture,  animal  husbandry,
 minor  irrigation  and  co-operation.
 Remove  one  and  you  have  crippled
 the  other  three.  You  cannot  remove
 anyone  of  them  without  crippling  the
 other  three.

 In  the  States,  as  we  know,  because
 of  the  volume  of  work  involved  we
 have  different  departments  and  differ-
 ent  Ministers  handling  these  subject.
 The  question  is  how  to  bring  about
 co-ordination  between  those  depart-
 ments  there  at  the  headquarters  of
 the  State,  at  the  level  of  the  Min-
 isters,  at  the  level  of  the  depart-
 mental  heads,  at  the  level  of  the
 Secretaries,  at  the  level  of  the  dis-
 trict  officers  and  at  the  level  of  the
 block  officers.  That  is  where  the
 real  problem  of  co-ordination  comes
 in.  We  are  fighting  this  question  of
 co-ordination  all  this  time  and  we
 find,  as  I  mentioned  two  years  ago,
 that  you  straighten  out  the  tail  of  a
 dog  and  you  think  that  you  have  done
 it;  you  leave  it  quite  satisfied  that
 you  have  done  it  but  as  soon  as  you
 leave  it  you  find  that  it  had  curled
 itself  again.  Now  that  is  the  situation
 we  find  so  far  as  co-ordination  is
 concerned.  Yet  we  have  been  able
 to  find  a  solution  ultimately.  It  is
 not  that  that  is  going  to  be  a  solution
 for  all  times,  but  certainly  it  is  the
 first  step  towards  a  solution.  [  will
 describe  it  later.

 Shri  Braj  Raj  Singh:  Why  not  cut
 off-  the:  tail?
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 Shri  K.  Dey:  I  also  wanted  to
 mention  the  CD  programme  or  the
 CD  organisation.  You  may  treat  it
 as  a  highly  lubricated  pipeline  from
 Delhi  right  up  to  the  village.  Every
 village,  every  family  it  has  lubricated
 according  to  the  particular  priority.
 Today  the  priority,  say,  is  agriculture.
 We  want  food.  We  do  not  want  to  be
 dependent  on  anybody  in  the  world
 for  food.  Therefore  the  maximum
 attention  should  be  given  to  the  pro-
 duction  of  food  while  holding  the
 other  subjects  in  a  lean  way.  It  is
 quite  possible  that  this  House  will
 tell  me  two  years  later  that  it  is  not
 enough  to  concentrate  on  food.  What
 is  more  important  than  food  is  the
 question  of  family  planning  because
 if  we  do  not  do  that  all  the  food  is
 not  going  to  solve  the  problem.  It
 can  very  well  happen.  It  may  also
 happen  that  I  would  be  told  at  a  parti-
 cular  time  that  we  can  soft  pedal
 the  programme  of  food  production,
 we  can  soft-peda}]  the  programme  of
 family  planning,  but  we  must  con-
 centrate  on  the  programme  of  village
 industries  because  it  is  through  village
 industries  you  can  give  employment
 to  the  people,  it  is  through  village
 industries  that  you  can  raise  the
 standard  of  living  of  the  village
 people,  it  is  through  village  industries
 and  small-scale  industries  that  you
 can  raise  the  leve]  of  technology  in
 the  villages  and  bring  them  nearer  to
 the  modern  world.  Naturally,  this
 Ministry  has  to  be  a  dynamically
 neutral  Ministry,  as  I  mentioned
 before,  and  according  to  the  peculiar
 circumstances  ruling  at  a  particular
 time,  priorities  have  to  be  determin-
 ed:  today  food,  tomorrow  something
 else.  That  is  exactly  how  we  are
 trying  to  function.

 So  far  as  I  am  concerned,  I  do  not
 wish  to  get  myself  confused  by  think-
 ing  what  is  going  to  happen  ten  years
 jatter.  T  am  not  bothered  about  that.
 I  am  quite  clear  that  if  I  take  the
 steps  today  rightly  for  travelling  to
 the  destination  where  I  should  travel
 a  year  later,  the  journey  in  that  direc-
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 tion  during  this  year  wil]  automati-
 cally  carve  for  me  the  way  for
 travelling  from  there  to  the  next  step.
 I  am  quite  content  with  the  first  step.
 Therefore,  I  wanted  to  say  about  the
 first  step  that  we  are  taking.  I  will
 describe  that  a  little  later.

 Before  I  proceed  further,  I  should
 like  to  take  this  opportunity  of  offer-
 ing  my  thanks  to  all  the  Ministries
 at  the  Centre  dealing  with  develop-
 mental  subjects  for  giving  us  oppor-
 tunities  of  helping  them  in  extension
 of  their  work  in  the  rura]  areas.
 There  is  not  a  single  Ministry  in  the
 Centre  dealing  with  rural  areas,  deal-
 ing  with  development  programme
 which  has  not  tried  within  its  limita-
 tions  to  give  us  the  maximum  assist-
 ance.  When  the  real  objective  is  to
 improve  the  standard  of  living  of  the
 people,  there  is  no  conceivable  reason
 why  any  Minister  or  any  Ministry  in
 the  Centre  responsible  for  a  particular
 subject  should  not  try  to  take  the
 fullest  advantage  of  a  Ministry  such
 as  ours  which  can  act  as  the  messen-
 ger  boy  for  the  whole  Government  of
 India  which  I  have  always  claimed
 to  be.

 Shri  D.  B.  Chavan  (Karad):  That
 is  not  a  good  work.

 Shri  8.  K.  Dey:  Now,  I  would  also
 like  to  offer  my  very  hearty  thanks
 to  the  membcrs  of  the  Consultative
 Committee  who  have  continually
 laboured  with  me  in  bringing  the
 work  of  this  Ministry  in  tune  with
 the  thinking  in  this  House  and  on
 the  ground.  It  is  very  comforting  for
 me  to  discover  that  my  interpretation
 of  work  on  the  ground  with  all  its
 limitations—and  I  am_  very  fully
 aware  of  them—is  exactly  the  same
 a3  the  interpretation  that  this  House
 has  given  during  the  past  two  days.
 Therefore,  I  will  get  out  of  this  hall—
 when  today's  session  is  over—with  a
 little  more  blood  flowing  in  me  and
 a  little  warmer.  Even  I  began  to
 feel  diffident  and  asked  mysclf:  Is
 it  a  fact  that  the  programme  is  dead
 and  is  it  a  fact  that  it  is  dying?  That
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 was  the  feeling  that  was  overtaking
 me  because  of  the  repetitive  vendetta
 that  was  going  an  in  sections  of  the
 people  of  the  country.  This  pro-
 gramme  is  entering  into  a  new
 chapter  and  the  new  chapter  is  some-
 thing  like  the  chapter  that  a  girl
 enters  into  after  her  puberty.  For
 seven  or  eight  years  we  struggled  to
 build  up  a  people’s  programme.  We
 found  that  the  people’s  programme
 was  more  on  paper  than  on  the
 ground.

 Shri  Moban  Swarup:  It  is  on  paper.

 Shri  S.  K.  Dey:  Well,  it  will  not
 be  any  longer.  It  is  not  so  all  over
 the  country.  IT  am  quite  prepared  to
 give  a  challenge  to  the  hon.  Member
 to  go  to  two  States  now  and  in  an-
 other  month  to  go  to  four  other
 States  and  he  will  find  that  things
 have  changed.  When  a  child  grows
 into  adulthood  there  is  a  thing  known
 as  adolescence  that  takes  place.

 ft  सोहन  स्वरूप  :  में  चाहता  हूं  कि
 झाँप  चल  कर  देखें  मेरी  कांस्टोट्यूएंसी  में
 भौर  दूसरे  जिलों  में  कि  क्‍या  हो  रहा  है  v
 wat  बोलने  से  काम  नहीं  चल  सकता  |

 उपाध्यक्ष  सहोदय  :  दूसरों  को  भी
 बुलायेंगे  या  सिफ  मिनिस्टर  साहब  को  ?

 शी  मोहन  स्वरूप  :  भापको  भी  बुलायेंगे  t

 करी  खुद्ाबकत  राय  :  मगर  उस  वक्‍त हम
 लोचों  को  भूल  न  जाइयेया  ।

 Shri  S.  K.  Dey:  Now,  there  is  a
 common  custom  in  the  village  that
 when  a  boy  has  grown  and  is  entering
 into  adulthood—and  he  does  not  have
 a  full  time  occupation,  or  does  not
 have  body  to  d  icate  him
 properly—the  neighbourers  advice  his
 father  to  get  him  married  and  the
 problem  ge‘s  solved  automatically
 and  he  becomes  the  quietest  person
 in  the  village  as  soon  as  he  get
 married.
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 In  the  case  of  the  work  that  I  have
 been  carrying  on  I  would  put  the
 organisation  in  the  feminine  gender
 and  this  organisation  requires  to  be
 husbanded.

 Shri  Ansar  Harvani  (Fatehpur):  It
 may  not  be  abducted!

 Shri  K.  Dey:  This  organisation
 requires  to  be  husbanded.  All  these
 years  people  were  plaining  every-
 where  that  this  is  no  people’s  pro-
 gramme,  that  it  is  all  Government
 servants’  programme.

 Shri  Mohan  Swarup:  Even  now  it
 is  so.

 Shri  8.  हू,  Dey:  Now,  when  I  atart
 handing  over  the  programme  to  duly
 constituted  organisations  of  the
 people,  duly  elected  by  the  people  on
 the  ground,  the  samc  people  come
 forward  and  say,  “Look,  the  pro-
 gramme  has  totally  failed  and  now
 these  fellows  are  out  to  hand  it  over
 to  the  people’s  representatives.  Can
 we  imagine  a  panchayat  in  India  ever
 being  a  success?  Look  at  the  pan-
 chayats,  how  they  are  functioning
 Look  at  the  district  boards,  and  se
 on.”

 I  would  like  to  say:  if  the  pan-
 chayats  in  India  do  not  function—T
 am  very  sorry  to  utter  this  expres-
 sion—this  House  shall  not  function
 either.  I  have  no  doubt  about  it.  I
 will  explain  it  at  a  later  stage  as  to
 why  I  say  30.

 It  was  necessary  for  us  to  get  this
 government  organisation.  We  can
 press  the  button  and  get  its  echo  at
 the  farthest  end  within  24  hours  in
 360,000  villages,  and  in  500,000
 villages  in  another  two  years.  We
 can  do  that.  It  is  the  most  dangerous
 weapon  that  we  are  creating.  If  that
 weapon  is  not  properly  domesticat-
 ed,  it  can  be  self-destructive  and
 particularly  because  that  weapon  us
 acquiring  new  techniques.

 My  hon.  friend  Shri  Viswanaths
 Reddy  mentioned  yesterday  that  [
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 should  open  a  class  for  teaching
 Public  speaking  to  the  Government
 servants.  Thank  God  it  is  bad  enough
 as  it  is.  Government  servants  have
 already  given  many  speeches,  and  we
 want  them  to  get  away  from  speeches,
 so  that  they  can  cancentrate  on  doing
 seme  work,  leaving  the  speeches  to
 be  made  by  others.

 Mr.  Deputy-Speaker:  That  is  the
 privilege  of  Parliament,  is  it  not?

 Shri  8.  K.  Dey:  Between  the  re-
 presentatives  of  the  people  and  the
 Government  servants  there  should  be
 a  relationship  of  pl  riness,
 One  should  be  a  pl  it  to  the
 other,  one  should  not  be  interchange
 able  with  the  other.  A  political  re-
 presentative  makes  a  very  poor  Gov-
 ernment  servant  usually,  and  a  Gov-
 emment  servant  makes  a  very  poor
 political  representative.  Of  course,
 there  are  exceptions.

 Shri  Khushwagqt  Ral:  What  are  you an  exception  or  the  rule?
 Shri  8.  K.  Dey:  I  never  was  a  Gov-

 ernment  servant  in  my  whole  life.  If
 I  had  been,  I  would  have  been  proud
 of  it  equally.  In  that  case,  I  would
 not  have  come  to  do  this  work  waich
 I  am  doing.  Anyway,  that  is  a  differ-
 ent  question.

 I  was  mentioning  that  this  orga-
 nisation  required  to  be  husbanded.
 Therefore,  we  have  created  now  a  new
 institution  according  to  the  wishes  of
 this  House.  Here  again,  I  would  like
 to  give  a  little  explanation.  it  is  not
 panchayat  raj  that  we  are  trying  to
 build  up  at  the  village  level,  we  are
 trying  to  build  up  panchayati  raj,
 ang  there  is  a  fundamental  distinction
 between  hayat  raj  and  pancha-
 yati  raj,  and  it  is  neces:  that  I
 explain  it.  ery

 In  the  old  times  we  haq  the  village
 panchayat  confined  within  its  own
 boundaries, with  a  population  of  500, 1,000  or  2,000.  It  was  a  world  by
 itvelf.  It  was  all  right  in  a  feudal
 India,  it  could  function  and  be  self-
 sufficient  when  it  was  not  bothered
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 by  anybody,  when  it  was  quite  com-
 tent  living  on  a  mere  subsistence.
 Today  we  are  trying  to  catch  up  with
 the  rest  of  the  world,  we  wish  to
 introduce  atomic  power  in  our
 villlages,  we  wish  to  have  communi-
 cations,  railway  lines,  we  wish  to
 have  radios,  television.  These  two
 things  do  not  go  together.  Therefore,
 we  have  to  have  interlinking  of  the
 village  with  the  wider  world.  Pan-
 chayati  raj  meuns  that  at  the  village
 level  we  have  the  gram  sabha.  The
 entire  adult  population  of  the  village
 will  constitute  the  village  parliament;
 that  village  parliament  will  elect  itv
 executive,  the  panchayat.  The  pan-
 chayats  will  elect  the  sarpanch  and
 the  up-sarpanch;  the  sarpanches  in  a
 block  will  constitute  the  members  of
 the  Block  Panchayat  Samiti,  and  they
 will  have  a  chairman  elected  from  out
 of  themselves  who  will  function  aa
 the  President  of  the  Block  Panchayat
 Samiti.  All  the  Presidents  of  the
 Block  Panchayat  Samitis  will  join
 together  at  Zila  Parishad  together
 with  the  representatives  of  the  State
 legislature  and  representatives  of
 Parliament,  and  they  will  constitute
 a  co-ordinating  and  planning  organi-
 sation,  In  that  way,  the  village  peaple
 and  their  organisations  come  right  up
 to  the  district  level;  that  way,  tho
 Parliament  Members  are  in  a  position
 to  interpret  at  the  district  level  to
 people  who  can  understand  the  basis and  the  policies  on  which  certain
 plans  of  Government  have  been
 drawn  up  and  are  intended  to  be
 implemented.  Those  plans  will  then
 be  interpreted  by  the  pradhans,
 namely  the  Presidents  of  the  Block
 Panchayat  Samitis  to  their  associates,

 ly  the  sarpa  The  sarpanth
 will  go  back  and  explain  to  the
 panches;  the  panch  wil!  go  back  and
 explain  to  the  entire  adult  population
 of  the  village.

 You  may  have  faith  in  this  country
 or  you  may  not  have.  If  you  have
 faith  in  democracy,  there  is  no  alter-
 native  to  building  up  an  organic
 relationship  from  the  village  people
 right  up  to  this  Parliament  and  a



 9087  Demands

 ‘(Shri  S,  K.  Dey]
 two-way  traffic  of  ideas,  inspirations
 and  actions.  That  is  what  we  pro-
 pose  to  do.

 An  hon.  Member:  Who  will  be  the
 chairman  of  the  Zila  Parishad?

 ‘Shri  S.  K.  Dey:  The  chairman  of
 the  Zila  Parishad  again  will  be  elect-
 ed.  elected  from  out  of  the  member-
 ship  of  the  Zila  Parishad.  I  mention-
 ed  representative  institutions  only.
 But  there  is  a  very  serious  risk;  if
 We  have  a  reypecseaiaiive  organisation
 which  we  can  energise  from  the  head-
 quarters  of  the  country,  from  Delhi,
 and  make  it  reverberate  at  the  ground
 level,  without  being  properly  match-
 ed  by  other  voluntary  organisations.
 There  is  a  risk  that  some  day  we  may
 develop  totalitarian  trends.  There-
 fore,  we  have  decided  that  along with  representative  institutions,  we
 shall  develop  what  we  call,  associate
 institutions.  That  is  the  expression
 we  are  using  for  convenience.  Asso-
 ciate  institutions  will  be  purely  volun-
 tary  organisations.

 For  instance,  there  can  be  at  the
 village  level  a  women’s  organisa-
 tion;  there  can  be  at  the  village  level
 8  youth  organisation,  a  children’s
 organisation,  a  craftsmen’s  organisa-
 tion,  an  artisans’  organisation,  and
 ५०  on,  and  they  can  have  their  higher
 links,  and  they  can  federate  at  the
 national  level,  jf  needs  be.  Similarly,
 there  will  also  be  the  co-operative
 society  at  the  village  level.

 Now,  we  are  anxious  to  see  that
 the  co-operative  society  becomes  the
 economic  counterpart  of  the  village
 panchayat.  Till  now,  co-operatives
 have  been  handling  credit.  And  many
 of  my  hon.  friends  here  have  com-
 plained  that  credit  is  not  being  made
 available  to  the  poorer  sections  of
 the  people,  and  that  only  a  small
 section  of  the  village  is  taking  loans
 from  the  co-operative  societies,  and
 in  many  places,  these  loans  are  being
 re-loaned  to  poorer  people  at  much
 higher  rates  of  interest.  That  is  hap-
 pening.
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 When  we  started  these  large-s¢ale
 co-operative  societies,  on  the  recém-
 mendations  of  the  All  India  Rural
 Credit  Survey  Committee,  we  dis-
 covered  that  through  a  natural  gravi-
 tation  we  began  to  have  very  big  co-
 operative  societies,  and  they  became
 a  business  organisation  like  any  other
 banks;  they  were  not  interested  in
 human  values,  in  mutuality  of  rela-
 tionships;  they  were  interested  in  the
 soundness  of  their  investment.  If  a
 co-operative  organisation  has  to  think
 purely  in  terms  of  the  soundness.  of
 the  organisation,  there  is  no  reason
 why  there  should  be  a  co-operative
 society  at  all;  we  may  as  well  get  a
 bank  to  do  this  job.

 Now,  it  has  been  claimed  that  if
 we  have  a  large-size  society  only,  we
 can  provide  managerial  assistance,
 technical  assistance,  financial  assis-
 tance  etc.  little  realising  that  it  is
 Possible  to  have  a  large  volume  of
 business  and  thereby  justifying  the
 Possibility  of  expenditure  on  mana-
 gerial  and  other  staff,  if  we  can
 diversify  co-operative  activities  at
 the  village  level.

 Therefore,  a  decision  was  taken  by
 the  National  Development  Council
 that  there  should  be  a  co-operative
 society  at  the  village  level,  and  it
 should  not  be  for  a  population  of
 more  than  approximately  1000;  of
 course,  if  a  village  has  a  population
 of  3000  or  4000  or  5000  we  are  not
 going  to  cut  that  village  in  order  to
 make  it  conform  to  this  figure  of
 1000.  But  the  idea  is  that  for  a  vil-
 lage,  there  will  be  a  co-operative  so-
 ciety.  In  that  co-operative  society,
 we  shall  try  to  deal  with  credit,  with
 marketing,  with  supply  of  fertilisers,
 with  supply  of  seeds,  supply  of
 cement,  supply  of  kerosene,  supply  of
 iron  and  steel,  supply  of  implements,
 supply  of  insecticides  etc.  That  is  what
 a  service  co-operative  is.

 For  the  past  two  years,  I  must  con-
 fess,  to  my  dismay,  that  I  have  been
 struggling,  and  also  the  Agriculture
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 Ministry  has  been  struggling,  to  see
 that  the  agricultural  officers  in  the
 States  relieve  themselves  of  th>  ser-
 vices  and  supply  functions  and  hand
 these  over  to  these  co-operative  so-
 cieties  so  that  they  could  take  the  res-
 ponsibility  for  dealing  with  them  at
 the  ground  level  leaving  the  technical
 representatives  who  are  technically
 trained  in  colleges  and  institutions  to
 do  technical  jobs  in  agriculture.

 It  has  succeeded  in  quite  a  number
 of  States.  In  some  other  States,  there
 is  a  tremendous  amount  of  resis-
 tance.  How  to  break  that  resistan
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 mittee  for  municipal  amenities,  an-
 other  for  education,  social  education,
 recreation  and  so  on,  another  for  ex-
 penditure  control  and  adminisiration,
 In  that  way,  we  are  trying  to  enlarge
 and  broadb:  the  P  hayat  samitis
 and  the  zila  parishads  and  to  see  that
 the  activities  will  not  be  confined  only
 to  a  few.  If,  for  instance,  there  are
 8  members  in  8  village  panchayat,  the
 activities  are  not  going  to  be  confined
 to  these  8  only.  These  8  will  have
 to  co-opt  from  the  voluntary  or-
 ganisations  that  we  develop  alongside
 a  number  of  people,  all  of  whom  will

 I  do  not  know.

 Ch.  Ranbir  Singh:  Which  are  those
 States?

 Shri  8.  हू,  Dey:  I  need  not  name
 them.  But  it  has  been  happening.  We

 bers  of  functional  sub-
 committees.  There  are  quite  a  num-
 ber  of  people  in  this  country  who  are
 too  peace-loving  to  fight  an  election.
 Yet  they  can  make  a  contribution  if
 they  are  given  an  opportunity.  This
 is  precisely  the  opportunity  that  is

 are  continuing  our  struggle.
 Shri  A.  C.  Guha  (Barasat):  The

 majority  of  the  States?
 Shri  8S.  K.  Dey:  Fortunately,  it  is

 not  the  majority.
 There  is  complete  agreement  bet-.

 ween  the  Ministry  of  Community
 Development  and  the  Ministry  of  Food
 and  Agriculture  on  this  issue,  that  it
 is  not  possible  for  an  Agricultural
 Officer  to  devote  himself  effectively
 as  the  agent  of  the  Agriculture
 Department  unless  he  relieves  himself
 of  supplies  and  service  functions.  But
 for  reasons  best  know  and  which  can
 be  imagined,  there  is  resistance.  Yet
 we  are  trying  to  break  the  crust  of
 the  resistance.

 I  mentioned  that  at  the  village  jevel
 We  shal]  have  associate  voluntary  or-
 ganisations.  With  these  voluntary  or-
 ganisations,  we  also  wish  to  build  up

 intended  to  be  given  to  these  func-
 tional  sub-committees.  These  func-
 tional  sub-committees  will  function  at
 all  levels  and  will  broadbase  the  pro-
 gramme.  That  is  what  we  call  not
 merely  a  representative  democracy
 but  a  representative  democracy  blend.
 ed  with  functional  democracy,

 I  cannot  say  what  its  repercussions
 ultimately  will  be  I  am  not  bothered.
 I  know  that  it  is  a  good  thing.  At
 the  village  level,  it  will  bring  forth
 more  of  hi  ity  and  y
 spirit  amongst  the  villagers.

 Now,  it  is  contended  that  our  vil-
 lages  are  faction-ridden,  caste-ridden,
 politics-ridden  and  so  on  and,  there-
 fore,  we  should  have  no  election.
 Hence  we  should  have  no  panchayats.
 What  do  we  have  then?  We  have
 then  the  State  Government  holding
 tight  on  the  powers  that  they  have
 and  trying  to  function  through  long-

 what  we  cal]  functional  sub-commit
 tees  of  the  village  panchayats,  pan-
 chayat  samitig  and  the  zila  parishads,
 so  that  there  can  be  a  functional  sub-

 ittee  for,  for  instan  agricul-
 tural  production  which  will  devote  it-
 self  exclusively  to  agricultural  pro-
 duction  another  functional  sub-com-

 dista  transmission  lines  with  the
 Collec‘ors,  Block  Development  Offi-
 cers  and  others.  Now,  the  collector
 today  is  the  most  oppressed  man  at
 the  district  level.

 Shri  Braj  Raj
 Moghul.

 Singh:  Grand
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 Shri  8.  K.  Dey:  Whatever  it  is,  he  is

 the  most  oppressed  man.  A  good
 man  is  an  oppressed  man  and  a  bad
 man  has  a  gala  time.  I  have  had  the
 privilege  of  working  with  them  very
 imtimately  at  all  levels;  very  few
 Ministers  at  the  Centre  have  had  that
 privilege  of  working  closely  side  by
 side  with  them  on  the  ground  from
 village  to  village,  but  I  have  done
 that—l  can  say  this  that  just  as  in
 every  section  of  our  society  we  have
 good  people  as  well  as  bad  _  people,
 similarly  there  are  good  government
 servants  and  bad  government  _  ser-
 vants.  Because  there  are  a  few  bad
 men,  let  us  not  tar  the  entire  sec-
 tion  af  government  servants,  because
 of  the  badness  of  a  few,  with  the  same
 brush  That  is  the  tragedy  of  this
 country.  Eight  years  ago,  it  was  a
 peivilege  to  take  part  in  the  Com-
 munity  Devel
 Today  officers  are  frightened  to  go
 into  jt  because  if  they  take  any  ini-
 tiative,  they  are  hauled  up  by  the
 Accountant-General  for  exceeding
 uheir  powers  jn  incurring  expendi-
 ture;  if  they  do  not  do  any’  work,
 then  also  they  are  hauled  up.  Today
 we  have  created  such  a  situation  for
 the  first  time  in  the  history  of  the
 administration  of  this  country  where
 no  Block  Development  Officer’  can
 ever  find  any  excuse  for  not  function-
 ing.  He  has  been  placed  with  funds;
 he  has  been  given  all  the  function-
 aries  of  the  department.  There  35
 no  paralle)  functioning  there.  He  has
 been  given  a  delegation.  Naturally.
 if  is  very  difficult  for  him  not  to  func-
 tian  there.  There  are  some  who  have
 certainly  misbehaved.  There  is  no
 question.  But,  they  arc  being  hauled
 up  and  they  are  being  prosecuted.
 But  because  there  are  a  few  black
 ones,  let  us  not  tar  the  whole  rank
 of  government  servants  of  this  coun-
 iry.  i  may  say  it  to  their  credit  that
 til]  lately  when  my  friends  from  this
 House  and  the  othcr  House  began  to
 take  a  Httle  active  share  in  this  Com-
 munity  Devel  t  programme,  this
 programme  was  being  run  entirely
 through  the  initiative  of  thc  govern-
 ment  servants,  for  whatever  credit
 ex  discredit  that  muy  belong  to  this
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 Programme.  A  lot  of  good have  been  done  although  a  lot  of  bad
 things  have  also  been  done.  But
 then,  I  would  not  like  the  govern- Ment  servant's  heart  to  be  broken.
 You  may,  certainly,  break  my  heart
 any  number  of  times.  IJ  will  stand  it
 and  survive  it.

 Now,  ther  ch:  is  coming.  In
 the  past,  all  my  friends  are  aware, when  a  letter  used  to  come  from  Gov-
 ernment  it  used  to  say,  ‘I  have  the honour  to  be,  Your  most  abedient  ser-
 vant’.  In  practice;  it  only  meant,  “I
 have  the  command  to  be  your  unques- tioned  master.”  But  for  the  first
 time  today  we  are  creating  a  situation
 where,  whether  at  the  village  level,  at
 the  Block  level,  at  the  distrct  level  or at  the  State  level  or  even  at  the  Cen- tral  level,  the  government  servant  hes
 really  become  a  public  servant.

 Shri  Braj  Raj  Singh:  Nowhere  has
 he  become  so  so  far.

 Shri  8.  K.  Dey:  I  am  very  sorry  te
 disagree.  There  may  be  bad  experien- ces.

 Shri  Braj  Raj  Singh:  Fortunately, for  the  time  being  you  are  a  Minister.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  8.  हू,  Dey:  I  said  we  are  bring-
 ing  about  panchayati  raj.  Panchayati
 raj  is  introducing  into  our  programme, for  the  first  time,  a  biological  mutation.
 T  say  biological  mutation  for  a  very definite  reason.  Till  now  we  dealt  with
 the  government  servant.  He  is  a
 highly  predictable  commodity.  You
 can  say,  sitting  here,  how  a  particu- lar  B.D.O.  is  going  to  react  to  a  gov-
 ernment  circular.  From  here  reactions
 are  fairly  known.  If  they  have  any
 individuality  it  is  so  efficiently  round-
 ed  up  in  the  first  few  years  of  the
 Areer  of  a  government  servant  thet  one

 identi  with  the
 other  in  reection.  In  a  way,  perhaps, it  is  as  it  should  be  because  H  gov-
 ernment  servants  function  sentimen-
 tally  it  would  be  a  very  serious  Genger to  the  country.
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 But  you  want  sentimentality  and
 you  want  emotions  to  come  into  it.
 And  in  a  violent  form  it  must  be.

 CHAITRA  ‘15,  862  (SAKA)  for  Grants  6554

 predicted.  They  are  not  going  to  be
 bothered  by  my  instructions  and  I  do
 not  want  to  give  any  instructions

 Ang  that  is  why  in  a  d  racy  you
 are  provided  with  a  secure  govern-
 ment  servant  who  is  fairly  well  round-
 ed  up  and  whose  reactions  are  fair-
 ्  well  predictable.  You  are  blend-
 ing  him,  matching  him  with  a  com-
 pletely  unpredictable  commodity  who
 is  the  representative  of  the  people.
 And,  every  representative  is  bound  to
 be—and  he  must  be—different  from
 every  other  repr  tive
 he  is  representing  a  particular  group
 @  people  and  every  group  of  people
 must  be  different  from  every  other
 gvtoup,  just  as  every  individual  must
 differ  from  every  other  individual.  It
 ig  of  the  utmost  importance,  therefore,
 that  the  impact  of  the  representatives
 eo  the  programme  will  be  a  dynamic
 ane  and,  in  a  way,  an  unpredictable
 ene.  Therefore,  I  say  that  a  biological
 mutation  is  going  to  take  place;  it  is
 already  in  progress.  I  cannot,  there-
 fore,  say  what  the  programme  is  like-
 ly  to  be  a  year  from  now,  It  is
 futile  to  think  in  terms  of  rules  and
 regulations  and  other  things  because
 every  few  months  things  are  chang-
 ing  so  fast  with  the  coming  in  of  the
 new  forces  which  are  trying  to  bring
 a  new  impact  on  their  minds.  In
 Rajasthan,  they  say:  we  will  do  your
 agricultural  programme  but  we  wan!
 a  schoo)  for  every  village—school
 chalo  abhiyan.  They  have  mobilised
 the  resources  so  that  every  boy  and
 gir)  wil]  go  to  a  school.  They  are
 building  up  schools  themselves.  They
 say:  we  are  called  backward  because
 we  are  not  educated;  we  are  going  to
 educate  our  children  in  the  school.
 So,  that  movement  is  going  on  at
 sueh  terrific  pace  that  it  is  a  problem
 for  the  Government  there.  They  do
 not  know  where  to  find  the  teachers.
 Bvery  half-educated  man  there  who
 has  just  gone  beyend  the  primary
 schoo]  is  being  picked  up  as  a  volun-
 tary  teacher  for  some  of  these  schools
 and  the  schools  are  badly  staffed  be-
 cause  of  the  influx  of  the  large  num-
 ber  of  children  from  the  village.  This
 is  epmething  which  we  could  net  have

 giving  instructions  from  the
 Centre  or  from  the  headquarters  of
 the  State  and  talking  in  terms  of  de-
 centralised  democracy—both—do  not
 go  together.  They  must  have  initia-
 tive  and  as  the  Prime  Minister  says,
 let  them  commit  errors  (Interrup-
 tions.)  Running  &  State  is  liking
 learning  to  swim  in  the  current.  Un-
 Jess  people  drink  some  unwanted
 water  and  run  the  risk  of  being
 drowned,  how  can  they  learn  to
 swim?  Let  the  people  take  the  risk.
 That  is  what  has  happened  in  Rajas-
 than  and  Andhra.  I  may  even  say
 that  those  States  which  were  feeling
 very  reluctant  to  go  ahead  actively  in
 this  programme  of  panchayati  raj  are
 being  forced  by  the  indirect  impact
 which  Rajasthan  and  Andhra  have
 made  on  the  minds  of  the  people  in
 their  own  States.  So,  things  are  no
 longer  static.  I  can  only  say—I  am
 quite  prepared  to  hold  myself  account-
 able  to  this  Ho  e  can  hi
 notes  when  we  meet  again  a  year from  now.  Even  then  considerable
 changes  are  coming  up.  I  can  say
 that  things  are  no  longer  to  stay
 quiet.  They  are  going  to  move  and
 moving  frantically.  Our  problem  now
 is  to  gee  that  they  do  not  move  too
 fast  in  a  direction  which  is  going  to
 damage  them  or  damage  the  very
 objective  which  we  set  before  us  in
 this  programme.  This  way  we  have
 now  built  up  a  Jink  from  the  Lok
 Sabha  to  the  gram  sabha  and  I  hope
 also  from  the  gram  gsabha  to  the  Li
 Sabha.  You  will  begin  to  hear  re-
 verberations  of  these  new  bodies.  *t
 will  not  take  very  long  time  for  them
 to  be  felt  in  this  House;  I  am  quite certain  about  it.

 I  would  like  to  tell  this  House  what
 priorities  we  have  before  ts.  The
 first  priority  naturally  is  to  see  that
 every  State  in  India  goes  ahead  with
 the  panchayati  ह...  system.  At  the

 8  year  ago,  the  thinking was  that  it  should  be  in  two  tiers—at
 the  village  and  at  the  district  level.
 Some  States  felt  that  it  should  be  at
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 the  village  and  the  block  level  be-
 cause  district,  again,  would  be  too
 far  from  the  village  and  the  adminis-
 tration  would  be  unresponsive.  The
 institution  of  the  people  would  be  un-
 responsive  to  the  people  and  it  will
 be  very  unwieldy.  I  am  very  happy
 to  report  to  this  House  that  the  con-
 sensus  of  thinking  in  this  country  as
 a  whole  today  because  of  the  pioneer-
 ing  action  that  was  taken  by  Rajasthan
 and  Andhra  is  that  there  should  be  a
 three-tier  system.  My  first  objective
 is  to  create  this  panchayti  raj.  Second-
 ly,  we  must  have  the  sahakari
 samaj.  I  will  come  to  that  latter.  In
 every  village  there  must  be  a  co-
 operative  society.  We  should  have
 these  two  live  and  dynamic  bodies
 and  give  them  resources  and  ensure
 that  there  js  no  parallel  Government
 functioning.  That  is  most  important.
 In  the  past,  peoples’  institutions  that
 were  at  the  district  base  have  suffer-
 ed  because  there  has  been  unhealthy
 and  unequal  competition  between  the
 Government  organisations  and  people’s
 organisations.  There  have  been  gov-
 ernment  schools  and  there  have  been
 district  board  schools.  Naturally,
 how  do  you  expect  the  district  board
 to  have  the  resources  that  the  Gov-
 ernment  can  muster?  No  wonder
 that  the  schools  run  by  the  district
 board  had  been  a  failure  compared
 to  the  schools  run  by  the  State  Gov-
 ernment.  That  way,  unwittingly  the
 State  Government  arrogated,  almost
 all  over  India,  the  responsibility
 which  normally  should  have  been
 developed  for  the  loca]  institutions
 which  We  inherited  on  l5th  August,
 1947,

 Today,  under  this  new  system,  this
 is  a  sharp  distinction  between  the
 past  and  the  present.  In  the  past
 there  used  to  be  two  paralle]  lines  of
 action  in  administration,  local  institu-
 tions  and  government  institutions.
 Today  there  is  only  one  line.  At  the
 block  level  there  will  only  be  one  in-
 stitution,  that  Is  the  block  panchayat
 samiti,  which  shall  receive  not  only
 the  funds  of  the  community  develop-
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 ment  programme  but  also  the  funds
 from  all  the  developmental  depart-
 ments  of  the  State.  They  will  all  be
 earmarked  and  divided  between  the
 areas,

 Now,  my  hon.  friend,  Shri  Raghubir
 Sahai,  very  rightly,  is  agitated,  that
 in  spite  of  his  warnings  and  mix
 givings  which  he  expressed  as  strong-
 ly  as  he  could  the  Government  seems
 to  be  completely  indifferent.  Sir,  the
 Government  is  not  _  indifferent.  I
 would  like  to  give  a  simple  example.
 Suppose  we  in  this  House  are  going
 to  have  a  dinner  somewhere  tonight—
 of  course,  we  are  going  to  have  our
 dinner  at  our  houses—at  one  place....

 An  hon.  Member:  Give  us.

 Shri  S.  K  Dey:  You  will  have  some
 day,  the  panchayat  samiti  will  give
 you.  Suppose,  as  I  said,  we  are  to
 have  dinner  at  one  place  and  the
 cooks  are  few,  if  those  cooks  are  to  be
 made  to  cook  for  the  entire  house,  the
 food  would  not  be  as  tasty  as  we  would
 like  it  to  be.  Therefore,  the  best
 thing  would  be  to  ask  the  cooks  to
 prepare  food  for  two-third  of  the
 house  and  ask  the  balance  one-third  of
 the  house  to  starve  tonight  and  have
 food  tomorrow.  This  is  exactly  what
 is  taking  place  in  the  country.  As
 many  hon.  friends  here  repeatedly
 mentioned,  this  is  the  only  programme
 which  for  the  first  time  has  given  a
 place  to  the  villager  on  the  map  of
 India.  If  he  does  not  get  the  benefit,
 at  least  he  has  a  right  to  complain  and
 have  himself  heard.

 In  one  breath,  we  are  creating  insti-
 tutions,  we  are  creating  panchayati
 raj  institutions  and  asking  them  to  be
 effective  institutions  of  people,  and  in
 the  other  we  say  that  we  do  not  have
 funds,  we  do  not  have  any  trained
 staff.  Staff  and  funds  are  inter-related.
 You  cannot  have  funds  unless  you  have
 trained  staff,  and  you  cannot  have
 trained  staff  in  your  institutions  unless
 you  have  funds.  Therefore,  it  is  not
 the  best  that  we  wish  to  do.  The  best
 is  always  not  achievable.  I  have  five
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 years  of  experience  of  working  in  com-
 plete  obscurity  in  a  small  corner  at
 Nilokheri.  I  was  the  happiest  man
 during  that  period  inspite  of  all  the
 agonies  that  I  went  through.  If  I  were
 left  free  to  make  a  choice,  I  would
 have  said  that  I  would  like  to  work  in
 that  one  block,  I  would  like  to  stay
 there  and  do  nothing  else.  But  that  is
 not  going  to  carry  us  very  far.  We
 have  to  see  what  is  practical,  and  life
 is  always  a  compromise.  We  are  try-
 ing  to  follow  the  lines  which  offer  the
 maximum  of  advantage  on  balance,  and
 it  is  from  tha¢  consideration  that  we
 decided  that  we  should  adhere  to  the
 earlier  target.

 But  I  take  full  cognizance  of  the  feel-
 ings  expressed  in  this  House  that  we
 should  consolidate  our  work  and  we
 should  see  that  this  rapid  expansion
 does  not  mean  dilution  in  the  guslity
 of  the  work.
 7  brs,

 As  I  mentioned  the  other  day  in  the
 half-hour  di  on  this  subject,
 we  have  a  new  institution  as  our  ally
 and  that  is  the  people’s  organisation,
 the  panchayat  samiti  and  others.  And
 quite  possibly,  the  dilution  in  the
 Quality  of  the  personnel  is  perhaps
 likely  to  be  more  than  made  up.  You
 cannot  have  two  Indias  going  side  by
 side:  one  India  which  is  the  panchayat
 samiti,  with  resources,  staff,  etc.,  and
 the  other  India  which  is  asked  to  wait
 till  this  India  has  grown  to  be  pros-
 Perous  enough.  It  just  does  not  work.
 But  we  shall  take  all  the  steps  possible.

 I  said  that  we  must  give  to  these
 New  institutions—if  we  are  able  to
 build  them  into  dynam‘c  organs  of  the
 People—specific  responsibilities.  I  am
 quite  aware  of  the  fact  that  if  these
 institutions  begin  with  an  amenities
 Programme,  that  is,  building  panchayat
 garhs,  community  centres,  roads,  etc.,
 then  there  will  be  more  and  more  de-
 mand.  There  will  be  no  end  to  it.  In
 fact,  even  if  you  have  the  money,  the
 demands  on  materials  will  be  such  that
 it  will  become  impossible  for  the  Gov-
 ernment  to  meet  them.  Therefore,  we
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 must  try  to  give  them  a  real  dog-tall
 to  straighten,  and  today,  in  this  cou-
 text,  the  most  formidable  dog-tail  is
 the  dog-tail  of  food  production.  I  am,
 therefore,  trying  all  over  the  country-
 side  to  impress  on  these  institutions
 that  the  first  priority  they  should  have
 before  them,  as  a  programme,  is  the
 Production  of  foodgrains.  For  that
 Purpose,  as  you  know,  we  have  built
 up  an  organisation  in  the  course  of  the
 last  seven  years—on  which  Shri
 Raghubir  Sahai  and  many  others  paid
 us  high  compliments—which  has
 covered  3,60,000  villages  and  from
 where  We  can  make  our  wishes  echo
 at  the  other  end  within  24  hours  any-
 where.  Now,  we  have  been  able  to
 introduce  one  agricultural  graduate
 and  one  animal  husbandry  graduate  in
 a  block  as  against  one-third  agricul-
 tural  graduate,  and  one-third  animal
 husbandry  graduate  in  a  block.  I  am
 taking  the  country  as  a  whole.  In  a
 State  like  Rajasthan,  they  did  not  have
 an  agricultural  officer  even  in  a  district
 because  agriculture  was  a  subject  in
 which  the  Maharajas  were  not  inter-
 ested;  they  were  interested  in  horses.
 But  even  in  Rajasthan  today,  you  have
 an  agricultural  extension  officer  at  the
 block  level,  we  had  one  agricultural
 mukaddam  or  one  and  a  half  agricul-
 tural  mukaddams  for  a  block.  for  the
 country  as  a  whole  today,  we  have  ten
 gram  sevaks.  We  started  with  gram
 sevaks.

 An  hon.  Member—I  think  it  was
 Shri  S.  A.  Mchdi—said  that  the  train-
 ing  given  should  be  more  intensive, and  also  be  more  extensive.  We  start-
 ed  with  six  months’  training  for  the
 gram  sevaks;  we  increased  it  to  73
 months;  and  then  to  8  months,  and
 now  it  is  two  years.  For  block  deve-
 lopment  officers,  it  was  formerly  six
 weeks;  now,  it  is  2  weeks.  For  women
 extension  officers,  we  had  s'x  month;’
 course.  Now,  it  is  Wb  months’  courne.
 That  way,  we  are  trying  to  build  up the  training  programme  and  expand the  programme  for  all  our  workers.

 We  have  placed  one  agricultural  ex-
 tension  officer  in  every  block  and  ten
 agriculturally  trained  gram  sevaks  for
 Promoting  the  agriculture  programme,
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 Shri  A.  P.  Jain  suggested  one  thing.
 He  3s  a  very  dear  friend  of  mine  and
 }  have  worked  with  him  all  these  years
 m  very  close  collaboration.  He  sug-
 gested  in  the  morning  that  I  should
 have  functic:.a]  experts  at  the  block
 Jewel.  Of  course,  who  would  deny  the
 need  for  it?  It  is  just  like  having  in
 the  field  of  public  health  a  genera}
 practitioner  to  start  with;  and  then  you
 have  specialists,  a  dental  surgeon,  a
 Beart  specialist;  and  then  you  have  a
 bacteriologist,  a  skin  specialist,  a  bone
 epecialist  and  a  surgeon  and  so  on.
 Similarly  you  start  with  a  general
 agriculturist  and  then  you  must  have
 spectalists.  From  where  am  I  to  get

 jalists?  Specialists  be
 made  to  order.  A  plont  pathologist  or
 a  soi]  chemist  will  take  years  to  grow
 Hf  gbere  is  one  difficulty  which  is  beat-
 mg  us  completely,  it  is  how  to  gather
 practical  experience  for  our  technical
 people  which  will  make  them  more
 effective  instruments  of  extension  im
 our  work.  )  completely  agree  with
 Shri  Juin  that  we  must  have  al)  these
 specialists.  But  where  are  the  imple-
 ments  and  chemicals  fer  plant  protec-
 tion?  ‘They  are  to  be  imported;  wr.
 ७0  not  have  them.  Where  is  the  spe-
 ciallat?  We  cannot  import  people  from
 outside.  3  hope  in  course  of  time,  we
 shall  have  ail  these  people.  I  com-
 pletely  agree  it  should  be  done.

 We  propose  to  have  the  production
 programme  geared  up  as  sharply  as  we
 possibly  can.  In  the  third  Five  Year
 Plan,  the  House  is  aware,  a  provision
 is  being  made  for  nearly  5  million  tons
 of  fertilisers.  We  shal)  have  more  of
 3700  and  steel  available,  which  we  can
 affer  to  our  cultivators  for  implements.
 servicing  and  replacements.  We  shall
 have  more  money  for  irrigation,  more
 insecticides,  more  staff  and  more  ex-
 perienee.  I  have  no  doubt  about  st.
 Also,  the  seed  farms  that  have  been
 estadbiished  in  the  second  Plan  or  in
 the  process  of  being  established  will
 go  into  fruition  and  give  the  seeds,
 which  can  be  planted  in  the  sai).  There-
 forc,  an  the  third  Plan.  we  look  for-
 ward  to  a  much  morv  intensive  pro-
 aramwe  of  agricuNure.  So  far  as  co-
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 ordination  in  the  Centre  is  concerned,
 so  long  as  agriculture  is  the  object  of
 the  Agriculture  M'nistry  and  so  long  as
 community  development  is  the  objec-
 tive  of  the  C  unity  Devel
 Ministry,  there  is  no  question  of  lack
 of  co-ordination.  I  hope  we  shal)  not
 develop  other  desires  besides  what  has
 been  assigned  to  us.

 The  question  of  people's  participa-
 tion  has  been  a  subject  which  has  rais-
 ed  many  controversies.  Shri  Guha
 mentioned  the  other  day—he  quoted
 from  the  project  evaluation  report—
 that  more  teachers  in  non-block  areas
 serve  in  an  honorary  capacity,  and  thet
 people's  participation  in  road  construc-
 tion  and  maint  of  unity
 centres  is  definitely  greater  in  non-
 block  areas  than  in  block  areas.  What
 are  the  facts?  I  have  the  facts  before
 me  and  I  shall  place  them  here.  I  is
 a  very  important  point  and,  thereforc, I  am  imposing  this  data  on  the  House.
 So  far  as  the  programme  evaluation
 organisation  report  is  concerned,  the
 number  of  blocks  studied  is  8  and  the
 number  of  non-block  areas  studied  is
 ctw  Number  of  villages  studied  in
 block  areas  90  and  those  in  non-block
 areus  70.  Number  of  villages  with
 adult  literacy  centres  in  block  areas  56
 and  the  number  of  villages  in  non-
 block  areas  9.  I  would  like  hon.  Mem-
 bers  to  compare  these  figures.  Out  of
 the  9  centres,  there  is  one  teacher  who
 is  honorary.  So  far  as  the  other  56
 centres  are  concerned,  4  teachers  are
 honorary.  If  you  compare  the  incom-
 parables,  certainly  the  non-block  arvas
 have  done  very  well.  It  reminds  me
 of  something  else.

 Shri  Tangamani:
 sample.

 It  was  only  a

 Shri  है,  K.  Dey:  The  sample  must  be
 comparabie.
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 this  question  because  I  knew  he  was  a
 mediocre  fellow.  He  replied,  “Of
 course,  third  division”.  Then  I  asked
 him,  “How  did  you  stand  first  in  that
 case?”  He  replied,  “Well,  I  was  the
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 being  taken  inte  consultation.  But  my
 fear  is,  inspite  of  the  simplification  that
 we  could  bring  about  in  laws  and

 ultimately  the  real  simpli.
 fication  will  depend  on  two  facis,  the

 in  the  tality  of  the  co-ope only  student”.  You  t
 the  incomparables.  There  were  9  cen-
 tres  in  one  and  56  centres  in  the  other

 Shri  A.  C.  Guha:  How  could  the
 Evaluation  Team  make  such  remarks
 without  making  proper  assessments?
 Uf  they  have  inspected  only  one  of  th:
 case,  how  could  they  gencralise  it  and
 put  it  in  their  report?

 Shri  8.  K.  Dey:  There  is  another
 jpteresting  thing.  The  number  of  com-
 munity  centres  that  owned  buildings  in
 block  areas  was  9.  The  number  of

 ity  centres  ing  building  in
 non-block  area  was  1  Naturally,  there
 was  no  fund  in  non-block  areas.  There-
 fare,  they  had  to  build  it  themselves
 and  they  built  only  one  house.  The
 other  people  for  building  nine  houses
 xot  about  80  per  cent.  from  the  Gov-
 ernment  and  30  per  cent.  or  40  per
 cent.  from  the  people.  They  have
 been  compared.  After  reading  this,  I
 would  only  say  that  statistics  can
 prove  anything.

 Shri  A.  C.  Guha:  At  least  the  Eva-
 iuation  Report  should  take  a  more
 responsible  view.

 Shri  5.  K.  Dey:  I  am  sorry.

 Now,  I  would  like  to  come  to  the
 co-operative  sector,  which  is  a  very
 imyportant  sector.  Many  complaints
 asve  been  made  during  the  past  two
 days  on  the  question  of  the  cumbrous

 rative  officers  on  the  one  hand  and  the
 strength  that  we  have  been

 able  to  build  in  the  non-official  co-
 operative  organisations.

 So  far  as  the  Government  officer  it
 concerned,  we  have  been  struggling
 very  hard.  Mos  friends  here  talk  only
 about  the  higher  emphasig  in  our  pro-
 gramme  on  training  and  education  of
 our  workers,  whether  they  are  offi-
 cials  or  non-officials,  whereby  some
 improvement  will  be  brought  about  in
 the  course  of  time,  as  a  result  of  this
 systematic  course  of  training  that  we
 are  trying  to  conduct  all  over  the
 country.  But,  by  itself  it  is  not  going
 to  go  very  far.  Therefore,  we  are
 simultaneously  trying  to  strengthen
 the  non-official  co-operative  movement

 The  first  step  for  strengthening  the
 non-official  sector  of  the  co-operative
 movement  is,  we  thought,  to  relirve
 the  co-operative  institutions  of  the
 weight  of  Government  officials  und
 other  persons  exercising  official  in-

 such  as  Ministers,  Deputy  Min-
 isters  and  others  in  Government.  Now,
 this  is  a  policy  that  has  been  accepted
 by  the  Government  of  Ind‘a  and  by  the
 State  Governments.  Considerable  im-
 provement  has  been  registered  in  re-
 lieving  the  co-operative  institutions  of
 the  weight  of  such  dignitaries.

 But  much  remains  to  be  done.  We
 and  we  shal}  not laws  and  procedures  in  the  Ce-opera

 tive  Department.  We  have  been  strug-
 giing  for  the  past  one  year  to  get  the
 States  to  simplify  the  laws  and  proce-
 dures.  We  have  even  indicated  the
 various  heads  under  which  simplifica-
 ism  is  calied  for  and  what  the  nature
 ef  the  simplification  should  be.  This
 hes  been  discussed  threadbare  in  re-
 peated  meetings  of  Co-operative  Min-
 voters,  Registrars  and  others,  and  has
 been  accepted  all  over  the  country.  It
 is  im  the  process  of  implementation  and
 nee-official  co-operstive  opinion  is

 let  it  lie  still  till  it  has  been  fully
 implemented.

 Then  about  the  question  of  eradic-
 ation  of  maladministration  and  mal-
 practices  there  are  hundreds.......

 Shri  Yadav  Narayan  Jadhav:  On  a
 point  of  information,  Sir.

 Mr,  Deputy-Speaker:  What  is  being
 Given  is  not  imformation?
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 Shri  Yadav  Narayan  Jadhav:  That
 is  not  information.  I  want  to  ask
 specifically  one  thing.  There  are  hon.
 Members  who  want  to  be  members  of
 the  co-operative  societies,  but  they
 are  not  al.owed  to  become  members.

 Shri  8.  हू,  Dey:  May  I  finish?  Then
 I  would  answer  this.  Then  I  come  to
 eradiction  of  maladministration  and
 malpractices.  In  an  institution  like
 the  co-operative  where  considerable
 privileges  are  enjoyed  by  the  institu-
 tion  under  Government  support,  it
 was  but  natural  that  there  would  be
 gravitation  of  many  vested  interests
 in  the  direction  of  the  co-operative
 movement.  I  really  do  not  know  how
 to  relieve  this  co-operative  movement
 of  the  dead  weight  of  maladministr-
 ation  and  malpractices.  But  we  are
 trying  to  examine  it  very  carefully. We  are  trying  to  give  as  much  sup-
 port  as  we  possibly  can  to  the  good
 People  and  the  good  institutions  and
 to  bui'd  up  non-official  institutions
 which  can  give  support  and  also
 serve  as  a  check  on  the  functioning of  co-operative  institutions  down
 below.

 Shri  Sinhasan  Singh  (Gorakhpur): Within  the  framework  of  the  Act?
 Shri  S.  K.  Dey:  Yes.
 Then  I  come  to  service  co-opera-

 tives,  I  have  described  the  service  co-
 opera‘ives.  We  are  trying  to  build
 up  service  co-operatives  all  over  the
 country  and  smaller  institutions  with
 diversified  activities  so  that  each  co-
 operative  could  look  after  almost  the
 total  economic  requirements  of  its  con-
 stituents  in  the  village.  But  the  move-
 ment  did  not  function  this  way.  Till
 now  it  was  primarily,  so  far  as  the
 village  primary  co-operative  societies
 were  concerned,  dealing  with  credit
 and  that  also  confined  to  a  select  few
 and  that  also  to  the  influential  few.
 We  are  trying  to  see  that  every  single
 individua)  in  the  village  who  wishes
 to  become  a  member  of  the  co-oper-
 ative  society  is  free  to  do  so  and  is
 enabled  to  do  so.  We  are  also  trying
 to  see  how  best  we  can  make  credit
 admissible  to  all  the  members.
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 This  House  is  aware  of  the  com-

 mittee  headed  by  Shri  Baikunath  Bhai
 Mehta  which  is  now  in  the  final  stage
 of  their  work.  It  has  been  working
 on  this  subject  of  credit,  increased
 credit  during  the  Third  Five  Year
 Plan  and  credit  for  credit  worthy  pur-
 pose  rather  than  to  so-called  credit-
 worthy  people.

 Shri  Tangamani:  When  are  they
 expected  to  submit  their  report?

 Shri  8.  K.  Dey:  We  hope  this  ré
 port  will  be  in  our  hands  about  the
 beginning  of  May.

 An  Hon.  Member:  What  about  im-
 plementation?

 Shri  S.  K.  Dey:  It  is  expected  that
 this  report  will  be  deliberated  on  by
 the  State  Ministers  during  the  middle
 of  June  and  before  the  end  of  July,
 at  the  latest,  a  definite  decision  will
 have  been  taken.

 Now  comes  the  question  of  co-
 operative  farming.  This  has  been  ७
 subject,  as  Mr.  Deputy-Speaker  Sir.
 you  are  aware,  of  the  greatest  con-
 troversy  in  this  country.  The  hon.
 Prime  Minister  has  been  mentioning
 day  in  and  day  out  that  when  he
 talked  of  joint  co-operative  farming
 he  always  meant  from  the  very  be-
 ginning  that  it  was  joint  co-operative
 farming  entirely  on  voluntary  accept-
 ance  and  no  regulatory  pressure  on
 people  to  come  into  the  fold  of  joint
 co-operative  farming.  I  have  been
 trying  to  echo  his  voice  wherever  I
 go.  In  spite  of  it,  strangely  enough
 there  are  people  in  the  country  who
 refuse  to  hear  this  part  of  the  state-
 ment  oft-repeated.

 There  was  a  report  submitted  by  a
 special  team  headed  by  Shri  Nijalin-
 gappa.  That  report  has  been  printed.
 It  is  in  the  Parliament  Library  here.
 We  propose,  before  this  Session  ends,
 to  have  a  discussion  on  that  report  in
 our  Consultative  Committee.  If  after
 that  hon.  Members  of  this  House
 desire  to  have  a  discussion,  they  will
 be  completely  free  to  do  so.  They
 have  only  to  make  a  demand  and  get
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 it  approved  by  the  hon.  Speaker.  I
 am  available  at  the  service  of  this
 House  for  a  discussion  of  this  paper.
 We  are  proposing  to  discuss  this  Re-
 Port  with  the  Planning  Commission,
 the  Food  and  (Agriculture  Ministry
 and  the  Finance  Ministry  in  the  course
 of  the  next  5  days.  This  Report  is
 expected  to  be  finalised  when  the
 Ministers  for  Co-operation  meet  in  the
 month  of  June.  This  was  an  under-
 taking  I  had  given  them  at  Mysore
 last  year  and  I  do  not  wish  to  go
 back  on  that  undertaking.  That
 accounts  for  the  delay.

 My  hon.  friend  Shri  M.  C.  Jain  and
 many  others  have  made  complaints
 that  the  ity  dev  pro-
 gramme  is  making  the  rich  richer  and
 the  poor  poorer.  I  do  not  exactly know  if  that  is  so.  But  this  is  cer-
 tain  that  till  now  we  have  not  had
 much  to  offer  for  the  economic  up-
 liftment  of  the  marginal  land-holders
 and  the  landless  labourers  in  the  vill-
 ages.  The  biggest  difficulty  in  the
 way  has  not  been  finance—of  course
 finance  is  required  but  that  is  much
 less  important—but  the  organisation
 through  which  we  can  function  when
 we  deal  with  large  masses  of  people
 individually  in  the  vil.ages  who  are
 landless,  who  have  no  security  to
 offer.  The  House  must  appreciate
 that  a  farmer  who  has  30  or  40  acres
 af  land  can  look  after  himself.  It
 Pre-supposes  that  perhaps  he  has  had
 some  education  and  he  can  study  and
 can  think  for  himself.  He  may  also
 have  some  influence  and  can  get  assis-
 tance  either  from  the  bank  or  from
 somebody  else.  We  must  devise  some
 Measure  by  which  we  can  give  to
 these  unfortunate  sections  of  our
 village  community,  the  landless  and
 the  marginal  land-holders,  the  bar-
 gaining  power,  the  sustaining  power,
 the  working  power  and  the  intel  ig-nce which  an  individual  having  a  large
 holding  or  large  resources  of  money
 can  command  for  himself.  When
 you  think  of  this  and  from  whichever
 angle  you  look  at  it,  you  come  back
 inevitably  to  the  question  that  there
 as  no  alternative  to  joint  co-operative
 farming  for  the  landless  and  the  mar-
 ginal  land-holders  not  only  in  the
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 field  of  cultivation  but  880  in  the
 field  of  processing  industries,  artisan
 crafts  and  so  on.

 We  have  only  one  Industries  Ex-
 tension  officer.  Everybody  is  insisting that  the  village  level  worker  should
 devote  70  per  cent.  of  his  time  to
 agricultural  production.  He  is  not
 specially  trained  in  village  industries
 either.  How  can  one  Industries  Ex-
 tension  officer  go  about  hundred  vill-
 ages  and  approach  the  land  ess  people
 individually  and  give  them  assistance and  see  that  the  assistance  is  not  utili- sed  for  the  marriage  of  the  child  of that  landless  person  or  that  margiona! land-holder  and  that  it  is  being  utilis- ed  for  village  industries?  The  only
 way  it  can  be  done  is  through  co-
 Operative  farming.  I  am  completely convinced  that  unless  we  can  pbui.d
 up  an  organisation  of  the  landless
 people  in  the  villages  and  give  them
 through  that  organisation  the  strength which  others  individually  can  com-
 mand,  there  shall  be  no  democracy left  in  this  country.  I  am  quite  con-
 vinced  about  it,  and  the  only  way  you can  give  them  this  strength  is  through
 co-operative  farming.

 Shri  D.  C.  Sharma  (Gurdaspur): It  is  true  he  is  convinced,  but  may I  ask  him  what  he  5  doing  to  convince
 others  about  this  fundamental  formula
 that  he  has  laid  down?

 Shri  8,  K.  Dey:  There  are  many
 hon.  friends  in  this  House  who  appa-
 rently  do  not  believe  in  co-operative
 farming.  I  have  to  convince  them,  I
 have  to  take  them  with  me.  They
 are  My  principa's,  they  must  be  con-
 vinced,  as  much  as  others  who  are
 with  me.  And  I  am  glad  my  hon.
 friend  Shri  Sharma  gives  me  sup-
 port.

 There  is  no  intention  at  all  of  soft-
 pedalling  the  question  of  co-operative
 farming.  It  shall  be  followed,  but
 we  wish  to  make  sure  that  we  do  not
 make  ke  Joint  operative
 farming  is  not  going  to  be  built  on
 Government  subsidy  or  Government
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 patronage.  It  should  be  built  on  pro-
 per  organisational  strength  and  tech-
 nical  assistance  of  the  people,  and
 that  technical  assistance  even  the
 Government  organisation  has  to  ac-
 quire.  There  are  very  few  co-
 operative  farms  in  this  country  from
 where  we  can  learn,  gain  experience.
 I  tried  this  myse.f  at  Nilokheri  and
 burnt  my  figures,  and  fairly  badly.
 Therefore,  we  must  be  very  careful
 as  to  how  we  make  a  beginning.  That
 is  the  reason  for  the  time  we  are
 taking,  not  reluctance  or  the  idea  to
 soft-pedal  it  and  forget  it,

 Now  comes  the  question  of  co
 operative  processing.  We  have  al-
 ready  about  ten  per  cent  of  the  sugar
 Produced  by  the  co-operative  sugar
 factories.  In  the  Third  Plan,  the
 intention  is  that  about  25  to  30  per
 cent,  of  the  sugar  will  be  produced  by
 co-operative  sugar  factories.  Similar-
 ly,  co-operatives  are  expanding  into
 other  spheres  of  processing.

 We  wish  to  build  up  a  balanced  co-
 operative  sector  in  production,  in
 economic  strength,  which  can  be  a
 Match  and  a  balancing  element  bet-
 ween  the  octopus  of  a  State  economic
 apparatus  on  the  one  hand,  and__  the
 even  bigger  octopus  of  the  private
 economic  instrument  on  the  other.
 The  co-operative  organisation  alone
 can  provide  it,  and  therefore,  we  feel
 that  apart  from  the  service  co-oper-
 atives,  co-operative  farming  etc,  we
 shoud  build  up  a  very  sound  co
 operative  processing  sector,  and  we
 are  going  ahead  with  it.

 Ch.  Ranbir  Singh  (Rohtak):  What
 about  taxation  at  its  infancy?

 Shri  s.  हू,  Dey:  This  question  was
 raised  in  the  course  of  the  debate.
 My  colleague,  Shri  Murthy,  has_al-
 ready  answered  it.  I  am  equally
 agitated  about  it,  and  this  matter  is
 being  seriously  discussed  with  the
 Finance  Minister,  and  we  hope  a  way
 out  will  be  found.  The  problem,  even
 for  the  Finance  Minister,  so  far  as  this
 question  is  concerned,  is  to  see  that
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 he  gives  relief  to  the  genuine  co-
 operatives,  that  he  introduces  a
 measure  by  which  he  can  dater  the
 spurious  ones  coming  into  the  fold
 of  co-operatives  and  defrauding  the
 Government  as  well  as  their  con-
 stituents.  That  is  where  the  difficulty
 arises,  and  I  really  do  not  know  what
 answer  I  can  work  out  for  the  Finance
 Minister,  but  I  understand  the  diffi-
 culties,  and  I  am  taking  it  up  with
 the  Finance  Minister.

 Pandit  Thakur  Das  Bhargava
 (Hissar):  Will  Government  not  give
 any  help  to  this  co-operative  farming and  co-operative  processing?

 Shri  8.  K.  Dey:  Of  course,  they  will.
 Pandit  Thakur  Das  Bhargava:  What

 assistance  will  the  Government  give?
 Ch.  Ranbir  Singh:  Technical  assist-

 ance.
 Shri  S.  हू,  Dey:  It  is  premature  oa

 my  part  at  this  stage  to  say,  because
 it  has  still  to  be  finalised,  but  I  can
 say  broadly  it  will  be  in  terms  of
 loans  for  land  improvement,  loan  pro-
 bably  for  godowns  etc.,  grants-in-aid for  managerial  assistance  and  techni-
 cal  assistance  from  above  for  better
 farming  practices.  Marginal  land-
 hold  are  the  peopl  who  req
 more  of  technical  assistance  in  agri- culture  than  the  others.

 That  is  the  way  we  propose  to
 build  up  a  Panchayati  raj  and  a
 Sahakari  samiti.  I  hope  all  the  per- ties  in  this  country  have  really  under-
 stood  the  functioning  of  this  as  =  an
 all-party  Government  starting  from
 the  village  level.

 The  Minister  of  Health  (Shri  Kar-
 markar):  Is  it  likely  that  Health  may
 be  reached?

 Mr.  Deputy-Speaker:  I  hope  so
 Shri  Karmarkar:  In  the  interests  of

 his  health,  I  think  he  should  cen-
 elude.
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 Shri  S.  K.  Dey:  My  health  is  per-
 fectly  sound  through  the  kindness  of
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 areas  which  means  40°3  per  cent,  (er
 a  population  of  80  per  cent.  In  the

 d  Five  Year  Plan,  we  have my  colleague,  the  Health  Minis
 Mr.  Deputy-Speaker:  Now  that  he

 is  by  his  side,  there  ig  no  risk.

 Shri  0.  om  Sharma:  |  think  there
 should  be  no  time-limit  on  the
 speeches  made  by  the  Minister.  They
 should  go  on  as  long  as  they  like.

 Mr.  Depaty-Speaker:  Order,  order.

 Shri  8.  K.  Dey:  At  the  village  levei,
 at  the  block  panchayat  samiti  level,
 at  the  district  parishad  level,  every
 party  has  the  opportunity  of  asking
 for  the  support  of  the  people,  and
 excelling  others  belonging  to  other
 parties  in  the  service  of  the  people.
 When  people  function  from  a  distance
 it  is  possible  to  shout  from  a  puipit
 and  blame  the  Chief  Minis‘er  of  the
 State  or  the  Prime  Minister  of  India
 tor  the  issi  or  i  But
 when  we  function  at  the  village  level
 or  the  block  level,  where  there  is  no
 parallel  government......

 Shri  D.  C.  Sharma:  We  can  shout
 m  the  floor  of  the  Lok  Sabha.

 Shri  8.  K.  Dey:  We  have  many
 ‘orces  ahead  of  us,  which  we  have  to
 contend  with,  in  this  panchayati  raj
 and  sahakari  samaj  busin  One
 force  is  this  People  say  that  villages
 nust  develop  to  the  same  standard  as
 arban  areas.  Many  people  say  that
 in  the  First  Five  Year  Plan,  we  gave
 ०  Mr.  Dey  Rs.  SO  crores,  and  there
 s  still  want  in  the  villages,  peopie
 ire  still  complaining  in  the  villages:
 mn  the  Second  Five  Year  Plan,  we
 fave  him  Rs.  200  crores;  of  course,
 rou  know  there  was  a  cut,  but  he  is
 till  having  Rs,  80  crores,  and  he  is
 pending  it,  but  still  people  are  com-
 vlaining  that  they  do  not  have  this
 w  they  do  not  have  that.’

 I  would  like  you  to  consider  the
 मल्हा,  Five  Year  Plan  allocations.  In

 Rs.  4500  crores;  and  the  villages  are
 receiving  Rs.  255  crores.  Even  that
 I  am  quite  sure,  is  not  being  spant
 entirely  in  the  villages;  they  may  be
 spent  for  the  village  people  in  the
 cities  of  Calcutta,  Dolhi  and  other
 places  also.  That  means  that  378
 per  cent.  is  for  villages  and  82°5  pec
 cent.  of  population.  I  would  like  yau.
 Mr.  Deputy-Speaker,  to  help  me  ia
 this  matter.  This  House  must  agpre-
 ciate  my  difficulty.  When  I  discussed
 this  matter  in  the  Government  of
 India,  everyone  was  agreed  that  vill-
 ages  must  develop.  Hon.  Members  of
 this  House  must  have  read  today  the
 Prime  Minister's  speech  yesterday  in
 Saurashtra.  He  is  complaining  that
 funds  are  given  for  small  industria
 to  be  lovated  in  rural  areaa,  funds  are
 being  given  for  rural  electrification.
 for  helping  our  irrigation  programme
 and  so  on,  but  when  it  comes  actually
 to  the  question  of  providing  eloctn-
 city,  and  providing  industrial  estates.
 the  village  people  are  dumb  =  and
 mute;  they  do  not  know  how  to  agi-
 tate.  They  do  not  know  to  bring  8
 morcha  to  this  House;  they  do  not
 know  how  to  bring  a  morcha  to  the
 city  of  Calcutta  or  to  Bombay.  And
 we  find  that  the  people  who  are  in
 the  urban  areas  get  away  with  the
 lion’s  share  of  the  provision  original-
 ly  meant  for  the  rural  areas.

 Pandit  Thakur  Das  Bhargava:  Let
 us  all  combine  and  condemn  the  Gov-
 ernmen  for  that  policy.

 Shri  8.  K.  Dey:  The  Third  Five
 Year  Plan  is  on  the  anvil.  J  have
 shed  enough  sweat  trying  to  convince
 other  friends  that  if  they  really  wish
 to  see  a  dynamic  rural  India  pulsat-
 ing  with  the  thoughts  of  the  modern
 world  and  try  to  think  In  terms  of
 00  per  cent.,  200  per  cent.  or  300  per
 cent.  increase  in  agricultural  produc-
 tion,  it  is  not  enough  to  tell  the
 villager  that  he  should  produce  it:  it
 ts  not  enough  to  tel]  the  villager  that
 he  should  have  a  cow-dung  gas  pisnt he  First  Five  Year  Plan  allocati

 ve  had  Rs.  20i8  crores;  out  of  this
 %s,  8ll  crores  were  spent  in  rural

 or  an  improved  implement;  he  would
 like  to  be  sure  that  there  ic  8  tad
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 eonnecting  his  village;  he  would  like
 to  be  sure  that  there  is  iron  and  st-el
 available  in  his  village  to  replace
 parts  ‘in  that  improved  implement;  he
 would  like  to  be  sure  that  there  are
 ‘general  mechanics’  shops  which  =  can
 provide  spare  parts  for  the  imple-
 ments.  Unless  all  these  ancillary  de-
 velopments  take  place,  it  is  impossible
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 farming  spreads  and  these  dumb  and
 mute  who  are  completely  unorganis-
 ed—they  have  no  vakil  for  them—if
 these  people  can  get  themselves  or-
 ganised,  ‘how  do  we  make  them  work
 on  sweated  labour  on  low  wages  on
 which  the  large  holdings  of  land  can
 be  economically  operated  for  the

 to  develop  one  side  in  isolation  from
 the  other.

 Shri  Khushwagt  Rai:  But  you  wili
 not  assure  them  that  they  will  get  a
 fair  price.

 Shri  S.  हू,  Dey:  The  question  of
 tair  price  will  come  later.  I  am  talk-
 ing  of  something  else.

 The  Third  Five  Year  Plan  is  going
 vo  be  on  the  anvil,  and  it  is  my  very
 strong  appeal  to  hon.  Members  of  this
 House  to  try  to  give  me  their  help......

 Shri  Braj  Raj  Singh:  Our  help  is
 there.

 *  shri  8.  K.  Dey:......  by  making  an
 effective  demand  on  the  Government
 ‘that  this  policy  which  has  been  ac-
 cepted,  that  a  proportionate  amount
 should  be  spent  in  rural  areas,  will
 be  impl  ted  and  the  will
 in  effect  be  spent  there,  till  such  time
 as  the  rural  people  have  come  on
 their  own—and  they  will,  when  the
 panchayat  samitis  are  built  up,  when
 you  have  250,000  panchayats.  when
 you  have  a  million  and  a  half  pan-
 ches,  when  you  have  5,000  block
 panchayat  samiti  Presidents,  when
 you  have  340  pradhans.  Then  neither
 this  House  nor  anyone  has  to  plead  for
 them.  They  would  make  themselves
 felt  But  there  is  an  interregnum.
 During  this  interregnum,  anything
 may  happen.  It  is  during  that  inter-
 regnum  that  we  require  the  support
 of  this  House.

 Then  there  is  another  difficulty  that
 is  coming.  As  I  said  earlier,  quite  a
 number  of  people  do  not  like  the  idea
 that  the  co-operative  movement  should
 grow.  They  ask  that  it  co-operative

 ab:  landlord’?  Therefore,  they
 oppose  co-operative  farming.  They
 realise  for  the  first  time  that  if  there
 is  co-operative  farming,  absentee  land-
 lordism  is  going  to  be  impossible.
 They  realise  that  if  there  are  co-oper-
 ative  societies,  if  there  are  panchayats
 rea!ly  functioning  at  the  village  level
 and  if  really  genuine  powers  are  de-
 legated  to  these  institutions,  there
 will  be  no  parallel  institution;  there
 will  be  no  excuses.  People  regardless
 of  the  caste  they  belong  to,  regardless
 of  the  powers  they  otherwise  possess,
 will  have  to  be  accountab’e  for  that,
 if  they  wish  to  get  themselves  elected
 again.

 Therefore,  they  are  opposed  to  the
 creation  of  a  genuine  panchayati  raj
 institution.  In  this,  a  considerable
 section  of  the  people  in  this  country
 having  e  considerable  control  over
 the  spoken  and  written  word  have
 vested  interests.

 Now,  ours  has  been  called  ‘the
 Parkinsonian  Ministry’.  I  am  very
 happy  to  note  that  there  has  been  no
 one  in  this  House  who  actually  want-
 ed  the  disbandment  of  this  Ministry.
 A  month  ago,  I  was  not  quite  sure...

 Mr.  Deputy-Speaker:  Shri  D.  A.
 Katti  wanted  it  perhaps.

 Shri  S.  K.  Dey:  The  ‘Parkinsonian
 Ministry’  has,  from  the  records  pro-
 duced  by  G.-vernment  themselves,  the
 smal  est  staff  of  all  the  Ministries  in
 the  Central  Government,  and  it  has
 been  given  the  responsibility  of  shar-
 ing  the  inadequacies  and  failures  of
 all  the  development  Ministries  in  the
 Centre,  whether  it  is  in  respect  of
 family  planning,  whether  it  is  with
 regard  to  heal'h,  whether  it  is  with
 reference  to  food  and  50  on.
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 Shri  Braj  Raj  Singh:  For  health,  the
 Health  Minister  who  is  here  is  res-
 ponsible.

 Shri  S.  K.  Dey:  Of  course,  he  is,
 but  I  am  the  funnel  through  which  he
 has  to  pass  it.  Therefore,  I  am
 responsible  for  carrying  his
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 to  the  common  masses  of  the  peop'e.
 (Interruption).  They  do  not  like
 poverty  to  be  reduced.  A  certain
 amount  of  poverty  must  remain  se
 that  the  rich  can  grow  richer  by  gett-
 ing  sweated  labour.  If  that  is  so,  I
 am  going  to  be  up  against  these  forces

 to  the  villages.  I  am  his  standard
 bearer.

 I  remember  a  story  I  read  in  my
 childhood.  A  Brahmin  servant  went
 to  the  market  on  behalf  of  his  master
 to  buy  a  goat.  There  were  three
 rogues  on  the  way.  When  the  servant
 was  returning  home  with  the  goat,
 they  said  they  would  snatch  that  goat
 from  him.  So  they  placed  themselves
 at  each  one  if  the  mileposts  along
 the  track  by  which  the  Brahmin  was
 expected  to  pass.  The  first  man  said
 to  the  servant:  ‘Oh,  what  has  hap-
 pened  to  you?  Do  you  realise  you
 are  carrying  a  dog?’  The  fellow  put
 it  down  and  looked  at  it.  ‘Dog?  No,
 this  is  a  goat’.  Saying  this,  he  went
 to  the  next  milestone  where  the
 second  man  said  the  same  thing  to
 him.  Then,  of  course,  he  shook  his
 head  and  asked  himself:  ‘What  is
 this?’  He  looked  at  it  again  and  he
 found  it  was  not  a  dog  but  it  was
 a  goat.  At  the  third  milepost,  the
 same  thing  happened.  Ultimately,  he
 lost  all  his  self-confidence  and  threw
 the  goat  on  the  road.

 My  difficulty  was  this.  I  was
 wondering  within  myself  what  sort
 of  a  programme  am  I  bringing  to  this
 House  when  I  come  here  and  present
 my  Budget  Demands.  Am  I  bringing
 8  programme  which  I  have  a  right
 to  bring?  I  am  being  told  it  is  a  bad
 programme.  Am  I  justified  in  cheat-
 ing  this  House  and  cheating  this
 country?  After  all,  I  have  cheated
 myself  of  many  things  in  this  life  and
 [  do  not  want  to  cheat  myself  in  the
 other  life  also.  Certainly,  I  do  not
 want  to  be  a  cheat  to  this  House.

 But,  there  are  people  in  this  coun-
 try  who  do  not  like  panchayati  roj;
 they  do  not  like  co-operative  societies;
 they  do  not  like  powers  being  given
 3(Ai)  L.S.D—8,

 increasingly  in  future.

 Now,  I  seek  the  protection  of  this
 House—not  protection  physically.  It
 does  not  matter.  I  am  an  expendable
 tool  at  the  disposal  of  this  House.

 Sir,  a  few  months  ago,  in  February
 when  the  doctors  asked  me  to  go  to
 the  hospital,  they  refuscd  that  I
 should  walk  into  the  van.  I  was  lifted
 in  the  stretcher  and  I  was  told  that  it
 was  my  heart  which  was  in  trouble.
 I  was  not  quite  sure  that  I  would
 come  back.  They  put  me  to  sleep.  I
 am  sorry  to  talk  in  this  personal  vein,
 but  it  is  very  important  that  I  pul
 my  heart  bare  before  you.  For  threa
 days  they  put  me  to  sleep.  When
 I  woke  up  again,  I  found  IJ  was
 alive.

 Now,  when  I  got  life  ond  got  back
 to  this  job,  I  had  only  one  determin-
 ation.  I  said  to  myself  that  this  is
 the  public  duty,  that  I  should  98९९
 before  me,  whether  I  function  as  8
 Member  of  this  House,  whether  I
 function  in  Government  or  whether  I
 function  outside,  whether  I  am_  alive
 or  whether  I  am  dead,  |  shall  continue
 fighting  the  cause  of  these  dumb  and
 mute  and  I  shall  continue  to  do  it  in
 the  way  that  Shri  Braj  Raj  Singh
 yesterday  expected  of  me.

 T  am  saying  this  because  the  tem-
 ptation  is  very  great  when  you  are
 doing  your  work  hard  here,  when
 you  have  got  all  your  workers  work-
 ing  hard  and  let  everybody  say  you
 are  dead,  you  begin  to  become  diffi-
 dent  and  you  ask  yourself,  is  it  not
 time  to  consider  whether  you  are  to
 be  or  not  to  be.  It  was  very  great
 comfort  to  me  for  the  past  two  dava
 to  listen  to  friends  here  and  their
 criticisms.  I  may  tell  you  I  have
 gained  enormously  and  I  can  assure
 that  people  in  my  office—again  IJ  say
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 they  arc  picked  men  and  a  very  few
 people  but  they  are  men  of  quality—
 have  been  working  very  hard.  They
 have  valued  deeply.  for  the  first  time,
 the  universal  appreciation  that  has
 been  accorded  by  this  House  to  the
 work  that  we  did  in  spite  of  the
 brickbats  that  have  flowed  continu-
 ously  and  unremittingly  from  certain
 quarters  during  recent  months  and
 in  spite  of  al)  our  struggles.

 I  thank  you  for  the  time  you  have
 given  me  and  for  the  patience  with
 which  you  have  listened  to  me,  and
 also  the  number  of  speakers  that  have
 spoken  on  this  subject  and  for  the
 almost  record  period  for  which  the
 affairs  of  this  Parkinsonian  Ministry
 have  been  discusscd  in  this  House.  If
 you  pass  my  Grants,  I  promise  we
 shall  make  an  honest  effort  to  prove
 worthy  of  your  trust.

 Shri  B.  K.  Gaikwad:  I  just  want
 to  ask  only  one  question,

 Mr.  Deputy-Spenker:  |  think  enough
 has  been  said  now.

 Shri  B.  K.  Gaikwad:  I  want  only
 one  information.

 Mr.  Deputy-Speaker:  The  Health
 Minister  is  waiting  here  to  be  called.
 (Interruption)

 Shri  B.  K.  Gaikwad:  The  hon.  Min-
 ister  when  he  spoke  of  the  panchayati
 raj  spoke  very  highly  of  it.  4  con-
 gratulate  him.

 Mr.  Deputy-Speaker:  No  new  specch
 now.

 Shri  B.  K.  Gaikwad:  The  question
 is  that  in  the  villages  the  people  are
 ignorant  and  are  very  orthodox.  It
 is  agreed  to  by  all.  You  know  the
 position  of  the  Scheduled  =  Castes
 people  here...  .(Interruptions.)

 Mr,  Deputy-Speaker:  Order,  order.
 His  Party  has  spoken.  He  put  up  an-
 other  hon.  Member  to  speak  on  his
 party's  behalf.  He  wants  to  take  ad-
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 vantage  himself  now.  I  am  not  going
 to  allow  that.  Is  any  cut  motion  to
 be  put  to  the  vote  of  the  House  sepa-
 rately?

 Shri  Tangamani:  Cut  motion  No.  294
 relating  to  failure  to  accept  U.N.
 Mission’s  recommendations  may  be
 put  scparately.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  tho  Demand  under  the
 head  ‘Community  Development
 Projects,  National  Extension  Ser-
 vice  and  Co-operation’  be  reduced
 by  Rs.  00  “(Failure  to  accept
 U.N.  Mission’s  recommendations.)
 (294)

 The  motion  was  neguatived.

 Mr.  Deputy-Speaker:  I  shall  now
 put  a'l  the  other  cut  motions  to  the
 vote  of  the  House.

 All  the  cut  motions  were  put  and
 negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 excecding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  President,
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  Day  of
 March,  ‘1961,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against
 Demands  Nos.  6,  7,  and  07  re-
 lating  to  the  Ministry  of  Commu-
 nity  Development  and  Coopera- tion.”

 The  motion  was  adopted.

 [The  motions  for  Demands  for Grants  which  were  adopted  by  the
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 s  duced  below—Ed.]  Hon,  Memoers  are  already  aware  of
 House  are  reproawe  the  time-limit  for  speeches.
 DEMAND  No.  6—Ministry  oF  CoM-

 Munrry  DEVELOPMENT  AND  CoO-

 OFERATION:  Mr,  Deputy  Speaker:  Motion  moved:
 DeMAND  No,  42—MINISTRY  OF  HEALTH

 “That  a  sum  not  exceeding
 Rs.  27,35,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1961,  in
 respect  of  ‘Ministry  of  Community
 Development  and  Co-operation.’”

 DemaANp  No.  7—Community  DEvFLop-
 MENT  PROJECTS,  NATIONAL  EXTEN-
 SION  SERVICE  AND  CO-OPERATION,

 “That  a  sum  not  exceeding
 Rs,  21,76,48,000  be  granted  to  the
 President  to  comple‘e  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  96l,  in
 respect  of  ‘Community  Devalop-
 ment  Projec‘s,  National  Extension
 Service  and  Co-operation.’”

 Demand  No.  07—CaritaL  OUTLAY  OF
 THE  MINIstRY  OF  COMMUNITY  DEVE-
 LOPMENT  AND  CO-OPERATION,

 “That  a  sum  not  exceeding
 Rs.  4,72,08.000  be  granted  to  the
 President  to  comple‘e  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1961,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Community  Develop.
 ment  and  Co-opcration.’”

 7.47  hrs.
 Mmustry  or  HEALTH

 Mr.  Deputy-Speaker:  The  louse
 will  now  take  up  discussion  and
 voting  on  Demands  Nos.  42  to  44  and
 ‘721  relating  to  the  Ministry  of  Health
 for  which  5  hours  have  been  allotted.

 70  cut  motions  have  been  tabled  to
 these  Demands.

 Hon.  Members  desirous  of  moving
 cut  motions  may  hand  over  at  the
 Table  within  5  minu‘es  the  numbers
 of  the  selected  cut  motions.

 “That  a  sum  not  exceeding
 Rs.  16,51,0(0  be  granted  to  the
 President  tv  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1961,  in
 respect  of  ‘Ministry  of  Health.’”

 Demanp  No,  43—MEDICAL  AND  Puatic
 HEALTH

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  25,70,55,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Bist  day  of  March,  96I,  in
 respect  of  ‘Medical  and  Public
 Health’"

 Demanp  No.  44—MISCELLANEOUS  DF-
 PARTMENTS  AND  EXPENDITURE  UNDER
 THe  MINISTRY  OF  HEALTH,

 ker:  Motion  moved: Mr,  Deputy-Spea
 “That  a  sum  not  exceeding

 Rs,  86 01,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1961,  in
 respect  of  ‘Miscellancous  Depart-
 ments  and  Expenditure  under  the
 Ministry  of  Health.”

 Demanp  No,  2]—Caprtat  OUTLAY  07
 tHE  Ministry  oF  Healt

 Mr,  Deputy-Speaker:  Motion  moved:
 ‘That  a  sum  not  exceeding

 Rs.  -17,12,59,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 181.  day  of  March,  1961,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Health.”
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 Shri  Kodiyan  (Quilon—Reserved—
 Sch.  Castes):  Mr.  Deputy-Speaker, before  I  come  to  the  various  aspects of  the  activities  of  the  Health  Minis-
 try,  I  wish  to  deal  with  the  policy  of
 the  Government  in  regard  to  health.
 The  policy  with  regard  to  health  was
 enunciated  by  the  Government  as  far
 back  as  948  and  that  policy  stated
 “that  the  Central  and  provincial  Gov-
 ernments  should  decide  that  modern
 and  scientific  medicine  should  continue
 to  be  the  basis  of  the  development  of
 the  national  health  service  in  the
 country  and  secondly  that  facilities  for
 research  in  Ayurved  and  unani
 systems  of  medicine  should  be  pro-
 moted  on  as  broad  a  basis  as  possible
 on  the  lines  recommended  in  para-
 graph  25]  of  volume  I  of  the  Chopra
 Committee  report.  The  results  of  such
 research  as  have  proved  valid  will  not
 only  enrich  the  ayurvedic  and  unani
 systems  but  will  also  be  incorporated
 in  the  modern  medicine  so  that  even-
 tually  there  will  emerge  only  one
 system.”  When  the  Government  says
 that  the  modern  scientific  medicines
 should  continue  to  be  the  basis  of  the
 health  services  in  our  country,  I  have
 no  quarrel  with  them.  In  fact,  |  am
 one  with  them.  Nobody  wilf  dispute
 that  statement  of  policy.  But  when
 the  Government  says  that  the  results
 of  the  researches  in  the  indigenous
 systems  will  be  incorporated  into  the
 modern  medicine  so  that  there  will
 cmerge  only  one  system,  I  have  my
 own  doubts  with  regard  to  the  real
 intention  of  the  Government.  Does
 this  mean  that  the  only  one  sys.em
 that  the  Government  wants  to  follow
 is  the  allopathic  system,  which  will
 be  enriched  by  researches  into  the
 indigenous  systems  of  medicine,  and
 the  indigenous  systems  of  medicine
 will  gradually  disappear  from  the
 country?  If  that  is  the  intention  of
 the  Government,  it  will  be  a  wrong
 and  harmful  policy.  I  wish  it  were
 not  the  intention  of  the  Government.
 When  one  looks  at  the  step-motherly
 treatment  meted  out  to  ayurvedic  and
 other  systems  of  indigenous  medicine
 and  also  to  the  homoeopathic  system.
 one  wit!  be  constrained  to  think  that
 Government  are  really  doing  only  lip-
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 service  to  the  indigenous  systems  of
 dicine  and  h  pathic  system.

 The  First  Five  Year  Plan  allocated
 Rs.  37°5  lakhs  for  the  development  of
 the  indigenous  systems  of  medicines.
 This  included  homoeopathy'  also.  Even
 this  meagre  amount  was  not  fully
 spent  during  the  First  Five  Year  Plan
 period.  In  the  Second  Plan  the  total
 provision  for  health  services  is  Rs.  28
 crores.  Out  of  this  overall  allotment
 for  health  services,  the  provision  for
 ayurvedic,  unani  and  homoeopathic
 systems  is  only  Rs.  65  crores—Rs.  l
 crore  in  the  cefitral  sector  and  Rs.  85
 crores  in  the  State  plans.

 At  the  same  time,  about  90  per  cent
 of  the  amounts  earmarked  for  health
 services  is  being  spent  on  our  health
 services  based  on  the  modern  system
 of  medicine.  Even  after  spending  such
 huge  amounts  on  the  modern  system,
 what  is  the  position  today  in  our
 country.  The  modern  scientific  method
 even  today  is  not  within  easy  reach
 of  the  common  people.

 When  I  say  this,  Sir,  I  have  no
 grudge  against  the  modern  system.
 That  has  to  be  developed.  That  has
 to  be  surely  the  basis  of  our  health
 services.  But  when  we  are  today  faced
 with  a  situation  where  we  cannot  ex-
 pand  our  health  services  as  we  would
 wish  because  of  lack  of  qualified
 doctors  and  trained  personnel,  I  am
 rather  surprised  at  the  Government's
 attitude  towards  the  indigenous  sys-
 tems  of  medicine  and  also  towards
 those  who  are  practising  that  medicine.

 My  submission  in  this  connection  is
 this,  that  we  must  evolve  a  system
 whereby  all  the  existing  systems  of
 medicines  in  our  country  should  be
 placed  at  the  disposal  of  our  people
 and  every  system  should  be  encourag-
 ed.

 With  regard  to  ayurveda,  the  Gov-
 ernment  has  recently  constituted  a
 Central  Council.  I  am  very  glad  that
 it  has  been  done.  I  congratulate  the
 hon.  Minister  for  taking  that  decision.
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 With  regard  to  homoeopathy  there
 have  been  continuous  demands  in  this
 country  for  setting  up  a  Central
 Council  for  homoeopathy  as  the  Gov-
 ernment  have  done  in  the  case  of
 ayurveda.

 The  Parli  ६  in  948  passed  a
 resolution  unanimously  recommending to  the  Government  to  recognise  homo-
 eopathy  system.  An  enquiry  commit-
 tee  was  appointed  by  Gover  t  in
 1949,  That  ittee  re  ded
 the  formation  of  a  Central  Homoeo-
 pathy  Council  to  co-ordinate,  advise
 and  control  the  policy  on  homoeopathy
 in  the  whole  country.  The  Third  All-
 India  Health  Ministers’  Conference  of
 950  also  recommended  the  formation
 of  such  a  council.  The  Central  Gov-
 ernment  formed  a  homoeopathic
 advisory  committee  in  ‘1956,  but  the
 recommendation  for  forming  a  central
 council  for  homoeopathy  has  not  so
 far  been  |  d.  The
 of  the  advisory  committee  on  homo-
 eopathy  are  not  being  given  due
 weight.  The  Dave  Committee  appoint-
 ed  by  the  Central  Government  to  help
 and  advise  the  Government  on  the
 reorganisation  and  utilisation  of  homo-
 eopathy  and  indigenous  systems  of
 medicine  recommended  also  the  forma-
 tion  of  the  central  council  for  homo-
 eopathy.  4  want  to  know  why  the
 Government  has  not  accepted  so  far
 this  recommendation  made  by  diffe-
 rent  committees,  and  the  implementa-
 tion  of  which  has  been  demanded
 unanimously  by  those  who  were
 practising  this  svstem  of  medicine.

 Today,  when  we  are  experiencing
 shortage  of  medical  personnel  in  our
 country,  it  is  all  the  more
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 is  the  necessity  for  having  a  national
 health  service  in  our  country.  If  we
 want  really  to  serve  the  people,  to
 bring  the  benefits  of  the  health  ser-
 vice  to  the  common  people  free  of

 “cost,  then  certainly  we  must  have  a
 national  health  service  scheme.  But
 3  do  realise  that  it  is  very  difficult
 to  implement  or  introduce  such  a
 national  health  service  scheme  on  a
 large  scale  in  the  immediate  future.
 The  financial  resources  of  our  country
 and  also  the  limited  personne!  at  our
 disposal  do  not  allow  us  to  launch
 such  an  ambitious  scheme  of  a  national
 health  service.  But  I  would  submit
 to  the  hon.  Minister  that  our  objective
 in  forming  a  health  service  and  in
 implementing  it  should  be  one  of  free
 service  to  the  large  mass  of  our  popu-
 lation  throughout  the  country.  For
 that  there  should  be  a  national  health
 scheme  and  also  a  national  health  ser-
 vice  scheme.  The  contributory  health
 service  scheme  and  also  the  State
 insurance  scheme  should  be  worked
 out  and  implemented  in  such  a  way
 that  these  schemes  become  the  basis
 for  the  future  development  of  a
 national  health  service  in  the  country.
 That  isemy  submission  with  regard  to
 this  aspect  of  the  matter.

 Then  I  come  to  another  point  which
 I  think  is  the  most  important  today,
 and  that  is,  the  shortage  of  medical
 personnel  in  rural  areas.  I  do  not
 want  to  quote  figures  and  tire  the
 House.  The  main  reason  for  the  pre-
 sent  difficult  state  of  affairs  is  that
 we  are  actually  in  acute  shortage  of
 doctors  and  other  ancillary  medical
 personnel.  This  problem  has  got  two
 aspects:  one  is  the  general  shortage  of

 that  every  system  of  medicine  should
 be  encouraged  and  all  the  people  in
 the  different  medical  professions  be
 enlisted  into  a  single  co-ordinated  pat-
 tern  of  health  service  in  our  country.
 T  hope  that  the  hon.  Minister  will  take
 Note  of  this  and  see  that  the  Govern-
 ment  soon  take  a  final  decision  on  this
 matter.

 The  second  point  that  I  would  like
 to  bring  to  the  notice  of  this  House

 personnel  and  the  second  Is
 the  lack  of  ive  to  the  dical
 personnel  to  go  to  the  village  parts
 and  serve  the  people  there.

 प8  brs.

 T  am  glad  that  the  hon.  Minister  and
 also  the  Government  of  India  have
 taken  some  steps  to  increase  the  train-
 ing  facilities  given  to  doctors  and
 other  medica]  personne].  But  still  we
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 will  be  short  of  the  actual  require-
 ments,  to  implement  our  health
 schemes.

 Not  so  long  ago  in  Andhra,  the  Chief
 Minister  stated  that  thcre  were  about
 200  medical  centres  in  that  State  with-
 out  doctors.  The  position  with  regard
 to  the  other  States  also  is  the  samc.
 For  example,  the  Mysore  Minister  said
 that  the  health  department  was  in  ur-
 gent  need  of  260  doctors  and  290  mid-
 wives.  The  medical  departmcnt  of
 Mysore  Government  was  also  cqually
 handicapped,  for  it  wanted  immediate-
 ly  209  doctors—both  graduates  and
 licentiates.  A  similar  statement  has
 been  made  by  the  Madras  Health
 Minister  also.  In  an  answer  given  to
 my  question  on  this  very  point,  I  was
 told  that  only  the  Governments  of
 West  Bengal  and  Bihar  have  reported
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 that  they  have  not  experienced  any
 Particular  difficulty  with  regard  to
 the  availability  of  medical  personnel
 in  rural  areas  and  the  other  State  Gov-
 ernments  have  already  stated  thal
 they  are  facing  this  difficulty.  The
 training  facilities  should  be  increased
 further.  That  is  my  first  suggestion.

 Mr.  Deputy-Speaker:  Would  the  hon.
 Member  like  to  continue  on  the  next
 day?

 Shri  Kodiyan:  Yes.
 Mr.  Deputy-Speaker:  He  may  con-

 tinue  on  the  next  day.

 18:02,  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 April  6,  960/Chaitre  17,  882  (Saka).
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 (Monday,  April  4,  960/Chaitra  ‘TS,  882(Suka)]
 RAL  _  ANSWERS  TO
 QUESTIONS  9489—-95 36

 SQ.  Subject  CoLuMNS
 No.

 3267  Tibetan  Refugees  9489  -9F
 3268  Kashmirin  U.N.  Maps  .  9492-95
 3269  Manufacture  of  Theodoli-

 ter.  9496
 3270  Production  of  carbon  black  9497
 1271  Distribution  of  land  in

 Himachal  Pradesh  9497—950I
 3274  Selected  works  of  Maulana

 A  -9501~-03,
 3276  Workers’  education  scheme  9503---05
 3277  Peper  mill  in  Madras  9505--  08
 3278  Dye  stuff  case  नि  9508
 181  Licences  for  industries  9509-I0
 1282,  Import  of  equipment  for

 filmindustry  9SIO-1T
 +1283,  ‘Anti-Indian  literature

 from  Colombo.  OSII-°T4
 3284  Running  commentaries  on

 visits  of  foreign  digni-
 taries  मु  मु  95l4—38

 1285,  Shin  Toyo  clock  factory  .  95I9-  an
 3289  Manufacture  of  cumeras

 and  Binoculars  6$22-23,
 3290  Manufacture  of  films  9§23-  27
 i29t  Rubber  and  rubber  pro-

 ducts.  नि  9$37--30°

 S.N.Q.
 No.

 Wn  Dalmia  Jain  Concerns  9530-30

 WRITTEN  ANSWERS  TO
 QUEST:  हि  9536  -  69

 S.Q.
 No.

 4273.  Retrenchment  of  Indians
 in  Kuwait  9536

 273  Rebate  to  displace  persons  9536-37
 ‘1275,  Claims  for  compensation for  rural  properties  9537
 3279  Industrial  development  $538
 280  Export  of  carving  sets).  9538-39
 3286  Aluminium  industry  9539
 287  Special  reserve  fund  under

 ployces’  =  Provident
 Fund  Scheme.  9539-40,

 3288  «Minimum  wage  fur  iron
 ore  workers  9540

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q.  Subject
 No.

 3292  Payment  of  compensation for  rural  properties
 293  Manufacture  of  small  car
 3294  Quarters  for  coal  miners
 295  Indians  in  Buganda
 3296  Indians  in  South  Africa.

 U.S.Q.
 No.

 AIT:  Middle  income  —  group
 housing  scheme  in  Raj- asthai

 378  Price  of  machine  tools
 I7I9  “Lok  Tantra”
 (1720:  Sericulture  industry  in

 Punjab
 ०८४  Handicrafts  centres  in

 Delhi
 3722)  Employment  ttatistics  for

 Andhra  Pradesh
 3723  Training  in  Handicrafts
 1724  Press  Trust  of  India
 3725  Ceramic  factory  in

 Jammu  and  Kashmir
 3726  ‘Trade  centre  at  New  York
 3727)  Manufacture  of  Chlora-

 phenica  t
 4728  Edwards  textile  Mills
 3729)  Vitamin  ‘C’
 3730)  Manufacture  of  sodium

 sulphate
 उडा  China  clay
 1732  Production  of  Phenols, Dyes  and  Pharmaccuti-

 cals.
 3733  Neem  bitters
 3734  Central  Labour  Insutuie,

 Bombay
 73§  Paints  and  varnishes
 3736  Employment  of  displaced

 Persons  in  Faridabad  in-
 dustnies

 5737)  Fertilizer  factory  in
 Kashmir

 1738  Cottage  industrics
 1739  Tenure  of  Indian  dip-

 Joman
 3740  Tea  planation  in  Wert

 Bengal  and  Assam  .
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 CoLumMNs

 9540-41
 95  '2

 9582  43
 ०543

 9543-44

 9544
 9548-85,

 9345
 9515-46

 9546
 ५546
 9547

 9547-48

 9548
 9548

 9548-19
 9549

 9549-50
 9560"  57
 9551-52,

 9552
 9552-53,

 9553
 9553-54



 6727  [Darty  Dicest]  9728
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.
 U.S.Q.  Subject  CoLumns

 No.
 74  Naga  Hostiles  9557
 t742  Out  of  turn  allotment  of

 Government  flats  9558
 3743  Tractors  for  cultivation  9558
 744  State  Trading  Corporation  9559
 7745  Central  Public  Works

 Department  हे  9559
 7746  ‘Temporary  engineers  in

 C.P.W.D.  9560
 1747:  Circulation  of  newspapers  9560
 748  Supply  of  Yarn  to  Hosiery

 units  €9560-64
 t749  Tibetan  refugees
 750  All  India  handicrafts

 baord  calendar,960  9562

 9561-62

 वडा  Tibetan  refugees  eJuca-
 tional  institution  9562-63

 752  Indian  Oxygen  =  Ltd, Calcutta.  9564
 753  Assamese  Officers  working in  N.E.F.A  $64-65
 754  Prod.:tion  of  paper  9565
 7§5  Heavy  Machinery  build-

 ing  89s65-66
 756  Stevedors  registered  with

 Calcutta)  Dock  Labour
 Boar,  9566

 3757.  Industrial  estates  in  My- sore  9367
 1758,  Allotment  of  Government

 accommodation  9$67-68
 1759,  Servants  quarters  9563-69

 PAPER  LAID  ON  THE  TABLE  9573-74
 A  copy  of  Notification  No.  0.5.

 R.  36a  dated  the  26th  March
 1960,  eaking

 certain  further

 Employees’ Funds  Act,  1952.

 CoLuMNS
 CALLING  ATTENTION  TO

 MATTER  OF  URGENT  PUB- LIC  IMPORTANCE  9574-75
 Shri  Hem  Barua  called  the  at- tention  of  the  Minister  of

 Defence  to  the  reported crash  of  a  navals  trainee  air-
 craft  into  the  sea  off  the  Co- chin  port  on  the  22nd  March,
 1960.

 The  Minister  of  Defence  (Shri Krishna  Menon)  made  a
 statement  in  regard  thereto.

 LEAVE  OF  ABSENCE  9575
 Sixteen  members  were  granted

 leave  of  absence  from  the
 sittings  of  the  House.

 APPOINTMENT  07  RAJYA SABHA  MEMBERS  TO
 JOINT  COMMITTEE  मु  9576
 Shri  Rane  moved  a  motion  re-

 commending  to  Rajya Sabha  for  appointment  of two  members  of  Rajya  Sabha
 to  the  Joint  Committee  on
 the  Companies  (Amendment) Bill,  ‘1959.  The  motion  was
 adopted.

 ELECTION  TO  COMMITTEE  9576-77
 Shri  C.R.  Pattabhi  Raman

 moved  motion  recommending to  Rajya  Sabha  to  elect_  two
 Members  of  Rajya  Sabha
 Sabha  to  be  members  of  the
 Joint  Committee  on  Offices
 of  Profit.  The  motion  was
 adopted.

 DEMANDS  FOR  GRANTS  =  9577—-9724
 Further  discussion  on  Demands

 for  Grants  in  respect  of  the
 Ministry  of  |  Community
 Development  and  Co-operation luded.  The  Demand
 were  voted  in  full.

 Discussion  on  Demands  _for
 Grants  in  respect  of  the  Mi-
 nistry  of  Health  commenced.
 The  discussion  was  not  con-
 cluded.

 AGENDA  FOR  WEDNESDAY, APRIL  6,  1960  CHAITRA  !7, 3882  (SAKA)—
 Further  discussion  on  Demands

 for  Grants  in  respect  of  the
 Ministry  of  Health.
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